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•. 016 or Aftinnatlon ;i 
, Shri A.E.T. Ba{I'OW made and subscribed the oath in English and took 
"is seat in the House. 
~. Obita..,. References 
i The Speaker made references to the passing away of (1) Shri S. B. 
'Oiri, who was a sitting Member of Lok Sabha; and (2) Shri Girija Sankar 
,pcma, who was a Member of the Constituent Assembly and Provisional· 
'IHament; Shri Hem Barua, who was a Member of the Second, Third and 

rth Lok Sabha; and Shri K. C. Neogy, who was a Member of the 
ntrat Legislative Assembly, Constituent Assembly and Provisional 

, rHament. 
Thereafter, Members stood in silence for a short while as a mark of 

respect. 
~. Papers Laid OD the Table 

/ 

The following papers were laid on the Table:-' 
(1) 0) A copy of the Pt-oclamation (Hindi and English versions)'-,} 

dated the 30th April, 1977 issued by the Vice-President acting I 
as President under article 356 of the Constitution in relation \ 
to the State of Haryana published in Notification No. G.S.R. 1 
201 (E) in Gazette of India dated the 30th April, 1977, under 
article 356(3) of the Constitution. 

(ii) A copy of the Order (Hindi and English versions) dated the 
30th April. 1977, made by the Vice-President acting as 
President in pursuance of sub-clause (i) of clause (c) 0f the , 
above Proclamation, published in Notification No. G.S·R. / 
202(E) in Gazette of India dated the 30th April, 1977 .• 
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(2) (i) A copy of the Proclama~ion (Hindi an~ Engli~ versio~ 
dated the 30th April, .1977 ISSUed by the VIce-PresIdent acbng 
as President under article 356 of the Constitution in relation to ~ 
the State of Himachal Pradesh published in Notification No. 
G.S.R. 203(E) in G~tt.eaf. India dated the 30th April, 1977, 
under article 356(3) of the Constitution. 

(ii) A copy of the Order (Hindi and English versions) dated the 
30th April, 1977, made by the Vice-President acting as 
President in pursuance of sub-clause (i) of cause (c) of the 
above Proclamation, published in Notification No. G.S.R. 
204(E) tn Gazette of India dated the 30th April, 1977. 

:3) (i) A copy of the Proclamation (Hindi and English versions) 
dated the 30th April, 1977 issued by the Vice-President acting 
as President under article 356 of the Constitution. in relation to 

• the State of Madhya Pradesh published in Notification No., 
G·S.R. 205(E) in Gazette of India dated the 30th April, t 977, 
under article 356 (3) of the Constitution. 

(ii) A copy of the Order (Hindi and EngJish versions) dated the 
30th A prit, 1977. made by the Vice-PN&ident .acting as 
President in pursuance of sub-clause (i) of clause (c) of the 
above Proclamation, published in Notification No, ·a.s,R. 

. _," 206 (E) in Gazette of India dated the 30th April, 1971 . 

(4) (i) A copy of the Proclamation "(Hindi and English versions) 
dated the 30th April, 1977 issued by the Vice-Praident acting 
as President under article 356 of -the Constitlllicm in >reAa1ion 
to the State of Orissa published in Notificafion No. G.S.&. 
207(E) in Gazette of India dated the 30th April, 1977, under 
artic1e 356(3) of the Constitution. 

(ii) A copy of the Order (Hindi and English versions) dMed the 
. 30th April, 1977, made by the Vice-President acting as 
President in pu·rsuance of sub-clause (i) of clause (c) of the 
above Proclamation, published in Notification No. G.S.R. 
2~R(E) in Gazette of India dated the 30th April, 1977. <,)'1 

I 

( 5) (i) A copy of the Proclamation (Hindi and English versions) 
dated the 30th April, 1977 iHued by the Vi.ce-PreJident act-
ing as President under article 356 of the Constitution in 
relation to the State of Punjab published in Notification No. 
G.S.R. 209(E) in Guctte of bldia dated the 30th April, 
1977, under article 356( 3) ol tbe Coastitvtion. 

(jj) A copy of the Order (Hindi and English versions) dated 
the 30th April, 1977, made by the Vice-President 
actin~ as Presidel1t in pursuance of sub-clause (i) of clause 
(c) of the above Proclamation, pubtished in Notification 
No. G.S.R. 210(E) in Gazette <Jf India dated the ~ 
April, 1977. 
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16.) (i) A copy of the Proclamation (Hindi ani Engl~h versi.odns) 
dated the 30th April, 19-77 issued by the Vlce-Pr~sl ~nt 
acting as President under article 356 of the- ConstItutIon 
in relation to the State of Rajasthan published in Notifica-
tion No. O.S.R:. 211 (E) in Gazette of India da~ ~he 30th 
April, 1977, under article 356 (3) of the ConstItution. 

(ii) A copy of the Order (Hindi and English versions) dated 
30th April, 1977, made by the Vice-~resident acting as 
President in pursuance of sub-clause (1) of clause (c) of 
the above Proclamation, published in Noti~cation No . ./, 
G.S.R. 212(E) in Gazette of India dated- the 30th April. 
1977. I'. 

- (7) (i) A copy of the Pr(!)clamation (Hindi and English versions) 
dated the 30th April, 1977 issued' by the Vice-President 
acting as President· under article 356 of ~Sonstitution in 
relation to the State of Uttar Pradesh published in ~otifica
tion No. O.S.R. 213(E) in Gazette of India dated the 30th 
April, 1977, under article 356(3) of the Constitution. 

(ii) A copy of the Order (Hindi and English versions) dated 
the 30th April, J 977, made by the Vice-President acting 
as President in pursuance of sub-clause (i) of clause (c) 
of the above Proclamation, published in Notification No. 
G.S.R. 214(E) in Gazette of lndia dated the 30th,. April, 

\......... 1977 . 
. (8) (i) A copy of the Proclamation (Hindi and English versions) 

/'" dated the 30th April. 1977 iSSUed by the Vice-President act-
ing as President under article 356 of the Constitution in 
relation to the State of West BengaJpublished in Notifica-
tion No. G.S.R. 215(E) in Gazette of India dated the 30th 
April, 1977 under article 356 (3) of the Constitution. 

,/ (ii) A copy of the Order (Hindi and English versions) dated 
the 30th April, 1977, made by the Vice-President acting 
as President in pursuance of sub-clause (i) of clause (c) 
of the above Proclamation, published in Notification No. 
G.S.R. 216(E) in Gazette of India dated the 30th April 
1977. ' 

(9) -(t) A copy of the Proclamation (Hindi and English versions) 
dllted the 3Ot,h A'Pril, ) 977 issued by the Vice-President act-
ing as President 1Iftde'r- article 356 of the Constitution in 
relation to the State of Bihar published in Notification No. 
G;S.R. 217 (E) in, Gazette of India dated the 30th April 
1977. under article 356(l) (Jf the Constitution. ' 

(ii) A copy of the Order (Hindi and English versions) dated 
the 30th· April, 1977, made by the Vice-President acting 
as President in pursuance of sub-clause (i) of clause (c) 
of die above Proclamation, published in Notification No. 
G;S.R. 218(E) in Gazette. of India dated the Mtb April 
1~ ~ , 
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;' .... ( 10) (i) A copy of the Proclamation (Hindi and English versioa 
\ dated the 16th May, 1977 issued by the Vice-President act-
: ing as President under article 356 of the Constitution in 

relation to the State of Manipur published in Notification No. 
G.S.R. 241 (E) in Gazette of India dated the 16th May, 
1977, under article 356(3) of the Constitution. 

(ii) A copy of the Order (Hindi and English versions) dated 
the 16th May. 1977, made by the Vice-President acting 
as President in pursuance of sub-clause (i) of clause (c) 
of the above Proclamation, published in Notification No. 
G.S.R. 242(E) in Gazette of India dated the 16th May, 
1977. 

(iii) A copy of the Report (Hindi and English versions) dated 
the 15th May. 1977 of the Governor of Manipur -to the 
Vice-President acting as President. 

- (11) A copy each of the following Reports (Hindi and English.1 

versions) under sub-section (8) of section 10 of the Banking 
Companies (Acquisition and Transfer of Undertakings) Act, -
1970:-

(i) Report on the working and activities of the Central Bank 
of India for the year ended the 31st December, 1975 along 
with the Accounts and the Auditor's Report thereon. 

(ii) Report on the working and activities of the Bank of India 
for the year ended the 31st December, 1975 along with 
the Accounts and the Auditor's Report thereon. 

(iii) Report on the working and activities of the Punjab National 
Bank for the year ended the 31st December, 1975 along 
with the Accountc; and the Auditor's Report thereon. 

(iv) Report on tho working and activities of the Bank of 
Baroda for the year ended the 31st December. 1975 along 
with the Accounts and the Auditor's Report thereon. 

(v) Report on the working and activities of the United Com-
merCial ~nk for the year ended the 31st December, 1975,'{"'1 
aloag With the Accounts and the Auditor's Report there~,I' I 

on. 
(vi) Report on the working and activities of the Canara Bank 

for the year ended the 318t December, 1975 along with 
the Accounts and the Auditor's Report thereon. 

(vii) Report on the working and activities of the United Bank 
of India for the year ended the 31St December 1975 
along with the Accounts and the Auditor's Repo~t there-
on. . 

(viii) Report on the working and activities of the Dena Bank 
for the year ended the 31st December 1975 along with 
the Accounts and the Auditor's Report'thereon. ------

-The Reports were previously laid on the Tabl~ on the 1 st April, 1977. " 
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(ix) Report on the working and activities of the Syndicate 
Bank for the year ended the 31st December I 1975 along 
with the Accounts and the Auditor's Report thereon. 

(x) Report on the work.ing and activities of the Union Bank 
of India for the year ended the 31st .December, 1975 
along with the Accounts and the Auditor's Report thereon. 

(xi) Report on the working and activities of • the Allahabad 
Bank for the year ended the 31st December, 197.5 along 
with the Accounts and the Auditor's· Report thereon. 

(xii) Report on the working and activities of the Indian Bank 
for the year ended the 31st December, 1975 along with 
the Accounts and the Auditor's Report thereon. 

(xiii) Report on the working and activities of the Bank of 
Maharashtra for the year ended the 31st December, 1975 
along with the Accounts and the Auditor's Report 
thereon. 

(xiv) Report on the working and activities of the Indian Over-
seas Bank for the year ended the 31st !December, 1975 
along with the Accounts and tlle Auditor's Report thereon. 

(12) A copy of Notification No. F.4(2)-W&MI77 (Hindi and 
English versions) published in Gazette of India dated the 
30th May, 1977 announcing floatation of Market Loans by 
the Central Government. 

(13) A copy of the Gold Control (Forms, Fees and Miscel-
laneous Matters) Amendment Rules, 1977 (Hindi and Eng-
lish versions) published in Notification No. S.O. 280(E) 
in Gazette of India dated the 31st Mflrch, 1977, under 
sub-section (3) of section 114 of the Gold (Control) Act, 
1968. 

(14) A copy of the Customs and Central Excise Duties Draw-
back (Amendment) Rules, 1977 (Hindi and English ver-
sions) published in Notification No. G.S.R. 177(E) in 
Gazette of India dated the 9th April, 1977, under section 
159 of the Customs Act, 1962 and section 38 of the 
Central Excises· and Salt ACt"J· 1944: together with an ex-
planatory memorandum. 

(15) A. copy ~ch of .the iollQwing Notifications (Hindi and Eng-
lish versIons) ISSUed under the Central Excise Rules 1944:-·· " 

(a) G.S.R. 162(E) pubtisbed in Gazette of India dated the 
d1 st April, 1977 tc).~ther with an explanatory memoran-urn. . 

(b) G.S.R, 164(E) published in Gazette of India dated the 
1st April, 1977 together with an explanatory memoran-
~m. . 
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(c) O.S.R. 168(E) pllblished in Gazc~ of India dated the (: 
6th April, 19~7 together with an elltplanatory memoran-
dum. 

(d·) G.S.R. 17J:(E) published in GUIIIIII of- Jndi8i dated the 
~ April, 1977 together with an splanatory memo-
randum. 

(c) G.S.R. 114(E) published in Gazette of India dated t1Ie 
9th April. 1977 together with an e.anatory memo-
randum. 

(f) G.S.R. 176(E) published in Gazette of India dated the 
9th April, 19-77 together with an explanatory memo-
randum. 

(g) G.S.R. 185(E) published in Gazette of India dated the 
15th April, 1977 together with an explanatory memo-
randum. 

16) A. copy of the Medicinal and Toilet Pf'eparations (Excise 
Duties) (Amendment) Rules, 1977 (Hindi and English 
versions) published in Notification No. G.S.R. 290 in 
Gazette of India dated the 5th March,. 1977, under Sub-
section (4) of section 1:9 of the Medicinal and Toilet Pre-
parations (~ise Duties) A'Ct, 1955, together with an 
explanatory memorandum. 

17) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs Act, 
1%2:-

(a) G.S.R. 203 J)ublishcd in Gazette· of India dated the 
12th February, 1977 together with· an explanatory me-
morandum. 

(b) G.S.R. 16l(E) published in Gazette of India dated the 
1st April, 1977 together with an: explanatory memoran-
dum. 

(e) G.S.R. 1.72!E) published i~ Gazette of India dated the 
9th Apnl, ., 977 together WIth an expIaaatory memoran-
dum. 

(d) G.S.R. 190(E) published in GaZette of India dated the 
22nd April. 1977. 

(e) G.S.R. 191 (E) published in Gazette of India dated the 
22nd April, 1977. 

(f) G.S.R. 226(E) pu~lished in Gazette of India dated the 
9th May, 1977 together with an explanatory memoran-
dum. 

(g) O.s.R. 235(E) published in Gazette of India dated the 
11 th May. 1977 together with an explanatory memoran-
dum. 
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(h) G.S.R. 243(E) puhlished in Gazette of India dated the 
HUh May, 1977 together with an explanatory memoran-
dum. 

(18) A copy each of the following Notifications (~indi and 
English versions) under sub-section (2) of section 8 read 
with sut>-section (3) of section 7 of tbeCustoms Tariff 
Act, 1975:-

(a) G.S.R. 171 (E) 1'Uhlished in GazeUe of Inaia dated the 
9th April, 1977 making certain ,am~dment to the 
Second Schedule to the Customs TarUf Act, 1975 to-
gether with an explanatory memorandum. 

(b) G.S.R. 193(E) published ita Gazette of india dated the 
26th April. 1977 making certain amondrnent to the 
Second Schedule to the Customs Tariff Act, 1975 to-
gether with an explanatory memorandum. 

(c) G.S.R. 234(E) published in Gazette of India dated the 
1 hh May. 1977 makiDg certam amendment t6 the 
Second Schedule to the Customs Tariff Act, 1975 to--
gether with an ex.pJanatory memoraacklm. 

(19) A copy each OIf the followimg NotifiaI.t.ioDs (HiBdi ad' 
English versions) under section 38 of the Central Excises 
and Salt Act, 1944:- ' 

(a) The Central Excise (Eighth Amendment) Rules, 1977 
published in Notification No. G.S.R. 17S(E) in Gazette 
of India dated the 9th April. 1977 tQgether with an e.x-
planatory memorandum. 

{b) The Central Excise (Twelfth Amendment) Rules, 1977 
"published in Notificattoa No. G.S.R. 659 in Gazette of 

India dated the 21st May, 1977. 
(20) A copy of Notification No.G.S.R. 899(E) (lfmdi and English 

versions) published in Gazette of India dated the 26th Nov-
ember, 1976 containing the Agf'eement between me Govern-
ment of India and the Government of-.the United States of 
America for the avoidance of double taxation of income of 
enterprises operating aircraft, issued under section 90 of the 
Income-tax Act, 1961 and section 24A of the Companies 
(Profits) Surtax Act, 1964. 

(21) A copy of Notification No. U.S.R. 167(E) (Hindi and English 
versions) published in Gazette of India dated the 1 st April, 
1977 containing the Agceement between the Government of 
India and the Government of Malaysia for the avoidance of 
double taxation and the prevention of fiscal evasion with res-
pect to taxes on income, issued under section 90 of the 
Income-tax Act, 1961 and section 24A of the Companies 
(Profits) Surtax Act, 1964. 

[P.T.O. 
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(22) A copy of Notification No. G.S.R. 170(E) published in 
Gazette of India dated the 7th April, 1977 containing 
Corrigendum to Notification No. G.S.R. 899(E) dated the 
26th November, J 976. 

(23) A copy each of the following Ordinances (Hindi and English 
versions) under article 123(2)( a) of the Constitution:-

(i) The Additional Emoluments (Compulsory Deposit) 
Amendment Ordinance, 1977 (No. 7 of 1977) promul-
gated. by the Vice-President acting as President on the 
9th May, 1977. 

(ii) The Yoga Undertakings (Taking Over of Management) 
Ordinance, 1977 (No.8 of 1977) promulgated by the 
Vice-President acting as President on the 24th May, 1977. 

4. S.atement by MiDister 
The Minister of Railways laid on the Table a statement regarding 

accident to tf"ain No. 13 UP Tezpore Express between Udalguri and Rowta 
Bagan stations of Northeast Frontier Railway on 30-5-1977. 

S. Govenuaeat Bill-Introduced 
The Additional Emoluments (Compulsory Deposit) ADKOIdmeat am, 1977 

':['he motion for leave to introduce the Bill moved. by Shri H. M. Patel 
was opposed. The motion was adopted and the Bill was introduced. 

6. Smtemalt Regarding Ordinance-Laid On the Table 
An explanatory statement (Hindi and English versions) giving reasons 

for immediate legislation by the Additional Emoluments ... (CompUlsory 
Deposit) Amendment Ordinance, 1977 was laid on the Table. 

7. The Budget (RaiIway)-1977.78 
Pf"of. Madhu Dandavate presented a statement of estimated receipts 

and expenditure of the Government of India for the year 1977-78 in 
respect of Railways. ,. 'I 

11.35 AM. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 13th June, 1977). 

• 
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Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, June 13, 197711yaistha 23, 1899 (Sua) 

ri 
No. 13 

11 A.M. 
I. Obituary Reference 

The Speaker made a reference to the p:>,ssing away of Shri K. K. Warior. 
who was a Member of the Second and Third Lok Sabha. 

Thereafter, Members stood in silence far a short while as 8 mark 0' 
~ respect. " (:. 

2. ~ Question. 
Starred Questions Nos. 1-5 were orally answered. Replies to re· 

;, m'lining questions were laid on the Table. 
3. Unstarred Question. ../ 

Replies to Unstarred Questions Nos. 1-147 and 149-175 were laid ou 
the Table. '-

. 4. Papers laW on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 63 of the Wild Life 
(Protection) Act, 1.1,972:-

(i) The Assam WiJd Life (Stock Declaration) Rules, 1977 pub. 
lished in Notification No. G. S. R. 34(E) in Gazette of India 
dated the 25th Jf'.nuary. 1977. 

(U) The Assam Wild Life (Transactions and Taxidermy) Rules, 
1977 published in Notifh:ation No. G.S.R. 35(E) in Gazette 
of Lndia dated the 25tb January, 1977. 

(iii) The Meghalaya Wild Life (Stock Declaration) Rules. 1977 
published in Notification No. G.S.R. 154(E) in Grzette ot 
India dated the 1st April. 1977. 

(iv) The Meghalaya Wild Life (Transactions and Taxidermy) 
Rules. 1977 fUblished in Notift.cation No. G.S.R. 155(E) 
in Gazette 0 India dated the lst Apt1l, 1977. 

[P.T.O. 



(2) A' copy of Notification No. G.S.R. 823(E) (Hindi and English ,. 
versions) published in Gazette of India dated the 28th Septem-
ber, 1976.1 under sub-section (3) of section 36 of the Insecti-
cWies Act, 1968. 

(3) A copy each of the following p~,pers (Hindi and English ver-
.' sions) under sub-sectiOllT: '(4')0 of-. IEtion 619A of the Companies 

Act, 1956:-
(i) (a) Review by the-Government on the workinJZ of the State 

Farms Corporation of India Jimited, New Delhi, for the 
year 1974-'75. 

"(b) Annual Report of the State F'arms Corporation of India 
Limitld,New Delhi, for the year Itt14-75' aioD)l with the 
Audited Accounts and the Comments of the Comptroller 
and Auditor General thereon. 

(ii) Annual Reporf of the fndign· Dairy Corpor;ltion, Baroda, for ~ 
the year 1975-76 along wUb 1fle Audited Accounts and the ~ 
Comments of the Comptroller and Auditor Geuer.al thereun. 

(iii) (a) Review by the Government on the working of the 
National Seeds COT'poration Limited, New Delhi, for the 
year ended 31st May, 1976. 

(tt) Annual Report of the National Seeds Corporation Limited, 
New Delhi, for the year ended 31st May, 1976 along with 
the Audited Accounts -.nd the Commenfs of. the Comptrol-
ler and Auditor General thereon. .. 

(iv) ('a) Revi~ by the Gov.emment on the working o~ the Cen-
tral FiBherieo; Corpor!Jtion Limited:'flowrah, for the year 
1974-75. 

(b) AnIlUal Repor.t of the Centra}, FiBheries . CarpeNtiOR Limited, 
Howrah, for the year 1974-75 along with the Awiited 
Accounts and the 'Comments of the Comptroller and Auditor 
General thereon. " 

(4) A statement (Hindi aAd English versional- sROw.iR~ rea&Olli fur 
delay in bymg the papers mentioned at item (3) (iv) above. 

(5) A. copy of the Annual Report of the Tamil Nadu Forest Plan- ,( 
tatioq Corporation Limited, Tirachh:apaUi\ for the year 
1974-75 along; with the Audited ACCOWlts and. the Comments 
of theComp.ttoller and. Auditor General ther.eon,. under sub-
section (3) of section 619A of ~he Companies Ad, 1956 read 
with clause (c) (iv) of the Proclamation dated the 31st 
January, 19116 issued bY'· tire Pr .. sident' in· relation tb the State 
at Tamil Nadu. 

(6) A copy each of the following papers (Hindi and English ver-
sions) under 8Ub-sectiDt» (:l), C'f . seetion 5. of the lItood Cor-
poration Act, 1~-

(i) Annual Report of the Food CO'1)Oration of India for the 
year 197~74, along with, the Audited Aceoun.ts. 

(ii) Annual· Report of the Food Cor.por.ation of India for the 
year 1974-75 along with the Audited Accounts. 

2~· 



• ~7) A copy of the Maduni CJty Municipal Corporation (Amend. 
rpent) Act, 1977 (Presiient's Act No. 70f 19!77) (Hindi and 
English versions) published in Gazette of India dated the 28th 
April, 1977, undersu1>-section (3) of section 3· of the Tamil 
Nadu State Legisla'i;ure (Delegation of Powers) Act, 1976. 

(8)' A copy of the Annual Report (Hindi and . English versions) of 
the Indian Council of Social Science Research, New Delhi, for 
the year 1975-76. 

(9) (i) A copy of the Audit Report (Hindi and English versions) 
on the accounts of the National Council of Educational Re-
se :.rch and Training fOl' the. year 1974-75. 

(ii) A statement (Hindi and English verst'Jns) showing muons for 
delay in laying the above Report. 

(10) (i) A copy of the Annual Report (Hindi and EngHeh versions) 
of the' Indian Institute of Technology, Kanpur, fo\' the year 
1975-76. 

(ii) A statement (H;ndi a~d English versions) showing reasons 
for delay in laying the above Report. 

(11) A copy of the Annual Ar:~ounts of the University of Delhi for 
the year 1974-75 to~ther with Audit Repart thereon (Hindt 
and English versions); 

(12) A copy each of the following papers (Hindi and English ver-
sions) under sub-sect;on (4) cf section 29 of the University 
of Hyderabad Act. 19741:-

(i) Certified Account; (f the University of Hyderabad for the 
year 1974-75, 

(ii) Certifipd Accoun1<; of the University of Hyderabad for the 
year 1975l-76. 

(3) A COpy e'lch of the folhw:ng RepJrt<; (Hindi and English ver-
sioas) under article 151 (1) of the ConStitution:-

(i) Report of the Compl.roller and Auditor General of India 
for the year' 19175--76. Unio·n Govemmettlt (CiviJ) Revenue 
Rece;pts-Vol. I-Indirect Taxes and Volume II-Direct 
Taxes. 

(ii) Report of the Comotroller and Audditor' General' 'Of India 
for the yea!' HY75-76, Union Government (Railways). 

(iii) Report of the. Comptroller and Auditor Geneml. of lD.d'a for 
the year 1975-Union Government (CommerciBl.)-Part IV-
Individual points of interest and a Resume of the: .Company 
Auditors' 'Reports. . 

(iv) Report of the Comptroller and AuditoT General of India for 
the year 1976-Un;on G->vemment (COmiaeraial)-Part 
III-Neyveli Lignite Corporation Limited. 

(.u.) I A copy of ~ppropryat~on Accounts, Railways, 
Part I-ReVIew (H·ndl and: English ver.sions). 
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· ,.' I I, .• ' , •. ' -:.' .• 
(15) A copy of =bptiahon Acco\Jnts, I.Wlways, . for 1975-76, 

Part II-~ .Appropriation Accoun~ .(Hindi 'aild Eng-
lish versions). . . ". ~. 

(16) A copy of Block Aceountc; (including Capital statements 
comprising the Loan Accounts), Balance Sheets and Profit and 
Loss Accounts, Railways, for 1975-76 (Hindi and -English 
versions). : 

(17) A copv of 'Economic Survey, 1976-77' (Hindi and English 
versions). 

(18) A copy of the Annual Report (Hindi and Engli~h versions) on 
the work;ng of the Industrial and Commercial Undertakings 
of the Central Government for the year J~~5-76 {Volumes I 
to III). 

5. A58ellt to Bills 
(i) Secretary-Ge:leral laid on the Ta·ble following two Bills passed 

by the Houses of Parliament during the last session and assented to:-
(1) The Finance Bill, 1977. 

(2) The Food Corporations (Amendment) Bill, 1977. 

(ii) Secretary-General also laid on the Table copies, duly authenti-
cated by the Se(';etary-General of Rajva S1bha, of the following five 
Bills passed by the Houses of Parliament durin~ the last session and 
assented to:-

(1) The Petroleum Pipelines (Acquisition of Right of User in 
Land) Amendment Bill, 1977. 

(2) The Prevention of Publication of Object1onab~e Matter (Re-
peal) Bill, 1977, 

(3) The Parliamentary Proceedings (Protection of Publication) 
Bill, 1977. 

(4) The Disputed Elections (Prime Minister and Speaker) Bill, 
1977. 

(5) The Caltex [Acqu.isition of Shares of Caltex Oil Refining 
(India) Limited. and of the Unde'I'takings in India of Caltex 
(India) Limited] Bill, 1977. 

6. Calling Attention 

Shrimati Parvathi Krishnan called the attention of the Minister of 
Home Affairs to the reported incident of 13 Harijans having been burnt 
alive and one shot dead in Belchni village of Patna District, Bihar on 
27t~ May, 1977. 

The Minister of Hor.~e Affairs made a statement in regard thereto. 
7. Statement b" Minister 

The Minister of Home Affairs made a statement regarding the rt>·-
ported death of some persons and injury to others as a result of police 
firin\{ and clashes in several co~tuenci~ in Bihar on the 10th June. 
1977 which was the first day of polling for elections to State Assembly. 

" , 



.be Budget (B.ailways)-1911.18 

General Discussion on the Budget (Railways) for 197!7-78 commenced. 
Thf: following Members took part in the debate:-

(1) Shl'i T. A. Pai 
(Lok Sa;bha adjourned at 1 P.M. 'old re-a88embled at 2.05 P.M.) 
(2) Shrt S. Kundu 
(3) Shri M. Satyanarayan Rao 
(4) Dr. Bapu Kaldate 
(5) Shri Annasaheb P. Shinde 
(6) Shri Samar Mukherjee 
(7) Shri Jagda.mbi Prasad Yadav 
(8) Shri George Fernandes 
(9) Shri B. Rachaiah 

I (10) Shrt Dharama Vir Vasisht 
(11) Shri Hukam Chand Kachwai 
(12) Shri V. M. Sudheeran 

The discussion was not concluded. 
9. Report of Business Advisory Committee 

Shri Ravindra Verma presented the First Report of the Bu~ine~s 
Advisory Committee. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesd,ap, the 14th June, 1977) 

.. 
MGIPMRND-L.~. 1-418 LS-13-6-77-700. 

S. L. SHAKDHER, 
Secretary -Gen ~ ra I . 



LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, June 14, 1977IJyaistha 24, 1899 (Saka) 

11 A.M. 
1. Starred Questions 

Starred Questions Nos. 21-24, 26. 28 and 29 were orally answered. 
St'lrred Question No. 30 bad been postponed for. answer on. 21st June, 
1977. Replies to remaining. questions were laid on the Table. 

tZ. Unsfartpd ~tioas 
Replies to Unstarred Questions Nos. 176-375 were laid on the Table.' 
StatellJent by the Minister of Petroleum and Chemicals and Fertili-

"zers (i) correcting the reply given on the 16th 'April, 1975 to Unsta.rred 
Question No. 1671 regarding firms manufacturing surgiealinstrumeftts 
and (il) giving reasons for delay in colTectin.r the reply was also laid on 
the 'l'a ble. . 

3. cPa,erslaid 'on ·the Table 
....... 

The following papers were laid 'on the Table:-
(1) A copy each of the following Notifications under sub-section 

(3) of section 116 of the Tamil Nadu Hindu Religious and 
Charitable Endowments Act. 1959 read with clauee (c) (Iv) 
of the Prochmation dated the 31st January, _ 1976 issued by 
the President in relation to the State of Tamil Nadu:-

(1) G.O.Ms. No. 370 Dublished in Tamil Nadu Government 
Gazette dat.ed the 23rd March. 19'17 making ~rtain amerid-
meutq·to the ReliQious TI18tit'lltions (Custody, Invsstments 
and Lending or BOlTowing of Moneys). Rules. 1963. 

(ii) G.O.Ms. No. 655 nubliRhedin Tamil Nadu .Government 
Gazette da.ted thp. 26th Mav. 1976 maldn~ ceJ"tain amend-
ments to the ReHmous Institutions (Lease of Immoveable 
Property) Rule~ 1963. 

(2) Two statements (Hindi and En,rlish versions) indieatinst reasons 
for not lavinll Hindi version of ·Notifications mentioned at 
item (1) above. 

[p.T.O. 
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f· 
(3) A copy of the Disputed Elections (Prime Minister and 

Speaker) Amendment Rules, 1977 (Hindi and English ver-
sions) published in Notification No. S.O. 297(E) in Gazette 
of India dated the 21st April. 1977, under su"'section (3) 
of section 27 of the Disputed Elections (Prime Minister and 
Speaker) Act, 1977. 

(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 6l9A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Orissa 
Road Transport Company Limited, Berhampur (Ganjam) 
for the year 1973-74. 

(ii) Annual Report of the Orissa Road Transport Company 
Limited, Berhampur' (G:mjam) for the year 1973-74. 

(iii) Directors' Report and statement of accounts for the year J 
1973-74 of the Orissa Road Transport Company Limited, 
Berhampur (Ganjam) arid the comments of the Comptroller 
and Auditor General thereon. 

(5) A statement (Hindi and English versions) showing reasons fr:, 
delay in layinJ! the pa.pers mentioned at item (4) above. 

(6) A copy of Notification No. UOI77-CE [G.S.R. 277(E)] (Hindi 
and English versions) published in Gazette of India dated the 
13th June. 1977, issued under the Central Excise Rules, 1944 
together with an explanatory memorandum. 

4. Calling Attention 
Shrimati Parvathi Krishnan called the attention of the Mkiister of 

Home Affairs to the reported fir'ing by poliCe on workers of Dalli Rajhara 
mines of Bhilai Steel Plant on 3rd June, 1977 killinJ! 8 workers and in-
juring many others. 

The Minister of Home Affairs made a statement in regard thereto. 
5. Motion regardhag First Report of Business AdvisorY. Committee 

Shri Ravindra Varma moved the followinJ! motion:- ( 
"That this House do agree with the First Report of the Business 

Advisory Committee presented to the House on the 13th June, 
1977." 

The motion was adopted . 
•. The Budget (Raitways):"-1977-78 
. General Discussion on the Budget (Railways) for 1977-78 continued. 

The following Members took part in the debate:-
(1) ·Shri Bashir Ahmad 
(2) Shri P. V. G. Raju 
(3) Shri S. Nanjesha. Gowda 
(4) Shri Mohd Shaft Qureshi 

(Lok Sabh4 ad;oorned at 1 P.M. and re-GBBembled 
at 2.05 P.M.) 

J 



(5) Shri U. S. Patil 
(6) Shrimati Parvathi Krishnan 
(7) Shrimati Renuka Devi Barkataki, 
(8) Shri Chitta Basu 
(9)Shri Rama Chandra Mallick 

(10) Shri B. P. Kadam 
(11) Dr. Murli Manohar Joshi 
(12) Shri George Mathew 
(13) Shri Dilip Chakravarty 
(14) Shri M. Ram Gopal Reddy 
(15) Shri Chaudhary Motibhai 
(1~) Shri Jyotirmoy Bosu-' 
(17) Shri Maganti Ankineedu 

I 

(18) Shri Vinodbhai B. Sheth 
(19) Dr. Vasant Kumar Pandit 
(2tl) Shri Durga Chand (Speech unfin~hed). 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 15th June, 
1977). 

• 

_ _ a 

S. L. SHAKDHER, 
Secretary-General. 

GMGIPMRND-L.S. 1-445 CD) L.S.-14--6-77-700. 



11 A.M . 

BULLETIN-PART I 
i"Brief Record of Proceedings] 

Wednesday, June ] 5, 1977/Jyaistha 25, 1899 (Saka) 

No. lS 

• 1. St&md Questions 

Starr~d Questions Nos. 41, 42. 44, 45, 47 and 49 were orally answered. 
Starred Questions Nos. 55 and 59 had been postponed for answer on 22nd 
June, 1977. Replies to remaining questions were laid on the Table. 
2. Unstarred QuestioDs 

Replies to Unstan'ed Questions Nos. 377-379, 381-431, 433-451, 
.,453-490. 492-523,' 525-554 and 556-568 were laid on the Table. 

<Y\ 
.:t. P8:tCQ"S Laid on tile Table 

The following papers were laid on the Table:-

(1) A copy each of the following Reports (Hindi and English ver-
sions) under clause (2) of article 350B of the Constitution:-

(i) Fifteen.th Report of the Commissioner for Linguistic Minori-
ties in India for the period July. 1972 to June. 1973. 

(ii) Sixteenth Report of the Commissioner for Linguistic Minori-
ties in India for the period July,. 1973 to June. 1974. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the Reports. mentioned at item (1) above. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, ] 951 :-

(i) The Indian Administrative Service (Fixation of Cadre 
Strength)--:A.mendment Regulations. 1977 published in Noti-
fication No. G.S.R. 436 in Gazette of India dated the 2nd 
April, 1977. 

". (ii) The Indian Administrative Service (pay) Fourth Amendment 
~,;~ Rules, 1977 published in Notification No. G.S.R. 437 in 

Gazette of India dated the 2nd April, 1977. 
[P.T.O. 



I 
(iii) The All India Services (Death-cum-Retirement Benefits) 

Amendment Rules, 1977 published in Notification No. 
G.S.R. 579 in Gazette of India dated the 7th May, 1977. 

(iv) The All India Services (Leave Travel Concession) First 
Amendment Rules, 1977 published in Notification No. 
G.S.R. 236(E) in Gazette of India dated the 12th May, 1977. 

(v) The Indian Administrative Service (Fixation of Cadre 
Strength) Ninth Amendment Regulations, 1977 published 
in Notification No. G.S.R. 237(E) dated the 12th May, 1977. 

(vi) The Indian Administrative Service (Fixation of Cadre 
Strength) Eighth Amendment Regulations, 1977 published 
in Notification No. G.S.R. 609 in Gazette of India dated the 
14th May, 1977. . 

(vii) The All India Services (Conduct) Amendment Rules, 1977" ) 
published in Notification No. G.S.R. 678 in Gazette of' 
India dated the 4th June, 1977. 

(4) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) ( a ) Review by tbe Government on the working of thl 
Hindustan Aeronautics Limited, Banga)ore, for the-year. 
1975-76. 

(b) Annual Report of the Hindustan Aeronautics LimitaJ. 
Banga\ore, for the year 1975-76 along with the Audited 
Accounts and the Comments of the Comptroller and 
Auditor General thereon. 

(ii) (a) Review by the Government on the working of the 
Mishra Dhatu Nigam Limited, Hyderabad, for the period 
from 1st January, 1975 to 31st March, 1976. 

(b) Annual Report of the Mishra Dhatu Nigam Limited" 
Hyderabad, for the period from 1st January, 1975 to 31st f)' 
March. 1976 along with the Audited Accounts and the \ 
Comments of the Comptrol1er and Auditor General there-
on. 

(5) A copy of the Reserve and Auxiliary Air Forces Act (Second 
Amendment) Rules, 1976 (Hindi and English versions) 
published in Notification 'No. S.R.O. 295 in Gazette of Irtdia 
dated the 27th November, 1976, under sub-section (4) of 
section 34 of the Reserve and Auxilia~ Air Force Act, 1952. 

(6) A copy of the Naval Ceremonial, Conditions of Service and 
Miscellaneous (First Amendment) RelZulations, 1977 (Hindi 
and EnJZlish versions) published in Notification No. S.R.O. 
8(E) in Gazette of Tndia dated the 19th March, 1977, under 
section 185 of the Navy Act, 1957. 
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(7) A copy of the Annual Report (Hindi and:.English versions) of the 
Indian Institute of Mass Communication, New Delhi, for the 
year 1975-76. 

(S) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 38 of the Central Excises and 
Salt Act, 1944:-

(i) The Central Excise (Tenth Amendment) Rules, 1977 pub-
lished in Notification No. G.S.R. ) 82(E) in Gazette of 
India dated the 13th April, 1977. 

(ii) The Central Excise (Ninth Amendment) Rules, 1977 pub-
lished in Notification No. G .S.R. 513 in Gazette of India 
dated the 16th April, J 977. 

(iii) The Central Excise (Eleventh Amendment) Rules, 1977 
published in Notification No. G.S.R. ) 95 (E) in Gazette 
of India dated the 26th April, 1977. 

(9) A copy of Notification No. G.S.R. .943(E) (Hindi and Eng-
lish versions) published in Gazette of India dated the 23rd 
December. J 976 containing the Agreement on Merchant 
Shipping between the Government of India and the Govern-
ment of the Union of Soviet Socialist Republics for the 
avoidance of double taxation in respect of taxes on income 
derived from the carriage of cargo, issued under section 90 
of the Income-tax Act. 1961 and section 24A of the Com-
panies (Profits) Surtax Act, 1964. 

(10) A copy of Notification No. G.S.R. 184(E) (Hindi and Eng-
lish versions) published in Gazette of India dated the 15th 
April, 1977 containing Agreement on Merchant Shipping 
between the Government of India and the Government of the 
People's Republic of Bulgaria for avoidance of double taxa-
tion in respect of taxes on income derived from the carriage 
of cargo, issued under section 90 of the Income-tax Act, 
1961 and section 24A of the Companies (Profits) Surtax Act, 
1964. 

(11) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 864(E), published in Gallette of India dated' the 1st 
November, 1976 together with an explanatory Memoran-
dum. 

(ii) G .S.R. 512 published in Gazette of India dated the 16th 
April, 1977 together with an explanatory memorandum. 

(iii) O.S.R. 200(E), published in Gazette of India dated the 
30th April, ] 977 together with an explanatory memoran-
dum. 

[P.T.O. 
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-;:Wf~tr~s'wnrtn .. pUblished in Gazette. of India dateo the 
13th 1977 together with an explanatory memorandum 

(v) G.S.R. 245(E). published in Gazette of India dated the 
20th May, 1977 together with an explanatory memorandum. 

(vi) G.S.R. 246(E), published in Gazette of India datt'd the 
20th May, 1977 together with an explanatory mellliJran-
dum. 

(vii) G.S.R. 247(E), published in Gazette of India dated the 
20th May, 1977 together with an explanatory memo!'"n-
dum. 

(viii) G.S.R. 248(E), published in Gazette of India dated the 
20th May, 1977 together with an explanatory memoran-
dum.' . 

(ix) G.S.R. 253(E), published in Gazette of India dated' the 
25th May, 1977 together with an explanatory memoran-
dum. ,/II, 

(x) G.S.R. 662, published in Gazette of India dated the 28th 
May, 1977 together with an explanatory memorandum. 

(xi) G.S.R. 254(E), published in Gazette of India dated the. 
25th May, 1977.together with an explanatory memorandum .... ·~~ 

. ~~:, .'~, ", 

(12) A copy each of the following Notifications (Hindi and Eng.·::: 
hsh versions) issued under the Central Excise Rules, 1944:_!}~· 

':iii, 
(i) G.S.R 514 published in Gazette Cif India dated the 16th"# 

April, 1977 together with an explanatory memorandum. 
(ii) G .S.R. ] 96 (E), published in Gazette of India dated the 28th 

April, 1977 together with an explanatory memorandum. 
(iii) G.S.R. 197(E), pi.lblished in Gazette of India dated the 29th 

April, 1977 together with an expl.anatory memorandum. 

(iv) G.S.R. 574 published in Ga!-ette of India dated the 30th 
April. 1977 together with an explanatory memorandum. 

(v) G.S.R. 225(E), published in Gazette of India dated the 7th 
May, 1977 togeth·er with an explanatory memorandum. 

(vi) G.S.R. 582 published in Ga2!Ctte of India dated the 7th 
May, 1977 together with an explanatory memorandum. 

(vii) G.S.R. 231 (E), published in Gazette of India dated the 9th 
May, 1977 together with an expkmatory memorandum. 

(viii) G.S.R. 233(E), published in Gazette elf India dated the 10th 
May, 1977 together with an explanatory memorandum. 

(ix) G.S.R. 244(E), published in Gal.ette of India dated the 19th 
May, 1977 together with an explanatory memorandum. 

, 
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-.-.-~. -_. ,-Jt ........ u, ..... " .1.0:7' .... , •. ".-:-' '\I\L;,I, PUU1I5111:lU In 

Gaz~tte of India dated the 9th l .... ~· J 977, G.S.R. 239(E), 
publIshed in Gazette of India dated the 12th May, 1977 and 
G.S.R. 250(E), published in Gazette of India dated the 
21st May, 1977 together with an explanatory memorandum. 

(xi) G.S.R. 256(E), published in Gazette of India dated the 28th 
May, 1977 together with an explanatory memorandum. 

(xii) G.S.R. 266(E), published in Gazette of India dated the 3rd 
June, 1977 together with an explanatory memorandum. 

, 13) A copy of the Coir Industry (Second Amendment Rules, 1976 
(Hindi and English versions) published in Notification No. 
G.S.R. 1588 in Gazette of India dated the 13th November, 
1976, under sub-section (3) of section 26 of the Coir Industry 
Act, 1953. I 

( 14) A copy each of the following Reports (Hindi and English ver-
sions) under sub-section (4) of section 7 of the Industries 
(Development and Regulation) Act, 195 1:-

(i) Annual Report of the Development Council for Heavy Elec-
trical Industries for the year 1975-76. 

(ii) Annual Report of the Development Council for Paper, Pulp 
and Allied Industries for the year 1975-76. 

(iii) Annual Report of the Development Council for Machine 
Tools for the year 1975-76. 

(15) A copy of Certified Accounts (Hindi and English versions) of 
the Coir Board, Emakulam, for the year 1975-76 and the 
Audit Report thereon, under sub-section (4) of section 17 of 
the Coir Industry Act, 1953. 

(16) A copy of the Annual Administration Report (Hindi and English 
versions) of the Central Institute of Tool Design, Hyderabad, 
for the year 1974-75. 

(17) A copy of the Annual Administration Report (H!ndi and English 
versions) of the Central Institute of Tool DesIgn, Hyderabad, 
for the year 1975-76. 

(18) A copy of the Annual Report (Hindi and English versions) of 
the Small Industry Extension Training Institute, Hyderabad, 
for the year 1974-75.-

(19) A copy of the Annual Re~ (Hin~i. and E~glish versions) of 
the Sma)) Industry ExtenSIon TralDlDg Institute, Hyderabad, 
for the year 1975-76. 

(20) A copy of the Annual Report (Hi.ndi and EI?glish versions) 
of the Institute for Design of Electncal Measunng Instruments 
Bombay, for the year 1974-75. 

[P.T.O. 
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ltlrf:~~~~F~~1hj'''*lffm~''I~})J:f tmn~r and English versions) of 
the Institute for Design of Electrical Measuring Instruments i 
Bombay, for the year J 975-76. ' \ 

(22) A statement (Hindi and English versions) showing reasons for 
delay in laying the Reports mentioned at items (16) to (21) 
above. 

(23) A. copy each of the ~ollowing papers (Hindi and English ver-
sions) under sub-sectIOn (1) of section 619A of the Companies 
Act, 1956:-

(i) (a) Revww by the Government on the working of the National 
Small Industries Corporation Limited, New Delhi, for the 
year 1975-76. 

(b) Annual Report of the National Small Industries Corporation 
Limited, New Delhi, for the year 1975-76 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(jj) (a) Review by the Government OD the working of the Heavy 
Engineering Corporation Limited,: Ranchi, for the year 
1975-76. 

(b) Annual Report of the Heavy Engineerin.8 Corporation Limit-
ed, Ranchi, for the year 1975-76 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(iii) (a) Revi~ by the Government on the working of the Instru-
mentation Limited, Kota, .for the year 1975-76. 

(b) Annual Report of the Instrumentation Limited, Kota, for the 
year 1975-76 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(iv) (a) Review by the Government on the working of the 
National Instruments Limited, Calcutta, for the year 
1975-76. 

(b) Annual Report of the National Instruments Limited, 
Calcutta for the year 1975-76 along with the Audited 
Accounts and the comments of the Comptroller and Audi-
tor General thereon. 

(v) ( a) Review by the Government on the workIng of the 
Artificial Limbs Manufacturing Corporation of India, 
Kanpur, for the year 1975-76. 

(b) Annual Report of the Artificial Limbs Manufacturing 
Corporation of India, Kanpur, for the year 1975-76 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 
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(vi) (a) Review by the Government on the working of the 
Hindustan Salts Limited, Jaipur, for the year ended 30th 
September, 1975. 

(b) Annual Report of the Hindustan Salts Limited, Jaipur, for 
the year ended 30th September, 1975 along with the 
Audited Accounts .and the comments of the Comptroller 
and Auditor Genetal thereon. 

(vii) ( a) Review by the Government on the working of the 
Sambhar Salts Limited, Jaipur, for the year ended 30th 
September, 1975. 

(b) Annual Report of the Sambhar Salts Limited, Jaipur, for 
the year ended 30th September, 1975. along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(24) (a) A copy of the Patents (Amendment) Rules, 1976 
(Hindi and Engli"h versions) published in Notification No. 

S.O. 2908 in Gazette of India dated the 14th August, 1976, 
under section 160 of the Patents Act, 1970. 

(b) A statement (Hindi and English versions) showing reasons 
for delay in laying the above notification. 

(25) A copy each of the following papers under sub-section (3) 
of section 619A of the Companies Act, 1956 read with clause 
(c)(iv) of the Proclamation dated the 31st January, 1976 
issued by the President in relation to the State of Tamil 
Nadu:-

(i) (a) Review by Government of Tamil Nadu on the working of 
the Tamil Nadu Industrial Development Corporation Limit-
ed, Madras, for the year 1974-75. 

(b) Annual Report of the Tamil Nadu Industrial Development 
Corporation Limited. Madras, for the year 1974-75 along 
with the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(ii) (a) Review by Government of Tamil Nadu on the working 
of the Tamil Nadu Industrial Development Corporation 
Limited. Madra .. , for the year 1975-76. 

(b) Annual Report of the Tamil Nadu Industrial Development 
Corporation Limited. Mad-ras, for the year 1975-76 along 
with the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(26) Two statements explaining reasons for not laying the Hindi 
versions of the papers mentionefd at item (25) above. 
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4. CaDing Atteatioa 

Shri Samar Mukherjee called the attention of the Minister of Home 
A.ffairs to the reported large-scale murder and torture of Naxalites in Andhra 
Pradesh during the last few years as revealed by the Civil Rights Committee 
headed by Shri V. M. Tarkunde. 

The Minister of Home Affairs made a statement in regard thereto. 

5. Statement By Minister 

The Minister of Home Affairs made a statement regarding recent inci· 
dents of violence and atrocities in Jammu and Kashmir. 

6. The Budget (RaDways}-1977.78 

General Discussion on the Budget (Railways) for 1977-78 continued. 

The following Members took part in the debate:-

(1) Shri Durga Chand 
(2) Shri Darur Pullaiah 
(3) Shri H. L. Patwary, 
(4) Sh'ri P. G. 'Mavalankar 
(5) Sltri K. LaIckappa 
(6) Shri Nanubhai N. Patel 
(7) Shri D. B. PatiI 
(8) Dr. Henry Austin 
(9) Shrimati Marinal Gore 

(l0) Shri R. D. Ram 
( 11) Shri P. Rajagopal Naidu 
(12) Shri Oajiba Desai 
(13) Shri R. K. Amin 
(14) Shri A. C. George 
(15) Shri Charan Narzary 
(16) Shri B. K. Nair 
(17) Shri Anant Dave 
(18) Shri Bapusaheb Parulekar 
(19) Shri G. S. Reddy 
(20) Shri Yashwant Borole 
(21) Shri G. Narsimha Reddy 

Prof. Madhu Dandavate replied to the debate. 

The discussion was concluded. , 
'8 

, 
.' 
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7. DiIcusIioD Uader Rule 193 

Shri B. P. MandaI raised a discussion on deterioration irllaw and order 
situation in sevet"al States. 

The following Members took part in the debate:-

(1) Shri VayaIar Ravi 
(2) Shri Kanwar Lai Gupta 
(3) Shri K. Lakkappa 
(4) Shri S. Kundu 
(5) Shri Chitta Basu 
(6) Shri M. Ram Oopa1 Reddy 

Chaudhuri Charan Singh replied to the discussion. 

The discussion was concluded. 

7.30 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 16th June, 1977). 

S. L. SHAKDHER, 
Secretary-General. 

9 
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WK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, June 16, 1977jJyaistha 26, 1899 (Saka) , 

No. .16;, 

11.01 A.M. 
1. Starred-QUations 

Sta~ Questioas- N<'8.· 62--64,. 66 and 67 wereora]Jy' answered. 
Replies to remaining que8tionswere laid:on the Table. 
:z.-U ...... ted·~:, 

Replies to Unstarred QUestions Nos. 569-636, 638-706 and 708-
768 were laid on the Table. 
3. Papers Laid OR<~ Table, 

'fhe.:following papers were laid onth" Tabler-
(1) A copy of the Profit and.Loss Account and Balance Sheet (on 

accrual basis) of the Tele-communication Branch of the Indian 
Posts ·and Te1egraphsDepartmeot for tbeycar 1974-75 (Hindi 
and English versioos)., 

(2) A copy of the Indian Telegraph (Ninth Amendment) Rules, 1976 
(Hindi ,and Eriglish-venrioRII ) . publishect in Notification No. 
O.S.R. 36 in Oazette'·ofIndia dated·the',lst·JanuM)', 1977, 
under sub-section < 5) of section 7 of the .Indian' Telegraph Act, 
18~ 

(3) A copy of the Corrigendum (Hindi and English versions) to the 
Audit Report· on the -accountS' of the All India Institute of 
Medical 'Sciences; New.Dtlbi; for tho:year 1973-74.· 

(4) A copy of the Annual Report (Hindi. and English versions) of 
the Post-Graduate Institute of Medical Education'and Research, 
Chandigarh; for the)'ear 1975-76, under section·.t 9 of ,the Pos~
Graduate Institute of Medical Education and ·It.eaearch, Chandl-
garh, Act, 1966 . 

• 'lTie Report was laid On the Table on the 25th August; 1976. 

[p.T.O. 
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(5) A copy of the Annual Report (Hindi and English versions) of 
the Hindustan Latex Limited, Trivandrum, for the year 1975-76 
along with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon, under sub-section 
(1) of section 619A of the Companies Act, 1956. 

(6) A copy each of the following papers (Hindi versions) under sub-
section (1) of section 619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the Mineral 
Exploration Corporation Limited, Nagpur, for the year 
1975-76. 

(ii) A~~al Report of the Mineral Exploration Corporation 
LlDllted, Nagpur, for the year 1975-76 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. . 

(7) A copy of Notification No. S.O. 486 (Hindi and English ver~ 
sions) published in Gazette of India dated the 12th February, 
1977, under sub-section (1) of section 28 of the Mines and 
Minerals (Regulation and Development) Act, 1957. 

(8) A copy of the Coal Mines Deposit-linked Insurance (Amend· 
ment) Scheme, 1977 (Hindi and English versions) published in 
Notification No. G.S.R. 647 in Gazette of India dated the 21st 
May, 1977, under section 7A of the Coal Mines Provident 
Fund and Miscellaneous Provisions Act, 1948. 

(9) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 7 of the Employees 
Provident Funds and Miscellaneous Provisions Act, ] 952:-

(i) The Employees' Provident Funds (Second Amendment) Scheme, 
1977 published in Notification No. G.S.R. 473 in Gazette 
of India dated the 2nd April, 1977. 

(ii) G.S.R. 534 published in Gazette of India dated the 16th April, 
1977 containing corrigendum to Notification No. G .S.R. 
488(E) dated the 28th July, 1976. 

(iii) The Employees' Provident Funds (Third Amendment) Scheme, 
1977 published in Notification No. G.S.R. 571 in Gazette 
of India dated the 30th April, 1977. . 

(iv) The Employees' Deposit-linked insuranCe (Amendment) 
Scheme, 1977 published in Notification No. G.S.R. 648 in 
Gautte of India dated the 21st May, 1977. 

(v) The Employees' Provident Funds (Fourth Amendment) 
Scheme, 1977 published in Notification No. O.S.R. 677 in 
Gautte of India dated the 28th May, 1977. 

(10) A statement (Hindi and English versions) on the action pro-
posed to be taken on the Conventions and Recommendations 
adopted at the Sixtieth Session of the International Labour 
Conference held at Geneva in June, 1975. 

1& 



, CaIIiDa AUeIltioD 
Shri Vayalar Ravi called the attention at the Minister of Law, 1ustice 

and Company Affairs to the reported statement of the Chief Justice of 
Karnataka about the dossiers of the J udgcs of High Courts and Supreme 
Court being prepared by the Central Government on the basis of their 
attitude towards 20 or 24 point programme. 

The Minister of Law, Justice and Company Affairs made a statement 
in regard thereto. 

5. Demands for E:lc:ess GI'IUds (General)-1974-75 
Shri H. M. Patel presented a statement showing Demands for Excess 

Grants in respect of the Budget (General) for 1974-75. 
6. Goverament BiD-Introdnced 

The Presidential and Vice-Presidential Elections (Amendment) Bill, 
1977. 

7. The Budget (Railways)-1977-78 

Discussion on the Demands for Grants Nos. 1 to 11, 11A and 12 to 
22 in respect of the Budget (Railways) for 1977-78 commenced. 

One hundred and 'fifty-three cut motions [Nos. 3 to 9, 14 to 18, 21 to 
59, 62, 63, 66 to 137 and 140 to 167] were moved. 

The discussion was not concluded. 
:~.I~~ .. ~ 
'J:f.li-02 P.M . . u .. : 

,:1 (Lok Sabha adjourned till 11 A.M. on Friday, the 17th June, 1977). 

''.;1' 

.',:" 

'~~ 

J GMGIPMRND-LS 1-506 LS-l:.6-77-700. 

S. L. SHAKDHER, 
Secretary-GenoraL 
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LOK SABHA 

BULLETJN--PART I 
[Brief Record of Proceedings] 

Friday, June 17, ll}77~Jyaistha 27, 1899 (Saka) 

No. 17 

1. Oath or Affinnation 
Shri Mohinder S:nf h Snyianwala made and subscribed the oath in 

English and took hi!. scat in tl:e House. 

2. Stoned Questions 
Starred Questions Nos. 83, 84, 86 and 87 were orally answered. Rep 

lies to remaining questions were laid on the Table. 
3. Unstarred Questions 

RepJies to Unstarred Questions Nos. 769-778, 780-882, 885-925 
and 927-965 were laid on the Table. 

4. Papers Laid on the Tl\ble 

The following papers were laid on the Tabl~ 
(1) (a) A copy of the Report of Enquiry Committee to investigate 

the causes of fire incidents which occurred in the godowns of 
the Cotton Corporation of India during 1971-72 and 1972-
73. 

(b) A statement showing the steps taken to implement the recom-
mendations of the above Committee. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The Cotton Control (Second Amendment) Order, 1976 
published in Notification No. S.O. 517 (E) in Gazette of 
India dated the 31st July, 1976. 

(ii) The Cotton Textiles (Control) (Third Amendment) Order, 
] 976 published in Notification No. S.O. 814(E) in Gazette 
of India dated the 21 st December, 1976. 

1 
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(3) A copy of the Certified Accounts (Hindi and English versions) 4 
of the Textiles Commjttee, Bombay, for the year 1974-75 
and the Audit Report thereon, under sub-section (4) of sec-
tion 13 of the Textiles Committee Act, 1963. 

(4) A copy each of the f{)llowing papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Compa-
nies Act, 1956:-

(i) Review by the Government on the working of the Minerals 
alnd Metals Trading Corporation of India Limited, New 
Delhi, for the year 197~-76. 

(ii) Annual Report of the Minerals and Metals Tnuting Corpo-
ration of India Limited, New Delhi, for the year 1975-76 
along with the Audited Accounts and the comments of 
the ComptroJler and Auditor General thereon. 

(5) A copy of the Airc.l'uft (fifth Amendment) Rules, 1976 (Hindi 
and English versions) published in Notificatioa No. O.S.R. • 
1639 in Gazette of India dated the 20th November, 1976, 
under section 14A of the Aircraft Act, 1934 together with 
an explanatory memorandum. 

t6) (a) A copy of the Annual Report (Hindi and English ver-
sions) of the India TouTism DevelopPlent Corporation Limit-
ed, New Delhi, for tbe yea·r 1975-76 along with the Audited 
Accounts and tbe comments of the Comptroller aod Auditor 
General thereon, under sub-section (l) of section 619A of 
the Companies Act, 1956. 

(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Report. 

(7) A copy of Ihe Ci'!ntntl Government Officers (CommerCial 
Employment after Retirement) Rules, 1977 (Hindi and 
English versions) published in NotifiCi:ation No. S.O. 754 
in Gazette of India dated the 12th MarCh, 1977, under sub-
section (11) of section 6A of the Provident Funds Act, 1925. 

(8) A copy each flf Ihe k,llowing Notifications (Hindi and Eng-
lish versions) under sutJ..section (3) of section 12 of the Gov- t 
emment Savings .Certificates Act, 1959:-

(i) The National Savings Certificates (Fifth ISlue) (Fourth 
Amendment) Rules, 1976 published in Notification No. 
G.S.R. 1742 in Gazette of India dated the 18th December, 
1976. 

(ii) The Post 'Office Savings Certificates (Third Amendment) 
Rules, 1976 published in Notification No. G.S.R. 1743 in 
Gazette of India dated the 18th December, 1976. 

(iii) The Nation'at Savings Certificates (Fourth. fssue) (Fifth 
Amendment) Rules, 1976 published in Notification No. 
G.S.R~ 1744 in Gazette of India dated the 18th December 
1976. ' 
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(iv) The National Savings Certificates (Fifth Issue) (Fifth 
Amendment) Rules, 1976 published in Notification No. 
G.S.R. 9 in Gazette of India dated the lst January, 1977. 

(V) The National Savings Certificates (Fourth Issue) (Amend-
ment) Rules, 1977 published in Notification No. G.S.R. 
445 in G&zette of India dated the 2nd April, 1977. 

{vi) The National Savings Certificates (Fifth Issue) (Amend. 
ment) Rules, 1977 published in Notification No. G.S.R. 
446 in Gazette of India dated the 2nd April, 1977. 

(9) A copy of the Post Office Savings Banks (Amendment) Rules, 
1977 (Hindi and English versions) published in Notification 
No. G.S.R. 143(E) in Gazette of India dated the 31st March, 
1977, under sub-section (3) of section 15 of the Government 
Savings Banks Act. 1873. 

(10) A copy each <.If the foJlowing Notifications (Hindi and English 
versions) under sub-section (3) of section 29 of the Regional 
Rural Banks Act, 1976:-

(i) The Prathama Bank (Meetings of Board) Rules, 1976 pub-
lished in Notification No. S.O. 4705 in Gazette of India 
dated the ] 8th December, 1976. 

(ii) The Gorakhpur Kshetriya Gramin Bank (Meetings of 
Board) Ruks, 1976 published in Notification No. S.O. 
4706 in Gazette of India dated the ] 8th December, 1976. 

(iii) The Haryana Kshctriya Gramin Bank (Meetings of Board) 
Rules. 1976 published in Notifica·tion No. S.O. 4707 in 
Gazette of India dated the 18th December, 1976. 

(iv) The Jaipur Nagaur Aanchalik Gramin Bank (Meetings of 
Board) Rules, 1976 published in Notification No. S.O. 
4708 in Gazette of India dated the 18th December, 1976. 

(v) The Gaur Gramin Bank (Meetings of Board) Rules, 1976 
VUblished in Notification No. S.O. 4709 in Gazette of India 
dated the 18th December. 1976. 

(vi) The Bhojpur Rohtas Gramin Bank (Meeti"ngs of Board) 
Rules, J 976 published in Notification No. 5.0. 4710 in 
Gazette of India datoo the 18th December, 1976. 

(vii) The Samyut Kshetriya Gramin Bank (Meetings of Board) 
Rules, 1976 published in Notification No. S.O. 4711 in 
Gazette of India dated the 18th December. 1976. 

(viii) The Kshetriya Gramin Bank, Hoshangabad (Meetings of 
Board) Rules. 1976 published in Notification No. S.O. 
4712 in Gazene of India dated the 18th December, 1976. 

[P.T.O. 
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(ix) The Tungabhadra Gramin Bank (Meetings of Board)' 
Rules, 1976 published in Notification No. S.O. 4713 in 
Gazette of India dated the 18th December, 1976. 

(x) The Purl Gramya Bank (Meetings of Board) Rules, 1976 
published in Notification No. S.O. 4714 in Gazette of India 
dated the 18th December, 1976. 

(xi) The Jammu Rural Bank (Meetings of Board) Rules, 1976 
published in Notification No. S.O. 4715 in Gazette of India 
dated the 18th December, 1976. 

(xii) The Champaran Kshetriya Gramin Bank (Meetings of 
Board) Rules, 1976 published in Notification No. S.O. 
4716 in Gazette of India dated the 18th December, 1976. 

(xiii) The Barabanki Gramin Bank (Meetings of Board) Rules, , " 
1976 published in Notification No. S. O. 4717 in Gazette ) 
of India dated the 18th December, 1976. 

(xiv) The Gurgaon Gramin Bank (Meetings of Board) Rules, 
1976 published in Notification No. S.O. 4718 in Gazette 
of India dated the 18th December, 1976. 

(xv) The Rae BareH Kshetriya Gramin Bank (Meetings of 
Board) Rules. 1976 published in Notification No. S.O. n 19 in Gazette of India dated the 18th December, 1976. 

(xvi) The Farrukhabad Gramin Bank (Meetings of Board) 
Rules, 1976 published in Notification No. S. O. 4720 in 
Gazette of India dated the 18th December, 1976. 

(xvii) The Mallabhum Gramin Bank (Meetings of Board) 
Rules, 1976 published in Notification No. S.O. 4721 in 
Gazette of India dated the 18th December, 1976. 

(xviii) The Bolangir Anchalik Gramya Bank (Meetings of 
Board) Rules, 1976 published in Notification No. S.O. 
4722 in Gazette of India dated the 18th December, )976. 

(xix) The Njtgarjuna Grameena Bank (Meetings of Board) 
Rules. 1976 published in Notification No. S.O. 4723 in 
Gazette of India dated the 18th December, 1976. 

(xx) The Progiyotish Gaonlia Bank (Meetings of Board) Rules, 
1977 published in Notification No. S.O. 913 in Gazette of 
India dated the 26th March, 1977. 

(xxi) The Rayalaseema Grameena Bank (Meetings of Board) 
Rules, 1977 published in Notification No. S.O 914 in 
Gazette of India dated the 26th March, J 977 .. 

(xxii) The Malaprabha Grameena Bank (Meetings of Boarn) 
Rules. 1977 published in Notification No. S.O. 91 S in 
Gazette of India dated the 26th March, 1977. 



(xxiii) The Mayurakshi Gramin Bank (Meetings of Board) 
Rules, 1977 published in Notification No. S.O. 916 in 
Gazette of India dated the 26th March, 1977. 

(xxiv) 'The Marathwada Gramin Bank (Meetings of Board) 
Rules, 1977 published in Notification No. S.O. 917 in 
Gazette of India dated the 26th March, 1977. 

(xxv) The Marwar Gramin Bank (Meetings of Board) Rules, 
1977 published in Notification No. S.O. 918 in Gazette 
of India dated the 26th March. 1977. 

(xxvi) The Bhagirath Gramin Bank (Meetings of Bom-d) 
Rules, 1977 published in Notification No. S.O. 919 in 
Gazette of India dated the 26th March. 1977. 

(xxvii) The Sri Visakha Grameena Bank (Meetings of Board) 
Rules, 1977 published in Notification No. S.D. 920 in 
Gazette of India dated the 26th March, 1977. 

(xxviii) The Cauvery Grameena Bank (Meetings of Board) 
Rules, 1977 published in Notification No. S.D. 921 in 
Gazette of India dated the 26th March, 1977. 

(xxix) The Shekhawati Gramin Bank (Meetings of Board) 
Rules, J 977 published in Notification No. S.O. 922 in 
Gazette of India dated the 26th March, 1977. 

(xxx) The Cuttack Gramya Bank (Meetings of Board) Rules, 
1977 published in Notification No. S.O. 923 in Gazette of 
India dated the 26th March, 1977. 

(xxxi) The Bilaspur--Raipur Kshetriya Gramin Bank (Meetings 
of Board) Rules, 1977 published in Notification No. S.O. 
924 in Gazette of India dated the 26th March, 1977. 

(xxxii) The Magadh Gramin Bank (Meetings of Board) Rules, 
1977 published in Notification No. S.O. 925 in Gazette of 
India dated the 26th March. 1977. 

(xxxiii) The Koraput-Panchbati Gramya Bank (Meetings of 
Board) Rules, 1977 published in Notification No. S.O. 926 
in Gazette of India dated the 26th March. 1977. 

(xxxiv) The South Malabar Gramin Bank (Meetings of Board) 
Rules. J 977 published in Notification No. S.O. 927 in 
Gazette of India dated the 26th March. 1977. 

(xxxv) The North Malabar Gramin Bank (Meetings of Board) 
Rules, 1977 published in Notification No. S.D. 928 in 
Gazette of India dated the 26th March. 19~7. 

(xxxvi) The Rewa-Sindhi Gramin Bank (Meetings of Board) 
Rules, 1977 published in Notification No. S.D. 929 in 
Gazette of India dated the 26th March, 1977. 
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(xxxvii) The Tripura Graroin Bank (Meetings of Board) Rules, 
1977 published in Notification No. S.O. 930 in Gazette 
of India dated the 26th March·, 1977. 

(xxxviii) The Kosi Kshetriya Gramin Bank (Meetings of Board) 
Rules, 1977 published in Notification No. S.O. 931 in 
Gazette of India dated the .26th March, 1977. 

(xxxix) The Himachal Gramin Bank. (Meetings of Board) Rules, 
1977 pubJished in Notification No. S.O. 932 in Gazette of 
India dated the 26th March, 1977. 

{xl) The Ballia Kshetriya Gramin Bank (Meetings of Board) 
Rules, 1977 published in Notification No. S.O. 933 in 
Gazette of India dated the 26th March, 1977. 

(1]) A copy of the Suhsidiary Banks (Appointment of Employee 
Di~ctors) (Amendment) Rules, 1976 (Hindi and English 
versions) published in Notification No. S.O. 1090 in Gazette 
of India dated the 20th March. 1976, undcr sub-section (3) 
'of section 62 of the State Bank of India (Subsidiary Banks) 
Act. 1959. 

(11.1 A copy of Notification Nu. S.O. 309(E) (Hindi and. English 
versions) published in Gazette of India dated the lst May, 
1977 making certain amendme~ts to Notification No. G.S.R. 
665(E) dated the 2nd August. 1916, under section 159 of 
the Customs Act, 1962 together with an explanatory memo-
randum. 

(13) A copy of the Ni:lg .. land Suil.:. Tax (Amendment) Rules, 19'17 
(Hindi and English versions) published in Notification No. 
FINITAX!79!76 in Nagaland Gazette dated the 14th April, 
1977, under sub-section (4) of section 57 of the Nagaland 
Sales Tax Act, 1967 read with clause (c) (iii) of the Procla-
mation dated the 22nd March, 1975 issued by the President 
in relation to the State of Nagaland. 

(14) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (5) of section 53 of the Tamil 
Nadu General Sales Tax Act, 1959 read with clause (c) (iv) 
of the Proclamation dated the 31st January, 1976 issued by 
the President in relation to the State of Tamil Nadu:-

(i) G.O.P. 258 published in Tamil Nadu Government Gazette 
dated the 23rd March. 1977 making certain amendment to 
the Tamil Nadu General Sales Tax Rules, 19S9. 

Oi) G.O.P. 259 published in Tamil Nadu Government Gazette 
dated the 23rd March. 1977 making certain amendment to 
the Tamil Nadu General Sales Tax Rules. 1959. 

(iii) G.O.P. 402· published in Tamil Nadu Government Gazette 
dated the 30th March. 1977 making certain amendments 
to the Tamil Nadu General Sales Tax Rules, 1959. 
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(iv) G.O.Ms. 606 published in Tamil Nadu Government Gazette 
dated the 20th April. ] 977. 

(v) G.O.Ms. 685 published in Tamil Nadu Government Gazette 
dated the 4th May, 1977. 

(vi) G.O.P. 686 published in Tami) Nadu Government Gazette 
dated the 4th May, 1977. 

(vii) G.O.Ms. 690 published in Tamil Nadu Government Gazette 
dated the 4th May, 1977. 

(viii) G.O.Ms. 717 published in Tamil Nadu Government Gazette 
dated,the 4th May. 1977. 

(ix) G.O.Ms. 735 published in Tamil Nadu Government Gazette 
dated the 4th May, 1977. 

(x) G.O.Ms. 714 published in Tamil Nadu Government Gazette 
dated the 11 th May, 1977. 

(xi) G.O.P. 720 published in Tamil Nadu Government Gazette 
dated the 11th May. 1977. 

(Jliii) G.O.Ms. 818 published in TamiJ Nadu Government Gazette 
dated the ] 1 th May, 1977. 

'.15) (a) A copy cUl'h 01 the foHowing Notifications (Hindi and 
English versions) issued under section ] 6 of the Tamil, Nadu 
Entertainments Act, 1939 t;ead with clause (c)(iv) of the Pro-
clamation dated the 31st January, 1976 issued by the Presi-
dent in relation to the State of Tamil Nadu:-

(i) G.O.P. 750 published in Tamil Nadu Government Gazette 
dated the 9th July, 1975 making certain amendments to 
the Tamil Nadu Entertainments Tax Rules, 1939. 

(ii) G.O.Ms. 1204 published in Tamil Nadu Government Gazette 
dated the 8th September, 1976 making certain amendments 

" to the Tamil Nadu Entertainments Tax Rules, 1939. 
(b) A statement (Hindi and English versions) showing reasons for 

delay in laying the above Notifications. 
(16) A copy each of the following Ordinances (Hindi and English 

versions) under article 213 (2) (a) of the Constitution read 
with clause (c)(iv) of the Proclamation dated the 30th 
April. 1977 issued by the Vice-Prescident acting as President 
in relation to the State of Bihar:-

(i) The Bihar Cess (Second Amendment) Ordinance, 1977 
promulgated by the Govern0r of Bihar OD the 29th April, 
1977. 

(ii) The Bihar Molasses (Control) (Second Amendment) Or-
dinance. 1977 promulgated' by the Governor of Bihar on 
the 29th April, 1977. 

(iii) The Bihar Taxation on Passengers and C'JOOds (Carried by 
Public Service Motor Vehicles) (Second Amendment.) Or-
dinance. 1977 promulgated by the Governor of BibaI' on 
the 29th April, 1977. 
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Ov) The Bihar Sales Tax Second Ordinance, 1977 promulgated 
by the Governor of Bihar on the 29th April, 1977. 

(v) The Indian Stamp (Bihar Second Amendment) Ordinance, 
1977 promulgated by the Governor of Bihar on the 29th 
April, 1977. 

(vi) The Court Fees (Bihar Second Amendment) Ordinance, 
1977 promulgated by the Governor of Bihar on the 29th 
April, 1977. 

(vii) The Bihar Health Cess Second Ordinance, 1977 promul-
gated by the Governor of Bihar on the 29th April, 1977. 

(viii) The Bihar Agricultural Credit Operations and Miscel-
laneous Provisions (Banks) Second Ordinance, 1977 pro-
mulgated by the Governor of Bihar on thci 29th April, 1977. 

(17) A copy each of the following Reports (Hindi and English 
versions) under sub-section (2) of section 32 of the Deposit 
Insurance Corporation Act, 1961:-

(i) Report on the working of the Deposit Insurance Corporation, 
Bombay, for the year ended the 31st December, 1975, along 
with the Audited Accounts. 

(ii) Report on the working of the Deposit Insurance Corpora-
tion, Bombay, for the year ended the 31st December, 1976, 
along with the Audited Accounts. 

( 1 B) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (l) of section 619A of the Compa-
nies Act, 1956:-

(i) Review by the Government on the working of the -New 
India Assurance Company Limited, Bombay, for the year 
1975. 

(ii) Review by the Government on the working of the -General 
Insurance Corporation of India, Bombay, for the year 
1975'. 

(iii) Review by the Government on the working of the -National 
Insurance Company Limited, Calcutta, for the ye~r 1974. 

(iv) Review by the Government on the working of the -Oriental 
Fire and General Insurance Company Limited, New Delhi, 
for the year 1974. 

(19) A ~tatement (Hindi and English versions) showing reasons for 
delay in laying the Annual Report of the ·National ~nsurance 
Company Limited, Calcutta for the year 1974. 

(20) A statement (Hindi ulld Erlglish versions) showing reasons for 
delay in laying the Annual Report of the -Oriental Fire and 
General Insu'fance Company Limited, New Delhi, for the year 
1974. 

·The Annual Reports were laid on the Table on the 6th April, 1977. 
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5. CaUinlE Attention 
Shri Samar Mukherjct; called the attention of the Minister of Padiameu-

tary Affairs and Labour to the rf.portcd non-implementation of interim relief 
to the newspaper employees throughout the country by the managements of 
the newspapers in spite of Central Gov('rnment's order 1'csulting in indeti-
nite strike all over the country by newspaper employees. 

The Minister of Parliamentary Affairs and Labour made a statement in 
regard thereto. 

R. Statement by Prime Minister 
The Prime MiniCiter made a statement regarding his participation .in the 

Commonwealth Prime Ministers' Conference in London. 

7. SIui. S. L Sbakdher, Secretary-General of Lok Sabba Relinquistaiug bis 
Office and Appointment of Sbri Avtar Singh Rimy 88 Secretary, 
Lok Sabba 
The Speaker informed the House that Shri S. L. Shakdher, Secretary-

General of Lok Sabha would be relinquishing his office tomorrow, the 18th 
June, 1977 on his appointment as Chief Election Commissioner. 

The Speaker, the Prime Minister and Sarvashri Y. B. Chavan, SaDiar 
Muklterjee. Shrimati Parvathi Krishnan, Sarvashri Ebrahim Sulaiman Sait 
and P. K. Oeo paid tributes to the services rendered by Shri Shakdher. 

Thereafter, the Speaker infonned the HOuse of the appointment of 
Shri Avtar Singh Rikhy as Secretary, Lok Sabha with effect frOOt the 18th 
June, 1977. 

&. 'l'hc Rudpt (Railways)-1977-78 
. Discussion on the Demands for Grants Nos. 1 to II, IIA and 12 to 22 

in respect of the Budget (Railways) for 1977-78 and the cut motions thereto 
moved on the 16th June, 1977 continued and was concluded. 

All the cut motions moved on the 16th June, 1977 were negatived. 

All the Dernands for Grants for the amounts shown under calumn 4 
of the printed List of Demands for Grants (Railways) for 1977-78 were 
voted in full. 

9. Govemment Bill-latroduced 

The Appropriation (Railways) No.2 Bill, 1977. 
, 

10. Government Bill-Passed 

The Appropriation (Rai/ways) No. 2 Bill, 1977 
The motion for 'consideration of the Bill was moved by Prof. Madhu 

Dandavate. 

. The motion for consideration was adopted and clause-by-clause con-
SIderation of the Bill was taken up. . 
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Clauses 2 and 3 and the Schedule were adopted. ( 

Clause 1, the ~nacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Prof. Madhu 
Dandavate. 

The motion was adopted and the Bill was passed. 

11. Private Members' Bilbr-Introducul 
(1) The Lokpal Bill. 1977 by Shri P. K. Dco. 

(2) The Constitution (Amendment) Bill, 1977 (Amendment of 
article 16) by Shri P. K. Deo, 

(3) 11te Constitution (Amendment) 
article 156, etc.) by Shri P. K. Deo. 

BilJ, 1977 (Substitution of 

(4) The Foreign Owned Plantations (Nationalisation) Bill, 1977 by 
Shri C. K. Chandrappan. 

(5) The Compulsory Adult Education Bill. 1977 by Shri C. K. Chand-
rappan. ~ 

( 6) 11te Constitution (Amendment) Bill, 1977 (A mendment 0/ articles 
74 and 163) by Shri e. K. Chandrappan. 

(7) The Banking Companies (Acquisition and Transfer of Under-
takings) Amendment Bill, 1977 (A mendment of sections 3, 4, etc.) by 
Shri C. K. Chandrappan. 

(8) The Publication and Import d Political Literature by Foreign Mis-
sions in India (Regulation) Bill. 1971 by Shri Samar Guha. 

(9) The Appointment of Governors Bill, 1977 by Shri Samar Guha. 
(10) The Foreign -PrOpaganda in India (Regulation and Control) Bill. 

1977 by Shri Samar Ouba. 

f 

(11) The National Defence Academy, Khadakvasala and the Indian 
Military Academy, Dehra Dun (Re-naming) Bill, 1977 by Shri Samar Goba .• 

( 12) The Constitution (Amendment) Bill, 1977 (Omission 0/ article 
370) by Shri P. K. Deo. 

(13) The PaYlJ1ent of Bonus (Amendment) Bill, 1977 (Amendment 0/ 
section 10 and sub.ftitution 0/ section 20, etc.) by Shri Chitta Basu. 

(14) The Constitution (Amendment) Bill, 1977 (Amendment of article 
19 and 326) by Dr. Laxmi Narayan Pandeya. 

. (15) The Arms (Amendment) BilI. 1977 (Amendment 0/ section 2) 
by Dr. Laxmi Narayan Pandeya. 

(16) The Constitution (Ainendment) Bill, 1977 (A mendment of article 
352) by Shri H. V. Kamath. 
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( 17) The Constitution (Amendment) Bill, 1977 (A mendment of article 
74) by Shri Kanwar Lal Gupta. 

( 18) The Providing of Employment, Payment of Unemployment Allow· 
ance and Unemployment Insurance Scheme Bill, 1977 by Shri Prasannbhai 
Mehta. 

(Lok Sabha adjourned a14.15 p.m .. and reassembled al5 P.M.) 
12. The Budget (General}-1977.78 

Shri H. M. Patel presented a statement of estimated receipts and expen-
diture of the Government of India for the year 1977-78. 
13. Government DOl-introduced 

The Finance (No.2) Bill, 1977. 
6.20 P.M. 
(Lok Sabha adjourned till 11 A.M. on Saturday, the 18th June, 1977). 

II 

GMGIPMRND-LSI-523 LS-17-6-77-700. 

S. L. SHAKDHER. 
Secretary-General. 



11.02 A.M. 

LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturday, June 18, 1977/Jyaistha 28, 1899 (Saka) 

No. 18 

1. Papers laid on the Table 

" 

A copy each of the following Notifications (Hindi and English ver-
sions (issued under the Central Excise Rules"1944 was laid on the Table:-

(i) G.S.R. 475 and 476 published in Gazette of India dated the 2nd 
April, 1977 together with an explanatory memorandum. 

(ii) G.S.R. 251(E) and 252(E) published in Gazette of India dCi·ted 
the 25th May, 1977 together with an explanatory memorandum. 

(iii) G.S.R. 265(E) published in Gazette of Iudia dated the 3rd June, 
1977 together with an explanatory memorandum. 

Z. Resignation by Member 
The Spe~ker informed the House that Shri Parkash Singh Badal, an 

elected Member from Faridkot: constituency of Punjab, had resi~ed his 
seat in Lok Sabha and his resignation had been accepted by the Speaker 
with effect from the 18th June, 1977. 
3.Stat ..... t reprding Goverament Business 

The Minister of Parliamentary Affairs made a statement regarding 
Government buliness for the week commencin~ the 20th June, 1977. 
4. Government BiU-:introduced 

The National Highways (Amendment) Bill, 1977. 

5. Government Besohltion-Adopted 

Shri Morarji R. Desai moved the following Resolution:-

"This House hereby resolves that the Resolution on Road Develop-
ment regarding the continuance of the Central Road Fund, as 
adopted by the Lok Sabba on the 30th March, 1976, be amended 
as follows:-

1 
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In para 6(d) of the Resolution,-

(a) in lines 4 and 5. between the words 'anti-social' and 
'elements' the words 'and criminal' shall be inserted; 

(b) in line 5, the words 'like dacoits, Naxalites' shall be 
deleted; 

(c) in line 6, between the words 'tourism' and 'etc.' the 
words '. agricultural marketing areas links' shall be 
inserted; 

(d) In line 6, before the word 'road/bridge' the words 'part 
contribution to programme for setting uP. drivers', con-
ductors' and cleaners' road side resting places and pas-
sengers wayside facilities on State roads etc.' shall be 
inserted." 

The Resolution was adopted. 

6. Statutory resolution-Adopted 

Shri H. M. Patel moved the follow~i( Resolution:-

"That in pursuance of sub-section (2) ~of section 8, read with sub-
section (3) of section 7, of the Customs Tariff Act, 1973 (51 of 
1975), this House approves the following notifications of the 
GoveI"nment of India in the Department of Revenue and Bank-
ing namely:-

(a) No. G.S.R. 171(E), dated the 9th April, 1977, levying an 
export duty on tea at the rate of Rs. 5 per kilogram under 
the new Heading No. 23 in the Second Schedule to the said 
Act, 

(b) No. G.S.R. 193(E), dated the 26th April. 1977, increasing the 
export duty on coffee from Rs. 1300 per qUintal t:o RI. 2200 
per quintal, and 

. . -
(c) No. G.S.R. 234(E) , dated the 11th May, 1977. substituting a 

new Heading and .entries for Headin!! No. 12 and the entries 
t:elating theI'eto in the second Schedule to the said Act. so 
as to provide for levy of export duty on certain categories 
of chromite ore and for increase in the rates of export duty 
on certain categories of chromite ore o.)ncentrates, '. 

from the dalte of each of the notifications aforesaid." 

The foHowing Members took part in the debate:-

(1) Shri C. K. Chandrappan 

(2) Shri M. Ram Gopal Reddy 

Shri H. M. Patel replied to the debate. 

The Resolution was adopted. 
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''\ 
'" 
:7.~,,~Ve1'~ ·B~P~ 

(i) The Additional Emoluments (Com.pulsory Deposit) Amendment 
Bill, 1977 

,The motion for consideration of the Bill was moved by ShI'i H. M. 
~~ . 

The following Members took part in the debate:-

(1) Shri S . .R. Damani 
(2) Shri G. M. Bana;twalla 
(3) Shri Dinen .Bhattacharya 
(4) Shri K. A. Rajan 
(5) Shri Sonu Singh Patil 
(6) Prof. P. G. Mavalankar 
(7) Shri Shambhu Nath Chaturvedi 
(8) Shri Vasant Sathe 
(9) Shri Vijay Kumar Malhotra 

(10) Shri Sauga~a Roy 
(11) Shri Y. P. Shastri 
(12) Shri B.o K. Nair 
(1~) Shri Tridib Cbaudhuri 

Shri H. M. Patel replied to the debate. 

-

On the motion for consideration of the Bill, the House divided Ayes 
58; Noes 52. The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up. 

Clause 2 was adopted. 
On an amendment to Clause 3 moved by Shri K. A. Rajan, the House 

divided. Ayes 73; Noes 111. The amendment was accord,i.nily negatived. 
Clauses 3 and 4 were adopted. 
Clause 1, the Enacting Formula and the Lone: Title were also adopted. 
The motion that the Bill be passed w:-s moved by Shri H. M. Patel. 
The motion was adopted and the Bill was passed. ..-

(ii) The Presidential and Vice-Prestidential Elections (Amendment) 
BiL~ 1977 

The motion for consideration of the Bill was moved by Shri Shanti 
Bhushan. 

The fo~lowing Members took part in the debate:-
(l)Dr. V. A. Seyid Muhammed 
(2) Shri Samar Mukherjee 

Shri Shanti Bhusha.n replied to the debate. -, [P.T-O. 



.~ .,. 
The motion far consideration was adopted and cleUle-by-clause 

consideration of the Bill was taken up. 
Clause 2 was adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be paoSsed was moved by Shri Shanti Bhushan. 
The motion was adopted aDd the Bill was palled. 

2.03 P.M. 
(Lok Sabha adjourned till.ll A.M. on Monday, the 20th JUIle, 1977). 

" GMGJPMRND-LS 1-547 LS-18-6-77-700. 

AVTAR SINGH RIKHY, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, June 20, 1977IJyaistha 30, 1899 (Sua) 

11.01 A.M. 
1.OadIor~ 

No. 19 

SlH-i Rudolph Rodriques made and subscribed the affinnation in English 
and took his seat in the House. 

z. Staned QuestioDs 

Starred Questions Nos. 104-108, 110--112 and 11 S were orally ans-
wered. Replies to remaining questions were laid on the Table. 

3. Uost.rred Qaestioas 
Replies to Unstarred Questions Nos. 966-9"", 980--1036 and 1038-

1144 were laid on the Table. 
4. Short Notice Question 

Short Notice Question No.1 addressed to the Minister of Parliamentary 
Affairs and Labour regarding 'Lock-out in N.C.A.E.R.' was orally answered 
and supplementaries were also answered thereon. 
5. Papen Laid on die Table 

The following papers were l~d on the Table:-
( 1) A copy of the Certified Accounts (Hindi and English versions) 

of the Delhi Development Authority for the year 1973-74 
together with the Audit Report thereon, under sub-section (4) 
of section 2S of the DeIhl Development Act, 1957. 

(2) A copy each of the following papers under sub-section (4) of 
section 23 of the Institutes of Technology Act, 1961:-

0) Certified Accounts (Hindi version) of the Indian Institute 
of Technology, Madras, for the year 1975-76 along with 
the Audit Report thereon. . 

(ii) Certified Account~ of the Indian Institute of Technology. 
Bombay, for the year 1975-76 along with the Audit Re-
port thereon. 

1 
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(iii) Certified Accounts (Hiridi and English versions) of the 
Indian Institute of Technology, Kharagpur, for the year 
1974-75 along with the Audit Report thereon. 

(3) A statement (Hindi aDd English versions) showing reasons (i) 
for delay in laying ·the document, and (ii) for not laying 
simultaneously the Hindi version of the document, mentioned 
at item (2) (ii) above. 

(4) A statement. (Hindi and English versions) showing reasons for 
delay in laying the document mentioned at item (2) (iii) above. 

(5) A copy of the Certified Accounts (Hindi version) of· the 
National Institute for Training in Industrial Engineering. 
Bombay, for the yearl975-76. 

(6) A copy of the Capital Issues (application tfor Consent) (Amend-
ment) Rules, 1977 (Hindi and Englisb versions) published in 
Notification No. S.O. 366(E), in Gazette of India dated the 24th· 
May, 1977, under sub-section (2) of section 12 of the Capital 
Issues (Control) Act, 1947. 

~., ( (7) A copy of the Proclamation (Hindi and English versions) dated 
\ /, the ~Oth June, 1977 issued by ~e Vice-President actiJ?-g . as 
V [ President under clause (2) of article 356 of tbe ConstitutIon I revoking the Proclamation issued by him on the 30th April, I 1977 in relation to the State of Punjab. publ~shed in Notifica-

V' tion No. G.S.R. 384(E) in Gazette of India dated the 20th June, 
1977, under .-ticle 356 (3) of the Constitution. 

6. Motions for Election to Committees 
(1) Shri Sikandar Bakht moved the following motion:-

"That in pursuance of sub-section (1)( d) of Section 4 of the Rajghat 
Samadhi Act, 1951, the members of this House do proceed to 
elect, in such manner as the Speaker may direct, two membeR. 
from among themselves to serve as members of the. Rajgbat 
Samadhi Committee for the term commencing from the 'date of 
notification by the Government, subject to the other provisions 
of the said Act." 

The motion was adopted. 
(2) Dr. P. C. Chunder moved the following motion:-

"That in pursuance of sub-clause (xvi) ot -::lause (1) of Statute 2 of 
the Statutes of the University of Delhi, read with Section 43 of 
the Delhi University Act, 1922, the members of this House do 
proceed to elect, in such manner as the Speaker may direct, two 
members from among themselves to serve as members of the 
Court of the University of Delhi. The members.so elected shall 
not be the employees of the University of Delhi or of a recog-
nised College or Institution of that Unive~ity." 

The motion was adopted. 

.I 



(3) Dr. P. C. Chunder moved the following motion:-

"That in pursuance of the Government of India, nepartment of CuI· 
ture, Resolution No. F. 12JIJ74-CAI(3), dated the 7th October, 
1976, the members of this House do proceed to elect in such 
manner as the Speaker may direct, two members from among 
themselves, to serve as membeR of the Central Advisory Board 
of Museums, subject to the other provisions of the said Resolu· 
tion." . 

The motion was adopted. 

(4) Dr. P. C. Chunder moved the following motion:-
"That in pursuance of paragraph 1 of the Government of India, 

Archaeological Survey of India, Resolution No. 31JIJ76-M, 
dated the 1st May, 1976, the members of this House do proceed 
to elect in such manner as the Speaker may direct, two members 
from among themselves, to serve as members of the Central 
Advisory Board of Archaeology, subject to the other provisions 
of the said Resolution." 

The motion was adopted. 

(5) Dr. P. C. Chunder moved the following motion:-

"That in pursuance of Section 31 (2 )(k) of the Institute of Techno-
logy Act, 1961, the members of tlJis House do proceed to elect 
in such manner as the Speaker may direct, two members from 
amgng thomselves to serve as members of the Council estab-
lished under Section 31 (1) of the said Act." 

The motion was adopted. 

7. Government Bill-Introducul 

The Payment of Wages (Amendm~nt) BilI, 1977. 

8. The Budget J GeneraJ}-1977.78 

General Discussion on the Budget (General) for 1977-78 commenced. 

The foIIt)wing Members took part in the debate:-
( 1) Shri C. Subramaniam 
(2) Dr. Subramania1.l1 Swamy 
(3) Shri S. R. Damani 
( 4) Shri Samar Guha 
(5) Shri Vasant Sathe, 
(6) Shri Dinen Bhattacharya 
(7) Dr. Sushila Nayar 
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(8) Shri Saugata Roy 
(9) SIlri Ram Dhari Shastri 

(10) Sbri K. Ramamurthy 

( 11) Shri Ugrasen 
(12) Shri Gaud Shankar Rai 
( 13) Shri Bedabrata Barua (Speech unfinished). 

The discussion was not concluded. 
6 P.M. 

I 
I 
I 

I 
(Lok Sabba adjourned till 11 A.M. on TuesdaY1 the 21st June, 1977). 

4 
GMGIPMRND-LS [{-573 LS-20-6P.77-700. 

A VTIAR SINGH RIKHY, 
I 

I Secretary. 

~ 



LOK SABRA 

ByLLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, June 21,i977IJyaistha 31, 1899 (Saka) 

No. 20 
11 A.M. 
1. Starred Quesiions 

Starred Que~tions Nos. 125-127, 129, 131, 132, 135, 138 and 139 
were orally answered. Starred Question No. 128 had been postponed for 
answer on 5-7-77. Replies to remaining questions were laid on the Table. 

1. Un~t.rred Questions 
Replies to Un starred Questions Nos. 1145-1147, 1149-1171, 1173·-

1280 and 1282-1292 were laid on the Table. 

3. Short Notice Question 
Short Notice QUClltion No. 2 addressed to the Minister of Petroleum 

and Chemicals and Fertilizers regarding 'Tenders invited by 0 & NGC fOI 
purchase of Truck Tractors' was orally answered and supplernentaries were 
also answered thereon. . 

4. Papers Laid 011 the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English vel" 
sion~) under article 323 ( 1) of the Constitution:-

(i) Twenty-sixth Report of the Union Public Service Commis-7 
Si01l .for the period 1st April, 1975 to 31st March, 1976. \ 

(ii) Memorandum explaining the reasons for non-acceptance by ; 
Gcy'ernment of the Commission's advice in certain cases ( 
referred to in the above Report. v' 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at item (J) above. 

:r ... 
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(3) A copy each of the following papers (Hindi and English vera 
iion~) under sub-section (1) of section 619A of the Companies 
Act, 1956:- . 

(i) (a) Review by the Government.on the working of the Fertili· 
zer Corporation of ImUa Limited, New Delhi, for the year 
1975-76. 

(b) Annual Report of the Fertilizer Corporation of India Limited, 
New Delhi, for the year 1975-76 along with the Audited 
Accounts and. the comments of tbe Comptroller and Audil('-' 
General thereon. 

(ii) (a). Review by the Government on the working of the Madras 
Fertilizers Limited, MaRaii, Madras, for the year 1975-76. 

(b) Annual Report of the Madras Fertilizers Limited, Manali, 
Madras, for the year, 1975-76 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(iii) (a) Review by the Government on the working of the Hindus-
tan Organic Chemicals Limited, Rasayani (Maharashtra) 
for the year 1975-76. 

(b) Annual Report of the Hindustan Organic Chemicals Limited, 
Rasayani (Maharashtra) for the year ] 975-76 a)Qng with the 
Audited Accounts and the comments of the Comptroller and 
Auditor Oeneral thereon. 

(iv) (a) Review by the Government on the working of·the Indialil 
Drugs and ''Pharmaceuticals Limited, New Delhi, for the 
year 1975-76. 

(b) Ann.ual Report of the Indian Drugs and Pharmaceuticals 
Limited, -New Delhi, for the year 1975-76 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(v) (a) Review by the Government on the working of the Hin-
dust an Insecticides Limited, New Delhi, for the year 1975-76. 

(b) Annual Report of the Hindustan Insecticides Limited, New 
Delhi, for the year 1975-76 along with the Audited Accounts 
and the comments of the Comptroller and Auidtor General 
thereon. 

(vi) (a) Review by the Government on the workirtg of the Hindus-
tan Antibiotics Limited, Pimpri, Poona, for the year 1975-76. 

(b) Annual Report of the Hindustan.Antibiotics Umited, Pimpri, 
Poona, for the year 1975-76 along with the Audited Accounts 
aad the comments of the Comptroller and Auditor General 
thereon. 
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(4) A copy each of the following Notificatio~s (Hindi and English 
versions) under sub-section (3) of sectIon 642 of the Com-
panies Act, 1956:-

(i) The Cost Accounting Records (Polyester) Ru~s, 1977 pub-
lished in Notification No. G.S.R. 126(E) 10 Gazette of 
India dated the 24th March, 1977. 

(ii) The Cost Accounting Records (Nylon) Rul~, 1977 pub-
lishedin Notification No. G.S.R. 157(E) 10 Gazette of 
India dated the I st April, 1977. 

(iii) The Company Law Board (Bench) Amen~ment Rules, 19~7 
published in Notification No. G.S.R. 601 In Gazette of IndIa 
dated the 7th May, 1977. 

(iv) The Public Companies (Terms of issue of debentures. and of 
'1'aising of loans with option to convert such debentures 01 
loans into shares) Rules, 1977 published in Notification No. 
G.S.R. 602 in Gazette of India dated the 7th May, 1977. 

(v) The Companies (Central Government's) General Rules and 
Forms (Amendment) Rules, 1977 published in Notification 
No. G.S.R. 627 in Gazette of India dated the 14th May, 
1977. 

(vi) The Compan,ies (Secretary's Qualifications (Second Amend-
ment) Rules, 1977 published· in Notification No. G.S.R. 
628 in Gazette of India dated the 14th May, 1977. 

(:"i) A copy of Corrigendum (Hindi and English versions) to the 
Draft Order No. 33139176-CL. III regarding conversion of loan 
into equity capital by Mis. Mining and AlHed Machinery Cor-
poration Limited. 

(6) A copy of the Bihar Hindu Religious Trusts (Second Amend-
ment) Ordinance, 1977 (Hindi and English versions) promul-
gated by the Governor of Bihar on the 9th April, 1977, under \ 
article 213(2)( a) of the Constitution read. with clause (c)( iv) 
of the Proclamation dated the 30th April, 1977 issued by the 
Vice-President acting as President in relation to the StaW of 
Bihar. 

(7) A copy of the Report (Hindi and English versions) on the pro-
gress made in the intake of Scheduled Castes and Scheduleci 
Tribes against vacancies reserved for them in recruitment and 
promotion categories on the Railways for the half year ending 
the 30th September, J 976. .' ;, 

(8) A copy of the Proclamation (Hindi and English versions)· dated -
the 21 st June. 1977 issued by the Vice-Pre."ident acting as Presi-
dent under clause (2) of article 356 of the Constitution f'evoking 
the ~roclamation issued by him on the 30th April. 1977 in 
relatIon to the State of West Bengal, published in Notificati0t.., 
No. G.S.R. 388(E) in Gazette of India dated the 21st June, 
1977. under articJe 356(3) of the Constitution. 

[P.T.O. 
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5. Message from Rajya Sabba 
Secretary reported a message from Rajya Sabha that Rajya Sabha had 

no recommendations to make to Lok Sabha in regard to the Appropriation 
(Railways) No.2 Bill, 1977 passed by Lok Sabha on the 17th June, 1977. 
6. The Budget (~1977·78 

General Discussion on the Budget (General) for 1977-78 continued. 
The following Members took part in the debate:-

( 1) Shri Bedabrata Barua 
(2) Shri H. V. Kamath 
(3)Shri Biju Patnaik 
( 4) Shri Hitendra Desai 
(5) Shri K. S. Hegde 
( 6 ) Shri Yadvendra Putt 
(7) Shri Kanwar Lal Gupta 
(8) Shri P. V. Narasimha Rao 
(9) Shri A. K. Ray 

(10) Shri Dharamsinbhai Patel 
(11) Shri Shankersinhji Vaghela 
(12) Shri Dhirendranath Basu 
( 13) Shri Ratansinh Rajda 
(4) Prof. P. O. Mavalankar 
(15) Shri Nirmal Chandra Jain 
(16) Shri M. Satyanarayan Rao (Speech unfinished). 

The discussion was not concluded. 
7. Report of BusiDeM Advisory CODIIDittee 

Shri Ravindra Vanna presented the Second Report of the Business 
Advisory Committee. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 22nd June, 
1977) 

AVTAR SINGH RlKHY, 
Secretary. 
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) 11 A.M. 

WK SABKA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, June 22, 1977\Asadha 1, 1899 (Saka) 

No. 11 

1. Starred Questions 
Starred Ouest ions Nos. 142, 144, 146 and 150-153 were orally 

answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Ouestions 
Replies to Unstarred Questions Nos. 1293-1309, 1312-1324, 1326-

1364, 1366-1435, 1437-1475 and 1477-1484 were laid on the Table. 
: 3. Short Notice Question 

Short Notice Question No. 3 addressed to the Minister of Information 
and Broadcasting Film 'Kissa Kursi Ka' was orally answered and supple-
mentar .Cs were also answered thereon. 
4. Papmi Laid on the Table 

The following papers were laid on the Table:-
• (1) A copy each of the follow~ng papers (Hindi and English ver-

sions) under sub-section (2) of section 103 of the Major Port 
Trusts Act, 1963:-

(i) Annual Accounts of the Cochin Port Trust for the year 
1973-74 and the Audit Report thereon. 

(ii) Annual Accounts of the Coch~n Port Trust for the year 
1974-75 and the Audit Report thereon. 

(iii) Annual Accounts of the Cochin Port Trust for the year 
1975-76 and the Audit Report thereon. 

. ~---- ---_. 

(iv) Annual Accounts of the Paradip Port Trust for the year 
1974-75 and the Audit Report thereon. 

(v) Annual Accounts of the Paradip Port Trust for the year 
1975-76 and the Audit Report thereon . 

·The papers were previously laid on the Table on the 6th April. 1977 

[p.T.D. 
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(vi) Annual Accounts' of the Calcutta Port Trust for the yeM', 
1974-75 and the Audit Report thereon. . 

(vii) Annual Accounts of the Calcutta Port Trust for the year 
1975-76 and the Audit Report thereon. 

(viii) Annual Accounts of the Bombay Port Trust for the year 
1975-76 and the Audit Report thereon. 

(ix) Annual Accounts of the Madras Port Trust for the year 
1975-76 and the Audit Report thereon. 

(x) Annual Accounts of the Kandla Port Trust for the year 
1975-76 and the Audit Report thereon. 

(xi) Annual Accounts of the Visakhapatnam Port Trust for the 
year 1975-76 and the Audit Report thereon. 

(xii) Annual Accounts of the Mormugao Port Trust for the year 
1975-76 and the Audit Report thereon. 

**(2) A copy of the Shipping Development Fund Committee (Emp-
loyees' Contributory Provident Fund) Rules, 1976 (Hindi and 
English versions) published in Notification No. G.S.R. 93 
in Gazette of India dated the 15th January, 1977, under sub-
section (3) of section 458 of the Merchant Shipping Act, 
1958 . 

.. (3) A copy of the Seamen's P".ovident Fund (Amendment) 
Scheme, 1976 (Hindi and English versions) published in 
Notification No. G.S.R. 1284 in Gazette of India dated 
the 4th September, ] 976, under section 24 of the Seamen's 
Provident Fund Act, 1966. 

(4) A copy each of the foHowing Notifications (Hindi and 
English versions) under sub-section (3) of section 458 of 
the Merchant Shipping Act, 1958:-

(i) The Shipping Development Fund Committee (General) 
Rules, 1976 published in Notification No. G.S.R, 1602 
in Gazette of India dated the 13th November, 1976. 

(ii) The Merchant Shipping (Examination of Engineers in 
~e M~rcha!1t Navy) Amendment Rules, 1976 published 
10 NotIficatIon No. G.S.R 30 in Gazette of India dated 
the lst January, 1977. 

(iii) The Merchant Shipping (Registration of Sailing Vessels) 
Amendment Rules, 1977 published in Notification No. 
G.S.R. 300 in Gazette of India dated the 5th March 
1977. ' 

(iv) The Shipping Development ·Fund Committee (General) 
(Sc:cond Amendment) Rules, 1976 published in Notifi-
~hOll' No. G.S.R. 388 in Gazette of India dated the 
19th ,Mar.c~. 1977. 

~~Th ·ft· . --. . e !lotI catt~s were previously laid on the Table on the 7tb April 
1977 ~d were re-lald under Rule 234(2) of the Rules of Procedure ' 

. l' • 
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The Shi 'ng Development Fund Commit~ (~eneral) 
(v) AmendJrnt Rules 1977 published in Notification No. 

G.S.R. 389 in Gaiette of India dated the 19th March, 
1977. 

(vi) The Shipping !Development Fund Committe,e (~eneral) 
Amendment Rules, 1977 published in NotificatIon N? 
G.S.R .. 562 in Gazette of India dated the 30th Apnl, 
1977. 

(5) A copy of the Motor Vehicles (National Pe~its) An,temj· 
ment Rules 1976 (Hindi and English versIons) published 
in Notification No. G.S.R. 29 in Gazette of India dated 
the 1st January, 1977, under sub-section (4) of section 
133 of the Motor Vehicles Act, 1939. 

( 6) A copy each qf the 'foll,?wing papers· (l!indi and EnglIsh 
versions) under sub-sectIon (l) of section 619A of the 
Companies Act, 1956:-

(i) (a) Review by the Government on the working of the 
Shipping Corporation of India Limited, Bombay, for the 
year 1975-76. 

(b) Annual Report of the Shipping Corporation of India 
Limited, Bombay, for the year 1975-76 along with the 
Audited Accounts and the Comments of the Comptrol-
ler and Auditor General thereon. 

(ii) (a) Review by the Government on the working of the 
Cochin Shipyard Limited, Cochin, for the year 1975-76. 

(b) Annual Report of the Cochin Shipyard Limited, Cochin, 
for the year 1975-76 along with the Audited Accounts 
and the Comments of the Comptroller and Auditor 
General thereon. 

(iii) ( a) Review by the Government on the working of the 
Hindustan Shipyard Limited, Visakhapatnam, for the 
year 1975-76. 

(b) Annual Report of the Hindustan Shipyard Limited 
Visakhapatnam, for the year 1975-76 along with th~ 
Audited Accounts and the Comments of the ComptroIJer 
and Auditor General thereon. 

(iv) (a) Revi.ew by the Government on the working of the 
~lectro.nt~S Trade and Technology Development Corpora-
tion LImIted, New Delhi, for the year 1975-76. 

(b) Annual Report of the Electronics Trade and Technology 
Development Corporation Limited, New Delhi, for the 
year 1975-76 along with the Audited Accounts and the 
Comments of the Comptroller and Auditor General thereon. 

8 
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(v) (a) Review by the Government on the working of the 
National Researchl Development Corporation of India, 
New Delhi, {or the year 1975-76. 

(b) Annual Report of the National Research Development Cor-
poration of India, New Delhi, for the year 1975-76 along 
with the Audited Accounts and the Comments of the 
Comptroller and Auditor General thereon. 

(vi) (a) Review by the Government on the working of the Cell" 
tral Electronics Limited, New Delhi, for the year 1975-76. 

(b) Annual Report of the Central Electronics Limited, New 
Delhi, for the year 1975-76 along with the Audited 
Accounts and the Comments of the Comptroller and Audi-
tor General thereon. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at item (6) (vi) above. 

(8) A copy of the Annual Report (Hindi and English versions) 
the yeM 1975-76 on the working of the Seamen's Provident 
Fund Scheme, 1966. . 

(9) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Remote Sensing Agency, Secunderabad, for 
the year 1974-75 along with the Audited Accounts. 

(ii) A copy of the Annual Report (Hindi and English versions) of 
the National Remote Sensing Agency, Secunderabad, for the 
year 1975-76 along with Audited Accounts. 

(iii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Reports. 

(10) A copy of Notification No. S.O. 1980 (Hindi and English ver-
sions) published in Gazette of India dated the 11th June, 
1977 declaring the highway starting from its junction at 
Batote on National Highway No. I-A and connecting Darla 
with Kishtwar to be a national highway, under section 10 of 
the National Highways Act, 1956. 

( 11) A copy of the Union Public Service Commission (Members) 
Amendment Regulations, 1 ':J76 (Hindi and English versions) 
published in Notification No. G.S.R. 1331 in Gazette of India 
dated the 18th September, 1976 issued under article 318(a) of 
the Constitution. 

(12) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section (3) of the An India 
Services Act, 1951:-

(i) The Indian Police Service (Recruitment) Amendment Rules. 
1977 published in Notification No. G.S.R. 550 in Gazette of 
India dated the 30th April, 1977. 

1 



(ii) The Indian Police Service (Appo~tmen~ by Pr~moti~n) Am-
endment Regulations, 1977 published 10 Notdicat~on No. 
G.S.R. 551 in Gazette of India dated tht 30th April, 1977. 

(iii) The Indian Administrative Service (Appoin!ment .by Prc:>mo-
tion) (Amendment) Regulations, 1977 publIshed 10 Notifica-
tion No. G.S.R. 261(E) in Gazette of India dated the 3rd 
June, 1977. 

(iv) The Indian Police Service (Appointment by Promotion) 
Second (Amendment) Regulations, 1977 published in Notifi-
cation No. G.S.R. 262(E) in Gazette of India dated the 3rd 
June, 1977. 

(v) The Indian Forest Service (Appointment by Promotion) 
(Amendment) Regulations, 1977 published in Notification 
No. G.S.R. 263 (E) in Gazette of India dated the 3rd June, 
1977. 

(13) A copy of the Tamil Nadu Official Language (Amendment) Act, 
1976 (president's Act No. 41 of 1976) (Hindi and English ver-
sions) published in Gazette of India dated the 12th November, 
1976, under sub-section (3) of section 3 of the Tamil Nadu 
State Legislature (Delegation of Powers) Act, 1976. 

(14) A statement (Hindi and English versions) showing reasons for 
delay in laying the document mentioned at (13) above. 

( 15) A copy each of *e following Notifications (Hindi and 
English versions) under clause (5) of article 320 of the 
Constitution: -

(i) The Union Public Service Commission (Exemption from 
Consultation) Amendment Regulations, 1976 published in 
Notification No. G.S.R. 1063 in Gazette of India, dated the 
24th July, 1976. 

(ji) The Union Public Service Commission (Exemption from 
Consultation) Amendment Regulations, 1977 published in 
Notification No. G.S.R. 610 in G3!Zette of India, dated the 
14th May, 1977. 

(16) An explanatory memorandum in respect of the Notifications 
mentioned at item (15) above. 

(17) A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(i) Annual Report (Hindi and English versions) of the Indian 
Motion Pictures Export Corporation Limited, Bombay, 
for the year 1975-76 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

[P.T.O. 
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(ii) Annual Report of the National Film Development Cor-
poration Limited, New Delhi, for the, period from lst May, ) 
1975 to 31st March 1976 along with the Audited Accounts 
and the comments ~ the Comptroller and Auditor General 
thereon. 

(18) Two statements (Hindi and English versions) showing reasons 
for delay in laying the Reports mentioned at item (17) abo\t:. 

(19) A copy of Notification' No. G.S.R. 733 (Hindi and Engli.llh 
versions) published in Gazette of India, dated the 11 th June, 
1977 making certain amendment to Notification No. 128IC.E. 
dated the 6th June, 1970 issued under the Central Excise 
Rules, 1944. 

(20) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs Act, 
1962:-

(i) G.S.R. 238(E) published in Gazette, of India, dated the 12th 
May, 1977 together with an explanatory memorandum. 

(ii) G.S.R. 268(E) and 269(E) published in Gazette of India 
dated the 6th June, 1977 together with an explanatory 
memorandum. 

(iii) G.S.R. 270(E) published in. Gazette of India, dated the 
6th June, 1977 together with an explanatory memorandum. 

(21) A copy of the Central Excise (Thirteenth Amendment) Rules, 
1977 published in Notification No. G.S.R. 273(E) in Gazette 
of India, dated the 9th June, 1977 under sub-section. (2) of 
section 38 of the Central Excises and Salt Act, 1944. 

(22) A copy of the Bihar Electricity Supply Undertakings (Acqui-
sition) Second Ordinance, 1977 (Hindi and English versions) 
promulgated by the Governor of Bihar on the 29th April, 1977, 
under article 213 (2) (a) of the Constitution read with clause 
(c)(iv) of the Proclamation, dated the 30th April, 1977 
issued by the Vice-President acting as President in relation to 
the State of Bihar. 

(23) A copy of the Annual Report (Hindi and English versions) 
. of the Damodar Valley Corporation along with the Audit 

Report on the accounts thereof for the year 1975-76, under 
Sub-sectioo (S) of section 4S of the Damodar Valley Cor-
poration Act, 1948. 

(24) A statement (Hindi and EIlilish versions) showing reasons 
for delay in laying the Report mentioned at item (23) above. 

(25) A copy of the Petailed Demands for Grants. (Hindi and Eng-
lish versions) of the Ministry of External Affairs for 1977-78. 
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(26) A copy each of the following paJ'C!s (Hindi and English v~r
sions) under sub-section (1) of section 619A of the CompaDlcs 
Act, 1956:-

(i) (a) Review by the Government on the working of the National 
Newsprint and Paper Mills Limited, Nepanagar, for the year 
1975-76. 

(b) Annual Report of the National Newsprint and Pape~ Mills 
Limited, Nepanagar. for the year 1975-76 along WIth the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(ii) (a) Review by the Government on the working of the Hindus-
tan Paper Corporation Limited, New Delhi, for the year 
1975-76. 

(b) Annual Report o(the Hindustan Paper Corporation Limited, 
New Delhi, for the year 1975-76 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
Genera1 thereon. 

(iii) (a) Review by the Government on the working of the Hindus-
tan Photo Films Manufacturing Company Limited, Ootaca-
mund, for the year 1975-76. 

(b) Annual Report of the Hindustan Photo Films Manufacturing 
Company Limited, Ootacamund, for the year 1975-76 along 
with the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(iv) (a) Review by the Government on the working of the Tannery 
and Footwear Corporation of India Limited, Kanpur, for the 
year 1973-74. 

(b) Annual Report of the Tannery and Footwear Corporation of 
India Limited, Kanpur, for the year 1973-74 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. . , 

(27) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 18A of the Industries 
(Development and Regulation) Act, 1951:-

(i) S.O. 242(E) published in Gazette of India dated the 18th 
March, 1977 regarding the continuance of control over the 
management of Messrs. Gresham and Craven of India 
(private) Limited, Calcutta. 

(ii) S.O. 311 (E) published in Gazette of India dated the 2nd May, 
1977 regarding the continuance of control over the manage-
ment of Messrs. Smith,· Stanistreet and Company Limited, 
Calcutta. 

[P.T.O. 
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(28) A copy each of the following Proclamations (Hindi and, 
English versions) under article 356(3) of the Constitution:-, .. ' 

V (i) Proclamation dated the 21st June, 1977 issued by the Vice-
President acting as President under clause (2) of article 356 l 
of the Constitution revoking the Proclamation issued by him 
on the 30th April, 1917 in relation to the State of Haryanll, 
published in Notification No. G.S.R. 389(E) in Gazette of 

, India dated the 22nd June, 1917. 

~ii) Proclamation dated the 22nd June, 1977 issued by the Vice-
President acting as President under clause (2) .of article 356 
of the Constitution revoking the Proclamation issued by him 
on the 30th April, 1917 in relation to the State of Rajasthan, 
published in Notification No. G.S.R. 390(E) in Gazette of 

/. India dated the 22nd June. 1977. 
l,.. ... %(29) A copy of the Proclamation (Hindi and English versions) 

dated the 22nd June, 1977 issued by the Vice-President acting 
as President under clause (2) of article 356 of the Constitu-
tion revoking the Proclamation issued by him on the 30th 
April, 1977 in relation to the State of Himachal Pradesh, pub-
lished in Notification No. G.S.R. 391(E) in Gazette of India 
dated the 22nd June, 1977, under article 356 (3) of the 
Constitution. 

@ 5. CaItiDa Attention 

Shri Chitta Basu called the attention of the Minister of Law, Justice 
and Company Affairs to the pre-election pOlitical situation in Jammu and 
Kashmir and reported postponement of the Assembly election scheduled to 
be held from June 30 to July 3, 1977. 

ihi Minister of Law, Justice and Company Affairs made a statement in 
regard thereto. 

6. Presentation -:, 'Petition 
1 

'Shri Dinen Bhattacharya presented a petition signed by Pijush Dey and 
others of West Bengal regarding release of political prisoners. 

7. Motions for Election to Committees 
(1) Shri Morarji R. Desai moved the following motion:-

"That in pursuance of sub-section (2) (a) of Section 4 of the Mer-
chant Shipping Act, 1958, the members 'of this House do pro-
ceed to elect, in such manner as the Speaker may direct, four 
members from among themselves, to be members of the 
National Shipping Board." 

·The motion was adopted. 

%Laid at 5.55 P.M. 
@Taken up at 2 P.M. 

[p.T.O. 
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(2) Shri Charan Singh moved the following motion:-
"That in pursuance of sub-section (2) of Section 4 of the Official 

Languages Act, 1963, the members of LokSabha ~o proceed-
to elect, in accordance with the system of proportional repre-
sentation by means of the single transferable vote, twenty mem-
bers from among themselves to be members of the Committ.ee 
to review the progress made in the use of Hindi for the offiCial 
purposes of the Union and submit a _ report to the President 
making recommendations thereon in accordance with sub-
section (3) of the Section 4 of the said Act." 

The motion .was adopted. 
(3) Shri Brij La) Verma moved the following motion:-

"That in pursuance of sub-rule (1) (e) of rule 4 of the Coir Indus-
try Rules, 1954, the members of this House do proceed to 
elect, in such manner as the Speaker may direct, two members 
from among themselves to -serve -as members of the Coir Board 
for a term to be specified by the Central Government." 

The motion was adopted. 
H. Motion regarding Second Report of Business Advisory CommiUee 

Shri Ravindra Varma moved the follOwing motion:-
"That this House do agree with the Second Report of the Business 

Advisory Committee presented to the House on the 21st June, 
1977," 

The qlotion was adopted. 
9. Government BIIs-Introducecl 

" 

( 1) The Caidamom (AIU~ndment) Bill, 1977. 
(2) The Yoga Undertakings (Taking over of Management) Bill, 197-7. 

10. Statement regarding Ordinaace-Laid On the Table 

t ~n e~lanator.y st.atement (Hindi and English versions) giving reasons 
I for lffimedlate legIslatIon by the Yoga Undertakings (Taking Over of Man-
i agement) Ordinance, 1977, was laid on the Table. 

11. The Budget (General)-1977-78. 

General Discussion op the Budget (General) for 1977-78 continued. 
The following,Members took part in the debate:-

, ( 1) Shri M. Satyanarayan Rao 
(2) Shri M. N, Govindan Nair 
(3) Shri Vijay Kumar Malhotra 
(4) Shri Venugopal Gounder 
(5) Shri U. S. Patil 



(6) Shri Laxman Rao ManIcar 
(7) Shri Manohar Lai 

(8) Shri B. C. Kamble 

(9) Shri R. Venkataraman 
(10) Shri Om Prakash Tyagi 
(11) Shri Nawab Singh Chauhan 
(12) Sbri P. S. Ramalin&am 
(13) Shri O. V. Alagesan 
(14) Shri R~ji Lal Suman 
( 15) Shrimati Chandravati 
( 16) Shri Manoranjan Bhakta 

(17) Shri Sheo Narain (Speech unfinished). 

The discussion was not concluded. 
lZ. Statemeat by Minilter 

The Minister of Energy made a statement on power shedding 10 Delhi 
and the closure of Unit No. 1 in Badarpur Thermal Power Station. 

6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 23rd June, 1977) 

. A VTAR SINOH RIKHY, 
Secretary. 
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[Brief Record of Pf'oceedings] 

Thursday, June 23, 1977IAsadha 2, 1899 (Sua) 
'l 

No. 22 

11 A.M. 
1. Stlll'ftd Quatioas 

Starred Questions Nos. 166-169 and 171 were orally answered. 
Replies to remaining questions were laid on the Table. 
2. Ullltanut Questions 

Replies to Unstarred Questions Nos. 1485-1523, 1525-1551 and 
1553·-1642 were laid on the Table. ". 

3. Short Notice Quesdda 
Short Notice Question No. 4 addressed to the Minister of Health and 

Family Welfare regarding 'Increase in number of seats in Medical CoJleges 
of Maharashtra' was orally answered and supplementaries were also ans-
wered thereon. 

4. Papers Laid OD the Table 

.... 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (5) of section 7 of the Indian Tele-
g'l'8ph Act, 1885:-

(i) The Indian Telegraph (First Amendment) Rules, 1977 pub-
lished in Notification No. G.S.R. 255(E) in Gazette of 
India dated the 26th May, 1977. 

fii) The Indian Wireless Telegraphy (Commercial Radio Opera-
tors Certificates of Proficiency and Licence to operate 
Wireless Telegraphy) Amendment Rules, 1977 published in 
Notification No. G.S.R. 726 in Gazette of India dated the 
11th June, 1977. 

t 
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(2) A copy each of the following pa~ (Hindi and English ~
sions) under sub-section (1) of section 619A of the CompanIes 
Act, 1956:-

(i) (a) Review by the G.over~e~t on the working of the Indian 
: "'-, Telephdrte Industnes LUDlted, Bangalore" for the year 

1974-75. 
'~ ,(b) AilIlual Report of the Indian Telephone In.dustries Limi~. 
" ~angalore, for the year 1974-75 along WJth the AudJted 

Accounts and the comments of the Comptroller and Auditor 
General thereon. 

:', ' .. '(ii) (a) Review by the Government on the working of the Indian 
Telephone Industries Limited, Bangalore. for the year 
1975-76. 

(b) Annual Report of the Indian Telephone Industries Limited, 
Bangalore, for the year 1975-76 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(iii) (a) Review by the Government on the working of the Hin-
dustan Teleprinters Limited, Madras, for'the year 19'4·75. 

(b) Annual Report of the Hindustan Teleprinters Umited, 
Madras, for the year 1974-75, along with the Audited" 
Accounts and the comments of the Comptroller and Auditor, 
General thereon. ' 

(iv) (a) Review by the Government on the working of the Hin-
dustan Teleprinters Limited, Madras, for the year 1975-76 

(b) Annual Report of the Hindustan .Teleprinters Limited" 
Madras, for the year 1975-76 along with the Audited 
Accounts and the comments of the Comptroller and AuditOl 
General thereon. 

(3) Four statements (Hindi and English versions) showing reason& 
A" / ' for delay in laying the papers mentioned at item (2) above. 
V' (4) A copy of Statement of Policy (Hindi and Englilh versiGI11i) 

dated the 28th April, 1977 relating to Family Welfare Pro-
gramme. 

(5) A copy of the Annual Report (Hindi version) of the 
Steel Authority o! India Limited, New Delhi, for the year 
1975-76 along WJth the Audited Accounts and the comments 
of the Comptroller and Auditor General thereoa under sub-
section (1) of section 619A of the Companies A~t, 1956. 

(6) A c?py each of the foUo\,Ving Notifications Hindi and English 
versIons) under sub-section (7) of section 59 of the Mines 
Act, 1952:-

(0 The. Coal .Min~s (Amendment) Regulations, 1977 publish. 
ed In Notification No. G.S.R. SOl in Gazette of India dated 
the 9th April, 1977. 
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(ii) The Metalliferous Mines (Second Amendment) ~eJUlations. 
1977 published in Notification No. G.S.R. 502 1D Gazette 
of India dated the 9th April, 1977. 

(7) The following statements (Hindi and English versions) show-
ing the action taken by the Government on various assurances, 
promises and undertakings given by the Ministers during the 
variqus sessions of Lok Sabha:-

(i) Statement No. XXXVIII-Ninth Session, 1969-Fourth 
Lok Sabba. 

(ii) Statement No. XXIV-Eighth Session, 1973 
(iii) Statement No. XX-TweHth Session, 1974 
(iv) Statement No. XXIV-Thirteenth Session, 1975 Fifth Lok 
(v) Statement No. VII-Sixteenth Session, 1976 Sabha, 

(vi) Statement No. IV-Seventeenth Session, 1976 
(vii) Statement No. I-Eighteenth Session, 1976 
(viii) Statement No. I-First Session, 1977 - Sixth Lok 

Sabha. 
(8) A copy of the Report (Hindi and English versions) of the V 

Court of Inquiry into the Kessurgarh Colliery accident which 
occurred on the 9th August, 1975. 

(9) A copy of the Report (Riadi and English versions) of fueV 
Court of Inquiry into the Chasnalla Colliery accident which 
occurred on the 27th 'Occomber, 1975 ... 

(10) A copy of the Report (Hindi and English versions) of the , ,/' 
Court of Inquiry into the Chasnalla COlliery accident which ,/ 
occurred on the 5th April, 1976. 

(11) A copy of the Report (Hindi and English versions) of the, .," 
Court of Inquiry into the Sudamdih Colliery accident which ,,"-
occurred on the 4th October. 1976. 

• ( 12) A copy each of the followin.& Proclamations (Hindi and English 
versions) under article 356(3) of the Constitution:-

£"'/(i) Proclamation dated the 23rd June, 1977 issued by the Vice- (. . .,.-
President acting as President uader clause (2) of article 356 
of the Constitution revoking the Proclamation issued by him 
on the 30th April, 1977 in relation to the State of Uttar Pra-
desh, published in Notification No. G.S.R. 396(E) in 
Gazette of India dated the 23rd June, 1977. 

(ii) Proclamation dated the 23rd June, 1977 issued by the Vice- 1 .. / 
President acting as President under clause (2) of article 356 .,.' 
of the Constitution revoking the ProclamatiWl issued by him 

on the 30th April 1977 in relation to the State of Madhya 
Pradesh, published in Notification No. G.S.R. 397(E) in 
Gazette of India dated the 23rd June, 1977. 

·Laid at 4.30 P.M. 
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(1) Shri Raj Narain moved the foUowing motion:-
"That in pursuance of Section 4(g) of the A\IIndia Institute of 

Medical Sciences Act, 1956. the members of this House do 
proceed to elect, in such manner as the Speaker may direct, 
two members from among themselves to serve as members of 
the All India Institute of Medical Sciences for a term of five 
years, subject to the other provisions of the s'aid Act." 

The motion was adopted. 
(2) Shri Raj Narain moved the following motion:-

"That in pursuance of clause (c) of sub-section (1) of Section 3 of 
the Indian Nursing Council Act, 1947, the members of fbis 
House do proceed to elect, in such manner as the Speaker may 
direct" two members from among themselves to serve as mem-
bers of the Indian Nursing Council." 

The motion was adopted. 

(3) Shri Raj Narain moved the following motion:-
"That in pursuance of Section 5(g) of the Post-Graduate Institute-

of Medical Education and Research, Chandigarh Act, 1956, 
the members of this House do proceed to elect. in such man-
ner as the Speaker may direcot, two members from among 
themselves to serve as members of the' Post-Graduate Institute 
of Medical Education and Research. Chandigarh, for a term 
of five years, subject. to the other provisions of the said Act." 

The motion was adopted. 

6. TIlle ..... (GelleraI)-1977-78 
General Discussion on the Budget (General) for 1977-78 continued. 
The following Members took part in the debate:-

( 1) Shri Sheo N arain 
(2) Shri Kachrulal Hemraj Jain 
(3) Shri Chand Ram 
( 4) Shri V., Arunachalam 
(5) Sliri A. V. P. Asaitbambi 
(6) Shri Mrituojay Prasad Varma 
(7) Shri Sonu Singb .Patil 
(8) Dr. Bijoy MondaI' 
(9) Shri K. T. Kosalram 

( 10) Shri Brij Bhushan Tiwari 
( 11) Shrimati Kamala Bahuguna . ;.. 
(12) Dr. Ramji Singh 



,.", (13) Shri A. Sunaa Sahib 
~, (14) Shri Bharat Bhushan 

.1 (15) Shri R. Mahanarangam 
\l\ff;i~Shri H. M. Patel replied to the debate. 

·:/:;::;:;;:The discussion was concluded . 

. ,fi:);overnmeut BBl-Pused 
The Payment of Wages (Amendment) Bill, 1977 

.. :'The motion for conside;ation of the Bill was moved by Shri Ravindra 
Vlpn~. ~." 

"The following Members took part in the debate:-
(1) Shri Vayalar Ravi 
(2) Shrimati Ahilya P. Rangnekar 
(3) Shri K. Ramamurthy 
( 4 ) Sbri Hukam Chand Kachwai 
(5) Sbri K. A. Rajan 
( 6) Shri Saugata Roy 
(7) Sbri Yuvraj 
(8) Shri Hukmdeo Narain Yadav 
(9) Chowdhry Balbir Singh 

.' "Shri Ravindra Vanna replied to the debate. 
'. The motion for consideration was adopted and clause-by-clause consi-

_ation of the Bill was taken up. 
o Clause 2 was adopted. 

;;., Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Ravindra Varma . 

. ~: The motion was adopted and the Bill was passed. 
t.i".M. 
',l.(Lok Sabha adjourned till 11 A.M. on Friday, tbe 24th June, 1977). 

'~t~ AVTAR SINGH RIKHY, 
- .. .~ ... ' } . . Secretary . . i 

... c". CORRIGENDA 

I 

;" 

',' In Bulletin Part I dated 1 une 22, 1977. 
( 1) Page I, paragraph 3, line 2, 

after "Broadcasting" insert "regardmg" 
(2) Page 4, item (8), line 2, 

for "the year" read "for the year" 
(3) Page 8, item (28) (i) line 6, 

for "22nd 1 une" read "21st J one" 
- -- -- • J 

:GMGIPMRND-L.S. 1-659 LS-23-6-77-700. 



IDK SABRA 

RULLETIN-PART I 
[Brief Record of Proceedings] 

----
Friday, June 24, 1977IAsadha 3, 1899 (Saka) 

No. 23 
11 A.M. 
t. Oalh or Affirmation ... 

Shri Ganga Singh made and subscribed the affirmation in Hindi and 
took his seat in the House. 
Z. SflJrred Que&tioos 

Starred Ouestions Nos. 184--186, 188 and 190-193 were orally ans-
wered. Replies to Starred Questions Nos. 187, 189, 194-199 and 201-
203 w\}re laid on the Table. 
3. Unstaarred Questions 

RepJies to Unstarred Questions No. 1643-1682. 1684-1689, 1691-
1723, 1725-1788 and 1790-1803 were laid on the Table. 
4. Sbort Notice Qoestioa 

Short Notice Question No. 5 addressed to the Minister of Health and 
Family Welfare regarding 'Goods supplied to Bangladesh through Red 
Cross' WRS orally answered and supplementaries were also answered thereon. 
5. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of Notification No. G.O.Ms. 152 (Hindi and English 

versions) published in Tamil Nadu Government Gazette, dated 
the 12th March, 1977 making certain amendment to the Tamil 
Nadu Co-operative Societies Rules, 1963, under sub-section 
(4) of section 119 of the Tamil Nadu Cooperative Societies 
Act, 1961, read with clause (c)(iv) of the Proclamation dated 
the 31st January, 1976 issued by the President in relation to 
the State of Tamil Nadu. 

(2) A copy of the Audited Accounts (Hindi .and EngHsh versions) 
of the Central Silk Board for the year 1975-76, under sub-
section (4) of section 12 of the Central Silk Board Act, 1948. 

[p.T.O. 
1: 



(3) A copy of the Foreign Exchange Regulation (Encashment 01) 
Draft, Cheque or other instrument) Rules, 1977 (Hindi and 
English versions) published in Notification No. O.S.R. 533 in 
Gazette of India dated the 30th April, 1977, under sub-section 
(3) of section 79 ~ the. ForeiBn Exchange Regulation Act, 
1973. 

(4) A copy of Notification No. G.S.R. 275 (E) (Hindi and English 
venions) published in Gazette of India dated the 13th June, 
1977 making certainamendme1'lts to Notification No. 86177-
C.E. dated the 9th May. 1977. issued under the Central Excise 
Ru~, 1944, together with an explanatory memorandum. 

(5) A copy of the Report (Hindj and English versions) of the Com-
ptroller and Auditor General of India for the year 1975-76, 
Union Government (Posts and Telegraphs), under article 
151 (1) of the Constitution. 

(6) A copy of the Appropriation Accounts. Posts and Telegraphs 
,for the year 1975-76 ('Hindi and English versions). 

(7) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Steel and Mines for 1977-78. 

(8) A copy of Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Commerce for 1977-78. 

(9) A copy of Detailed Demands for Grants (Hindi, and English 
versions) of the Ministry of Civil Supplies and Cooperation for 
1977-78. 

, (10) A copy of the Order (Hindi and English venions) dated the 
23rd lune, 1977 issued by the Vice-President acting a .. Presi-
dent in pursuance of article 280 of the Constitution, constitu-
ting the Seventh Finance Commission. 

/ . L/ (11) A copy of the Proclamation (Hindi. and English versions) dated 
. the 24th June, '1977 issued by the Vice-President acting as 

President under clause (2) of article 356 of the Constitution 
revoking the Proclamation issued by him on the 30th April, 
1977 in relation to the State of Bihar, published in Notification 
No. O.S.R. 406(E) in Gazette of India dated. the 24th Iune, 
1977, under article 356(3) of the Constitution. 

6.StatemeDt By MiaiBta 
'nle Minister of Parliamentary, Affairs and Labour made a statement 

regarding change in the order of Government business for the 25th and 
27th June, 1977. 
7. Motion for Electioa to Committees 

( 1) Shri Mohu Dharia moved the fon~wing motion:-
"That in 'Put8uance of sub-section (3)(f) ()f Section 4 of the Tea 

Act, 1953, read with rule 4(J)(b) of the Tea Rules, 1954, 
~: 



\ 
'- the members of this House do proceed to elect, in such manner 

as the Speaker. may direct, two members from among them-
selves to serve as members of the Tea Board, subject to the 
other provisions of the said Act and the Rules made there-
under." 

. fhe motion was adopted. 
(2) Sbri Mohan Dharia moved the following mo~ion:-

"That in pursuance of sub-section (2)(b) of Section 4 of the Coffee 
Act, 1942, the members of this House do proceed to elect, 
in such manner as the Speaker may direct, two members from 
among themselves to serve as members of the Coffee Board, 
subject to the other provisions of the said Act." 

The motion was adopted. 
(3) Shri Mohan Dharia moved the following motion:-

"That in pUf'Suance of sub-section (3)(c) of Section 4 of the Carda-
mom Act, 1965, the members of this House do proceed to 
elect, in such manner as the Speaker may direct, two mem-
bers from among themselves to serve as members of the 
Cardamom Board. subject to the other provisions of the said 
Act." 

The motion was adopted. 

(4) Shri Mohan Dharia moved the following motion:-
"That in pursuance of sub-section (3)(e) of Section 4 Of the Rubber 

Act, 1947, the members of this House do proceed to elect, in 
such manner as the Speaker may direct, two members from 
among themselves to serve as members of the Rubber Board, 
subject to the other provisions of the said Act." 

The motion was adopted. 
8. Government 8W-Under Consideration 

The Yoga Undertakings (Taking ov~r of Ma1UJ6tl1ment) BiU, 1977 
The motion for consideration of the Bill was moved by Sbri Raj Narain. 
The follOwing Members took part in the debate:-

(J) Shri M. Ram Gopal Reddy 
(2) Sbri Kanwar Lal Gupta 
(3) Shri Saugata Roy 
( 4) Dr. Subramaniam Swamy 
") Sbri C. K. Chandrappan 
(6) Shri Manohar La) 
(7) Shri Jyotirmoy Bosu 
(8) Shri L. L. Kapoor 

3 
[P.T.O. 



(9) Shri Om Prakash Tyagi 
Shri Raj Narain commenced his speech in reply to the debate. His 

speech was not concluded. 
The discussion on the Bill was not concluded. 

9. Private Members' ResolutioD--Withdrawn 
Shri Jyotirmoy Bosu concluded his speech on the following Resolution 

moved by him on the lst April, 1977:-
''This House calls upon the Government to forthwith constitute a 

high powered Parliamentary body to probe into the alleged mis-
deeds, malpractices and atrocities committed by Central Gov-
ernment and State Goverqrnents, between 25-6-1975 and 
20-3-1977 when the internal emergency was in force." 

Two amendments were moved by Spri Hukmdeo Narain Yadav. 
The following Members took part in the debate:-

(1) Shri Hukmdeo Narain Yadav 
(2) Sbri M. Ram Gopal Reddy 
(3) Shri S. Kundu 
(4) Prof. P. G. Mavalankar 
(5) Shri K. Suryanarayana 
(6) Shri F. H. Mohsin 
(7) Shri Harikesh Bahadur 
(8) Shri C. K. Chandrappan 
(9) Shri Charan Singh 

Shri Jyotirmoy Bosu ·replied to the debate. 
The amendments moved were withdrawn by leave of the House. 
The Resolution was also withdrawn by leave of the House. 

10. Pr",a~ Member's R __ tIJoa.-;-Uader Coosideradoa 

Shri Hari Vishnu KamatJ't moved the following Resolution:-
"This House deeply deplores the cynical sub-version of democratic 

norms, the steep erosion of ethical standards and spiritual values, 
engineered by the then Prime Minister Shrimati flndira Gandhi 
and her gang during the dark days of tyranny and terror that 
followed the Proclamation of emergency on June 25, 1975, pays 
its heartfelt homage to the innumerable victims and martyrs in 
the crusade .for liberty and freedom which the Proclamation 
spa1'ked throughout the country, places on record, humbly yet 
joyfully, its profound appreciation of the historic role played 
by our fearless people, through the ballot-box, in ousting a vile 
authoritarian regime, and solemnly pledges its earnest endeavour 
for the speedy accomplishment, in close cooperation with the 

4 



\. people and by peaceful, legitimate methods, of a socio-economic 
revolution, illumined by democratic standards, vivified by socia-
list ideals, and firmly founded on moral and spiritual values, 
for which Lokmanaya Tilak, Mahatma Gandhi and Netaji 
Subhas Chandra Bose suffered and sacrificed, lived and died, 
and for which Lok Nayak Jayaprakash Narayan, three years 
ago, called the nation to battle." 

His speech was not concluded. 
The discussion on the Resolution was not concluded. 

6 P.M. 
(Lok Sabba adjourned till II A.M. on Saturday, the 25th June, 1977). 

CORRIGENDUM 

In Bulletin Part I dated June 23, 1977-
Page 4. paragraph 5(3). line 3, 

For "1956" read "1966". 

5 
GMGJPMRND-~696 LS-24-6-77-750. 

AVTAR SINGH RIKHY, 
Secretary. 



I.OK SABRA 

RULLETJN-PART I 
[Brief Record of Proceedings] 

Friday, June 24, 1977IAsadha 3, 1899 (Saka., 

No. 23 
11 A.M . 
•• Oath or Atlirmatlon 

Shri Ganga Singh made and subscribed the affirmation in Hindi and 
took his seat in the House. 
1. Sfa1rred Qge&tions 

Starred Questions Nos. 184-186, 188 and 190-193 were orally ans-
wered. Replies to Starred Questions Nos. 187. 189, 194-199 and 201-
203 were laid on the Table. . 
3. Unlifaarred Questions 

RepJies to Unstarred Questions No. 1643-1682, 1684-1689, 1691-
1723, 1725-1788 and 1790-1803 were laid on the Table. 
4. Short Notice Question 

Short Notice Question No. 5 addressed to the Minister of Health and 
Family Welfare regarding 'Goods supplied to Bangladesh through Red 
Cross' WAS orally answered and suppJemcntaries were also answeced thereon. 
5. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of Notification No. G.O.Ms. 152 (Hindi and English 

versions") published in Tamil Nadu Government Gazette, dated 
the 12th March, 1977 making certain amendment to the Tamil 
Nadu Co-operative Societies Rules, 1963, under sub-section 
(4) of section 119 of the Tamil Nadu Cooperative Societies 
Act, 1961, read with clause (c)(iv) of the Proclamation dated 
the 31st January, 1976 issued hy the President in relation to 
the State of Tamil Nadu. 

(2) A copy of the Audited Accounts (Hindi and English versions) 
of the Central Silk Board for the year 1975-76, under sub-
section (4) of section 12 of the Central Silk Board Act, 1948. 

[p.T.a. 
1. 



(3) A copy of the Foreign E~change Regulation (Encash~e~t 01 .... • 
Draft, Cheque or other lDstrument) Rules, 1977 (Hmdt and 
English versions) published in Notification No. O.S.R. 533 in 
Gazette of India dated the 30th April, 1977, under sub-section 
(3) of section 79 c:X. the Foreign Exchange Regulation Act, 
1973. 

(4) A copy of Notification -No. G.S.R. 275 (E) (Hindi and English 
versions) published in Gazette of India dated the 13th June, 
1977 making certain amendments to 'Notification No. 86177-
C.B. dated the 9th May, 1977, issued under the Central Excise 
Rules, 1944, together with an explanatory memorandum. 

(5) A copy of the Report (Hindj and English versions) of the Com-
ptroller and Auditor Qeneral of India for the year 1975-76, 
Union Government (Posts and Telegraphs), under article 
lSI (1) of'the Constitution. 

(6) A cOp¥ of the Appropl'iation Accounts, Posts and Telegaphs 
for the year 1975-76 (Hindi and£nglish versions). 

(7) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Steel and Mines for 1977-78. 

(8) A copy of Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Commerce for 1977-78. 

(9) A copy of Detailed Demands for Grants (Hindi andEDgUm 
versions) of the Ministry of Civil Supplies and Cooperation for 
1977-78. 

- , -(10)' A copy of the Order (Hindi and English versions) dated the 
23rd June, 1977 issued by the Vice-President acting as Presi-
dent in pursuance of article 280 of the Constitution, constitu-
ting the Seventh Finance Commission. 

( 1 J) A copy of lite Proclamation (Hindi and English versions) dated 
. ./ the 24th June, 1977 issued by the Vi@-President acting IS 
V President under clause (2) of article 356, of the Constitution 

revoking the Proclamation issued by him on the 30th April, 
1977 in relation to the 'State of Bihar, PUblished in Notification 
No. G.S.R. 406(£) in Guette at India dated the 24th June, 
1977, uDder article 356(3) of the Constitution. 

6. StatemeBt By Min .. 
'n1e Minister of Parliamentary Affairs and Labour made a statement 

re88rding Change in the order of Government 'business for the 25th and 
27fh June, t 917. 
7. Motioa for Election to Committees 

( 1) ShriMohaaDharia moved the followtDg motion:-
"That in pursuance of sub-section (3)(0 df Section 4 of the Tea 

Act. 1953, read with rule 4(1)(b) of the Tea Rules, 1954, 
2, 



J_ the members of this House do prooeed to elect, in such manner 
~s the Speaker may direct, two members from among them-
selves to serve as members of the Tea Board, subject to the 
other provisions of the said Act and the Rules made there-
under." 

. fhe motion was adopted. 
(2) Shri Mohan Dharia moved the following mo~ion:-

"That in pursuance of sub-sCC?tion (2)(b) of Section 4 of the Coffee 
Act, 1942, the members of this House do proceed to elect, 
in such manner as the Speaker may direct, two members from 
among themselves to serve as members of the Coffee Board, 
lubject to the other provisions of the said Act." 

The motion was adopted. 
(3) Shri Mohan Dharia moved the following motion:-

"That in pursuance of sub-section (3)(c) of Section 4 of the Carda-
mom Act, 1965. the members of this House do proceed to 
elect, in such manner as the Speaker may direct, two mem-
bers from among themselves to serve as members of the 
Cardamom Board. subject to the other provisions of the said 
Act." 

The motion was adopted. 

(4) Shri Mooan Dhaf'ia moved the following motion:-
"That in pursuance of sub-section (3)(e) of Section 4 of the Rubber 

Act, 1947, the members of this House do proceed to elect, in 
such manner as the Speaker may direct, two members from 
among themselves to serve as members of the Rubber Board, 
subject to the other provisions of the said Act." 

The motion was adopted. 
8. Government BiU-Under Consideration 

The Yoga Undertllkinga (T_inll over of M~ment) Bill, 1977 

The motion for consideration of the Bill was moved by Sltri Raj Narain. 
The follOWing Members took: part in the debate:-

(1) Sbri M. Ram Gopal Reddy 
(2) Shri Kanwar Lal Gupta 
(3) Sbri Saugata Roy 
( 4) Dr. Subramaniam Swamy 
~) Sbri C. K. Chandrappan 
( 6) Shri Manohar Lal 
(7) Shri JyotinnQ)' Bosu" 
(8) Shri L. L. Kapoor 

3 
(P.T.O. 



(9) Shri Om Prakash Tyagi 
Shri Raj Narain commenced his speech in reply to the . debate. His 

speech was not concluded. 
The discussion on the Bill was not concluded. 

9. Private Members'Resolution-Withdrawn 
Shri Jyotirmoy Bosu concluded his speech on· the following Resolution 

moved by him on the lst April, 1977:-
"This ·House calls upon the Government to forthwith constitute a 

high powered Parliamentary body to probe into the alleged mis-
deeds, maJpractices and atrocities committed by Central Gov-
ernment and State Governments, between 25-6-1975 and 
20-3-1977 when the internal emergency was in force." 

Two amendments were moved by Shri Hukmdeo .Narain Yadav. 
The following Members took part in the debate:-

(1) Shri Hukmdeo Narain Yadav 
(2) Sbri M. Ram Gopal Reddy 
(3) Shri S. Kundu 
(4) Prof. P. G. Mavalankar 
(5) Shri K. Suryanarayana 
(6) Shri F. H. Mohsin 

. 0) Shri Harikesh Bahadur 
(8) Shri C. K. Chandrappan 
(9)' Shri Charan Singh 

Shri Jyotirmoy Bosu replied to the debate. 
The amendments moved were withdrawn by leave of the House. 
The Resolution was also withdrawn by leave of the House. 

10. Private Member's ResoIutBoa-Uoder Coasideration 
. Shri Hari Vishnu Kamatb moved the following Resolution:-

"This House deeply deplores the cynical sub-version of democratic 
norms, the steep erosion of ethical standards and spiritual values, 
engineered by the then Prime Minister Shrimati !Indira Gandhi 
and her gang during the dark days of tyranny and terror that 
followed the Proclamation of emergency on June 25, 1975, pays 
its heartfelt homage to the innumerable victims and martyrs in 
the crusade for liberty and freedom which the Proclamation 
sparked· throughout the country, places on record, humbly yet 
joyfully. its profound appreciation of the historic role played 
by our fearless people, through the ballot-box, in ousting a vile 
authoritarian regime, and solemnly pledges its earnest endeavour 
for the speedy accomplishment, in close cooperation with the 

4 



people and by peaceful, legitimate methods, of a socie>economic 
revolution, illumined by democratic standards, vivified by socia-
list ideals, and firmly founded on moral and spiritual values, 
for which Lokmanaya Tilak, Mahatma Gandhi and Netaji 
Subhas Chandra Bose suffered and sacrificed, lived and died, 
and for which Lok Nayak Jayaprakash Narayan, three years 
ago, called the nation to battIe." 

His speech was not concluded. 
The discussion on the Resolution was not concluded, 

6 P.M. 

(Lok Sabba adjourned till 11 A.M. on Saturday, the 25th June, 1977). 

CORRIGENDUM 

In Bulletin Part I dated June 23, 1977-
Page 4, paragraph 5(3), line 3, 

For "1956" read ")966". 

5 
GMGIPMRND-LSI-696 LS-24-6-77-750. 

AVTAR SINGH RIKHY, 

Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturday, June 25, 1977/Asadha 4, 1899 (Saka) 
~ , 
.: 

; ... , 
fJl Nfl. 24 
~ 
'11.02 A.M. 
',I. Papers Laid on tbe Table f 

A copy each of the following Notifications (Hindi and English versions) 
was laid on the Table under section 159 of the Customs Act, 1962:-

(i) Notification No. 95-Customs published in Gazette of India dated 
the 25th June, 1977 together with an explanatory memorandum. 

(ii) Notifications No. 96-Customs and 97-Customs published in 
\' Gazette of India dated the 25th June, 1977 together with an 
~, explanatory memorandum. 

fJ. Govemment Bill-Palled 
~ The Yoga ,Undertakings ~raking over of Management) Bill, 1977 
f Shri Raj Narain concluded his speech in reply to the debate on the 
;\motion for consideration of the Bill moved on the 24th June, 1977. 

The motion for consideration was adopted and clause-by-clause const-
,.iration of the Bill was taken up. 

Clauses 2 to 16 weI'e adopted. 
Clause 1, the Enacting Formula. and the Long Title were also adopted. 
The motion that' the Bill be passed was moved by Shri Raj Narain. 
The motion was adopted and the Bill was passed. 
The Budpt (Geaera1)-1977-781-~cIs for Grants 

: Combined discussion on the fol!owing items of business commenced:-
·(i) Demands for Grants Nos. 15 and 16 for whlch the Ministry of 

Commerce is responsible. 

[P.T.O. 
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·(ii) Demands for Grants Nos. 13 and 14 for which the Ministry of 
Civil Supplies and Cooperation is responsible. 

The discussion was not concluded. 
6 p.M-

. (Lok Sabha adjourned till 11 A.M. on Monday, the 21th June, 1971). 

• 

------------ .. ---------
·Dlscussed together. 

AVTAR SINGH RIKHY, 
Secretary . 

---.---------
, 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, June 27, 1977IAsadha 6, 1899 (Saka) 

No. 2!1' 

) 11.01 A.M. 

t. Starred OuestioDs 
Starred Questions Nos. 204, 206 and 208-21] were orully answered. 

Replies to remaining questions were laid on the Table. 
,,' 

Z. U nsturrecl QueIItioJuJ 

';, Replies to Unstarred Questions No. 1804-1924, 1926-1929, 1931, 
.)32, 1934, 1935, 1937-1940 and 1942-1962 were laid on the Table. 

3. Short NetilcC Ouestion 

Short Notice Question No.6 addressed to the Minister of Home Affairs 
rogarding 'Investigations into the death of Col. T. S. Anand' was orally 
answered and supplementaries were also answered thereon. 

4. ,Papers Laid on die Table 
\i· 

~ ", 

:r 

The following papers were laid on the TabJe:-

~ I) A copy each of the 'following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

til O.S.R. 181(E) published in Gazette of India dated the 13th 
April, 1977 rescinding the Inter-Zonal Wheat (Movement 
Control) Order, 1973 published in Notification No. G.S.R. 
187(E) dated the 31st March, 1973. 

(ii) the Sugar (Price Determination for, 1976-77 Production) 
Amendment Order, 1977 published in Notification No. 
O.S.R. 188(E) in Gazette of India dated the 18th April, 
1977. 

[P.T.O. 
1 . 



(2) A statement (Hindi and English versions) showing reasons fl.-i, 
delay in laying the Annual Reports· of the Food Corporation 
ot india for the years 1973-"'4 and 1974-75. 

(3) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 61 'JA ot tbe CODlpame~ 
Act; 1956:-

(i) Review by the Go'vernment Oft the working of the Water and 
Power ~VelOplll..:llt Consulta~y Services (India) Limited, 
New Delhi, for the year 1975-76. 

0.) Annual Report of the Water and Power Development Con-
sultancy Services (Jadta) Umited, New Delhi. for the year 
1975-76 along with the Audited Accounts and the com-
ments of the ComptroTIer an-d Auditor General thereon. 

( 4) A copy each of the following Notiiications (Hindi and English 
versions) under section 53 of the Tamil Nadu Private Colleges 
(Regulation) Act, 1976 read with clause (c)(iv) of the PrO-
clamation dated the 31st January, 1976. issued by the Presi-
deDt in r~ation to the State of Tamil ~adu:-

(i) G.O.Ms. 746 published itt Tamil Nadu GO'veml'ftent Guettol 
dated the 27th April, 1977 making certain amendments to 
the Tamil Nadu Private Colleges (RegutatiOft) Rules, 1976. 

(ii) MeIMnlndum No. 13243S!Rulcs-Dl!76-7 published in Tamil 
Nadu Government Gazette dated the 27th April, 1977 
containing erratum to the Tamil Nadu Private Collegeii 
(Regulation) Rules. 1976. ~ 

(S) A copy of the Annual Report (Hindi and English versions) 
of t~ Central Institute ci English and Fngn LanguJl8C8. 
Hyderabad, for the }air S 975-76 along· with the Audited 
Accounts. 

(6) Review (Hindi and English versions) by the Government on the 
w("rk ing of the Central Institute of English and .Foreign 
Languages, Hyderabad, for the year 1975-76. 

(7) A statement (Hindi and Engli~b versions) showing reasons for 
delay in laying the papers mentioned at item (5) above. 

-(8) A copy cf the Proclamataion (Hindi and English versions) dated 
/ the 26th June, 1917 issued by the Vice-President acting as 

V President under cJause .(2) of artic1e356 of the Constitution 
revoking the Proclamation issued by him on the 30th April, 
1977 in re1~ion to the State ()f Orissa, published in Notification 
No. G.S.R. 415(E) in Ga1ette of India datod the 26th June, 
1977, under article 356(3) of the Cc.lastituUou. 

---.-. _.- ---_.-._----
"'T.~e Reports were laid on the Table on the 13th June. 1977. 

2 



~, 

... Ali.lient to Bill 

Secretary laid on the Table the Appropriation (Railways) No. 2 Bill, 
1917, passed by the· Houses of Parliament during the current session and 
assented to. 

6. OaWne AttentioD 
\ 

Shri Dinen Bbattacharya called the attention of the Minister of Parlia-
mentary Affairs and Labour to tbe serious situation arising out of lock-out 
in Indian Express and Financial Express, New Delbi smCe tbe 20th June, 
1977 affecting the livelihood of their employees and steps taken by the 
Government. 

TIle Minister of Parliamentary AffaQfs and Labour made 1:1 statement 
in regard thereto. ' 

( 1) Shri Sikandar Bakht moved the following motion:-
. "That in pUf)uance of sub-section (2)( h) of Section 5 of the Delhi 

Development Act, t 957. the members of this House do pro-
ceed to elect, in such manner as the Speaker may direct, two 
members from among themselves to serve as members of the 
Advisory Council of the Delhi Development Authority, for a 
term of four years, subject to the other provisions of the 
said Act." 

The motion was adopted. 
(2) Shri Surjit Singh Barnala moved the following motion:-

'That in pur~ance at. Rule 4(VII) of the Rules of the Indian 
Council of Agricultural Research, the memhen of this House 
do proceed to elect, in such manner as the Speaker may direct, 
four members from among themseJves to serve as members 
of the Indian Council of Agricultural Research for a term of 
three years, subject to the other provisions of the said Rules." 

The motion was .adopted. 

(3) Dr. P. C. Chunder moved the following motion:-
"That in pursuance of clause i (g) of paragraph 3 of the Ministry 

of Education Resolution No. F.l 6-10 I 44-E. Ill, dated 1he 
30th No~embec', 1945, the tnemben of dtisHouse do proceed 
to elect, In such maDner as the Speaker may direct, two mem-
bers from among themsel\leS to sene as members d the Att 
India Council for Techni~al Education for the term ending 011 
the 31 st July, 1979, subject to the other provisioos of the said 
ResOlution." 

ne ·.~m was~d. 

:3 
{P.T.O. 



(4) Dr. P. C. Chunder moved the following motion:-
"That in pursuance of sub-clause (e) of clause 9(1) of the ~heme 

for the Administration and Management of the propettlcs and 
funds of the Indian Institute of Science, Bangalorc, read with 
regulations 3.1 and 3.1.1 of the Regulations of the Institute, 
the membe~ of this House do proceed to elect, in such man-
ner as the Stpeaker may direct. two members from among 
themselves to serve as members of the Council of the Indian 
Institute of Science, Bangalore, f"r the term ending on the 
31 st December, 1977." 

The motion was adopted. 
(5) Dr. P. C. Chunder moved the following motion:-

"That in pursuance of the provisions contained in rules 4(ii) to 
( iv) and 15 of the Rules and Regulations of the Indian School 
of Mines, Dhanbad, the members of this House do proceed 
to elect, in such manner as the Speaker Il't&J' direct, two mem· 
bers from among themselves, to serve as members of the 
General Council of the Indian School of Mines, Dhanbad, for 
the term ending on the 15th August, 1979. subject to the other 
provisions of the said Rules and Regufations." 

The motion was adopted. 
8. The Budeet (GeoeraI)-1977-78-DemancIs for G!'anU 

Combined discussion on the following items of business continued and 
was concluded:-

.(i) Demands for Grants Nos. 15 and 16 for which the,MinisLry of 
Commerce is responsible. 

• (ii) Demands for Grants Nos. 13 and 14 for which the Ministry 
of Civil SuppJies and Cooperation is responsible. 

Fifty cut motions (Nos. 1, 2, 9 to 37 and 41 to 59) to the Demands 
. for Grants for which the Ministry of Commerce is responsible, were moved 
and negatived. 

Both the Demands for Grants (both Revenue Accounts and Capital 
Account) for which the Ministry of Commerce is responsible for the 
amounts shown under column 4 of the printed List of Demands for 
Grants-Budget (General) for 1977-78, were voted in full. 

Nine cut motions (Nos. 10 to 18) to the Demands for Grants for 
which the Ministry of Civil Supplies and Cooporation is responsible. were 
moved and negatived. 

Both the Demands for Grants (both Revenue Account and Capital 
Account) for which the Ministry of Civil Supplies and Cooperation is 
responsible for the amounts shown under column 4 ~ the printed List of 
Demands for Grants--Budget (General) for 1977-78, were voted in full. 
6.15 P.M. . 
(Lok Sabha adjourned till 11 A.M. on Tuesday. the 28th June, 1977). 

AVT AR SlNGH RIKHY, 

·Discussed together. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday. June 28, 1977IAsadha 7, 1899 (Saka) 

No. 26 
11 A.M. 

1. Starred Questions 

StaKed Questions Nos. 224-226 were orally answered. Replies to 
remaining questions were laid on the Table. 

2. UDstarred Questioas 
Replies to Unstarred Questions Nos. 1963-2076 were laid on the 

Table. 

3. Short Notice Question 
Short Notice Question No. 7 addressed to the Minister of Education, 

Social Welfare and Culture regarding 'Time Capsule' was orally answered 
and supplementaries were also answered thereon. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Report (Hindi version) pertaining to the execution 
of the provisions of the Monopolies and R.estrictive Trade Prac-
tices Act, 1969 for the period from Ist January to 3Ist Decem-
ber, 1975, under section 62 of the said Act. 

Vr2) A copy of the Report (Hindi version) on the General Electi{'ns 
to the Legislative Assemblies in India (1970-72), Volume-
II (Statistical). 

(3) A copy of Notification No. S.O. 327 (E) (Hindi and English ver-
sions) published in Gazette of India dated the 13th May, 1977 
making certain correction in the Delimitation of Parliamentary 
and Assembly Constituencies Order, 1976, in respect of the 
State of Uttar Pradesh, under sub-section (2) of section 9 of 
the Representation of the. People Act, 1950. 

[P.T.O. 
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(4) A copy of the Kerala Small Industries and Development Promo-
tion Corporation Amalgamation Order, 1977 (Hindi version) 
published in Notification No. S.O. 1862 in Gazette of India 
dated the 11th June, 1977, under sub-section (5) of section 396 
of the Companies Act, '1956. 

(5) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Law, Justice and Company Affairs 
for 1977-78. 

(6) A copy of the Railways Red Tariff (Second Amendment) Rules, 
1977 (Hindi and English versions) published in Notification 
No. G.S.R. 725 in Gazette of India dated the 11th June, 
1977, issued under section 47 of the Indian Railways Act, 
1890. 

(7) A statement (Hindi and English versions) indicating the results 
of the market loans floated by the Government of India 
in June, 1977. 

(8) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Agriculture and lITigation for 
1977-78. 

5. The Budget (GeneraI)-1977-78-DeauuuIs for Graats 
Di~cussion on the Demands for Grants Nos. 84 to 86 for which the 

Ministry of Steel and Mines is responsible commenced and was concluded. 
Eleven cut motions (Nos. 25 to 35) were moved and negatived. 
All the Demands for Grants (both Revenue Account and Capital 

Account) for which the Minist·ry of Steel and Mines is responsible for the 
amounts shown under column 4 of the printed List of Demands for Grants-
Budget (General) for 1977-78, were voted in full. 

6.25 P.M. 
(Lok Sabha adjourned till II A.M. on Wednesday, the 29th June, 1977). 

AVTAR SINGH RIKHY, 
Secretary. 
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WK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Wednesday, June 29, 19771 Asadha 8, 1899 (Saka) 

No. 27 

Jl A.M. 

1. !bind Qoesdonl 
Starred Questions Nos. 245, 247-249. 252-254, 256 and 257 were 

orally answered. Replies to remaining questions were laid on the Table. 

2. UIIIWftd Questioas 
Replies to Unstarred Questions Nos. 2077-2088, 2090-2108, 

'lfl0-2176, 2178-2195 and 2197-2249 were laid on the Table. 

3. Papen Laid OD the Table 

The following papers were laid on the Table:-

'" 

/ 

(1) A copy of the Dock Workers (Regulation of Employment) 
Amendment Rules, 1976 (Hindi and English versions) pub-
lished in Notification No. S.O. 3559 in Gazette of India dated 
the 9th October, 1976, under sub-section (3) of section 8 of 
the Dock Workers (Regulation of Employment) Act, 1948. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 122 of the Major 
Port Trusts Act, 1963:-

(i) The Board of Trustees of the Port of Madras (procedure at 
Board Meetings,) Amendment Rules, 1976 published in 
Notification No. G.S.R. 1480 in Gazette of India dated the 
16th, October, 1976. 

(ji) The Board of Trustees of the Pon of Calcutta (Procedure at 
Board Meetings) Amendment Rules, 1976 published in 
Notification No. G.S.R. 1481 in Gazette of India dated the 
16th October, 1976. 

[P.T.O. 
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(iii) The Board of Trustees of the Port of Bombay (pr~edure . -
Board Meetings) Amendment Rules, 1976 pubh.shed lD 
Notification No. G.S.R. 925 (E) in Gazette of Indta dated 
the 16th December, 1976. 

(iv) The Board of TmJtee.s ()f,CUPort of Madras (Payment of 
Fees and Allowances to Trustees) Amendment Rules, 1976 
published in Notification No. G.S.R. 231 in Gazette of India 
dated the 19th ~February. 1977. 

(v) The Boai'd of Trustees of the Port of Bombay (Payment of 
Fees and Allowances to 'Trustees) Amendment Rules, 1976 
published in Notification No. G.S.R. 232 in Gazette of India 
dated * 19th February, 1977. 

(vi) The Board of Trustees of the Port of Calcutta (Payment of 
Fees and Allowances to Trustees) Amendment Rules, 1976 
published in Notification No. G.S.R. 233 in Gazette of India 
dated the 19th February, 1977 . 

(3) A copy of the Merchant Shipping (Examination of Engin.ee1'6 in 
the Merchant Navy) Amendment Rules, 197'7 (Hindi and 
English versions) published in Notification No.O'.s .•. ·46f; in 
GaZllitte of India dated the 2nd April, 1977, under sub-section, 
(3) of Steboo 458 of the Mc;rchant Shipping Act, 19~'8. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) 0( section 133 of the Metar 
Vehicles Act, 1939:-

(i) The'Punjab Motor Vehicles {Chandigarh Amendment) Rules, 
1976 published in Notification No. J 0065-H11(2)-76/24387 
in Chandigarh Administration Gazette dated the 24th Nov-
ember. 1976. 

(ii) The Punjab Motor Vehicles (Chandigarb Amendment) Rules, 
1977 published in "'Notification No. 220~U(2)-77/34()0 in 
Chanmgarh Administration Gazette dated·the '22nd Febru-
ary, 1977. 

(iii) The Delhi Motor Vehicles (First Amendment) Rules, 1976 
published in Notification No. SECE 3(3'2)167-Tpt/19350 in 
Delhi G.azette dated the 15th December, 1976. 

(5) A statement (Hindi and -Eaglish venions)sl1Dwiag reasons for 
delay in Jaying the Notificatiorts mentioned at item (4) (i) and 
(li) above. 

(6) A statement (Hindi aad English ..ersions) showing reasons for 
delay in laying the NOtification mentioned at' item (4 )(iii) above. 

(7) A copy each of the following papers (Hindi and English versions) 
- under IOCtion 100ftbe National Highwa,.s Act, 11956:-

(i) The National Highw.ays(Amendm'ent) Rules, 1976 published 
in Notification No. S.O. 6.8.0(E) in Gazette of India dated 
the 18th October, 1976, together with an explanatory memo-
randum. "'f 

2 



~_eat dated the 2ht February, 1977 eaterod inlo bet· 
ween the· Centr.al Government and the Government of the 
State of Me8halaya in respect of the development and main-
tenance of road links of National Highways situated in the 

• ~tate of Meghalaya. 

t-r1ii) Agreement dated. the 25th February, 1977 entered into 
between the Central Government and the Government of 
the State of Maharashtra in respect of the development and 
maintenance of road links Of National H~ways situated in 
the State of Maharashtra. 

~ Agreement dated the 25th February, ] 977 entered into 
between the Central Government and the Government of 
the State of Andhra Pradesh in respect of the development 
and maintenance of road links of National Highways 
situated in the State of Andhra Pradesh. . 

(8) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section ·619A of the Com-
panies, Ac~. 1956:-

(i) Review by the Government on the working of the Central 
Road Transport Corporation Limited. Calcutta, for the 
year 1975-76. 

(ii) Annual Report of the Central Road Transport Corporation 
Limited, Calcutta, for the year 1975-76 along with the 
Audited AccouRts &d the comments of the Comptroller 
and Auditor General thereon. 

(9) A statement (Hindi and English versions) showing reasons 
: f6r' clelay in laying the papers mentioned at item· (8) above. 

(10) A coPy of the Detailed Demands for Grants (Hindi and English 
verS1on~) of the Department of ElectTonics fOT 1977-78. 

(11) (i) A copy of the Certified Accounts (Hindi and English ver-
sions) of the Delhi Transport Corporation for 'the year ending 
31st March, 1.973 together with the AttditReport thereon, 
under sub-SectIOD (4) Qf section 33 of the R.oad Transport 
Corporation Act, 1958. 

(it) A. ~t. (Hindi and ·Englisb versions) showing reasons for 
~Y m laYing !tie above document. 

(12) A copy of the Indian Forest Service (Fixation of Cadre Strength) 
Second Amendment 'Regulations, 1977 (Hindi and English 
versions) published in Notification No. G.S.R.93(E) in Ga1.ette 
of India dated the 26th "February, 1977. under sub-section (2) 
of section 3 of the All India Setvices Act, 1951. 

• [P.T.O . 



(13) A statement (Hindi and English versions) indicating reasons 
for not laying simultaneously the Hindi versions of the Annual 
Report- of the National Film Development Corporation Limit-
ed, New Delhi, for the year 1975-76. 

(l4) A copy eaen of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Indian 
Motion Pictures Export Corporation Limited, Bombay, for 
the year 1974-75. 

(ii) Annual Report of the Indian Motion Pictures Export Cor-
poration Limited, Bombay, fOJ' the year 1974-75 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(15) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at item (14) above. 

(16) A copy of the Annual Report (Part II) (Hindi and English 
versions) of the Registrar of Newspapers for India on Press 
in India, 1974. 

(] 7) A copy of the Annual Report (Hindi and El'lglish versions) 
of the Coal Board, Calcutta, for the year 1973-74 together 
with Certified Accounts. 

( 18) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) (a) Review by the Government on the working of the 
National Industrial Development Corporation Limited, New 
Delhi, for the year 1975-76. 

(b) Annual Report of the National Industrial Development Cor-
poration Limited, New Delhi, for the year 1975-76 along 
with the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereoll. 

(ii) (a) Review by the Government on the Working of the 
Scooters India Limited, Lucknow, for the year 1975-76. 

(b) Annual Report of the Scooters India Limited, Lucknow, for 
I") the year 1975-76 along with the Audited Accounts and the < comments of the Comptrol1er and Auditor General thereon. 

(19)\A statement (Hindi and English versions) showing reasons for 
)' . d,lay in laying the papers mentioned at item (18) (ii) above. 

/ ' 

(The Annual Report (English version) was laid on th~-T-;bl~ --;'n -the 
22nd -J. unc •.. J 97'7. 
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• ,(20) A statement (Hindi and &glish versions) showing reasons for 
delay in laying the Annual. Report· of the Tannery and Foot-
wear Corporation of India Limited, Kanpur, for the year 

(21) 

1973-74. 
A copy of the Proclamatio~ (Hindi and . Englis~ versio~) 
dated the 29th June, "1977 ISSued by the Vice-President acUng 
as President under clause (2) of article 356 of the Constitu-
tion revoking the Proclamation issued by. him on t!te 16~h 
May, 1977 in relation to the State of MaDlpur, pubbshed 10 
Notification No. G.S.R. 419(E) in Gazette of India dated the 
29th June, 1977, under article 356 (3) of the Constitution. 

, (22) A copy each of the followlng Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) Notification No. 206/77-C.E. published in Gazette of India 
dated the 29th June, 1977 together with an explanatory 
'memorandum. 

(ii) Notification No. 207177-C.E. published in Gazette of India 
dated the 29th, June, 1977 together with: an explanatory 

: .' memorandum. 
; r 4. Messages from Rajya Sabha 
? Secretary reported the following messages from Rajya Sabha:-
t~ (i) That at its sitting held on the 28th June, 1977, Rajya Sabha 
;. agreed without any amendment to the Presidential and Vice-
;: Presidential Elections (Amendment) Bill, 1977 , passed by 

Lok Sabha on the 18th June, 1977. 
(ii) That at its sitting held on the 28th June, 1977, Rajya Sabha 

agreed without any amendment to the Payment of Wages 
(Amendment) Bill, 1977, passed by Lok Sabha on the 23rd 
June, 1977. 

(iii) That at its sitting held on the 28th June, 1977 Rajya Sabha 
agree~ without any amendment to the Yoga' Undertakings 
(Takmg Over of Management) Bill, 1977, passed by Lok 
Sabha on the 25th June, 1977. 

5. Matter UndC4' Rule 377 
Shri Jyotirmor Bosu raised a matter regarding appointment by Govern-

ment o~ a <;om.mlttee h~aded by Shri N. A. Palkhiwala to suggest measures 
for ratIonalisation of dIrect taxation laws. 
6. Motions for Election to Committees 

(1) Shri Morarji R. Desai moved the following motion:-
"That in pursuance of Rule 4(h) of the National Welfare Board 

for Seafarers ~ules, 1963, the members of this House do pro-
·_. ____ ceed to elect, ID such manner as the Speaker may direct, two 

·The Annual""R.eport wa~ laid on the Table on the 22nd June, 1977. 
[P.T.O. 
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members from amODg themselves to'serve as memben of the 
National Welfare Board' for Seafarers, subject to the ot'''') 
provisions of the said Rules." 

The motion was adopted. 
(2) SbD Jagjivan Ram moved the following motion:-

"That in punuance of Section 12 ( 1) of the National, Cadet Corps 
, Act, 1948~ the member! c:8 this Rouse do proceed to elect, in 

such, manner as the Speaker may direct, twO' members from 
among themselves to serve as members of tbe Central Advisory 
Committee for the National Cadet Corps for a term of one 

: year from die date of election, subject to the other provisions 
of die said Act and the ~ made thereunder." 

Tlu: Iqotion was adopted. 

7. The Budget (GeaenI)-1977-78-Demaads for Grats 
JDiscussionlon the DemIDd for Grant No. 34 for which the Ministry of 

EMernat. Main is respoasible commenced and was coacluded. 
Sixty-three cut motions (Nos. 2 to 21 and- 24 to 66) were moved and 

negatived. 
The Damand for Grant (both Revenue AccoUDt and Capital Account) 

f~ which the Ministry of Exaernal Affairs is responsible for the amounts 
shown; under column 4 of the printed List of Demands for Grants-Budget 
(General) ,for 1-977-78, was voted in full. 
6.15 P.M. 

(Lok Sabha adjourned till II A.M. on Thursday, the 30th June, 1977). 

A VTAR SINGH RIKHY, 
Secretary. 
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I .. LOK SABRA 

BULLETIN-PART J 

[Brief Record of Proceedings] 

• .0; 

Thursday, June 30, 1977IAsadha 9, 1899 (Saka) 
~: 

. .). No. 28 
~. 
·,il·1 A.M. 
'·'f t. Starred QufttlOD5 

'·If;." 

J( Starred Questions Nos. 264-268 were orally answered. Replies to 
~fremaining questions were laid 011 the Table. 
'~, 

l" ,rl. Uastarred Quelltions 
~::, 

( Replies to Unstarred Questions Nos. 2250-2264, 2266-2297, 2299-
f315 and 2318-2326 were laid on the Table. 

". Short Notice Question r 
r"1 Short Notice Question No. K addressed to the Minister of Health and 

Family Welfare regarding 'Ban on use of Entero-Vioform and Mexaform' 
was orally answered and supplementaries were also answered thereon. 

I 

~4. Papers Laid OR rh«: Tllble 

~ The followinq papers were laid on the Table:-

(1) A copy of the Defence Services Estimates, 1977-78 (Hindi and 
English versions). 

(2) A copy of the Detailed Demands for Grants (Hindi ind English 
versions) of the Ministry of Defence .for 1977-78. 

(3) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Education and Social Welfare for 
1977-78. 

(4) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Department of Culture for 1977-78. 

[P.T.O. 
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(5) A ,op), of the Postgraduate Institute of Medical Education and 
Research, Chandigarb (Second Amendment) Regulations, 
1976 (Hindi and English versions) published in Notification 
No. G.S.R. EI(I)-PGI-76 in Gazette of India dated the 6th 
November, 1976, issued under sub-section (1) of section 32 
of the Postgraduate Institute of Medical Education and 
Research, Chandigarh Act, 1966. 

(6) A copy each of the following NotificaUons (Hindi and English 
, versions) under sub-section (2) of section 23 of the Prevention 

of Food Adulteration Act, 1954:-

(i) The Prevention of Food Adulteration (First Amendment) 
Rules, 1977 published in Notification No. G.S.R. 4(E) in 
Gazette of India dated the 4th January, 1977. 

(ii) The Prevention of Food Adulteration (Second Amendment). 
Rules, 1977 published in Notification No. G.S.R. 18(E) in 
Gazette of India dated the 15th January, 1977. 

(7) A copy of Notification No. S.O. 2016 (Hindi and English ver-
sions) published in Ga7ettc of India dated the 18th June, 1977, 
under sub-section (J) of section 28 of the Mines and Minerals 
(Regulation ud Development) Act, 1957. 

(8) A l:0PY of the Employment Exchange (Compulsory Notification 
of Vacancies) Amendment Rules, 1976 (Hindi and Engli8h 
versions) published in Notification No. G.S.R. 1718 in Gazelte 
of India dated the 4th December. 1976, under sub-section (3) 
of section 10 of the Employment Exchange (Compulsory Noti-
fication of Vacancies) Act, t 959. 

V/ • (9) A copy of the Proclamation (Hindi and English versions) 
dated t)le 30th June, 1977 issued by the Vice-President acting 
as President under clause (2) of article 356 of the Constitu-
tion revoking the Proclamation issued on the 31st January, 
1976 in relation to the State of Tamil Nadu, published in 
Notification No. G.S.R. 423(E) in Gazette of India dated the 
30th June, 1977. under article 356 (3) of the Constitutiop. ! 

5. CalliDg Atteation 

Shri C. K. Chandrappan called the attention of the Minister of COlll-
mer~e and Civil Supplies and Cooperation to the reported suggestion of the 
Indian Jute Mills Association to close down the jute units for 7 to 10 days 
in a month due to acute shortage of raw jute and layoff in 15 jute mills in 
West Bengal. 

The Minister of Commerce and Civil Supplies and Cooperation made a 
statement in regard thereto. ._-------_._- _. __ ._-

·Laid at 6 P.M, 
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6. MaMer Under Rule 377 
Shri Maniram Bagri raised a matter regarding shifting of the Pay a~d 

Accounts Office of Defence Accounts Department from Mathura to NaSlk 
Road Camp. 
7. Motion for Electioll to Comnaittee 

Shri Ravindra Varma moved the following motion:-. 
"That in pursuance of Section 4(i) of the Employees' State Insurance 

Act, J 948, read with rule 2A of the Employees' State Insu-
rance (Central) Rules, 1950, the members of this House do 
proceed to elect, in such manner as the Speaker may direct, 
two members from among themselves to serve as members of 
the Employees' Stale Insurance Corporation." 

The motion was adopted. 
8. The Budget (GeaenI)--1977-7_DeIRBDds for Graats 

Discussion on the Demands for Grants Nos. 1 to 10 for which the 
Ministry of Agriculture and Irrigation is responsible commenced. 

One hundred and fifty-one cut motions (Nos. 1 to 13, 15 to 28, 30 to 
33, 35 to 48, 50, 51 and 83 to 186) were moved. 

The discussion was not concluded. 

9. Statmaent By MiDister 

The Mjnister of External Affairs made a statement regarding landing of 
a Pakistan twin-engine piper aircraft at Amritsar airport on the 30th June, 
1977 due to bad weather and shortage of fuel. 
6.02 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the lst luly, 1977). 

AVTAR SINGH RIKHY, 
Secretary. 

J 
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11 A.M. 

LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, July 1, 1977IAsadha 10, 1899 (Sab) 

No. 29 

l. StarN«! Ouestioas 
Starred Questions Nos. 286 and 291-294 were orally answered. 

Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 2327-2346, 2348-2383, 2385-

2410 and 2412-2437 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No. 9 addressed to the Minister of Commerce 
and Civil Supplies and Cooperation regarding 'Licences {or the Import of 
Edible Oil' was orally answered and supplem'!ntaries were also answered 
thereon. 4 

4. Papers Laid OR the Table 
The following papers were laid on the Table-

( ) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 6J9A of the Companies 
Act, 1956:-

(i) (a) Review by the Government On the working of the Cotton 
Corporation of India Limited, Bombay for the year 1975-76. 

(b) Annual Report of the Cotton Corporation of India Limited, 
Bombay, for the year 1975-76 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(ii) (a) Review by the Government on the working of the Cashew 
Corporation of India Limited, New Delhi, for the year 
1975-76. 

£P.T.O. 
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(b) Annual Report of the Cashew Corporation of. India Limi~d, 
New Delhi, for the year 1975-76 along With the Audited 
Accounts and the comments of the Comptroller and AuditOl 
General thereon. 

(2) A statement (Hindi .and English versions) showing reasons for 
delay in laying the papers mentioned at item (1) (ii) above. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 17 of the Export 
(Quality Control and Inspection) Act, 1963:-

(i) Tb~.ExPQrt of Pesticides and thei·r Formulati9ns (Inspection) 
Amendment Rules, 1977 published.. in Notification No. S.O. 
1242 in Gazette of India dated the 30th April, 1977. 

(ji) The Export of Cast ·lron Spun Pipes (Quality Control and 
Inspection) Rules, 1977 published in Notification No. 5.0. 
1270 in Gazette of India dated the 30th April, 1977. 

(iii) The Export of Ceramic Sanitary Appliances (Quality Con-
trol and Inspection) Rules, 1977 published in Notitication 
No. S.O. 1553 in Gazette of India date.d the 28th May, 
1977. 

(iv) The Export of Inorganic Chemicals (Inspection) Amendment 
Rules, 1977 published in Notification No. S.O. 1888 in 
Gazette of India dated the 11 th June, 1977. 

(4) A c0t'Y .00f, the Detail~d. Demands for Grants (H~ndi and English 
versIOns) of the MIl1J!rtry of Health and FamJly Welfare for 
'1977-78. ' 

(5) A copy each of the following Reports (Hindi and English 
versions) under sub-section (8) of section 10 of the Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 
1970:-

(i) Report on the working and activities of the Central Bank of 
India for the year ended the 3 J st December, 1976 along 
with the Accounts and the Auditor's Report thereon. 

(ii) Re~t OIl the working and activities of Bank of India for 
the year ended the 31st December. 1976 along with the 
A'Cooonts and the Auditor's Report thereon. 

(iii} Report On the working and activities of the Punjab National 
Bank for the year ended the 31st December, J 976 along 
with the Accounts and the Auditor's Report thereon. 

(Iv) Report on the working and nctivities of the Bank of Baroda 
for the year ended the 31st December, 1976 along with the 
Accounts and the Auditor's Report thereon. 
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(v) Report on the working and activities of the United Commer-
cial Bank for the year ended the 31st December, 1976 along 
with the Accounts and the Auditor's Report thereon. 

(vi) Report on the working and activities of the Canara Bank for 
the year ended the 31 st December. 1976 along with the 
Accounts and the Auditor's Report thereon. 

(vii) Report on the working and activities of the United Bank 
of India for the vear ended the 31st December, 1976 along 
with the Accounts and the Auditor's Report thereon. 

(viii) Report On the working and activities of the Dena Bank 
for the year ended the 31st December, 1976 along with the 
Accounts and the Auditor's Report thereon. 

(ix) Report on the working and activities of the Syndicate Bank 
for the year ended the 31st December, ] 976 along with the 
Accounts and the Auditor's Report thereon. 

(x) Report on the working and activities of the Union Bank of 
India for the year ended the 31st December, 1976 along 
with the Accounts and the Auditor's Report thereon. 

(xi) Report on the working and activities of the Allahabad Bank 
for the year ended the 31st December, 1976 along with 
the Accounts and the Auditor's Report thereon. 

(xii., Report on the working and activities of the Indian Bank 
for the year ended the 31st December, 1976 along with the 
Accounts and Auditor's Report thereon. 

(xiii) Report on the working and activities of the Bank of 
Maharashtra for the year ended the 31 st December, 1976 
along with the Accounts and the Auditor's Report thereon. 

(xiv) Report on the working and activities of the Indian Over-
seas Bank for the year ended the 31st December, 1976 
along with the Accounts and the Auditor's Report thereon. 

(6) A copy each of Notification Nos. S.O. 1984 to 1996 (Hindi 
and English versions) published in Gazette of India dated the 
18th June, ] 977, under section 296 of the Income-tax Act. 
196] . 

(7) ~ copy .each of the following Notifications (Hindi and Eng-
hsh versIOns) under sub-section (2) of section 38 of the Cen-
tral Excises and Salt Act, 1944:-

(i) The Central Excise (Fourteenth Amendment) Rules 197'1 
published in Notification No. G.S.R. 281 (E) in Gazette 
of India dated the 18th June, 1977. 

(ii) The Central Excises (Fourteenth Amendment) Rules, 1977 
published in Notification No. G.S.R. 316(E) in Gazette 
of India dated the 18th June, 1977. 

3 
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(H) A copy each of Notification Nos. G.S.R. 31O(E) and 31Z(EJ~-! 
(Hindi and English versions) published in Gazette of India 
dated the 18th June, 1977 issued under section 3 of the Cen-
tral Excises and Salt Act, 1944. 

(9) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 362(E) to 383(E) published in Gazette of India dated 
the 18th June, 1977. 

(ii) G.S.R. 387(E) published in Gazette of India dated the 20th 
June, 1977 together with an explanatory memorandum. 

( J 0) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G .S.R. 771 published in Gazette of India dated the 18th June, 
1977 together with an explanatory memorandum. 

(ii) G.S.R. 280(E) published in Gazette of India dated the 18th 
June, 1977 together with an explanatory memorandum. 

(iii) G.S.R. 282(E) to 309(E), 311(E), 313(E) to 315 (E) and 
317 (E) to 361 (E) published in Gazette of India dated the 
18th June, 1977. 

(11) An explanatory memorandum (Hindi and English versions) in 
respect of Notification Nos. G.S.R. 282(E) to 383(E) published 
in Gazette of India dated the 18th June, 1977. 

(12) A copy of the Detailed Demands ,for Grants (Hindi and English 
versions) of the Ministry of Energy for 1977-78. 

5. Motions for Eledlon to Committees 
(1) Shri Mo~an Dharia moved the following motion:-

"That in pursuance of sub-section (3) (c) of Section 4 of the 
Central Silk Board Act, 1948. the members of this House do 
proceed to elect, in such manner as the Speaker may direct 
four members from among themselves tQ serve as members 
of the Central Silk Board, subject to the other provisions of 
this said Act. " 

The motion was adopted. 

(2) Shri Mohan Dharia moved the following motion:-
"That in pursuance of sub-section (4) (b) of Section 4 of the 

Tobacco Board Act, 1975, the members of this House do 
proceed to elect, in such maner as the Speaker may direct 
two members from among themselves to serve as members 
of the Tobacco Board, subject to the other provisions of the 
said Act." 

The motion was adopted. 



(3) Shri Mohan Dharia m<1ved the following nlOtion:-' 
"That in pursuance of Section 4(3)(c) of the Marine Products 

Exports Development Authority Act, 1972, the members of 
this House do proceed to elect, in such manner as the 
Speaker may direct. two members from among themselves 
to serve as members of the Marine Products Export Develop-
ment Authority, subject t.o the other provisions of the said 
Act." 

The motion was adopted. 

6. The Budget (Genenl)-1977-78-DemancIs for Grants 
Discussion on.. -&be Demands for Grants Nos. 1 to 10 for which the 

Ministry of Agriculture and Irrigation is responsible and the cut motions 
thereto moved on the 30th June, ! 977 continued. 

The discussion was not concluded. 

7. Private Member's BlII8-lntrocIueed 

(1) The Mental Health Bill, 1977 by Dr. Sushila Nayar. 

(2) The Indian Agricultural Workers Bill, 1977 by Shri Chitta Basu . . , 
(3) The Ufe Insurance Corporation (Restoration of Settlements) Bill, 

1977 by Shrimati Parvathi Krishnan. 

8. PrIvate Member's Bill-Withdrawn 

The Compulrory Adult Education Bill, 1977 by Shri C. K .. ChondraPl'an 

The motion for consideration of the Bill was moved by Shri C. K. 
Otandrappan. • ... 

The following Members took part in the debate:-
( 1) Shri Laxmi Narain Nayak 
(2) Shri Sarat Kar 
(3) Shri Saugata Roy 

( 4) Shri Shyamaprasanna Bhattacharyya 
(5) Shri S. Kundu 
(6) Shri T. A. Pai 

(7) Shri Chitta Basu 

(8) Shri Hukmdeo Narain Yadav 
(9) Shri M. Ram Gopal Reddy 

( 10) Shri Ambika Prasad Pandey 

• (P.T.~ . 



(11) Dr. Ramji Singh 
(12) Prof. P. G. Mavalankar 
(13) Shri P. RajagopaJ N aidu 
(14) Dr. P. C. Cbunder 

Shri C. K. Chandrappan replied to the debate. 
The Bill was withdrawn by leave of the House. 

9. Private Member's Bill-Under Consideration 

The Publica/ion and Import of Political Literature by Foreign Missions 
ill India (Regulation) Bill, 1977 by. Shri Samar Guha 

The motion for consideration of the Bill was moved by Shri Samar 
Guha. His speech was not concluded. 

The discussion on the Bill was not concluded. 
6.32 P.M. 
(Lok Sabha adjourned till 11 A.M. on Saturday, the 2nd July, 1977). 

AVTAR SINGH lUKHY, 
Secretary. 
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11.01 A.M. 

LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Saturday, July 2, 1977/Asadha 11, 1899 (Saka) 

No. 30 

1. Papers Laid .. the Table 
The following papars were laid on the. Table:-

(1) A copy of the Detailed Demands for Grants (Hindi and Eng-
lish versions) ot the Ministry of. Home Affairs for 1977-78. 

(2) A copy of the Detailed· Demands for Grants (Hindi and Eng-
lish versions) of the Ministry of Petroleum for 1977-78.· 

(3) A copy of the Detailed Demands for Grants (Hindi and Eng-
lish versions) of the Ministry of Chemicals and Fertilizers for 
1977-78. 

(4) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of· India for the year 1975-76, 
Union Government (Defence Services). under article 151 (1) 
of the Constitution. 

(5) A copy of the Appropriation Accounts of the Defence Services 
for the year 1975-76 and Commercial ~ppendjx thereto (Hindi 
and English versions). -

(6) A COpy of Notification No. 208177-C.E. (Hindi and English 
versions) published in Gazette of India dated the 2nd July, 
1977 issued under the Central Excise Rules, 194;4, together 
with an explanatory memorandum. 

(7) A copy each of Notification Nos. 101/77-Customs to 115/77-
Customs, 117/77-Customs to 119/77-Customs and 124177-
Customs (Hindi and English versions) publi~ed in Gazette of 
India dated the 1st July. 1977, under section 159 of the Customs 
Act, 1962. 

(8) A copy each of Notification Nos. 98/7'7-Custorns to 100/77-
Customs and 116/77-Customs (Hindi and._ English versions) 
published in Gazette of India dated the 1st July, 1977, under 
sub-section (5) of section 4 of the Customs Tariff Act, 1975. 

[P.T.a. 
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(9) An explanatory memorandum (Hindi and English versions) 
in respect of Notifications mentioned at items (7) and (8) 
above. 

2. Calling Attention 

Shri Jyotirmoy Bosu called the atte'ntion of th~ Minister of Finance 
and Revenue and Banking to the reported disappearance of sev.eral im-
portant papers and documents relating .toM,aruti Limited from the 
Regional Office of the Central Bank of Irtdia, 'New Delhi and suppression 
of that information for three years. 

The Minister of Finance and Revenue and Banking made a statement 
in regard thereto. 
3. Statement by Minister 

The Mini'3ter of Home Affairs made a statement on the tlleged inci-
dent at Palam Airport on the bt July, 1977 relating to Shri Sanjay 
Gandhi and l).ls wife. 
4. The Budget (General)-1!t77-7~Demoands for Grants 

! ',I , " 

Discussion on the Demands for Grants Nos. 1 to 10 for which the 
Ministry of Agriculture and Irrigation is r~ponsible r nd the cut motions 
thereto moved on the 30th June, 1977 continued. 

The di8ouS/iio~ was ;lot concluded. 
7 P.M . 

. (Lok,Sabha adj'Ou~ned. till 11 A.M. on Monday, the 4th July, 1977). 

2 
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AVTAR SINGH RIKHY, 
Secretary. 



11.01 A.M. 

LOKSABH~ 

BULLETIN-pART I 

[Brief Record of Proceedings] 

Monday, July 4, 1977iAsadha 13, 1899 (Saka) 
No. 31 

1. Starred Questions 
Starred Questions Nos. 305-308 and 314w'ere otally answered. 

Replies to remaining questions were laid on the Table. 
1.' UutarredQueadons 

Replies to Unstarred Questions Nos. 2438-2498. 2500-2502, 2504-
2506, 2508-2511 arid 2513-2526 were laid on the'Table. 

3. 'Short Notice QueitIon 
Shl)rt Notice Question No. 10 addressed to the Minister of Education, 

Social Welfa're and Culture regarding 'Death of Student Climbers' was orally 
answered and supplementaries were also answered thereon. 
4. Papers Laid 011 tile Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers '(Hindi and English ver-

sions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Housing 
and Urban Development Corporation Limited, New Delhi, 
fur the year t 975-76. 

(ii) Annual Report of the Rousing and Urban Development 
Corpora~n l-imi~, New Delhi, for . the year 1975-76 
along With the Audited Account" and the comments of the 
Comptroller and Auditor General thereon. 

(2) A copy of Notification No. S.O. 42'26 (Hindi and English 
versions) published in Ga7..ette of India dated'the 4th Decem-
ber. 1976, under su~seotion (2) of-section 17 of theRe-
quisitioning and Acquisition or' Immovable Property Act, 
1952. 

[P.T.O. 
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(3) 

(4) 

(5) 

A copy of the Fertiliser (Movement Control) Second Amend 
ment Order, 1977 (Hindi and English versions) published in 
Notification No. G.S.R. 278(E) in Gazette of India dated the 
16th June, 1977, under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 
A copy of the Food Corporations (Amendment) Rules, 1977 
(Hindi and English versions) published in Notification 
No. G.S.R. 192(E). in Gazette of India dated the 25th April, 
1977, under sub-section (3) of section 44 of the ,Food Corpo-
rations Act, 1964. 
A copy of the Annual Report of the Food Corporation of 
India for the year 1975-76 along with the Audited Accounts 
under sub-section (2) of section 35 of the Food Corporations 
Act, 1964. 

(6) A statement (Hindi and English versions) showing reasons (i) 
for dcl~,y in laying the papers, and (ii) for ·not laying simul-
taneously the Hindi version of the papers, mentioned at item 
(5) above. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the Annual Report· of the State Farms Corpo-
ration of India Limited, New. Delhi, for the year 1974-75. 

(8) A copy each of the following Interim Reports (Hindi ver-
sion)" of the National Commission on Agriculture together 
with the summaries of the important recommendations made 
therein:-. 

(i) Social Forestry. 
(ii)Agricultural Price Policy. 

(9) (i) A copy of the Annual Accounts (Hindi and English ver-
sions) of the University Grants Commission, New Delhi, for 
the year 1974-75, together with the Audit Report thereon, 
under sub-section (4) of section 19 of the University Grants 
Commission Act, 1956. 

(ii) A statement showing reasons for delay i~ laying the above 
papers. 

( 10) (i) A copy of the Certified Accounts of the Indian Institute of 
Technology, New Delhi, for the year 1975-76 along with the 
Audit Report thereon, under sub-section ( 4) of section 23 of 
the Institutes of Technology Act, 1961. 

(ii) A statement (Hindi and English versions) explaining reasons 
for not laying simultaneously the Hindi version of the above 
papers. 

*1be Report was laid on the Table on the 13th June, 1977. 
• -The English version of the Reports were laid on the Table on the 

16th August, 1973 and the 13th March, 1975 respectively. 
2 



(iii) A statement (Hindi and English.versions). showing r~asons for 
delay in laying the papers mentIoned at Item (10)(1) above. 

(11) A copy of the Annual Report (Hindi and English v~rsions) of 
the Khuda Baksh Oriental Public Library, Patna for the year 
1975-76 alonR with the Audited Accounts, under sub-section 
( 4) of section 21 of the Khuda Baksh Oriental Public Library 
Act, 1969. 

(12) Review (Hindi and English versions) on the working of the 
the Khuda Baksh Oriental Public Library. Patna, for the year 
1975-76. 

(13) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at item (11) above. 

(14) A copy each of Notification Nos. 210j77-C.E. and 211j77-C.E. 
(Hindi and English v6l'sions) published in Gazette of India 
dated the 4th July, 1977, issued under the Central Excise 
Rules, 1944, together with an explanatory memorandum: 

5. The Budget (General)-1977-78-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 1 to 10 for which the 

Ministry of Agriculture and Irrigation is responsible and the cut motions 
thereto moved on the 30th June, 1977 continued and was concluded. 

All the cut motions moved on the 30th June, 1977 were negatived. 
All the Demands for Grants (both Revenue Account and Capital 

Account) for which the Ministry of Agriculture and Irrigation is responsible 
for the amounts shown under column 4 of the printed List of Demands lor 
Grants-Budget (General) for 1977-78, were voted in full. 

(ij) Discussion on the Demands for Grants Nos. 22 to 27 for which the 
Ministry of Defence is responsible commenced. 

Twenty-four cut motions (Nos. 1, 21 to 38 and 49 to 53) were moved. 

The discussion was not concluded. 
6 P.M. 

,:Lok Sabha adjourned till 11 A.M. on Tuesday, the 5th July, 1977). 

A VTAR SINGH RIKHY, 
Secretary. 

3 
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LOK SABRA 

BULLETIN-PART I 

[Brid Record of Proceedings] 

Tuesday, July 5, ] 977IAsadha 14, 1899 (Saka) 

No. 32 
11 A.M. 

1. Starred Questioas 

Starred Questions Nos. 329, 333, 334 and 337 were orally answered. 
Starred Questions Nos. 338 and 343 had been postponed for answer on 
2-8-1977. Replies to Starred Questions Nos. 324-328, 330.-332, 335, 
336, 339-342 and 128 were laid on the Table. 

2. Unsfarred Questions 

Replies to Unstar-red Questions Nos. 2527-2631 were laid on the Table. 

3. Short Notic:e Question 

Short Notice Question No. 11 addressed to the Minister of Law, Justice 
and Company Affairs regarding 'Meetings of Company Law Board at Bom-
bay' was orally answered and supplementaries were also answered thereon. 

4. PBJK1rs Laid 011 the Table 

A copy of the Detailed Demands for Grants (Hindi and English ver-
sions) of the Ministry of Indust-ry Itor 1977-78, was laid on the Table. 

S. Statement By Minister 

The Minister of External Affairs made a statement regarding reported 
taking over of power by Army in Pakistan and arrest of Prime Minister 
Shri Bhutto. 

6. The Budget (C.eneral)-1977-78-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 22 to 27 for which 

the Ministry of Defence is responsible aDd the tut motions thereto moved 
on the 4th July, 1977 continued and was concluded. 

[P.T.O. 



All the cut motions moved on the 4th July. 1977 were negatived. 

All the Demands for Grants (both Revenue Account and Capital 
Account) for which the Ministry of Defence is responsible for the amounts 
shown under column 4 of the printed List of Demands for Grants-
Budget (General) for 1977-78, were voted in full. 

(ii) Combined discussioft on the following items of business com-
menced:-

• (a) Demands for Grants Nos. 28 to 30 for which the Ministry of 
Education and· !ocial Welfare is responsible. 

• (b) Demands for Grants Nos. 102 and 103 for which the De-
partment of Culture is responsible. 

Sixty-four cut mQtions {Nos. 11 to J 4. 17 to 52, 56 to 59 and 68 to 87] 
to the Demands for Grants for which the Ministry of Education and Social 
Welfare is responsible were moved. 

Two cut motions [Nos. 1 and 5] to the Demands for Grants for which 
the Department of Culture is responsible were moved. 

The discussion was not concluded. 
6 P.M. 

(Lok Sabh, ~journed till 11 A.M. on Wednesday, the 6th July, 1917). 

' ....•. ' ",,1.,.. 

• Discussed together. 

2 
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A VT AR SINGH RIKHY. 
Secretary. 
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/ 
LOK·SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, July 6, 1977IAsa~ IS, 1899 (Salta) 

'No.33 

I 11 A;M. 
1. Starred. QUIIIdeu 

Starred Questions Nos. 344, 346, 347 and 350-352 were orally IDS-
weJed. Replies to .l'emaiDing questiODSWCI'e laid on die Table . 

. 1.UIIIIfarrecI QUIIItioas 
: Replies to Unstarred Questions Nos. 2632-2648, 26S0-2736, 
'~2738-·2740 and 2742-2781 were laid on the Table. 
i:./ 

::l 3. Short Notice QIIeIIdoa «. 

i Short Notice Question No. 12 add·ressod to die Minister of Shipping 
~ and Transport ,regarding 'Purclwc of Salus Towers' was orally answered I and supplementaries were also answered thereon . 

• ,4. PatJen Laid OD the Table 
/: 

'"r 

The followinS papers were laid on the Table:-

(1) A copy of the Shipping Development Fund CommiUee (Deat&-
cum-Retirement Gratuity) Rules, 1977 (HiBdillld English 
versions) published in Notification No. G.S.R. 674 in Qazette 
of India dated the 28th MAy, 1977, uDder sub-leCtion (3) of 
section 458 of the MercbantShipping Act, 1951. 

(2) A copy of the Annual Report (Hindi and English versions) of 
the Children's Film Society for the year 1975;,76 atoug with the 
Audited ACCOUBts. 

(3) A copy of the Report (Hindi aa4 English venioM) OIl the acti-
vities of the Children's Film Society for the period January to 
December, 1976. 

I 
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(4) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry at Information and Broadcasting f().l 
1977-78. 

(5) A copy of the Corrigenda (Hindi and English versions) to the 
Detailed Demands for, Gran(S* of the Ministry of Petroleum. 
for 1977-78. 

(6) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 258(E) published in Gazette of India dated the 31st 
May, 1977 together with an explanatory memorandum. 

(ii) G .S.R. 817 published in Gazette of India dated the 25tbJ 
June, 1977 together with an explanatory memorandum. 

(7) A copy of the Bhakra' Beas'Management Board (Amendment) 
Rules. 1977 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 749 in Gazette of India dated the 18th June, 
1977 under sub-section (3) of section 97 of the Punjab Re-
organisation Act, 1966. 

(8) A . copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619 A of the Companies Act, 
1956:- .. 

(,i) Review by the Government on the working of the Neyveli 
Lignite Corporation Limited for the year 1975-76. 

(ii) Annual Report of the Neyveli Lignite Corporation Limited 
for the year 1975-76 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(9) A copy at the Detailed Demands for Grarits (Hindi and English 
versions) of the Ministry of Labour for 1977-78. 

(10) A copy .eal;h of the !following papers (Hindi and English ver-
'. sions) under sub-section (1) of section 619A of theCompa-

wies Act, 1956:-
.' 

0) Review by the Government on the working of the National 
Newsprint and Paper Mills Limited, Nepanagar, for the year 
1974-75. 

(ii) Annual Report of the National Newsprint 'and Paper Mills 
Limited. Nepanagar, for the year 1974-75 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon . 

• 1be Detailed Demands for Grants of the Ministry were laid on the 
Table on the 2nd July. 1977. 



(11) (i) A copy of the Certified Account-s of the Khad! and Vil1ag~ 
. Industries Commission for the year 1973-74 together wkh the 
Audit Report thereon (Hindi and English versions) under 
sub-section (4) of section 23 of the Khadi and Village Indus-
t-ries Commission Act, 1956. 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the document mentioned at (i) above. 

'(12) A copy of Notification No. S.O. 774(E) (Hindi and Englishver-
sio05) published in Gazette of India dated the 4th December, 
1976 containing the Order regarding continuanCe of CORtrol 
over the management of Messrs. Samastipur Central Stagar· 
Company Limited, Samastipur, under sub-section (2) of section 
18A of the Industries (Development and Regulation) Act, 1951. 

( 13) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The Household Electrical Appliances (Quality Control) 
Amendment Order, 1977 publisbed in Notification No. S.O. 
367(E) in Gazette of India dated the 24th May, 1977. 

(ii) The Mild St~l Tubes (excluding seamless tubes and tubes 
according to API specifications) (Ou8lity Control) Order,! 
1977 published in Notification No. S.O. 406(E) in Gazotte 
of India dated the 21st June, 1977. 

(14) A copy of the Annual Report (Hindi and English versions) of 
the Development Council for Textile Machinery Industry ·for 
the year 1975-76, under sub-section (4) of section 7 of the 
Industries (Development and Regulatioa~. Actj t ~ 1 : 

8. Report of Committee on PrIvate M.bers' BWs aad Resoludons 

Shri Krishna Chandf'a Halder presented the First RepOrt of the Com-
mittee on Private Members' Bills and Resolutions. ' , i : 

6. The Budget (General)-1977 -78-I>elnU~ for GI'BIds 
..... If 

(i) Combined discussion on the following items of business" contin'ued 
and was concluded:- , 

*(a) Demands for Gran~ Nos. 28 to 30 for which the Ministry of 
Education and ~al Welfare is responsibleand,tb,e cut roo-
tions thereto moved on the 5th July, 1977. ... 

* (b) Demands for Grants Nos. 102 and 103 for which the Depart-
ment of Culture is responsible and the cut motions thereto 
moved on the 5th July, 1977. 

-----------_._--------------
*Discussed together. 

~ .... 3 .. 
~ , 
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All the cut ,motions to the Demands .for Grants for wkich the Ministry f . 
Education and Social Welfate is responsible moved OD the Stb July, 19 f', 
were negatived. 

All tbe Demands (or Grants (both Revenue Account and Capital Ac-
count) for which the Ministry of Education and Social Welfare is respon-
sible for the amounts shown under column 4 of the printed List C?f Demands 
fOr Orant~udget (Oeneral) for 1977-78, were voted in full. 

Both the cut motions to the. Demands for Grants for which the Depart-
ment ·of 'Culture is responsible moved on the 5th July, 1977 were negatived. 

Bo.th the Demands for Grants (Revenue Account) for which the Depart-
meat·of Culture is respoosible for dle amounts shown under column 4 of 
the printed List of Demands for Grant5-Budget (General) for 1977-78. 
were voted ill full. 

:(.ii) CombiDed :discussion '011 the followiDg items of business com-
menced:-

•• (a) Demands for Grants Nos. 72 and 73 for which tbe Ministry of 
Petroleum is responsible . 

•• (b ).Demands for Grants Nos. 11 and 12 for which the Ministry of 
Chemicals and Fertilizers is responsible. 

Thirteen cut motions {Nos. 1 to 6 and 8 tq 14] to the Demands for 
Grants for which the Ministry 0( Petro)eum is rellpOnsible were moved. 

Seventeen cut motions [Nos. 1 to 6 and 16 to 26] to the Demands for 
Grants for which the Ministry of Chemicals and Fertilizers is responsible 
were moved. 

The discussion was not concluded. 

The Minister of Parliamenta.ry Affairs and Labour made a statement-on 
the agreement "arrived at between the employees and the management of the 
Indian, Express Group of Newspapers. 
8. Half-An-Hour DiscusIioB 

Shrimati Parvathi Krishnan raised a halfwan-bour disCWJSion Oil pPiDts 
arising out of the amwer given on the 20th June, 1977 to Starred Question 
No. 106 regarding Committee on Status of Women. 

Dr. ·P. C. Chunder replied to the discussion. 
6.41 P.M. 

(Lek. Sabha adjourned till n. A.M. on Thursd~)'~.th.e~ 1.'4 July. 1977. 

•• Discussed together. 
@Made at 4.10 P.M. 

AVTAR SlNOH RIKHY, 
Secretary . 

" GMGIPMRND::-LS 1-1018 LS-6w 7-1f-7OO. 
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'~ LOK SABHA 

BULLETIN-PART I 

lBcief Record of Proceedings] 

Thursday, July 7, 1977!Asadha 16, 1899 (Saka) 

No. 34 
. ;.--\ 11: A.M. 

~,.1. Starred Quefttions 
"'V 

Starred Questions Nos. 365-369 were orally answered. Starred Ques-
,. tion No. 364 had been withdrawn by the Member. Replies to remaining 
t questions were laid on the Tahle. 

1. Unstarred Questions 
Replies to Unstarred Qu(;stions Nos. 2782-2810, 2812-2864 and 

2866--2872 were laid un the Table. 

3. Short Notice Qllefifion 
t Short Notice Question No. 13 addressed to the Minister of Education. 
~ Socia~ Welfare and ~\11tllre .rcgal:ding. 'Appointment of Mr. Nurul Hasan as 
:- Ementus Professor 10 DeIhl Umverslty' was orally answered and supple-1- ~ntaries were also answered thereon. 

L' 4. Paper Laid on the Tllble 
l".o;'. A copy of Notification No. S.O. 2120 (Hindi and English versions) pub. 

lished in Gazette of India dated the 25th June, 1977. was laid OR the Table 
(Jnder sub-section (l) of section 28 of the Mines and Minerals (Regulation 

and Development) Act, 1957. 

<W"" 

5. Calling Attention 
Shri Hari Vishnu Kamath called the attention of the Minister of Finance 

and Revenue and Banking to the photostat copy published in the Statesman 
dated 6th July, 1977 of a Bank Draft on the Cantonal Bank, Berne 
(Switzerland) revealing payment cf 25,000 Swiss Francs to Mrs. Maneka 
Gandhi by order of Shfi San jay Gandhi. 

The Minister of Finance and Revenue and Banking made a statement in 
~ / regard the~to. 

[P.T.O. 
1 



6. Report of Co,llUlllttee on Abseaee of Memben 

Shri Godey Murahari presented the First Report of the Committee on 
Absence of Members from the Sittings of the House. 

7. The Budget (Geueral)--1977-78-DelR8Dds for Grants 
Combined discussion on the fGllowing items of business continued and 

was concluded:- . 

., 
I 

*(a) Demands for Grants Nos. 72 and 73 for which the Ministry of 
Petroleum is responsible and the cut" motions thereto moved on 
the 6th July, 1977. 

* (b) Demands for Grants ~os. 11 and 12 for which the Ministry 
of Chemicals and Fertilizers is responsible and the cut motions 
thereto moved on the 6th July, 1977. 

All the cut motions to the Demands for Grants for which the Ministry 
of Petroleum is responsible moved on the 6th July, 1977 were negatived. 

Both the Demands for Grants (both Revenue Account and Capital 
Account) for which the Ministry of Petroleum is responsible for the 
amounts shown under column 4 of the printed List of Demands for Grants-
Budget (General) for 1977-78, were voted in full. 

All the cut motions to the Demands for Grants for which the Ministry 
of Chemicals and f"ertili:leJ.;; is responsible moved on the 6th July, 1977 
were negatived. 

Both the Demands for Grants (both Revenue Account and Capital 
Account) for which the Ministry of Chemicals and Fertilizers is responsible 
for the amounts shown under column 4 of the printed List of Demands for 
Grants--Budget (General) for 1977-78, were voted in full. 
6.3S P.M. 

(Laic Sabha adjourned till 11 A.M. on Friday, the 8th July, 1977). 

....... "~.' 

*Discussed together. 

A VTAR SINGH RIKHY, 
Secretary . 

-------- -----_._-
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LOK SABRA 

BULLETIN-PART I 

fBrief Record of Proceedings] 

Friday, July l\, 1977/Asadha 17, 1899 (Saka) 

No. 35 

11 A.M. 

1. Starred QuestlOllS --.. 
Starred Questions Nos. 385-388 were orally answered. Replies to 

remaining questions were laid on the Table. 

2. Un&tarred Questloas 

Replies to Unstarred Que!ltions NOR. 2873-2884, 2886-2912 and 
2914-3012 were laid on the Table. 

3. Short Notice Question 
Short Notice Question No. 14 addressed to the Minister of Finance and 

Revenue and Banking regarding Deposits received by. Allahabad Bank 
from Kangra Co-operative Bank Ltd.. Himachal Pradesh' was orally 
anllwered and supplementaries were also answered thereon. 

4. Papers Laid on tbe Tablo 

The following papers were laid on the Table:-
( 1) A copy each of the following Notifications (Hindi and English 

versions) under section 159 of the Customs Act, 1962:-
(i) G.S.R. 426(E) published in Gazette of India dated the 30th 

June. 1977 making certain amendment to Notification 
No. 347-Customs dated the 2nd August, 1976, together with 
an explanatory memorandum. 

(ii) G.S.R. 429(E) published in Gazette of India dated the lst 
July, 1977 making certain amendment to Notification No. 
G.S.R. 41 dated the 3rd January, 1969, together with an 
explanatory memorandum. 

[P.T.O. 
" 1 
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(ill) The Notified Goods (Prevention of Illegal Import) Amend.'" ') 
ment Rules, 1977 published in Notification No. G.S.R. 
430(E) in Gazette of India dated the 1st July, 1977, to- ..,. 
gether with an explanatory memorandum. 

(2) A copy of Notification No. G.S.R. 818 (Hindi and English ver-
sions) published in Gazette of India dated the 25th June, 1977 
making certain amendment to Notification No. 145171-Central 
Excises dated the 26th July, 1971, issued under the Central 
Excise Rules, 1944, together with an explanatory memorandum. 

(3) A copy of the Banking Service Commission (Terms and Con-
ditions of Service of Chairman) Rules, 1977 (Hindi and Eng-
lish versions) published in Notification No. S.O. 415(E) in 
Gazette of India dated the 25th June, 1977, under sub-section 
(3) of section 31 of the Banking Service Commission Act" 
1975.;:") 

S. Calling Attcn·tion 

Shri C. K. Ch"udl'appan called the attention of the Minister of Finance 
and Revenue and Banking to the reported swindling of crores of rupees as 
a result of mutilated and soiled currency notes of high denomination, meant 
for cancellation and destruction, findmg their way in circulation aftC:l 
exchange from the Reserve Bank of India. 

The Ministel of Finance and Revenue and Banking made a statemt.'1lt 
in regard thereto. 

6. Loove of Absence 

The following Members Wt:.Ie granted leave of absence from the sittings 
of the House for the periods mentioned against each:-

(1) Shri M. S. Sanjeevi 
Rao 

(2) Shrj Mahamaya Prasad 
Sinha 

(3) Shrimatj Akbar Jaban 
Begum 

(4) Shri V. P. Naik 

(5) Shri Rooplal Somani 

(6) Shri Keshav rao 
Dhondge 

2 

13th June to 30th July, 
1977 (Second Session). 
11 th June to 5th AugU5t,-
1977 (Second Session). 

11th June to 11th· July. 
1977 (Second Session). 

11 th June to 5th August. 
1977 (Second Session). 

25th March to 7th April, 
] 977 (First Session) and 
11 th June to 25th July. 
1977 (Second Session). 
11th to 30th June, 1977 
(Second Session). 



7. Penona1 Es.pIaaa4ioa Under Rule 357 
Prof. Madhu Dandavatc made a personal explanation regarding a point 

raised by Shri A. C. George in the House on the 7th July, 1977 about 
distribution of Invitation Cards in connection with a function to release 
the publication "Marx and Gandhi". 

8. The Budget (Gmeral}-I977-78-Denumds for Gnats 
Discussion on the Demands for Grants Nos. 62 to 64 for which the 

Ministry of Industry is responsible commenced. 
Twenty-seven cut motions [Nos. 3 to 14, 19 to 22 and 34 to 44] were 

moved. 
The discussion was not concluded. 

9. Motion Regarding First Report of Committee on Private Memben' Bills 
8DdReloludons 
Shri Krishna Chandra Halder moved the following motion:-

"That this House do agree with the First Report of the Committeo 
on Private Members' Bills and Resolutions presented to the 
House on the 6th July, 1977." 

The motion was adopted. 

10. PrIvate Members' Resolution-Under Consideration 

Shri Hari Vishnu Kamath concluded his speech on the following Re-
solution moved by him on the 24th June, 1977:-

"This House deeply diplores the cynical subversion of democratic 
norms, the steep erosion of ethical standards and spiritual 
values, engineered by the then Prime Minister, Shrimati Indira 
Gandhi and her gang during the dark days of tyranny and 
terror that followed the Proclamation of emergency on 
June 25, 1975, pays its heartfelt homage to the innumerable 
victims and martyrs in the crusade for liberty and freedom 
which the Proclamation sparked throughout the country, 
places on record, humbly yet joyfully, its profound apprecia-
tion of the historic role played by our fearless people, through 
the ballot-box, in ousting a vile authoritarian regime and 
solemn~ pledges its earnest endeavour for the speedy accom-
plishment, in close cooperation with the people! and by peace-
ful, legitimate methods, of a socio-economic revolution, illu-
mined by democratic standards, vivified by socia1ist ideals, 
and firmly founded on moral and spiritual values, for which 
Lokmanaya Tilak, Mahatma Gandhi and Netaji Subhash 
Chandra Bose suffered and sacrificed, lived and died, and for 
which Lok N~yak Jayaprakash Narayan, three years ago, 
called the nation to battle. " 

[P.T.O. 
3 



Six amendments were moved by Sarvashri Hukmdeo Narain Yadav, / 
Yuvraj, Ugra Sen, Vinayak Prasad Yadav, S. Kundu and Chander Shekhar 
Singh. I 

The following Members took part in the debate:-
( 1) Shri Chander Shekhar Singh 
(2) Shri Vasant Sathe 
(3) Dr. Subramaniam Swamy 
( 4) Shri Somnath Chatterjee 

The discussion was not concluded. 
6.05 P.M. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 9th July, 1977). 

AVTAR SINGH RJKHY, 
Secretary. 

4 
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11 A.M. 

,."B~w-P..t.BT I 
[Brief Record of Proceedings] 

Saturday, July 9, 1977lAsadha 18, UJ99',{Saka) 

No. 36 

1. ,1Ieaio., •. .-.ct ....... Com-Mus 
(1) Shri Ravindra Varma moved the following motion:-

"That the members of this House do proceed to elect in the manner 
req\lired -by 8~ .(1) oLBule 211 of the &1es of Procedure 

. .and Conduct of Business in Lok Sabha, thirty mE"mbers from 
among :themselves' to serve as members' of the Conzmit\'t:E! on 
. 'Estimates fot"the term ending on 'the 30th A.-pril, 1978:' 

$he.lDIotion ,tWas .adDpW. 
(2) ShriRavindra Varma moved the following motion:-

"That the members of this House do proceed to -:lect in the manner 
required by sub-rule (1) of Rule 309 of the 'Rules rif Procedure 
and .Conduct'· of Swaioes. -in Lok, Sabba,' ·fif1isea .members· from 
among themselves to serve as members of the Committee on 
Public AOCDuDta for the- term ,ending on the .sOthApDil" 11.978." 

'I'he motion was 'adopted. 
(3) Shri Ravindra Varma moved,.the . .fQllowing.mo.tion:-

"That this House do recommend to RaJya Sabha that BaJya .lma 
do . agee to. nominate seyen members from Rajya. Sabha to 
associate with 'theCommtttee on Public" Itcoourrts" 1rt·the House 
for the term ending on the 30th April, 1978, and do communi-
.ate··to tIKi i Meuse the names of the members So nominated 
by Rajya Sabha." 

The motion was adopted. 

(4) Shri Ravindra Varma moved the following motion:-
"That the members of this House do proceed to eleCt in the manner 

required by sub-rule (1) of Rule 312B of the Rule¥ of Prc.ce-
dure and Conduct of Business in !.ok Sabha. fifteen members 

[P.T.O. 
1 ; .' ,. 
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from among themselves to serve as members of the Ccmmittee 
on Public Undertakings for the term ending on the ;)Olh Apr'il, 
1978.~' . 

The motion was adopted. 
(5) Shri Ravindra Varma moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha 
do agree to nominate seven members from Rajya Sclbha to 
associate with the Committee- OIl;Public Undertakings of the 
House for the tenn ending on the 30th April, 1978, and d.J 
communicate to this House the! names of the members so no-
minated by Rajya Sabha." 

The motion was adopted. 
(C, Shri Ra,vindI'a Varma moved the following motion.-

"That the members of this House do proceed to elect in the manner 
required by sub-rule (1) of Rule 331B of the Rules of Proce-
dure anq Conduct of Business in Lok Sabha, twenty members 
from among themselves to serve as members of the Committee 
on the Welfare of Scheduled C~tes and ~dulej lrih41is for 
the term ending on 30th April, 1978:" 

'l'lle motion was adopted. 
(7) Shri Ravindra Varma moved the following m·otion:- .. 

"That this House do recommend to Rajya Sabha that' Rajya Sabha 
do agree to nominate ten members from Rajya Sabha 
to associate with the Committee on the Welfare 'rlf Scheduled 
Castes and Scheduled Tribes of the House for the tenn ending 
on the 30th April, 1978, and do communicate to this House the 
names of the members so nominated by Hajya Sabha." 

1'he motion was adopted. 
2. The Budget (General)-1977-78-Demaada for Grants 
Discussion on the Demands for Grants Nos. 62 to 64 for which the 

Ministry of Industry is responsible and the cut motions thereto moved 
Ofl the 8th July, 1977 continued. 

The discussion was not concluded. 
6:05 P. M. 

(Lok Sabhaadjourned till 11 A. M. on Monday. the 11th July, 1977). 

2 
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AVTAR· SINGH RIKHY, 
Secretary. 



11 A.M. 

LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings] 

Monday, July 11, 1977iAsadha 20, 1899 (Saka) 

No. 37 

1. Oath or Affirmation 
Shri Niranjan P·rasad Kesharwani made and subscribed the oath is 

Hindi and took his seat in the House. 

2. Starred Questioal 
Starred Questions Nos. 405-407, 409 and 410 were orally answered. 

Replies to remaining questions were laid on the Table. 

3. Uastarred Questioas 
Replies to Unstarred Questions Nos. 3013-3047, 3049-3077, 3079-

3089, 3091 and 3093--3146 were laid on the Table. 

4. Short Notice Questioa 
Short Notice Question No. 1 S addressed to the Minister of External 

Affairs regarding 'Discussion between U.S.A. and U.S.S.R. on limitation of 
Military Activities in the Indian Ocean' was orally answered and supplemen· 
taries were also answered thereon. 

5. Papers Laid on the Table 
The following papers were laid on the Table:-

( 1) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Shipping and Transport for 
1977-78. 

(2) A copy of the Food Corporations (Second Amendment) Rules. 
1977 (Hindi and English versions) published in Notification 
No. G.S.R. 413(E) in Gazette of India dated the 25th June, 
1977, under sub-section (3) of section 44 of the Food Corpo-
rations Act, 1964. 

[p.T.O. 
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(3) A copy each of the following Notifications (Hi~di and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 427(E) published in Gazette of India dated the 1st 
July, 1977, together with an explanatory memorandum. 

(ii) G.S.R. 428(E) published in Gazette of India dated the 1st 
July, 1977, together with an explanatory memorandum. 

(4) A copy of the Diplomatic and Consular Officers (Fees) Amend-
ment Rules, 1976 (Hindi and English versions) published in 
Notification No. G.S.R. 817(E) in Gazette of India dated the 
15th October, 1976, issued under section 8 of the Diplomatic 
and Consular Officers (Oaths and Fees) Act, 1948. 

(5) A copy of Notification No. G.S.R. 922(E) (Hindi and English 
versions) published in Gazette of India dated the 16th Decem-
ber, 1976, issued under the Diplomatic and Consular Officers 
(Fees) Amendment Rules, 1976. 

6. Question of Privilege 
Shri Jyotirmoy Bosu sought to raise a question of privilege against Shri 

Kishore J. Tanna of Jamna Dass Madhavji and Company, Bombay for 
having written a letter to the Editor of the Times of India, New Delhi, pub. 
lished in the issue of Times of India dated the 11th July, 1977 containing 
alleged insinuations about the statement made in the House by the Minister 
of Commerce and Civil Supplies and C~operation on the 27th June, 1977. 

The matter was heJd over. 
7. 'I'be Budget (General~1977-7~Demaads for Gruts 

(i) Discussion on the Demands for Grants Nos. 62· to 64 for which the 
Ministry of Industry is responsible and the cut motions thereto moved on the 
8th July, 1977 continued and was concluded. 

All the cut motions moved on the 8th July, 1977 were negatived. 
All the Demands for G1-ants (both Revenue Account and Capital 

Account) for which the Ministry of Industry is responsible for the amoUDts 
shown under column 4 of the printed List of Demands for Grants-Budget 
(Genera1) for 1977-78, were voted in full. 

(ii) Discussion on the Demands fc.r Grants Nos. 68 and 69 for which 
the Ministry of Labour is responsible comm(.nced. 

Fifty cut motions (Nos. I to 3, 5, 14 to 37, 42 and 92 to 112) we're 
moved. 

The discussion was not concluded. 
6.40 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 12th July, ] 977). 

2 
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A VT AR SINGH RIKHY, 
Secretary. 



11 AM. 

LOK SAUnA 

BULLETIN-PART J 
[Brief Reco~d of Pro~ings] 

Tuesday, July 12, 1977IAsad\ial~ It ') 8~9. {Sa~a) 
. " 

No. 38 

> 
' •• ' > .. 

l.S,talftd QuefJtions ,.' ;'1 ; i .. :. .' : ~,.. I, 

Starred Questions Nos. 425, 427-430, 432 and 433 were orally 
answered. Replies to remaining questions were laid on the Table. 
2. Unl)1arroo Questions 

Replies to Unstarred Questions Nos. 
3218-3284 were laid on the Table. 
3. Short Notice Question 

3147, 3148, 3150-3216 and 

'(If '! ;~I" " .. f: .. ~~ ;, "~" 

Short Notice Question No. 16 addressed· to the Minister o{ Railways 
regarding 'Introduction of Additional Railway Trains and Stops'wl\S orally 
answered and supplementarie.o;; were also a~swered thereon. . 
4. Papers Laid on the Table 

The following papers were luiu on the. Tahlc:-
(J) A copy of the Public Notice No. I-PR-NPj77 (Hindi and Eng-

lish versions) dated the 12th July, 1977 containing the News-
print Allocation Policy (Basic of Entitlemem) for 1977-78. 

(2) A copy of the Detailed Deml\nds for Grants (Hindi and English 
versions) of the Ministry of Works and Housing for 1977-78. 

(3) A copy each of the -following N~tifications (Hindi and English 
vers~ons)pnder sub-section (~), of section 642 of, the Com-
panIes Act, 1956:- . . ,. . '. 

(i) The Non-Banking Financial ~ompanies and Miscellaneous 
Non-Banking Companies (Advertisement) Rules, 1977 pub-
lished in Notification No. G.S.R. 385(E) in Gazette of India 
dated the 20th June. 1977. 

(j.j.) The Companies (Acceptance of Deposits) Amendment Rules, 
1977 published in Notification No. G.S.R. 386(E) in Gazette 

; of India dated the 20th June, 1977. 

[P.T.D. 



( 4) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Finance for 1977-78. 

(5) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of Parliament, Department of Parliamentary Aftairs, 
Secretariats of the President and Vice-President and Union 
Public Service Commission for 1977-78. 

(6) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Communications for 1977-78. 

(7) A copy of the Demands for Grants for expenditure of the 
Central Government on the Indian Posts and Telegraphs De-
partment for 1977-78 (Hindi and English versions). 

5. Question of PrlvUeae 
In regard to the question of privilege sought to be raised by 

Shri Jyotirmoy Bosu on the 11th July, 1977 against Shri Kishore J. Tanna 
of Mis Jampadas Madhavji and Co., Bombay, for making alleged insinua-
tions in a letter to the Editor published in the Times of India, New Delhi, 
dated the 11th July, 1977 in respect of a statement made by the Minister 
of Commerce and Civil Supplies and Cooperation in Lok Sabha on the 27th 
June, 1977 during the discuss.ion on the Demands for Granlli of the 
Ministries of Commerce and Civil Supplies and Cooperation, the Deputy 
Speaker observed that the matter was being referred by him under rule 227 
to the Committee of Privileges for examination and report. 
6. 1be Budau (C.eneral)-1977-78-Demands lor GranU 

(i) Discussion on the Demands for Grants Nos. 68 and 69 for which 
the Ministry of Labour is responsible and the cut motions thereto moved on 
the 11 th July, 1977 continued and was concluded. 

On cut motion No. 26 moved by Shri K. A. Rajen, the House divided, 
Ayes 63; Noes 117. The cut motion was accordingly negatived. 

On cut motion No. 105 moved by Shri Vayalar Ravi, the House divided, 
Ayes 69; Noes 128. The cut motion was accordingly negatived. 

All other cut motions moved on the lIth July, 1977 were also negatived. 
Both the Demands for Grants (both Revenue Account and Capital 

Account) for which the Ministry of Labour is responsible for the amounts 
shown under colUIllP 4 of the printed List of Demands for Grants-
Budget (General) for 1977-78, were voted in full. 

(ii) Discussion on the Demands for Grants Nos. 51 to 61 rur which the 
Ministry of Home Affairs is responsible commenced. 

One hundred and two cut motions [Nos. I, 2, 8 to 44, 46 to 63, 68, 69, 
71,73,76,89,90,94, 103, to 137, 139 and 140] were moved. 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 13th July, 1977). 

A VTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 

rBricf Record of Proceedings) 

Wednesday, July 13, 1977IAsadha 22, 1899 (Saka) 

No. 39 
11 A.M. 
1. MalTed Questions 

Starred Questions Nos. 445. 447 and 449-451 were orally answered. 
Starred Question No. 461 had been postJ'C'ned for answer on 3-8-1977. 
Replies to remaining questions were laid on the Table. 
2. Unstarrod Questions 

Replies to Unstarred Questions Nos. 3285~3299, 3301-3369, 
3371-3432, 3434-3437 and 3439-3461 were laid on the Table. 

Short Notice Question No. 17 addressed to the MiIlistDr of Atomic 
'Energy ''fe@IVding 'Supply of Uranium by USA bT ...... Atomic J8iwa' 
Station' was orally answered and supplementaries ~ -.Iso _ lid 
thereon. ./' 
4. Papers Laid on tbe Table 

The following papers were laid on the 'TabIe:-
( ]) A copy of the Detai1ed Demands for Grants (fUndi and English 

versions) of the Ministry of Planning for 1977-78. 
(2) A copy of the Detailed Demands for Grants (Hindi atld English 

versions) of the Department of Space for 1977-78. 

(3) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Department of Atomic Energy for 1977-78. 

( 4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act. 1951:-

(i) The AJI India Services (Leave) Second Amendment Rules, 
1977 published in Notification No. O.S.R. 815 in Gazette of 
India dated the 25th June, 1977. 

1 
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(ii) The All India Services (Leave) Amendment Rules, 19?7 pub-
lished in Notification No. G.S.R. 816 in Gazette of IndIa dated 
the 25th June. 1977. 

(iii) The All India Services (Leave) Third Amendment Rules. 1977 
published in Notification No. G.S.R. 431 (E) in Gazette of 
India dated the 1st July, 1977. 

(5) A copy of the Annual Report (Hindi and English versions) on 
the activities of the Film and Television Institute of India, 
Poona, for the yea!' 1976·77 along with the Au.dited Accounts. 

(6) (i) A copy of the Annual Report (Hindi and English versions) 
of the Film Finance Corporation Limited, Bombay, for the 
year 1975-76 along with the Audited Accounts and the com-
ments of the Comptroller, and Auditor General thereon, under 
sub-section (l) of section 619A of the Companies Act, 1956. 

(ii) A statemellt (Hindi and English versions) showing tea$ODS for 
delay in laying the above document. 

(7) A copy of the Detailed Demands' for Grants (HiDdi. and: Eng-
lish versio~) of the Minjstry of Supply and RehabilitaSion 
for 1977-78. 

(8) A copy each of the following Notifications (Hindi and English 
versions) issued under the Centf'at Excise Rules, 1944:-

'\ 

(i) G.S.R. 479(E) published in Gaze~ot; Iad&a,·datcI1..tha 6th 
July. 1977, together with an explanatory memorandum. 

(ii) GtR. 48o{E) ,published in Gazette of India dated the 6th 
, }uly, 1977. together with an explanatory memorandum. 

S. Report of Conunltiee on Private Members' Bills and Raolutioas 

Shri Gooey Murahari presented the Second Report of the Committee on 
Private Members' Bills aad Resolutions. 
6. ~ By Prime MIIaIseer· 

The Prime Minister made a statement on diJoontinuao.cc of institution of 
Civilian AWMds, namely Bharat Ratna a.,d Padma Awards., 

The Speaker informed the House about his decision to relinquish the 
office of the ~er and thanked tho Members for the cooperation extended 
to .kim during his. ten.ur-e as Spoakcr. 

The following Members paid tributes to the Speaker:-
( 1) Sbrj Morarji R. Desai 
(2) Shri Y. B. Chavan 

.2 



(3) Shri Jyotirmoy Bosu 
(4) Prof. P. G. Mavalankar 
(5) Shri M. N. Govindan Nair 
( 6) Shri V. Arunachalam 
(7) Shri Tridib Chaudhuri 
(8) Shri G. M. BanatwalJa 
(9) Shri Chitta Basu 

(10) Shri A. E. T. Barrow 
*8. Resipatiou of die Oftice of the Speaker 

The Deputy Speaker informed the House that Shri N. Sanjiva Reddy 
had resigned the office of the Speaker of Lok SBbha on the 13th July, 1977 
at 1 P.M. 
9. The Budget (General)L-t977-7_Demands for Gnmts 

(i) Discussion on the Demands for Grants Nos. 51 to 61 for which the 
Ministry of Home Affairs is responsible and the cut motions thereto moved 
on the 12th July, 1977 continued and was concluded. 

On cut motion No. 41 moved by Shri Vayalar Ravi, the House divided, 
Ayes 40; Noes 153. The cut motion was accordingly negatiVed. 

All other cut motions moved on the 12th July, 1977 were also negatived. 
All the Demands for Grants (both Revenue Account and Capital Ac-

count) for which the Ministry of Home Affairs is responsible for the 
amounts shown under column 4 of the printed List of Demands for Grants--
Budget (General) for ]977-78, were voted in full. 
to. Ilalf..An-Hour Dille_on 

Dr. Laxmi Narayan Pandeya raised a half-an-hour discussion on points 
arising out of the answers given on the 17th June, 1977 to Starred Question 
No. 87 regarding rise in the prices of essential commodities. 

Shri Mohan Dharia replied to the discussion. 
7.46 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 14th July, 1977). 

*Announcement made at 2 P.M. 

A VT AR SINGH RIKHY, 
Secretary. 
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UiK SABI(A 

BULLETlN,....-PARl J 
[Brief Record of Proceedings] 

Thursday, July 14, 1977jAsvdha 23, 1899 (Saka) 

~ Nt). 40 
.'. 11.01 A.M. 
; -
~- 1. Starred Question,. 
••• ~ S\Mfed Questiom-,Nos. 465, 4(.6, 4~8 cwd.469 welle o~ ap,swered. 
: Replies to remaining questions wue Jaidon the Table. 
:~, 

: 2. UA'ihuwed.IQIIoItioai. 
;. Replies.to Unstarred Questio.ns Nos. 3462-3470, 3473-3477. 3480-
:: 3488; 3490-3504, 3506--3526, j528-3531, 3533-3562 'and '3564-
if 3591 were laid on the Table. 
;: 3. Short Notice Question 

ShM NotiQe Question, No. 18 addI'C5SCd to the Minl$ter of Finance 
;. and Revenue and Banking regardtn,g 'Grant of Dearness AUowance to 
! ~kJllGovernmep.t.. Em,pl9Y~' was. orally aQSwered and supplem~taries 
(' were also answered thereon. 
: ~ ......... ·lAlid'·on. Ale, Table 
~ A c.opy of the De~i1ed Demands for Grants (Hlndi and' ~ngli~ ver-
i sions) of the Ministryof-1oudnl ~nc Civil Aviation for 191?-78~ was 
, laid on the Table. 

5. Matten Under Rule 377 
( 1) Sbri Y. Bi ChavaJl' raised a· matter regarding statement, made by 

, the Minister of Home Affairs in the House on the 13tbJuly, 1977 during 
the reply to th,e.diJIC1J$SiQn; 00 t~ Qame.n~;for Graotsof, tb&t.Mio¥try of 
Home Affairs _ about tbinkiog. durms. emerge~)' to, k.ill.tQp- opposition 
leaders. . 

The Minister of Home Affairs and- the Prilne ~nister replied. 
(2} Shri Jyoti~Botu, raised a matter regarding alleged bank 

~ accounts abroad in the names of Sbri Sanjay Gandhi and Slbrimati Maneka 
. Gandhi. 

[P.T.O. 
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6. 'I1Ie Budget (Geae~)-1977-78-DeaYmds for Gl'8Ilts 
(i) Discussion on the Demands for Grants Nos. 31 to 33 for whicl 

Ministry of Energy is responsible commenced and !as concluded. 
Twenty-four cut motions [Nos. 15 to 25. 35, 38, 40. 45 to 48,SI, 53 

and 55 to 58] were moved and negatived. 
All the Demands for Grants (both Revenue Acc,ount and Capital 

Account for which the Ministry of Energy is responsible for the amounts 
shown under column 4 of the printed List of Demands for Grants-
Budget (General) for 1977-78, were voted in full. 

(ii) At 6.05 P.M. the following Demands for Grants (both Revenue 
Account and Capital Account) for the amounts shown under column 4 of 
the printed List of Demands for Grants-Budget (General) for 1977-78 
were ~ubmitted to the vote of the House and voted in full:-

( 1) Demands Nos. 17 to 21 for which the Ministry of Communi-
cations is responsible; 

(2) Demands Nos. 35 to 47 for which the Ministry of Finance is 
responsible; , 

(3) Demands Nos. 48 to 50 for which the Ministry of Health and 
Family Welfare is responsible; 

( 4) Demands Nos. 65 to 67 for which the Ministry of Information 
and Broadcasting is responsible: 

(5) Demands Nos. 70 and 71 for which the Ministry of Law. 
Justice and Company Affairs is responsible; 

(6) Demands Nos. 74 to 79 for which the Ministry of Planning 
is responsible; 

(7) Demands Nos. 80 to 83 for which the Ministry of Shipping 
and TfIlnsport is responsible; 

( 8) Demands Nos. 87 to 89 for which the Ministry of Supply and 
Rehabilitation is responsible; 

(9) Demands Nos. 90 to 93 for which the Ministry of Tourism 
and Civil Aviation is responsible; 

( 10) Demands Nos. 94 to 98 for which the Ministry of Works and 
Hous.ing is responsible; 

(11) Demands Nos. 99 to 101 for which the Department of Atomic 
Energy is responsible; " \ . 

(12) Demand No. 104 for which the DeparUnent of Electronics is 
responsible; . I • 

(13) Demand No. 105 for which the Department of Space is res-
ponsible; . 

(14) Demand No. 106 for which Lok Sabha is responsible; 
( 15) Demand No. 107 for which Rajya Sabha is responsible; 
( 16) Demand No. 108 for which Department of Parliamentary 

Affairs is responsible; and 
( 17) Demand No. 109 for which the Secretanat of the Vice-Presi-

dent 1S responsible. 
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7. Govemmeat ~Iatroduced 
The Appropriation (No.2) Bill, 1977. 

8. GoVerDllle8t Bill-Pused 
The Appropriation (No.2) Bill, 1977 

The motion for consideration of the Bill was moved by Shri H. M 
Patel. 

The motion for consideration was adopted and clau~by-clause consi-
deration of the Bill was taken up. 

Clauses 2 to 4 and tbe Schedule were adopted. 
Clause 1, tbe Enacting Formu]a and the Long Title were also adopted. 
The motion tbat the Bill be passed was moved by Shri H. M. Patel. 
The motion was adopted and the Bill was passed. 

9. StRments By Miaisters 
·(1) The Minister of Home Affairs ,made a statement. regarding some 

deaths due to consumption of poisonous liquor in Delhi. 
"(2) The Minister of Parliamentary Aftairs and Labour-made a state-

ment on the agreement arrived at between the Port and Dock Workers 
and the Management. , 
6.07 P.M. 

, 
(Lok Sabha adjourned till 11 A.M. on Friday, the 15th July, 1977). 

·Made at 3' P.M. 
··Made at 5.20 P.M. 

AVTAR SINGH RIKHY, 
Secretary. 

---_._-, ---
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LOK SABRA 

, 'BULLETIN-' "pART I 
" (Briel ,Record of Proceedings), 

friday, July 'is, 1977·IAsadha 24, 1899 (Saka) 

-~.,,'. 
No. 41 

I, 
~11.01 A.M. 

1 .. SIarK'd 00--' 
; , Starred Questions Nos. 485, 486. 488, and 490--492 were orally 
, answered. Replies to remaining questions were laid on the Table. 

:;. Uastarred Questions 
: Replies to Unstarred Questions Nos. 3592-36'30. 3632-, 3696, 3698-
~3743! 3745-3750 and 3752-37~7 were laid on the Table. 

A',statementby the Minister of Tourism and Civil A,viation correcdng 
reply given to Unstarred Question No. 845 regarding air passengen 

Middle East to ,Cocmn 'and Ttivandrum was also bud on the Table. 

Short Notice Question No. 19 addressed to the Minister of Finance and 
"'I~veln,lle and Banking regarding 'Shifting of Military PaY"aDd Accounts 
I6tlice, frOm Mathunl to Nasik Road' was orally ,answered and supplementa-

, were also answered thereon. 

Papers LaId .. die Table 
The foDowing papers were laid on the Table:-

(1) A copy of the Coffee (Amendment) Rules, 1977 (Hindi aDd 
English versions) published in Notification No. G.s.R. 4062 
in Gazette of India dated the 25th June, 1977. under sub-
section (3) of section 48 of the Colee Act. 1942. 

,(2) A copy of the Sick Textile Undertakings (NationaJisation) 
Rules. 1977 (Hindi and English versions) published in Noti-
ficatiol) No. O.S.R. 122(E) in Gazette of India dated the 
22nd March. 1977. under sub-section (3) of section 37 of the 
Sick Textile Undertakings (Nationalisation) Act, 1974. 

[P.T.O. 
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(3) A ,copy of the Audit Report (Hindi and English versions) on the 
AccountS of the' Rubber Board, Kottayam, for the year 
1975-76 along with the statement of Accounts. 

(4) A copy of the Certified Accounts (Hindi and English versions) 
of the Textiles Committee, Bombay, for the year 1975-76 :md 
the Audit Report tht'Ron; unc:i« sub-section (4) of section 13 
of the Textiles Committee Act, 1963. 

(5) A copy each of the followq Notifications (Hindi and English 
versions) under sub-section (3) of section 17 of the Export 
(QuaU}y Cotrol and Inspection) Act. 1~63:-" 

(i) Th~" Export of Com~~n Salt (Inspection) Rules, 1977 pub-
lished in Notification No. S.O. 2191 in Gazette of India 
dated the 2nd July, 1977. 

(ii) The Export of UltramariJlle Blue (Quality, Control and Ins- 40\ 
, pection) Rules, 1977 published in Notification No. S.O. 

~ , :2197 in Gazette of India dated the 2nd july, 1977. 
(6) A copy each of Notification Nos. G.S.R.4S4(E) to 469(E) I 

(Hindi and English versions) publis~ in Gazette of India 
~ated the lst July, 1977, under section 159 of the CUitAJIlls 
A.ct, 1962, together with an explanatory memorandum. 

(7) A 'copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.'R. 398(E) to 405(E) published in Gazette of India dated 
the 23rd June, 1977, together with an ex.planatory memo-
r.apdum. 

(ii) G.S.it. 414(E) published in Gazette of India dated the 25th 
June, 1977, together with- an _ explanatory memorandum. 

• (8) A copy each- of the following Notifications under section 38 of 
tbe Central'Excises aDd Salt Act, 1944: 

.P' '. • , 

(i) The Central Excise (Fifteenth Amendment) Rulos, 19J7 pUD-
lished in Notification No. 232177..c.E. in Gazette of India" 
dated tbe 15th july. 1977. 

(ii) The, Central Excises (Sixteenth AmOftdmeat) Rr'Uks, 1-971 
published in Notification No. 234177..c.E. in ~:Aette of 
India dated the 15th July, 1977. " ' 

• (9) A copy 48<;h of, the folJowin. Nci)tificalions under section 1 S9 . 
ofthe Gustoms A~. 1962:-' , . 

(i) Notification Nos~ 148117-Customs to ,f. ~ 51177 -Customs and 
153177-Customs tG tS5177-Customs';,\(Hindi and English, 
\lersions} pubJisl1~ in G~tte of India, da.tcd the 15th July, 
1977. t I "(.1 

(ii) Notification No. 152Jn-Customs . in Gazette of 
India dated the IStllt July. 1'977. 

·Papers mentioned at items (8) to (12) above were d at 6.07 P.M. 
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·(10') An explanatory lDCIOOfandum ,in 'respeaof 'the Notifications 
mentioned at item (9) above. 

, • (11) A copy, each of the following Notifications issued under the' 
Cent'fal.t:x.cise Rules, 1944:.."... 

(i) Notificstion Nos. 2l5177-C.E .. 219117-C.E. JO' 22177"(;.E., 
224177-C.E., 225177-C.E" 228 1 77-C.E. to, 231 !17-C.E., 
236177-CE" 243177l C.E.to 245177-C.E. and 249177-C.~, 
(Hindi and English versions) published in Gazette of India 
dated the 15th July, 1977: 

(ii) Notification Nos. 216177-C.E, to 218]77-C.E., 223177-C.E., 
226177-C.E., 227177-C.E., 233177·C.E.,. 235177~C.E. 237] 
77-C.E .. to 242 I 77-C.E. and 246177-C.E. published in 
Gazetto of India dated the 15th July, 1977. " ( 

• (12) An explanatory memorandum in respect of Notification Nos. 
21SI77-C.E. to 246177-C.E. and 249177-C.E. mentioned at 
items (8) and (11) above. ' 

5. Statement By Minister 

The Minister of Education, Social Welfare and Culture made a state-
ment regarding reservation of vacancies for physically handicapped persons 
in group 'C' and 'D' posts in the Central Government and in comparable 
posts in Government of India Public Sector Undertakings. 
6. Governmeat BUI-Under CODSideratioa '; 
The Finance (No.2) Bill, 1977 ,,.( 

The motion for consideration of the Bill was mov~ by Shri H. M. Patel. 
The following Members took part in the debate:-

(I) Shri Y. B. Chavan 
(2) -Shri Parman and Govindjiwala 
(3) Shri Jyotirmoy Bosu 
(4) Shri Janeshwar Mishra 
( 5 ) Shri J anardhana Poojary (Spee.ch unfinished). 

The discussion was not concluded. 
7. Motion regarding Second Report of Coinmittee on Private Mt'tllbers' 

BUIs and Resolutions, . 
Shri Yadvendra Dutt moved the following mQtion:-

"'That this House do agree with the SecoRd RepOrt of the Com~ 
mittee on Private Members' Bills and Resolutions presented to 
the House on the 13th July, 1977." 

The motion was adopted. 
8. Pri¥ate Mewnbers'BIHs-,,*oMed 

(l) The CORStitution (Amendment) Bill, 
217) by Sbri om Prakash Tyagi. -----------------------------

. ·Papers mentioned at items (8) to (12) 

3 

1977 (A mendmenJ of article 

.-----------~---

above were lliid at' -6.07 P.M. 
(p.T.a.. 



(2) The Essential Commodities (Amendment) Bill, 1977 (Substitution 
of section lOA) b~ Shri K. Lakkappa. . 

(3) The Unemployment Allowance Bill, 1977 by Shri K. Lakkappa. 
( 4) The Caste System (Abolition) Bill, 1977 by Shri K. Lakkappa. 
(5) The Eradication of Poverty Scheme Bill, 1977 by Shri K; Lakkappa. 
(6) The Prevention of Social Dis8bilitiesBill, 1971 ,by Dr. Vasant 

Kumar Pandit. 
(7) The Constitution (Amendment) Bill, 1971 (Amendment of article 

51) by Shri H. V. Kamath., ., 
(8) ,The Haj Committee (Amendment) Bill, 1977 (Amendment 0/ sec-

tion 7 and 8) by Shri G. M. Banatwalla. 
9. Private Members' Bill-Wldadnnvn 
The Publication and Import of Political Literature by Foreign Missions in 
India (Regulati'On) Bill, 1977 by Shri Samar Guha. 

Shri Samar Guha concluded his speech on the motion for consideration 
of the Bill moved by him on the lst July, 1977. 

The following Members took part in the debate:-
(1) Shri P. K. Deo 
(2) Shri Vaya:1ar Ravi 
(3) Prof. P. G. Mavalankar 
(4) Shri Om l'rakash Tyagi 
(5) Dr. Ramji Singh 
(6) Shf'imati khilya P. Rangnekar 
(7) Shri M. N. Govindan Nair 
(8) Shri K. Lakkappa 
(9) Shri Charan Singh 

Shri Samar Guha replied to 'the debate. 
The Bill was withdrawn by leave of the House. 

10. Priv~te Members' BiU--U~er Consideratioa., 
" , 

The Lokpa/ Bill, 1977 by Shri P. K. Dt'O 
The motion for consideration of the Bill was moved by Shri P. K. Deo. 

His speech was D()l co~luded. 

The discussion on the BiU was not concluded. 
6.10 P.M. 

(Lok Sabha adjourned till ]I A.M. OR Saturday, the 16th Julr. 1917) . 
. ...,.. 

" AVTAR SINGH ittKlly, .-........... .. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Saturday. July 16, 1977JAsadha 25, 1899 (Saka) 

NO. a 
11 A.M. 
1. PAPERS LAID ON THE TABLE 

The following papers were laid on the Table:-

... ~ 

(1) A co~y each of Notification Nos. 216177-C.E:to 218117-C.E., 
223J77-C.E., 226177-C.E., 227177-C.E., 233 1 77-C.E. , . 2351 
77-C.E., 237 1 77-C.E. to 242177-C.E. and 246177-C.E. (JIindl 
version) published in Gazette of India dated the 15th July, 
1977, issued under the Central Excise Rules, 1944. 

(2) A copy eacbof the following Notifications (Hindi version) 
under section 38 of the Central Excises and Salt Act, 1944:-

(i) The Central Excise (Fifteenth Amendment) Rules, 1977 
published in Notification No. 232 1 77-C.E. in Gazette of 
India dated tbe 15th July, 1977. 

(ii) The Central Excises (Sixteenth Amendment) Rules, 1977 pub-
lished in Notification No. 234177-C.E. in Gazette of India 
dated the 15th July, 1977. 

(3) An explanatory me~orandum (Hindi version) in ·respect of 
Notification Nos. 215177-C.E. to 246177-C.E. and 249177-
C.E. published in Gazette of India dated the 15th July, 1977. 

(4) A copy of Notification No. 152J77-Customs' (Hindi version) 
- published in Gazette of India dated the 15th July, 1977, under 

section 159 of the Customs Act, 1962. . 
(5) An explanatory memorandum (Hindi version) in respect of Noti-

fication Nos. 148177-Customs to 155177-Customs published in 
Gu..ette of India dated the 15th July, 1977. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under section 15191 of the Customs Act, 1962:-

(i) Notification Nos. 156/77i..C\lSt.omC and 157'/T7-Customs pub-
lished in Gazette of india dated the 16th July, 1977 together 
with an explanatory memorandum. 

[P.T.O . 
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(it) Not1fl.cation No. 1~7-Customs published in Gazette of India 
dated the lath July, 1977 together with an explanatory 
memorandum. 

(iii) Notification No. 159i/77-C'ustoms puhlished in Gazette of India 
dated the 15ttb J1iIly. lJ11'1 together with an explanatory 
memorandum. 

Z. Questions of Privilege 

(1) 8hri Gauri Shankar Rai sought to raise a question of privilege 
;regarding a press statement by Shrimati Indira . Gandhi, former Prime 
Minister in respect of the statement :madebv the Miniater of Home Affairs 
in the House on the 13th July. 1977 durin~ the reply to the discussion 
on the Demands for Grants of the Ministry of Home Mairs about think-
ing during emergency to kill ttYp opposition leaders . .. 

The Deputy Speaker observed that he w.Qukl give his .ruling on. Mon- ., 
day, the 18th July, 1977. 

(~ Shri B.Rachaiah sought to raise a question of privilege regardir~ 'I 
'alleged misleading information giYen to the HeNSe on #he 13th June,. 
11'77 in the statement made ~ the ~rof Home Affairs on a calling 
:atten.tion matter about atrecities on Harijans at Belehi vttlage in Bihar. 

The Deputy Speaker _erved that he had l"eferrecithe notices to the 
Minister of Home Affairs for facts. He would give. his decision in the 
mattel aftIer 8 reply bad Ibeen received. :from the lI6Dis_ . 
.3. Matter .... tIer Rule 377 

Dr. Subr'amaniam Swamy raised a matter reg8Tding a news item 
appearing in the Newsweek dated tlbe nth J\Ily, 1971 about role of Shri 
Sanjay Gandbi in award 10£ a contr.act for oft'-.shore ~ to a French 
Company. 

4. Callin, Attention 

Shri Om Prakash Ty.agi called the attention of the Minister of Home 
Mairs to tile reported death of 30 persons and serious .condition of 14 
others as a result of consuming spurious liquor in Rameahwari Nagar. 
area in Kaml ~, New Delhi .aDd .aUeaed .failure af police to prevf'·~"·) I 
the sale of ..uch Jifluor and of ho8Pital autJaorities to treat the vieth. 
in time. 

TheM.inister of Home Mairs made a &ta~tm relaI'd. thereto. 

5. Report of ~ on SUOOr.4inate ...... tion 

Slari Somnath Chatterjee J'l'esented tbe Fi1'$t Bepolt,gl the Cemmittee 
on 8ubeNlinate Legislation. ' 

t. StatemeDt reruding Governmea.t 'lJDalaeu 

The Minister of Parliamentary Afta'irs maile a 'Statement rp.garding 
Government business for the week commencing the 18th July. 1977. • 

2 
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7. Government Bill-Under CcmaideratioD 

TIu! Finance (No.2) Bi.ll, 1977 

Discussion on the motion for consideration of the Bill moved on 0·· 
150th July, 1977 continued. 

The following Members took part in the debate:-

(1) Shri Janardhana Poojary 
(2) Dr. Baldev Prakash 
(3) Shri R. N. Rakesh 
(4) Shri Dronamaraju Satyanarayana 
(50) Shri Biju Patnaik 
(6) Shri A. Murugesan 
(7) Shri Arjun Singh Bhadoria 
(8) Shri Narendra P. Nathwani 
(9) Prof. P. G. Mavalankar 

(1() Shri T. Balakrishnaiah 
(11) Shri G. M. Banatwalla 
(12) Shrimati Parvathi Krishnan 
(13) Shri Rajendra Kumar Sharma 
(14) Shri Ram Awadhesh Singh 
(150) Shri C. M. Stephen 
(16) Shri Samar Guha 
(17) Shri Somnath Chatterjee 
(18) Shri Tarun Gogoi 
(19) Shri Pabitra Mohan Pradhan (Speech unfinilhed). 

The discussion was not concluded. 

, 6 P.M. 
(Lok Sabha adjourned till 11 AM. on Monday, the 1mb July. 19'7'7). 
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AVTAR SINGH RIKHY. 
SecretaIy. 
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No. 43 
11 A.M: "" i ,;, ',/I., d;; .. , ":,,";:" (II , 

1 a...-.IIn..~~:.; .'!'! .... ". .j .•• .'J,l! :'" '1' ;;.t.j ",.;#I'J,;.f(., 
.. ~ "IL-'.' , ' • ";' "'.'; .: ~:i>h':'!i~" .' 'i'l .• 'Jt'.il"'~i 

'Starred QuesticM Nbs. 5OS-SOS{ 5'H ridl,S14i"" OMIl",~, 
Replies to' Stan:ed 'bDe~i~DS N~.:,~sd~,:;~ l~'~:Ii~J'3' A'n4:~ \$.'): :~~~i ~~~~lftI~ 
on the Table.. :1':" ,.~t"; ""': .:. ! ·'f i .. ·nl';th-l'. I :;ir11 (., 

1. Unstarrecl Questions t \I 'i( •• 1( , .. b,\·' ,. t~bf~ ., 

:Replies to Unstarted Questions ,Nos. ~7~,8,~~7i94,}72~"ri~M3'1!¥t35-
38.70, ~872-38;79 ~nd.lS8.1:T39:28:!~.Qe ~1t14tp~~, r.~G.ij. ,~fI b~t!>' d. 
3. Short Notfee ()uesti0ll "';-ai". \\},~dtli ~.~(ir~(~; .• r:~ . .. "0' .. ·· :-fP':·~'~ ~.'l~;\~:n 

Short Notice Question No. 20 address"d t~'it:~ .. ~ aed 
Revenue and Banking r:~~g ~GJ,iDe..i~l J#~r4,Jtemittances' was orally 
answered and supl'le~entaries ~~re ~lso ~~s.were~l~ereon:. " , 

. '. "'1 :"}ti.e' ,.. ;rl ,1\.' .... ~'1':;h, .• "y·"·, "')1 'r"" " ,,~, "'I" ,."., .. ,., ......... • ,If 4 It- Laid - ..... TBbIe ,. _ ...... , " .. " " ",!' '; .~~ ....... ,.~,~.. ~ . &..--- . on .. '·lnmHi,>·f~f .I':i.I~T: 

The(:~I::~~ ::;t:jrla~~h~t~#f~'~kjii~~~tbJni~~t, the 
Central Board for P~ :1Ittft'~~Wl.tdr! Pollution, 
New Delhi, for the year 1976~~7"HRdeI Sib-~ti9' (1) of 
section 39 of the Water (PrevenHoh' aViB COrlt~61 or Pollution) 
Act, 1974. ';, ·,'II)i ';i .' Ijl,,1. 111:';,:1' •• 1; '/Ii'; :~- I 

(2) A copy of Notification No. G.S.R.~(~) tlfifti'i tIfld EngJish 
versions) published in Gazette ~a '.da~tbe 30th June, 
1977, under sub-section (1) of . '.' j 2A I 1tJ( th~ 'Essential 
Commodities Act, 1955. !Ii;,il." ;tr I·,~'t ,,;(1;,1, it;!;! ,t,. 

(3) (i) ~ copy each of the .ifol1o~~*t.J?~~.~ JJ{i,n~1j tmd pnglish 
versions) und« sub-section (1)'or'sectto~'''6 f~X: of, the Com-
panies Act, 1956:- li:!l;;~1 1'::;',,;::'; 'j,j,~ ,,."( 

(a) Review by the Governmentlii.I,-e.'ii_lcill.~lbf(t~e Tamil 
Nadu Agro Industries .. ,~OJ;pQ~~ti~:M.ited, M~d.ras, for 
the year 1975-76. .1. 't •• , .... ..t, fl'i' "l",r ,I~: ,I" '. 

.. ,. ," :. j'r' , •. ,'. I~ ,Jf\!; ,",I ; 'i'). ! . 
,",'" "",'1., 1,.lIff·I",., ''''., '.:'[p.T.O. 
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(b) Annual Report of the Tamil Nadu Agro Industries Corpo-
ration Limited, Madras, for the year 1975-76 along with 
tile Audited AccouDts ad the comments of the Comp-
troller and Auditor General thereon. 

(ii) A statement (Hindi and EngtiIh versions) showing reasons for 
delay in laying tho ahe¥e. papers. 

0'4) (i) A copy of tbe-Iteport of the· Review Committee on the Univer-
sity Gra •. Coat.iui_ (laDauy, 1977). 

(ii) A statement (Hindi- atHl 8Aglish versions) indicating the rea-
... f.'DOt layias siDlutta.eo1lSly the Hiudi version of the 
above Report. 

s. QIIIIIioIl of Pd.1Ip 
In regard to the question of privilege sought to be raised by Shri Gauri 

.ankar Rai on the 16th July, 1977 against Shrimati Indira Gandhi for 
issuing a press statement containing alleged reflections and attributing 
__ to tbe MiDis_ of.1bBe Aliaks in reSfJCd of cedain sWtement 
made by him in Lok S4bha on the 13th and 14th July, 1977, the Deputy 
Speaker observed that the matter was being referred by h.!m Uftder rule 227 
to the Committee of Privileges for examination and report. 
6. MaatIer U,.. Rule 377 
~ JyotitmoY Bosu raised a matter regarding reported lock-out 

declared by Pfizer Ltd., in Its Thana plant throwing out of employment 
more than one thousand employees. 

7. fkso L 1 at" PiIII' 

r~ Finance (No .. 2) Bill, 1977 
Discussion on the motion for consideration. of tbe Bill moved on the 15th 

July, J 977, cOntinued. ' 
1\e foDowioa·MaDbers took part in the debate:-

(1) ali If ..... Moan PIIAan 
(2,) Shri K.lCunhambu 
(3) Shri Shambbu Nath Chaturvedi 
(4) Shri T. S. Negl 
(S) Sbri R. L. Kw:eel 
(6) Shri Amar Roy Pradhan 

(7.) Sbd Ramdas .... 
. (8) Shri Ganga Singh 
(91 Sbri Ahmed Hossain 

( 10) Shri '-am Sewak Ha;wi 
( 11) Shri Gyaneshwar Prasad Yadav 

• 



.. ,(1~).:Iui Santoshru GP'le .1 

:.r . , 

Shri H. M. Patel replied to the debate. 
The motion fo~ cOnsiderati~n '~as adopted' andctause-by-clauso COD-

sideration of the Bill w.ta tabu up. ..... . ~'" 

Clause 2 was adopted. I ' '.., 

On the motion for adopUon. of:CIauae, 3 •.. tbe 'Ho*, divuw. Ayos 98; 
Noes. 75 Clause 3 was a~cordi~8Iy. adopted .. 

. I '. 

Clauses 4 to 8 were adopt~. , " ' . , 

Clauses 9 and 10 were adopted, as amended. I· 

Clauses 11 and ) 2 were acSoptcd. 
Clause 13 was adopted, as amended. 

Clause 14 was adopted. 
On amendment No. 48 to Clause 15 moved by Shri K. Gopal. the HOUle 

.. 
divided, Ayes 75; Noes 115. The amendment was acpordin&l~ negatived. 

Three amendments to Clause 15 were adopted.. 

Clause 15 was adopted. as amended. 
Clauses 16 aad 17 were adopted. 

Clause 18 was adopted, as amended. 

Clause 1'9 was adopted. ' 

Qntbe motion for adQption of Clause 20. the House divided. Ayes 116; 
Noes 77. Clause 20 W3S accordingly adopted. 

Clauses 21 to 27 were adopted. 
Clause 28 was adopted, as amended. 
Clause 29 was adopted. 
Clause 30 was adopted, as amended. 

Clauses 31 to 39 were adopted. 

An amendment for insertion of New Clause 39A was adopted. 

Clause 39A was also adopted. 

Clause 40 was adopted. 

The First Schedule was adopted. 

The Second Schedule was adopted, as amended. 

[p.T.O. 



On amendment No. 60 to the Third Schedule moved by Shri R. Venkata· 
raman, the House divided, Ayes 73; Noes 110. The ame1ldment was accord-
ingly negatived. 

. .. (. 

Fiv~ ,a1p.endfIlents to the Third Schedule were adopted. 

The Third Schedule was adopted, as amended. 
The Fourth Schedule was adopted . 

The Fl(th sebedute waS' adopted, as amended. 

Clause 1, ·the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

H. M. Patel. 
One consequential amendment under Rule 93(3) to Clause 9 of the Bill 

moved by Shri H. M. Patel was accepted. 
The following Members took part in the debate:-

'(1) Shri Dilip Chakravarty 
(2) Shri M. N. Govindan Nair 
(3) Shri K. Lakkappa 
(4) Sh~i Sheo Narain 
(5) Shri H. ~. Patel 

The motion was adopted and the Bill, as amended, was passed. 
6.55 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 19th July, 1977). 

A VT AR SINGI;I RIKHY. 
Secretary. 

• ,T •• 
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11 A.M. 

WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

"Tuesday, July 19, 1977IAsadha 28, 1899 (Saka) 

No. 44 

1 . ...... Qu .... 
Starred Questions Nos. 525, 527 and 531 were orally 

Replies to remaining questions were laid on the Table. 

Z. UIIIIIaned Questioas 

answered. 

, 

Replies to Unstarred Questions Nos. 3929--4037 and 4039-4053 
were laid on the Table. 
3.·ADIt Notice QuMIma 

Short Notice Question No. 21 addressed to the Minister of Space regard-
ing "Strikes and Labour Agitations in Thumba Space Research CentR' was 
orally answered and supplement aries were also answered thereon. 
4. Papers Laid 811 the Table 

The f~Uowing papers were laid on the table:~ , 
(1) A copy eacb of the Ifollowing papers (HindFand Bnltish versions) 

under sub-section (I) of section 619A s>f the .Companies Act, 
1956:-

(i) (a) Review by the Government on the working of'the Pyrites, 
Phosphates and Chemicals Limited, Dehri-on-Sone (Bihar), 

.for the year 1975-76. 
(b) Annual Report of the Pyrites;· :Phosphates . and Chemicals 

L~ited, Deh~i-on-Sone (Bihar), lor Ute yea~ 1,975-76 along 
With the Audited Accounts and the,comjn~. of the Com-
ptroller and Auditor General thereon.' " . ~ '., 

(ii) <a> ~yiew b>: ~e Govemment ~n the workj~ fl! the National 
Fertilizers Lmuted, New DeIhl, for the year 1975-76. 

(b) Annual Report of the National Fertilizers Limited, New Delhi, 
for the year 1975-76 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

[P.T.O. 



(2) (i) A copy of the Annual Report together with the Audited 
Accounts (Hindi and English versions) of the Oil and NatU1"al 
Gas Commission for the year 1975-76 and of its subsidiary 
company Hydrocarbons India Limited, New Delhi, for the year 
1975, under sub-section (3) of section 23 read with sub-section 
(4) of section 22 of t~'Oif scJi JIilatural Gas Commission Act, 
1959. 

(ii) Review (Hindi and BDgtish. \WSioos) \J.y the Government on the 
above Reports. 

(3) A copy each of the foll~wing. Notifications (Hindi and English 
versio~) \Ul~er sub-~tiqn (3) of. sect~on 642 qf. the Com-
panies Act, 1956:-

(1) The Cost Accounting ~or,"_ (Cement) Amendment Rules, 
1977 published in Notification No. G.S.R. 772 in Gazette of 
India dated the 25th June, 1977. 

(2) The Cost Accounting Records (Caustic Soda) ~irlblbdcs. 
1977 published in Notj~cation No. G.~.R 773 in Gazett~ of 
India da~. the 25tb. Ju.ne.. 1977.' 

(3) The Cost Accounting Records (Cycles) A~~A4tn~nt Rules,. 
1977 published in Notification No. G.S.R.. '174 in Oazette of 
India. dated. tbe 2!jtb, JUDO. l~n~ 

(4) The Cost Accounting Records (Rubber Tyres and Tabes) 
Amendment Rules, 1977 published in ~.Qel N4it. G,iB,: 
775 in Ga~tte ~ In4ia dat,ed the 25tb June, 1977. 

(S). The. Coa AccOUlltiag R«ords. (Tra.c~) Amep~Qt bios,. 
1977 published in Noti&atiOl) NQ. O,S.R. 776 Ul;O __ tQ of. 
India dated the 25th June, 1977. 

(6) '-The Cost Accoun.t~ng R~cords (Aluminium) AmendIQent Rules, 
1977 published in Notification No. G;S.R. 77'7 in Gazette of 
1~~ ~ thq ~S~ JUD.~, 1977. 

(7) The Cost Accounting Records (Automobile Batteries) Amend-
ment Rules, 1977 published in Notification No. G.S.R 778 in 
~tteo~ Indiadat.e4,the2SU\ JUDe, 1977. 

(8) The Cost Ai:counting Reoords (Electric Lamps) Amendment 
Rules, 1977 published in Notification No. G~.R 779 in 
Gazette of India da~ec1 the 25th· JUJle, 1971. 

(9) . The Cost ACCQUn,t~g lt~cords (V ~~pati). ~~ndment Rules, 
1977 publis.b.~. i,J,t No~~tiOQ.. No. G.S.R. 780 in Gazette 
of India dated the 25th June, 19'17. 

(10) ... The. Cost Acc!JUntin& Rec;~rds (R(~ff'i'~4tQrs) Amendment 
Rul~s, .1977 published in Notification No. O.S.R. 781 in 
Oallette- of India dated the 2~.June, 19-71. 

( 11) ~. Cost Acco~ng, Reqo~$ (Mo.wr VdW:~~ Amendment 
Rules, 1977 published in Notification No.. G.S.R. 782 in 
Gazette of India dated the 25th Jaune, 1977. 

a 



(12) The Cost Accounting Records (Sugar) Amendment Rules. 
1977 published in Notification No. G.S.R. 783 in Gazette 
of India dated the 25th June, 1977. 

(13) The Cost Accounting Records (Room Aircooditioners) AR'l~· 
ment Rules, 1977 published in Notification No. O.s.R. 784 1R 
Gazette of India dated the 25th June, 1977. 

( 14) The Cost Accounting Records (Electric Fans) Amendment 
Rules, 1977 published in Notification No. G.S.R. 78~ in 
Gazette of India dated the 25th June, 1977. 

( 15)· The Cost Accounting Records (Electric Motors) Amendment 
Rules, 1977 published in NotillcatioR No. G.S.R.. 786 in 
Gazette of India dated the 25th June, 1977. 

( 16) The Cost Accounting Records (Paper) Amendment flules, 
1977 published in Notification No. G.5.R. 787 in Gazetto 
of India dated the 25th June, 1977. 

( 17) The Cost Accounting Records (Rayon) Amendment Rules, 
1977 published in Notification No. G.S.R. 788 in08zette 
of India dated the 25th June, 1977. 

( 18) The Cost Accoonting Records (Bulk Drugs) Amendment Rules, 
1977 published in Notification No. G. S . R. 789 in Oatelte 
of India dated the 25th June, 1977. 

(19) The Cost Accounting Records (Soda Ash) Amendment Rules, 
1977 published in Notification No. G.S.R. 790 in Gazette 
of India dated the 25th June, 1977. \. 

(20) The Cost Accounting Records (Dyes) Amendment Rules, .1977 
published in Notification No. G.S.R. 791 in Gazette of India 
dated the 25th June, 1977. 

(21) The Cost Accounting Records (Industrial Alcohol) Amend .. 
ment Rules, ] 977 published in Notification No. G.S.R. 792-
in Gazette of India dated the 25th June, 1977. 

(22) The Cost Accounting Records (Jute Goods) Amendment 
Rules, 1977 published in Notification No. G.S.R. 793 in 
Gazette of India dated the 25th June, 1977. 

(23) The Cost Accounting Records (Infant Milk Foods) Amend-
ment Rules, 1977 published in Notification No. G.S.R. 794 in 
Gazette of India dated the 25th June, 1977. 

(24) The Cost Accounting Records (Cotton Textiles) Rules, 1977 
published in Notification No. O.s.R. 417(E) in Gazette of 
India dated the 28th June. 1977. 

(25) The Companies (Acceptance of Deposits) Second Amend-
ment Rules, 1977 published in NotlficBtioJt No. 424(E) in 
Gaze tte of India dated the 30th June, 1977. 

t3 
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5. Statemeats By MJnisten 
(1) The Minister of Petroleum, Chemicals and Fertilizers made a state-

ment correcting the answer given on the 5th April, 1977 to Starred Ques-
tion No.2 by Sbri Jyotinnoy Bosu regarding purchase of cranes by Oil and 
Natural Gas Commission from Demagof Germany. 

(2) The Minister of Works and Housing and Supply and Rehabilitation 
made'a statement correcting reply given on, the 4th July, 1977 to a supple-
mentary on Starred Question No. 314 by Shri Nawab Singh Chauhan 
rega'l'ding officers in the Ministry of Works and Housing having own houses 
and living in Government Quarters. 

(3) The Minister of Works and Housing and Supply and Rehabilitation 
made a statement correcting reply given on the 27th June, 1917 to a sup-
plementary on Starred Question No. 209 by Shri P. K. Kodiyan regarding 
regularising of unapproved colonies in Delhi. ,~ 

6. Question of Pri~eae 
Sarvashri Vayalar Ravi and K. P. Unnikrishnan sought to raise a ques-

tion of privilege against the Minister of Home Affairs for allegedly making 
a misleading statement in the House on the 13th July, 1977 about 
"thinking" during emergency to kill top opposition leaders. 

The Deputy Speaker observed that for p<>.inting out inaccuracy in the 
Mjnister's statement, the procedure ,was laid down in Direction liS and 
the Minister of Home Affairs, who had clarified his statement earlier on the 
14th July, 1977, could clarify the position again and the matter might be 
treated as closed. 
·7. Message from Rajya Sabba 

Secretary reported a message fromi Rajya Sabha that at its sitting held 
on the 18th July, 1977, Rajya Sabha passed the Insecticides (Amendment) 
Bill. 1977. 

8. ~ P8S8ed 'by Rajya Sebha-Laid on the Table 
Secretary laid on the Table the Insecticides (Amendment) Bill. 1977. 

as passed by Rajya Sabha. 
9. Govel'lUQent Bill-P-.ed. 

(i) The National Highways (Amendment) Bill. 1977 
The motion for consideration of the Bill was moved by Shri Morarji 

R.Desai. ' 

(Lok Sobha adjourned at 1.45 P.M" and re-assembled at 2.50 P.M.) 
The following Members took part in the debate:-

(1) Dr. V. A. Seyid Muhammed 
(2) Shri JyotirmoyBosu 
(3) Shri Durga Chand 

----... ....... ,----
*Reported at 2.Sp P.M. 
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( 4) Shri A. Murugesan 
(5) Shri B. P. Kadam , 
( 6) Chowdhry Balbir Singh 
(7) Shri C. K. Chandrappan 
(8) Shri P. Rajagopal Naidu 
(9) Shri Laxmi Narayan Nayak 

(10) Shri T. A. Pai 
( 11) Prof. P .. G. Mavalankar 
( 1 ~) Shri Vasant Sathe 

Shri Morarji R. Desai replied to the debate. 
The motion for consideration was adopted and clause-by-clause QUR-

sideration of the Bill was taken up. 
Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be p8Sed was moved by Shri Morarji R. Desai. 
The following Members took part in the debate:-

(1) Shri Jyotirmoy Bosu 
(2) Shri Vayalar Ravi 
(3) Shri A. C. George 
( 4) Shri Ramjiwan Singh 
(5) Shri Morarji R. Desai 

The motion was adopted and the Bill was passed. 
(ii) The Cardamom (Amendment) Bill. 1977 

The motion for consideration of the Bill was moved by Shri Mohan 
Dharia. 

The following Members took part in the debate:-
( 1) Shri Annasahib P. Sbinde 
(2) Shri D. B. Chandre Gowda 
(3) Shri Jyotirmoy Bosu 
(4) Shri Hukmdeo Narain Yadav 
( 5) Shri Durga Chand 
(6) Shri A. C. George 
(7) Shri C. K. Chandrappan 

[p.T.a. 



(8) Shri Vayalar Ravi 
(9) Shri S. Nanjesha Gowda 

Shri Mohan Dharia replied to the debate. 
The motion for consideration was adoptcci aad oJause .. by-clause con-

sideration of the BiU was taken up. 
Clauses 2 and 3 were adopted: 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Mohan Dharia. 
The motion was adopted and the Bill was passed. 

10. Half-an-hour Discuslion 
Shri Om Prakash Tyagi raised a half-an-hour 'discussion on points 

arising out of the answer given Oft the 30th June, 1977 to Starred Question 
No. 273 regarding Malaria incidence in the country. . 

Shri Raj Narain replied t.O the discussion. 
6.26'l'·.M. 

(!.ok Sabha adjourned tilt It- 'A , M. on Wednesday, the 20th luly, 1:977). 

A vtAR SINGH RIKHY, 
Secretary. 

6 
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11 A.M. 

LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, July 20, 1977IAsadha 29, 1899 (Saka) 

No. 45 

1. Oath. or Aflirmation 
Shrimati Parvati Devi made and subscribed the oath in ,Hindi and took 

her seat .in the House. 
l. Starred Questions 

Starred Questions Nos. S45-547, 554 and 555 were orally answered. 
Replies to remaining queltions were laid 00 the Table. 

3. Unstarred Questions 
Replies to Unstarred Questions Nos. 4054-4133, 4135, 4137-4154, 

4156-4197,4199-4206 and 4208-4253 were Jaid CJn the Table. 
A statemCint correcting the reply given to Unstarred, Questiqn No. 2240 

regarding problems of ,allocated servants fr<?m erstwhile Hyderabad State 
\ was also laid on the Table. 

4. SIa .. Netiee QuMtioa 
Short Notice Question No. 22 addressed to the Minister of Shipping 

and Transport regarding 'Cowting bridge of Rajgbat bridge on Madhya 
Pradesh and Rajasthan border between Agra-BombayHighway' was orally 
answered and supplementaries were also answered tbereoa. 

5. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notiftca~ions (Hindi and EngJish 

versions) under sub-section (2) of section 3 of the All India 
Services' Act, 1951:-

(i) The A.11 India Services (Death-cum-RmiremOllt Benefits) 
Second Amendment Rules, 1977 published· in Notificatioa 
No. G.S.R. 830 jn Gazette of India dated the 2nd luly. 
1977, together with an explanatory memorandum. 



(ii) The Indian Forest Service (Pay) Second Amendment Rules, 
1977 published in Notification No. G.S.R. 832 in G~tte eI. 
India dated the 2nd July, 1977, together with an explana-
tory memorandum. 

(iii) The Indian Admililistrative Service (Recruitment) Second 
Amendment Rules, 1977 published in Notification No. 
G.S.R. 477(E) in Gazette of India dated the 5th July, 1977. 

(iv) The Indian Police Service (Recruitment) Third Amendment' 
Rules, 1977 published in Notification No. G.S.R. 478(E) in 
Gazette of India dated the 5th July, 1977. 

(2, A copy of Notification No. S.O. 831 (Hindi and English ver-
sions) published in Gazette of India dated the 2nd July, 1977 
under sub-section (3) of section lOA of the Former Secretary 
of State Service Officers (Conditions of Service) Act, 1972. • 

(3) A copy each of the following Notifications (Hindi and Englisb 
versions) under section .185 of the Navy Act, 1957:-

(i) The Navy Leave (Amendment) Regulations, 1977 published 
in Notification No. S.R.O. 233 in Gazette of India dated 
the 25th JlSne, 1977. 

(li) The Navy (Pension) Third Amendment Regulation, 1977 
published in Notification No. S.R.O. 238 in Gazette of. India 
dated the 2nd July, 1977. 

(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) (a) Review by the Government on the working of the Goa 
. Shipyard Limited, Vasco-da-Gama, Goa, for the year 1975-
- 76. 

(b) Annual Report of the Goa Shipyard Limited, Vasco-da-Gama, 
Goa, ·for the year 1975-76 along with the Audited Accounts 
and the comments of the Compt .... oller and Auditor General 
thereon. 

(ii) (a) Review by the Government on the working of the Maza-
gon Doc;:k. Limited, Bombay, for the year 1975-76. 

(b) Annual Report of the Mazagon Dock. Limited, Bombay, for 
the year 1975-76 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(iii) (a) Review by the Government on the working of the Garden 
Reach Workshops Limited, Calcutta, for the year 1975-76. 

(b) Annual Report of the Garden Reach Workshops Limited, 
Calcutta, for the year 1975-76 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 
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(iv) (a) Review by the Government on the working of the Bharat 
Electronics Limited, Bangalore, for the year 1975-76. 

(b) Annual Report of the Bharat Elect'l"onics Limited, Bangalore. 
for the year 1975-76 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(5) A copy of the House-hold Electrical Appliances (Quality Con-
trol) Amendment Order, 1977 (Hindi and English versions) 
published in Notification No. S.O. 424(E) in Gazette of India 
dated the 28th June, 1977, under sub-section (6) of section 3 
of the Essential Commodities Act, 1955. 

(6) A copy of Notification No. G.S.R. 482(E) (Hindi and English 
versions) published in Gazette of India dated the 11th July. 
1977. issued under rule 8 of the Central Excise Rules, 1944, 
together with an explanatory memorandum. . 

(7) A copy each of Nctifications Nos. 160177-Customs and 161177-
Customs (Hindi and English versions) published in Gazette of 
India dated t,be 20th July, 1977 under Section 159 of the 
Customs Act, 1962 together with an explanatory memorandum. 

6. Messages from Rajya Sabba 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 18tb July, 1977, Rajya Sabha 
passed the Motor Vehicles (Amendment) Bill, 1977. 

(ii) That at its sitting held on the 19th July, 1977, Rajya Sabha 
passed the Oil and Natural Gas Commission (Amendment) 
Bill. 1977. 

7. Bill· Palled by Rajya Sabba-Lald on the Table 

Secretary laid on the Table the following Bills, as passed by Rajya 
Sabha:-

(I) The Motor Vehicles (Amendment) Bill, 1977. 
(2) The Oil and Natural Gas Commission (Amendment) Bill, 1977. 

8. CaUiog AUeatiOll 
Shri Vayala'l" Ravi called the attentjon of the Minister of Commerce and 

Civil Supplies and Cooperation to the- reported curbs on ·import of Indian 
teXtiles imposed by the European Economic Community. 

The Mjnister of Commerce and Civil Supplies and Cooperation made 
a statement in regard thereto. 

9. Report of Committee on Private M(mbers' BiDs and Resolutions 
Sbri Yadvendra Dutt presented the Third Report of the Committee on 

Private Members' Bills and Resolutions. 
[p.T.O. 



10. MMtersUnder Rule 377 
(1) Shri K. Lakkappa raised a matter regarding the rep~rted dif!iculties 

of the students in getting admission to the various colleges 10 Delhi. 
, (2) Shri Jyotirmoy Bosu raised a matter regarding the .report.ed laying 

off of thousands of jute workers all over the country by the Jute m~lI owners 
and recent lock-out in J. K. Jute Mills, Kanpur thereby rendenng 2000 
workers unemployed. 
n. GOl'eIIIIDeat Bilis-latftJduced 

(1) The Tea (Amendment) Bill, 1977. 
(2) The Petroleum (Amendment) Bill, 1977. 

U. Motion 
Dr. P. C. Chunder moved the following motion:-

"That this House do consider the Annual Report of the University 
Grants Commission for the year 1975-76, laid on the Table 
of the House on the 4th April, 1977." 

The ,following Members took part in the debate:-
( 1) Shri B. Rachaiah . 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M .. ) 
(2) Dr. Murti Manohar Joshi 
(3) Shri Janeshwar Misra 
(4) Shri Vasant Sathe 
(5) Shri Harikesh Bahadur 
(6) Shri Sheo Narain 
(7) Shrimati Bibha Ghosb Goswami 
(8) Chowdhry Balbir Singh 
(9) Shri K. Lakkappa (Speech unfinish:; d) . 

..-' The discussion was not conc1uded. 
/ .... 13. Statement By Minister 

",~ .'.~ 

The Minister of Home Affairs mad: a statement regarding !be resign_on 
of Justk-e D. S. Mathur from th~ One-man Commission of Inquiry to in-
quire into the affairs of Maruti Group. The Minister also laid on the Table 
a copy each of the following letters:--

{' Letter dated July 8, 1977 from the MotTle Minister to Mr. Justice 
j J agmohan Lal Sinha. 
I Letter dated July 9. 1977 from Mr. Justice Jagmohan Lal Sinha to 

the Home Minister. 
Letter dated July 11, 1977 from the Home Minister to Mr. Justice 

D. S. Mathur. 
'r' Letter dated July 15, 1977 from Mr. Justice D. S. Mathur'to die 

Home Minister. 
6 P.M. 

(Lok Silbha adjourned till ) I A.M. on Thursday, the 21st July, 1977). 

A VT AR SINGH RIKHY, 
Secretary . 

-- ._----_._------- -----
"'Made at 3.40 P. M . 
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LO.l~ 

BULLETIN-PART I 
IBrief Record of Proceedingli) 

Thtu'sday, July 21, J 977 I AsadhB 30; 1899: (Saka) 

No. 46 

1. Starred Questions 
Starred Questions Nos. S65-568 were orally answered. Replies. to 

remaining questions were laid on the Table. 
2. Ullltarred QuestioDs 

Replies to Unstarred Questions Nos. 4254-4256, 4258~353 and 
4355-4401 were laid on the Table. 

A statement correcting the reply given. to Unstarred Question No. 2800 
regarding orders for not charging from out-door patients was also laid on 
the table. 
3. Motion for Election of Speak« 

Shri Morarji R. Desai moved the following mOlion:-
"That Shri K. S. Hegde. a member of this House, be chaseD as the 

Speaker of this House." 
Shri Y. B. Chavan seconded the motion. 
The motion -was unanimously adopted and Shri K. S. Hegde was chosen 

as the Speaker. 
The Deputy Speaker offered felicitations to the Speaker. 

_ Shri Morarji R. Desai and Sbri Y. B. Chavan conducted Shri K. S. 
Hegde to the Chllli-r. 
4=.. Felicatioas to die ~ 

The following- Members offered ,felicitations to the Speaker:-
(1) Shri Morarji R. Desai 
(2) Shri Y. B. Chavan 
(3) Shri Samar Mukherjee 
(4) Shri A. Bala Pajanor 
(5) Shri M. N. Govindan Nair 
(6) Shri K. RagilUramaiah 
(7) Shri P. K. Deo 
(8) Shri George Mathew 
(9) Prof. P. G. Mavalankar 

(10) Shri A. E. T. Barrow 
(11) Shri Tridib Chaudhuri 
(12) Shri Chitta Basu 
(13) Shri N. Sreekantan Nair 

The Speaker in reply thanked the Members. 

1 
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5. Report of BusiDefS Advisory C~ 
Shri Ravindra Varma presented the Third Report of the Business 

Advisory Committee. 
6. Motion 

Discussion on the following motion moved by Dr. P. C. Chunder on 
the 20th July, 1977, continued:-

"That this House do consider the Annual Report of the University 
Grants Commission for the year 1975-76, laid on the Table of 
the House on the 4th April, 1977." 

The following Members took part in the debate:-
( I) Shri K. Lakkappa 

(Lok Sobha adjourned at 1 P.M. and re-assembled at 
2.05 P.M.) 

(2) Shri Dilip Chakravarty 
(3) Shri C. K. Chandrappan 
(4) Dr. Subramaniam Swamy 
( 5) Shri J yotinnoy Bosu 
( 6 ) Shri Vayalar Ravi 
(7) Shri Nathu Singh 
( 8) Prof. P.O. Mavalankar 
(9) Shri P. S. Ramalingam 

(10) Dr. Ramji Singh 
( 11) Shri Shibban Lal Saksena 
( 12) Shri Bhagat Ram 
( 13) Shri Ram Sewak Hazari 

. (14) Shrimati Chandravati 
( 15) Shri M. Ram Oopal Reddy 

Dr. P. C. Chunder replied to the debate. 

7. Resignation by Member 
The Speaker informed the House that Shri' N. Sanjiva Reddy, an 

elected Member from Nandyal constituency of Andhra Pradesh, had 
resigned his seat in Lok Sabba and his resignation had been accepted by 
the ~aker with effect from today, the 21st July, 1977, afternoon. 
&. HaIf.. ..... hour Discussion 

Shri Chitta Basu raised a half-an-hour discussion on the points arising 
out of the answer given on the 13th June, 1977 to Starred Question No. S 
regarding Rural Poor. 

Shri Surjit Singh Damala replied to the discussion. 
6.16 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 22nd July, 1977). 

AVTAR SINGH RIKHY, 
Secretary 
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WK SABIIA 

BULLETIN-PART I -
[Brief Record of Proceecfingsl 

Friday, July 22, 1917IAsadha 31, 1899 (Saka) 

No. 47 
11.01 A.M . 

.t. Starred Questions 
Staffed. OuestioAs Nos. 585-588 were or-ally answ«ed. Replies to 

remaining questions were laid on the Table. 

1. U...-red Questions 
Replies to Unstarred Questions Nos. 4402-4502 and 4504-4581 

were laid on the Table. 

c. Short Nodce QuestioB 

Short Notice Question No. 23 addr«Ssed to the Minister of Education, 
Social Wdfare and Culture regarding 'Pradaction of Text Books' was maUy 
answered and 5l1p1'Iementaries were also answered dtereon. 

4. Papers Laid on the Table 

The following papen were laid on the Table:-

( 1) A copy each of the following papers (Hindi and English ver-
si6D8) uneler.Mtb-seelioll' (1) of section 61M of the Companies 
Act, 1956:-

(i) (a) Review by the Government on the working of the National 
Textile Corporation Limited, New Delm, for the year 
1974-75. 

(,b.) Annuel Bepor* 0f.the Natieaal· TextileCMpOJahon Limited. 
New Delhi, fer the year 19-7 ... ·7' alollgwitb the Audited 
Accaullfis aacl ·the COI'lHllc:nts of the Comptroller IIDd A ..... 
General theref)ft . 

. (ii) <a> Review by the Government OR the workill8 of 1Ibe &port 
Credit and GUIlt'BDtee Corporation Limited, BoIII~, fer 
the year 1975. 

[~.T.O. 
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(b) Annual Report of the Export Credit and Guarantee ~orpo
ration Limited, Bombay, for the year 1975 along WIth the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(2) Two statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at item (I) above. 

(3) A copy of the Annual Report (Hindi and Englisb versions) of 
the Central Silk Board for the year 1975-76, under seclioD 
12A of the Central Silk Board Act, 1948. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 838 published in Gazette of India dated the 2nd July, 
1977 together with ~ explanatory memorandum. 

(ii) G.S.R. 895 published in G81..ette of India dated the 9th July, 
1977 together with an explanatory memorandum. 

(iii) G.S.R. 896 to 898 published in Gazette of India dated the 9th 
July. t 977 together with an explanatory memorandum. 

s. Memage from Rajya Sabha 
Secretary reported a message from Rajya Sabha that Rajya Sabha had no 

recommendations to make to Lok Sabha in regard to the Appropriation 
(No.2) Bill, 1977. passed by Lok Sabha on the 14th July, 1977. 

6. A_Dt to 8111s 

'. Secretary 'laid OD the Table CQpies, duly authenticated by the $ccretary-
General of Rajya Sabha, of the fol1owing three Bills passed by'" Houses of 
Parliament during the current session and assented to:-

(1) The Payment of wages (Amendment) Bill, 1977. 
(2) The Presidential and Vice-PresidenttalElections (Amendment) 

Bill, 197.7. 
(3) The Yoga Undertakings (Taking .... ef'Minagement) Bill. 

1977. 

7. Calling A_dOll 

Shri Yadvendra Dult called the attention of the Miniser of Commerce 
and Civil Supplies and Cooperation to the repored disappearance of ground-
nut oil from the markets, abnonnal rise in the prices tbereof. double refined 
palm oil being sold as ground nut ail and action being taken by Government 
to meet the scarcity and check blackmarketing in· groundnut oil. 

The Minister·of Commerce and Civil Supplies and C~ration made a 
statement in regard thereto. ! " : 

(Lok Sabba adjourned at 1.05 P.M. and re-assembled at 2.05 P.M.) 
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8. StatemeRt ReprdiDg Govel'lllMDt BuIaeM 
The Minister of Parliamentary Affairs made a statement regarding Gov-

ernment business for the week commencing the 25th July, 1977. 
9. MotionReprdiII« Dird R.,rt of )b. h_ Ad • ..., Committee 

Shri Ravindra Varma moved the following motion:-
"That this House do agree with the Third Report of the Business 

Advisory Committee presepted to the House on the 21 st July, 
1977." .., 

The motion was adopted. 

10 •. Go ...... t BiU-latrodueed 
The Inland Steam-vessels (Amendment) Bill, 1977. 

11. 1be Nagala ... Budget-1977-78---be ...... for Gluts 
Discussion on the Demands for Grants Nos. 1. 3 to 9 and 12 to S4 in 

respect of the Budget for the State of Nagaland for 1977-78, coptmenced. 
The discussion was not concluded. 

11. Statement By MinIster 
The Minister of Finance and Revenue and Banking made a statement 

regarding repayment of the second instalment of additional dearness allow-
ance deposits under the Additional Emoluments (Compulsory Deposit) Act, 
1974. 

13. Mod ... regarm.ag Third Report of COIIUIIIttee Oft Pri9ate Members' BlIII 
aad ReIoIutioas 

Shri Yadvendra Dutt moved the following motion:-

''That this H9'* do agree with the Third Report of the Committee 
on Private Members' Bills and Resolutions presented to the 
House on the 20th July. 1977." 

The motion was adopted. 

14.Pri.-te Melliben' ... tion-...... 
Discussion on the following Resolution moved by Shri Had Vishnu Kamatb 

on the 24th June, 1977 and the amendments thereto moved on the 8th July, 
1977, continued:-

''This House deeply deplores the cynical subversion of democratic 
norms, the steep erosion of ethical standards and spiritual 
values, engineered by the then Prime Minister, Shrimati Indira 
Gandhi and her gang during the dark days of tyranny and 

• terror that followed the Proclamation of emersency on June 
25, 1975 pays its heartfelt homage to the innumerable vic-
tims· and martyrs in the crusade for liberty and freedom 
which the Proclamation sparked throughout the country. 
places on record, humbly yet joyfully, its profound apprecia-
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tion of the historic ~ played by ow: fearlClis people, 
through the ballot-box, in ousting a vile authoritarian regime. 
and solemnly pledges its earnest endeavour for the speedy 
accomplishment, in close co-operation witb the people 8l'ld 

.. ~. peauiuJ, legiWpate methods, !fOf. a socio-c.conocaic Ievolu· 
tion, illumined by democratic standards, vivified by socialist 
ideals, IJP.d firmly founded 00 mora) and spiritual values, for 
which LOkmanaya Tilak, Maha.tma Gandhi and Netaji Subhash 
Chandra Bose suftel1eG and. s8crificed, lived and died, and for 
which Lok Nayak Jayaprakash Narayan. iliree years ago, 
calJed the nation to battle." 

A motion moved by Shri Hari Vishnu Kamath that the time for discus-
sion of the Resolution moved by him be .extended by ale mil aIf liours, 
was adopted. 

The follOwing Members took{)lrt in tile debate.:-
~1) Sbri K. Lakkappa 
(2) ShriMukhtiar Singh Mank 
( 3) Shrimati Chandravati 
( 4) Shri C. K. Chandrappan 
(5) Shri U grascn . 
(6) Sbri Hukmdeo N arain Yadav 
(7) Sbri Yuvraj 
( 8) Shri S. Kundu 

. (9.) Sbri. C_raa ~. 
All the amendments moved were withdrawn. 
The Resolution was adopted. 

H. ·Plftoate~s Re88Iudo.t-UIlder C..-.er .... 
Shri P. K ~ Deo moved the foJk>wing R~ution:-

wo. 

"This House recommends to Government that ~ yo~g men before 
graduation or being. eligible for employment sbould serv" in 
the Territorial Army as 'Jawan~' Or WMk Tn·1ftY Go¥etilinen' 
. farm .. or factQry or irrigation proje~ .to ha'4e a· sense of partici-
pation in buildiQg thenatiol) and.requesk· Government to, take 
appropriate steps in this regard." .. 

His speech WitS not ,0nc1u4ed. "', 
.'l'U" diSCWllSioll OIl the Raolution was DotconcllBded. 

6.(Ji·'P.M . 
. ·~It.ok SUta adjom'ned·till 11 A.M. on Mooday, me Httt July. 1977). 

AvrAR SINGH RIKHY, 
Secretary. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, July 25, 1977ISravana 3, 1899 (Saka) 

No. 48 
,II A.M. 
1. Starred Questions 

Starred Questions Nos. 605-610, 612 and 614 were orally answered. 
'Replies to Starred Questions No. 611, 613, 615-620 and 622-624 were 
laid on the Table. 

• 2. UDStam.d Queltioas 
" Replies to Unstarred Questions Nos. 4582-4777 and 4779-4781 
;; were laid on the Table. 
'3. Papers Laid OD die Table 

The following papers were laid on the Table:-
(l) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (4) of section 3 of the Commissions of 
Inquiry Act, 1952:-

(i) Report of the Indian Military Academy Auditorium, Debra" \ 
Dun Inquiry Commissioo. ' 

> 

(ii) Memorandum of Action taken by the Government on the, 
above Report of the Inquiry Commission. ,/" 

(2) A statement (Hindi and English 'Yenions) shOwing n:uons for 
delay in laying the above Report. 

(3) A copy each of the following papers under sub-sectioo (I) of sec-
..... tion 6J9A of the Companies Act, 1956:-

(i) (a) Review (Hindi and English versions) by the Government on 
the working of the Andhra Pradesh, State Agro Industries 
Corporation Limited, Hyderabad for the year ending the 30th 
June, 1974. 

(b) Annual Report (Hindi and English versions) of the Andhra 
Pradesh Agro Industries Corporation Limited, Hydcrabad, 
for the year ending the 30th June, 1974 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(ii) (a) Review (Hindi and English versions) by the Government 
on tbe working of the Kerala Agro Industries Corporation 
Limited, Trivandrum, for tbe year 1974-7S. 
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(b) Annual Report (Hindi and English versions) of the Kerala 
Agro Industries Corporation Limited, Trivandrum, for the 
year 1974-75 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(iii) (a) Reyi~w (Hindi and English versions) by the Government 
on the working of. the MIl~hya Pradesh State Agro Industries 
Development Corporation f:,.imited,Bhopal, for the year 
1974-75. 

(b) Annual Report (Hindi and English versions) of the Madhya 
Pradesh State Agro -IRftstries Development Corporation 
Limited, Bhopal, for the year 1974-75 along with tb: Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

-. avj (a) Review (Hindi and English versions) by the Govern-
ment on the working of the MaharclShtra Ageo Industries 
Development Corporation Limited, Bombay for the year 
1975-76. 

(b) 6nnual Report (Hindi and English versions) of the Maha- J 
cuhit·ra Agro Industries Development Corporation Limited, 
Bombay, for the year 1975-76 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. -

(Y) (a> Review (Hindi and English versions) by the Govern-
ment on the work~ng of the Rajasthan State Agro Industries 
Corporation Limited, Jaipur, ,for the year 1975-76. 

(b) Annual Report (Hindi and English versions) of the Rajasthan 
State Agro Industries Corporation Limited, Jaipur, for the 

. year ,}915-76 aJong with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon_ 

(vi) Aanual Report (Hindi version) of the Kerala Airo Indus- , 
tries Corporation Limited, Trivandrum, for the yea!- 1973-71 
along with the Audited Accounts and the comments of th;: 
Comptroller and Au4itor General thereon . 

. - --~ 

. (vii). Annual Report (Hindi and English versions) of the Banana 
and Fruit. Developme~t .Corporation Limited, Madras, for 
the year 1975-76 alotig with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(4) Six statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at items (3}(i) to 
(vi) above. 

(5) copy of the'Delhi Panchayat Raj (Amendment) Rules, 1976 i 
(Hindi and English versions) published in Notification No. 
Misc. 7(64) IPI75116405-634 in ~lhi Gazette dated the 
30th November, 1976, under sub-section (3) of section 102 or 'I' 
Delhi Panchayat Raj Act, 1954. 
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(6) (i) A copy of the Certified Accounts (Hindi and English versions) 
. of the Indian School of Mines, Dhanbad, for the year 1972-73 
along with the Audit Report thereon. 

(ii) A copy of the Certified Accounts (Hindi and English versions) of 
the Indian School of Mines, Dhanbad, for the year 1973-74 
along with the Audit Report thereon. 

(iii) A copy of the Certified Accounts (Hindi and English versions) 
of the Indian School of Mines, Dhanbad, for the year 1974-75 
along with the Audit Report thereon. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at item (6) above. 

4. Calling A;ftendoJl 

Shri Vayalar Ravi called the attention of the Minister of Agriculture 
and Irrigation to the reported unprecedented havoc caused to the entire sea 
coast of Kerala and some parts of Karnataka State due to severe sea erosion 
causing untold miseries to the coastal fishermen and the poor and loss to the 
tune of several crores and the continuous thf'eat of sea erosion every year 
which results in loss of large area of land in Kerala and some parts of Kama-
taka State. 

The Mini.r of Agriculture and Irrigation made a statement in regard 
thereto. 

S. The Naplaad B"dgetr--1977-~""" for G ...... 
Discussion on the Demands for Grants Nos. 1, 3 to 9 and 12 to 54' in 

ro!spect of the Budget for the State of Nagaland for 1977-78 continued and 
was concluded. 

All the Demand<: for Grants (both Revenue Account and Capital 
Account) for the an~ounts shown under column 4 of &he. printed Ust of 
Demands ror Grants-Budget (Nagaland) for 19'77-78, were voted in full . . ' .~. ,. 
6. Govel'lUlKlDt Bill-lIItroduced 

The Nagaland Anpropriation (No.2) Bill, 1977. 
7.Govel'llDlellt Bill--PasIed 

The NagaJand Appropriation (No.2) Bill, 1977. 
The motion for consideration of the Bill was moved by Shri H. M. 

Patel. 
The following Members took part in the debate:-

(I) Shci Annasahib P. Shinde 
(2) Shri Saugata Roy 

The motion for consideration was adopted and chus: by-clause con-
sideration of the BiJJ was taken up. 

[P.T.O. 
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Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri H. M. Patel. 
The motion was adopted and the Bill was passed. 

8. Demands for Excess Grants (Geoeral)-1974-75 
Discussion on the Demands for Excess Grants Nos. 1, 11, 13, 17, 18, 

21, 31, 32, 34, 40, 41, 43, 50, 52, 53, 57, 60, 62, 65, 76, 80; 94 and 
102 in respect of the Budget (General) for 1974-75 commenced and was 
concluded. 

(Lok Sabha adjourned at 1, P.M. and re-assembled at 2;05 P.M.) 
All the Demands for Excess Grants (both Revenue Account and 

Capital Account) for the amounts shown under column 3 of 'the printed 
List of Demands for Excess Grants (General) for 1974-75, were voted in 

~ -
9. Government Blll-lDtroduced 

T.!te Appropriation (No.3) Bill, 1977. 
10. Govemment BUls-Pas&ed 

0) The Appropriation (No.3) Bill, 1977 ... / 
The motion for consideration of the Bill was moved by Shy H. M.' Patel. 
The motion for consideration was adopted aDd cfause-by-clause conside-

ration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Slhri H. M. Patel. 
The motiop wac; adopted and the Bill was ,passed., 

(ii) The Motor Vehicles (Amendment) Bill, 1977, as passed by Rajya"Sabha 
The motion for consideration of the Bill, as passed by Rajya Sabba, was 

moved by Shri Morarji R. Desai. 
The following Members took part in the debate:-

(1) Shri Vayalar Ravi 
(2) Shri Durga Chand 
( 3) Shri J agannath Rao 

, (4) Shri A.K. Saha 
(5) Sltri J agannath Shanna 
(6) Sbri P. K. Kodiyan 
( 7) Shri Hari Vishnu Kamath 

Sbri Morarji R. Desai replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. 
Clauses 2 to 13 were adopted. 
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Clause 1, the Enacting Formula and the Long Title were also adqtted. 
The motion that the Bill be passed was moved by Shri Morarji R.Desai. 

~ The motion was adopted and the Bm was passed. 

• 

(iii) The Oil and Natural Gas Commis.fion (Amendment) Bill, 1977, as 
passed by Rajya Sabha 

The motion for consideration of the Bill. as passed by Rajya Sabba, was 
moved by Shri H. N. Bahuguna. 

. \ 

The following Members took part in tb.e debate:-
( J) Shri Saugata Roy 
(2) Shri Ugrasen 
(3) Shri C. K. Chandrappan 
( 4) Shri Durga Chand 
( 5) Shri Bedabrata Baroa 

\;' (6) Shri Shyamaprasanna Bhattacharyya 
.} 

(7) Shri A. Murugesan 
( R) Shri Vayalar Ravi 
(9) Shri N .. Sreekantan Nair 

( ] 0) Shri Chitta Basu 
( 11) Dr. Henry Austin 
(i 2) Shri Jagdambi Prasad Yadav 
(13) Shri P. M. Sayeed . 

Shri H. N. Bahuguna replied to the debate. 
The motion for consideration was adopted and c]ause-by-cJause COD-

"sideration :of the Bill was taken up. 
Clauses 2 to 6 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 

). 

( , The motion that the Bill be passed was moved by Shri H. N. Bahuguna. 
The motion was adopted and the Bill was passed. 

6.40 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 26th July, 1977). 

AVTAR SINOH RIKHY, 
Secretary . 
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LOK SABJIA 

BULLETIN-PART 1 

[Brief Record of Proceedings] 

Tuesday, July 26, 1977ISravana 4, 1899 (Saka) 

No. 49 
11 A.M. 
1. Obituary Relerenee 

The Speaker made a reference to the passing away of Shri Rameshwat 
• Tantia, who was a M.ember of the Second and Third Lok Sabha.i" 

Thereafter, Members stood in silence for a short while as a mark. of 
!. respect. ... 

1. Starred Questi_ 
Starred Questions Nos. 625-627 were orally answered. Starred Ques-

tion No. 625 had been postponed for further consideration on 2. 8 . 1977 .. 
Replies to Starred Questions Nos, 628-630 and 632-644 were laid on ' 
the Table. 

3. U ........ Questioas 
Replies' to Unstar-red Questions Nos. 4782, 4784-4883, 4885-4891, 

4893-4920 and 4922-4943 were laid on the Table, 

4: Short Notice Question 
Short Notice Question No. 24 addressed to the Minister of Agriculture 

and Irrigation regarding 'Ouality of Wheat and Rice at Cossipore Godown, 
West Bengal' was oral1y answered and supplementaries were also answered 

s thereon. 
( . 

5. r.n laW on the Table 
.The following, papers were laid· on the Table:-

( 1) A copy each of the following papers (Hindi and English ver· 
sions) under sub·section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Fertilillers 
and Chemicals, Travancore Limited, for the year 1975-76. 

(ij) Annual Report of the Fertilisers and Chemicals.. Travancore 
Limited, for the year 1975-76 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

£p.T.O. 
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(2) A copy each of the following Nptifications {Hindi and English 
versions) under section 159 .of the Customs Act, 1962:-

(i) G.S.R. 917 published in Gazette of .India dated the 16th July. 
1977 together with an explanatory memorandum. 

(ii) G.S.R. 918 published in Gazette of India dated the 16th, 
July. 1977 together with an explanatory memorandum. 

(iii) G.S.R. 919 published in Gazette of India dated the 16th 
July. 1977 together with an explanatory memorandum. 

d. caUing Attention 

Shri Ugra Sen called the attention of the Minister of External Affairs 
to his recent visit to Nepal and the outcome of talks held by him with the 
~~ an.Q; Le'l~s "of Nepal. • The Minister of External Affairs made a statement in regard thereto. .~ 

1JI 
'.~tatement by Minister ..... 

The Minister of Home Affairs made a statement in clarification of 
certain information given by him on the 20th July. 1977 durhlg que. .. tions 
on stateffle~t regarding the resignation of Justice D. S. Mathur from the 
One~man Commission of Inquirv to inquire into the affairs of Maruti 
Qrqup. 

~. Matters under Rule 377 

(1) Shri Vayalar Ravi raised a matter re~a1'ding al10tment of seat to 
the; ~ader of tpeOoposition in the Central Hall" at the tiD1'e I Of swearing 

• in ceremony of the Presid~nt on the 25th July, 1977. 

The Prime Minister replied. 

(2) Sbri Bhagat Ram. raise.d a matter regarding certain retrenched 
e~y:~~s of 'Vir Ari~n' having not been ~e-instated after resumption of 
pu~licaUon of the <:bily from the 1st luly, 1977. . " ' 

9. Government BilllI-Passed 

(i) The Insecticides (Amendment) Rill. 1977, as passed by Rajya Sabha 

The motion for consideration of the Bill. as passed 
was mQved by S.hri Su.-jit Singh ~a,rnala. 

The f.ollowing Members took part in the debate:-
(1 )Shri P. Rajagopal Naidu 

,-" 
by Rajya Sabha, 

(f.ak$tl~h.t;l adjourned at 1 P..¥. an4 re-assembled at 2.05 P.M.) 
(2) Sil!n P~rga Chand 

, ,(3 )~ri ~edabrata Barna 
(4) Shri Mukunda MandaI 
(5) Shri P. K. Kodiyan 
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(6) Shri Jagd.:mbi Prasad Yadav. 
(7) Shri Suug('ta Roy 
(8) Shri ChittJ Basu 
(9) Shri Jyotirmoy Bosu 

( 10) Shrimati Chandravati 

Shri Surjit Singh Barnala replied to the debafe. 

The motion for consideration was adopted and clause-by-clftuse consi-
deration of the Bill was taken up. 

Clauses 2- to 9 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Surjit Singh 

Bamala. 

The motion was adopted and the Bill was passed. 
(iD The Petroleum (Amendment);' Bill, 1977 

The motion for consideratio~ of the Bill was moved by Shri George 
Fernandes. ,. 

The following Members took part in the debpte:-
(1) Shri Vayalar' Ravi 

(2) Shri Vinaya,k Prasad Yadav 
(3) Shri SHugata' Roy 

(4) Sbri Jyotinnoy Bos~ 
Sbri George Fernandes replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 5 were adopted. 
Clause 1, the Enacting Fonnula and the Long Title were also adopted. 
The motion that the BPI be passed was moved by Sbri George Fer-

nandes. 
The motion was adoptd and the BiU was passed. 

10. Government Bill-under consideration 
The Tea (Amendment) Bill, 1977 

The motion for consideration of the Bill was moved by Shri Mohan 
Dharia. 

An amendment for circulation of the Bill for the purpose. of eliciting 
opinion thereon was moved by Shri Vinayak Prasad Yadav, 

(P.T.O., 
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The following Members took part in the debate:-

(1) ~ri Jyotirmoy Boso 

(2) Shri Saugata Roy 

(3) Shri Durga Chand 
( 4 ) Shri Amar Roypradhat1 

(5) Shri K. B. Chettri 
(6) Shri C. K. Chandrappan 
(7) Shri Tarun Gogoi 
(8) Shri B. K. Nair 
(9) Shri Vayalar Ravi 

( 10) Shri Bedabrata Barun 
The discussion was not concluded. 

11. Half.an-hoUr DiscussioD 
Dr. Laxnri Narayan Pandeya raised a half-an-hour disc~ssion on 

points arising out of the answer given on the 28th June, 1977 to Starred 
Question No. 225 regarding fertilizer factory proposed to be set up in 
Korba. 

Shri H. N. Bahuguna replied to the discussion: 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 27th July, 1977). 

AVTAR SINGH RIKHY, 
Secretary. 
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WK SABRA 

RULLETIN-PART I 

fBriel Record of Proceedings] 

Wednesday, July 27, 1977ISravana 5, J 899 (Saka) 

No. 50 
II A.M. 
I. Starred Quesdoas 

Starred Questions Nos. 646, 647 and 649-651 were orally answered. 
Replies to Starred Questions Nos. 648 and 652-664 were laid on the 
Table. 

1. U .... arred Q ....... 
Replies· to Un starred Questions Nos. 4944-5061, 5063-5065, 

5067-5097. 5099-5110, 5112-5134 and 5136-5143 were laid on 
the Table. 

3. Short Notice QUes&.. . 
Shon Notice Question No. 25 addressed to the Minister of Home 

Affairs regarding 'Stepping up of violent activities by Mizo National Front' 
was orally answered and suppleme-:ttaries were also answered thereon. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(l) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (l) of section 6 J 9A of the Companies 
Act, 1956:- . 

(i) Review by the Government on the working of the Mogul Line 
Limited, Bombay, for the year 1975-76. 

(ii) Annual Report of the MogUl Line Limited, Bombay, for the 
year 1975-76 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(2) A copy of the Annual General Administration Report (Hindi 
and English versions) of the Andaman and Nicobar Adminis-
tration for the year 1975-76. 

[l'.T.O 
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(3) A copy each of the following Notificati~ns (Hindi and Engli~h 
versions) under sub-section (2) of sectIon 3 of the All india 
Services Act, 1951:-

(i) The Indian Administrative Service (Appointment by Promo-
tion) Second Amendment Regulation, 1977 published in 
Notification No. O:;OS .~R .,'864 in Gazette of India dated 
the 9th July, 1977. 

(ii) The Indian A4niinistrative Serviw (Recruitment) Amend-
ment Rules, 1977 published in Notification No. G.S.R. 865 
in Gazette of india' dated the 9th July, 1977. 

(iii) The Indian Administrative Service, (Fixation. of Cadre 
Strength) Tenth' Amendment RegUlations, 1977 published 
in Notification No. G.S.R. 867 in Gazette of India dated the 
9th July, 1977. 

(iv) The Indian Administrative Service (Pay) Sixth Amendment 
Rules, 1977 published in Notification No. G.S.R. 8'68' in 
Gazette of India dated the 9th July, 191717,. ' 

'(4) A copy of the' Annual Report (HJndivetsion) of the National 
'Fitm Development COFJ'Ofaticm' Limited; Ntw, Delhi, for the 
period from 1st May, 1975 to 31st Marcb, 1976 along ,with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon, under su~ ( I) of: section 
619A of the Companies Act, 1956. 

"J 

(~:) A copy of Notification No. S;O. 243 (E) (mndi and English' 
versions) published in Gazette of India dated the 18t1t Mare.~ 
1977, issued under clause 5 of the Paper (Conservation and 
Regulation of Use) Order. 1974. ,;',' , 

(6) A copy of tbe raper (Control.of' Production) Amendment 
, Qrder. 1977 (Hindi and Eaglish vetsiOns) 'publiibed in NOli-

fic&tiODNo.S.o. 4tlT(E)'m'iOazette of IDdta dated tbe27tb 
June, 1977. under sub-~ction (6) of section 3 of the Essen-
tial Commodities Act. ] 955. '<.. ,1, ; "....., , 

(7) A copy of Notification No. S.O. 407 (E) (Hindi and English 
v~sions), publislled in o.auUe of India date~t the .. 22nd June, 
1971 containing the GFder regarding .<;lOntinuance of control 
over the management of' Messrs. Andhra ,Scientific Company 
Limited. Machilipatnam, l!nder sub-section (2) oC section 

'18A of the' Industricli' (Development and RegUlation) Act, 
1951." " . 

(8) (i) 'A copy of the Cenffied Accounts of the Khadi and Vii-
:lap Industries' Coinni~sion' ',for the year 1914-75 together 
widt the Audit RepOrt thereon (Hindi' and Eoglish versions) 
under sub-section (4) of ~ection 23 of the Khadi and Village 
Industries Commission . Act. t 9~6. . 

I ' 

Oi) A statement (Hir.di and English versions) shOWing reasons 
for delay in laying the above papers. 

·2 



(9): A. :copy" caca of' the, following. Reports (li.ndi, .and EDSI.isIlI :,ver~ 
sions) under article 151 ( I) of the Constitution:-. , . ~ , 

(i) Report of the Compttollet and Auditor General of India ,for 
the year 1976-Union Government, (CoD1m~rcial)--;--:J)art 
IV-Individual points of interest" amf itR~uine";lofl( the 
COmpaAy Auditors' Reports. 

(ii) Report of the C~mptroller and Audito~~ General or' lruli~for 
the year 1976-Union Government (Commercial)-Part 
V-Maza!On Dock Limited. . , 

( 10) A:, copy each of the' followmg Notifiicatiol1B (Hindi aad Engttsta 
versions) under sub-section (3) of section 12 of the Govem~ 
ment Savings Certificates Act, ] 9?9:- .. : . .-, I 

( i) The Post Office Savings Certificates (Amendment) Rules, 
1977. published in Notification No. G .S.R. 914 in G,azette 
of India dated' the 16th July, 1977.' " . 

(ii) The Nationai Savings CertificatCi (Fourth. Issue.} , (Second 
Amendment) Rules, 1977 published in Notification No. 
G.S.R. 915 in Gazette of India dated tfte 16th July, 1977. 

(iii) The National Savings Certificate (Fiftp, Issue) (Second 
Amendment) Rules. ] 977 published in Notification No. 
O.S·.R 916 in Gazette of India dated the' 16th JUly, 1977. 

(11) (a) A copy eachr of the follOWing' papers (H indi and English 
versions) . UDder ,stab-section (I) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on ' the working,of tbe CoaJMines 
Authority Limited,. Calcutta (now known as the CoaI.JDdia 
Limited) for the period from ]st ,May. ]973 to 31st March. 
1974, 

(it) Annual Report of the Coal Mines Authority Limited, Cal-
, cutta (now bown as the Coal India Limited) for, the 

period from lst May, ]973 to 31st March, 1974 along with 
the Audited Accounts and me comments of the Comptroller 
and Auditor G.'!neral thereon, 

(b) A statement (Hindi' and English versions) showing' reasons for 
del~y in laying the above papers. 

(12) A statement (Hindi and English versions) shoWing reasons for 
, delay in layjng the Annual Report· of the Bharat Coking Coal 

, Limited for the year 1974-75. . 
·-._--- ----- ._._------- ----- -----
·The Report was laid on the Table ~n the lIth August. 1976. 

[.F:r.o. 
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5. Report of Committee on PriYBte Mtllllhers' Bills and Resolutions 
Shri M. Ram Gopal Reddy presented the Fourth Report of the Com-

mittee on Private Members' Bills and Resolutions. 

6. Matters Under Rule 377 
( 1) Shri Yuvraj raised a matter regarding the reported closure of jute 

mills in Katihar (North Bihar) resulting in unemployment of 3,500 
workers. . 

(2) Shri Sougata Roy raised a matter regarding the reported strike in 
the jute industry of West Bengal with effect from the 28th July, 1977 to 
protest against the retrenchment and lay ,?ff in the jute industry and for 
non-payment of bonus. 

7. Government Bill-Passed 
The Tea (A mendment) Bill, 1977 

Discussion on the motion for consideration of the Bill and the amend-
ment thereto moved on the 26th July, 1977, continued. 

The following Members took part in the debate:-

( 1) Shri Puma Sinha 
(2) Shri Hukam Chand Kachwai 
( 3) Shri Pius Tirkey 

(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2.05 P.M.) 
Shri -Mohan Dharia replied to the debate. 

The amendment for Circulation of the Bill for the purpose of eliciting 
opinion thereon moved by Shri Vinayak Prasad Yadav, was negatived. 

The motion for consideration was adopted and clause-by-c1ause 
consideration of the Bill was taken up. 

Clauses 2 to 4 were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Mohan Dharia. 
The motion was adopted and the Bill was passed. 

8. Motiom 

* (1) Shri Jyotirmoy Bosu moved the following motion:-

"That this House takes serious note of the Prime Minist~'s promise 
that the unemployment problem will be solved within ten years 
and strongly recommends that 'right to work' be enshrined in 
the Constitution to be made effective from a target date and in 
the meantime subsistence allowance be given to al1 the un-
employed, invalid and old people." 

Two amendments were moved by Shri Hukmdeo Narain Yadav. 



-(2) Shri C. K. Chandrappan movc..\i the following motion:-
"That this House do 'resolve that the Government should take con-

crete steps of immediate nature and also of far reaching con-
sequences ,for finding partial and lasting solution to the problem 
of unemployment which has grown into menacing proportions.'" 

The 'following Members took part in the combined debate on the two 
motions:- . 

( 1) Shri Sougata Roy 
(2) Shri Janeshwar Mishra 
(3) Shri Bedabrata Ba'rua 
(4) Shri Biju Patnaik 
(5) Shri A. Asokaraj 
(6) Pandit D. N. Tiwary 
(7) Shri F. H. Mohsin 
(8) Prof. P. G. Mavalankar 
(9) Shri Somnath Chatterjee 

(10) Shri Brij Bhushan Tiwari 
(11) Shri Y. P. Shastri 
( 12) Shri K. Lakkappa 
(13) Shri R. K. Amin 
(J4) Shri Hukmdeo Narain Yadav 
(15) Sbri Kalyan Jain 
( 16) Shri Chitta Basu 
( 17) Shri M. Ram Gopal Reddy 

The discussion was not concluded. 
~**9. Report of lkuiness Advi80ry Committee 

Shri Ravindra Varma presented the Fourth Report of the Business 
-. Advisory Committee. 
,,45 P.M. 
l.L..Dk Sabha adjourned till I] A.M. 011 Thursday, the 28th July, 1977). 

AVTAR SINGH RIKHY, 

-Discussed together. 
--Presented at 6.05 P.M. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of ProceedingsJ 

Thursday. July 28, 1977ISravana 6, 1899 (Sua)· 

• No. 51 
11 A.M. 

1. Starred ~8 
Starred Questions Nos. 665-668 were orally answered. Replies to 

Starred Questions Nos. 669-672 and 674-684 were laid on the Table. 

Z •. Unstarred Questions 

Replies to Unstarred Questions Nos. 5144--5178, 5180-5213, 
5215-5240 and 5242-5303 were laid on the Table. 

3. Short Notice Quet!JdoD 

Short Notice Question No. 25 addressed to the Minister of Steel and 
Mines regarding 'Bechtel Company given contracts on Kudrernukh' was 
orally answered and supplementaries were also answered thereon. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A statement (Hindi and English versions) on the visit of the 
Foreign Minister of Japan to India from July 19 to 22, 1977. 

(2) A copy 'of the 'Annual Report (Hindi and English versions) on 
the working of the Central Coal Mines Rescue Stations Com~ 
mittee, Dhanbad, for the year 1974-75. 

5. caUiag Attention 

Shri C. K. Chandrappan called the attention of the Minister of Steel 
and Mines to the reported indefinite strike in the Kiriburu Tron Ore Mines 
of National Mineral Development Corporation following the failure of 
conciliation efforts. 

The Minister of Steel and Mines made a statement in regard thereto . .... 
[P.T.O. 
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6. Matters Vader Rulo 377 
(1) Shri Vayalar Ravi raised matter regarding dismissal of Ministry in 

Tripura by the Governor without ascertaining the majority on the floor of 
the Assembly. 

(2) shri Jyotirmoy Bosu raised a matter regarding conflicting statements 
reported to have been made by the Minister of Commerce, Civil Supplies 
and Cooperation and Minister of Information and Broadcasting about use 
of and repeal of MISA. 

" (3) Sbri Hukamdeo Narain Yadav raised, matter ,regarding failure of 
rains in the districts of Madhubani. and Darbbanga in Bihar affeC,ting, the 
khariff crop .and leading to starvatipn and unemployment amongst agricul-
tural labourers. . 

'. 

7. Statement by Minister 
The Minister of Industry made a statet&t rega'~ding availability of t1 

cement. "J! 

8. Motion reganliag Fourth Report of Business Advisory Committee 

Shri Ravindra Varma moved the following motion:-
"That this House do agrie with the Fourth Report of the Business 

Advisory Committee presented to the Hou.~e on the 27th July, 
1977." 

The motion was adopted. 
9.jovemment Bill-' lDtroduced V _ The Lokpa/ Bill. 1977 

, The motion for leave to introduce the Bill moved by Shri Charan Singh 
was opposed. The motion was adopted and the Bill was introduced. 

(Lok Sabhaadjourned at t.l 0 P.M. and re-assembled at 2.15 P.M.) 
10. Motions 

''.:,' 

* (]) Discussion on the following motion moved by Shri Jyotirmoy 
80su and the amendments thereto moved un the 27th July, 1977 conti-
nued:- '.. til 

"That this House takes serious note of the Prime Minister's pro-
mise that the unemployment probrem'will·~<~olved within ten 

. years and strongly recommends that 'right. to work' be en-
shrined in the Constitution to be made eifecti"e from a target 
date and in the meantime subsistence allowance be given to 
all the unemployed. invalid and old people;" . 

. *(2) {>iscussion on the fQJiowing moti!)n moved by Shri C. K. Chand-
rappan on the 27th July. 1977 continur1:-":"· 

"That this House do resolve that th·3Governmeut should take con-
crete steps of immediate' nature and also of far reaching con-
sequences for finding partial and lasting solution to the problem 

----.-.. - ....... --.-.... ---- .. -._-.-. __ .. -- .. ----"'r""-~--.-. . ------
.·Discussed together. -

2 



of unemployment which has grown into menacing propor-
tions." 

Shri Morarji R. Desai took part in the combined debate on the two 
motions. 

Shri Jyotirmoy Bosu replied to the debate on the motion moved by him. 
Shri C. K. Chandrappan replied to the debate on the motion moved by 

~im. 

The amendments to Sliri Jyotirmoy Bosu's motion moved on the 27th 
July, 1977 were withdrawn by leave of the House. 

The motions moved by Sarvashri .Jyotirmoy Bosu and C. K. Chand rap-
pa~:were also withdrawtt by: leave· of ,the House, 

(3) On behalf of Shri Charan Singh, Prof. Madhu DanC1avate mov~ the 
following motion:-

"That this HO:Jse do consider the Twentieth, Twenty-first and 
Twenty-second Reports of the Commissioner for Scheduled 
Castes and Scheduled Tribes for the years 1970-71, 1971-72 
and 1972-73 and 1973-74, laid 'on. the Table of the House 
on the lIth May. 1973, 28th August, 1974 and StlJ. May, 
1976, respectively." 

Fifteen substitute motions [Nos. 1. 3, 5, 6, 7.9. 10 to 12. 19, 23, 24, 
. 25. 26 and 27] were moved by Sarvashri P. K 0"'0. S. Kundu, Vinayak 
Prasad Yadav, K. Lakkappa, B.-Rachiah, N. Sreekantan Nair, P. K. 
Kodiyan. L. L. Kapoor, O. S. Reddy, B. C. Kamble and A. K. Roy. 

'The following Members· took pa·rt in the debate:-
( 1) Shri Hitendra Desai 
(2) Shri Suraj Dhan 
. (3) Shri Kanwar Lal Gupta 
( 4) Shri A. Murugesan 
(5) Shri Keshavrao Dhondge 
(6) Shri Yuvraj 
(7) Sft'Iri Mangal peo (Speech unfinished). 

The discussion was not concluded. 
11. Half-aD'!I •• r,. ~ 

·Shri K. Lakkappa raised a half-an-hour discussion on points arising out 
of the! answer given on the 24th June, 1977 to Starred Question No. 191 
regarding working of Vijaya Bank Limited. 

Shri H. M. Patel replied to the discussion. 
1 Z. Messa~e &om Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting held 
on the 28th J uJy, 1977. Rajya Sabh'l had returned the Finance (No.2) 
Bill, 1977, passed by Lok Sabha on the 18th July. J 977. with the recom-
mendations that the following amendments be made in the BiIl:-

[P.T.O. 
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Claus~ ;\ 
I. That at page 5, clause 3 be omitted .. 

Clause 13 
2. That at pages 10-11, clause 13 be omitted. 

Clause 15 
3. That at page 12. after line 29. the fonowing be inserted. 

namely:-
"(iii) the amalgamated company absorbs in full the staff and 

labour borne on the rolls of the amalgamating company at 
the time of amalgamation.'p-

Clause 20 
4. That at page 16, clause 20 be omitted. 

Clause 21 
5. That at pages 16-17, clause 21 be omitted .. 

THE THIRD SCHEDULE 
6. That at page 45,-

(i) line 15, the brackets, figures and letters "(3)(i), (3)(ii)" 
be omitted; and 

(ii) lines 17-19, the words "Four rupees and sixty paise per 
thousand.", "One rupee and sixty paise per thousand" be 
omitted. 

13. BUl as returned by Rajya Sabha-Laid 'on the Table 

Secretary laid on the Table the Finance (No.2) Bill, 1977 which had 
been returned by Rajya Sabha with amendments as recommended by that 
House. 
6.17 P.M. 

(Lok Sabha adjourned till ] 1 A.M. on Friday, the 29th July, 1977). 

A V~,.AR. SINGS RIKHY, 
Se~tary. 
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WKSABBA 

BULLETIN-pART I 
[Brie\ Record of Proceedings] 

, ," 

FIjdar, July 29, 1977ISravana 7, 1899 (Saka) 
' .. I·. _.' .. 

'No,5J 
11 A,~,. 
I .S ...... QuaUoM 

Starred 'Questions Nos. 685 a,od 687-691 were orally answorocJ; 
Replies. to rcmaini,ag, questions we,re l:iid on the Table, 

.2. U~ Qu~ 
'\ 

Replies to UnstarredQ~~litions Nos. 5304-,.5314, 5316-5358 ,.ln4 
5360--5489 were laid on the Table. ',' 
3,·sa.orINoIIce 0....-

Short Notice Question No. 27 addressed to the Minister of COI11.Il}erce 
and Civil Supplies and Cooperation reger.-g 'Fixation of MinimijDl Statij .. 
to~ ,f.rice of ,Natural Rubber' was orally answered, and supplementaries 
were alio answered thereon. 

" , 
4. Papers Laid OR the Table 

The following papers were laid on the Table:- ' ,','1 , 

,( 1) A copy of the Export of ,Power Tr~nsformers, (Qualin' Control 
iWd Inspection) Rules, 1977 (Hindiartd Egg,ish ,versions) 
published in Notification No, S.O. 2275 in Gazette of India 
dated the 9th July, 1977, under sub-section (3) of section J 7 of 
the Export (Quality Control and Inspection) Act, J963. ' 

,(2~ :.A copy of Noti6.cation No. 537(E) (Hindi and Engljsh ver-
sions) published in Gazette of India dated the 21st lulY,1917. 
under section ,159 of the Customs Act. 1962, togethor with an 

'explanatory memorandum. 
(3) A copy of Noification No. G.S.R. 581 (Hindi and English ver-

, .sions)published in Gazette of India dated the 7th May, 1977, 
·under sulMectioD(4) of section 43 of tbe Life Imuraace Cor-
poration Act. 1956. 

5. M~es from Rajya Sabha 
".~retary r~jK?rt~d. the. fo!lowing. mes.'I,ages from Rajya Sabha:-

~i). That .Rajy. Sabh~ ,had no recemme.nda~Ds to Il1W to LClk 
Sabha,i.Dregard to 1heCardamom (AnlelJdJuerit) Bill, 1977, 
l'assed by Lo~ Sabha on the 19th July. 1977. 

rp.T.O. 
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(ii) Tbat Rajya Sabha had no fecommendalion~ ~o make to L?k 
Sabha in regard to the NagaJand AppropnatJon (No.2) Bdl. 
1977, passed by Lok Sabha on the 25th July, 1977. 

6. ~t to Bill 
Secretary laid on the Table the Appropriation (~o. 2) Bill, 1977 passed 

by the Houses of ParJiament during the current sessIon and assented to. 

7. C'" Attentioll 
Shri Arjun Singh Bhadoria called the attention of the Minister of Edu-

cation Social Welfare and Culture to the reported resentment among the 
peopl~ and students on account of the use in the 9th and 10th cluses in 
some of the schools in .Delhi and other parts of the country of a book 
entitled "A Modern Approach to English Grammar and Composition" which 
justifies the imposition of Emergency by tb~ former Prime Minister. ). 

I 
The Minister of Education, Social Welfare and Culture made a state- I 

ment in regard thereto. , 
I 

8. Report of COllllDitlee on Absenft 01 Members 
Shri Natvarlal B. Parmar presented the Second R~port of the Com-

mittee on Absence of Members from sitting of tbeHolise. 

t. Statement Reprd.ing Govmmnent lkuin_ 
The Minister of Parliamentary Affairs made a statement regarding 

Govetnment bulihess for the week commencing the lst August, 1977. 

10. Matters Under Rule 377 

(1) Dr Subramaniam Swamy raised a matter regarding the reported 
clearance of sub-standard engines for MIGs during the emergency resulting in ~. 
crashes of the MIGs. " , . 

The Minister of Defence replied. 

(2) Shri Mani Ram Bagri raised a matter regarding Prohibition in tht'; ) 
country. . ,,\. .... 

(3) Shri Ram Vilas Paswan raised a matter regarding spreading of Kala-
azar· in Vaishali district of Bihar. 

(4) Shri Vayalar Ravi raised a matter regarding a demonstration in front 
of the Prime Minister's House and presentation of a'Memorandum on soaring 
prices. 

The Prime Minister Teplied: 

(5) Shri Manoranjan Bhakta raised a matter regarding the reported 
retrenchmeDt of the "Mazdoors" in thousands. from the various departments 
of ·the Union Te.rritory of Andaman and Nicobai Jsland~. 

(Lok Sabha adjourned at 1 P.M. and re-assmabled at 2.05 P.M.) 
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11. Moti~D 
Discussion on the following motion moved by Prof. Madhu Dandava~e 

and the substitute motions thereto moved on the 28th July, 1977. contl-
nued:-

"That this House do consider the Twentieth, Twenty-first and Twenty-
second Reports of the Commissioner for Scheduled Castes and 
Scheduled Tribes for the years 1970-71, 1971-72 and 1972-73 
and 1973-74 laid on the Table of the House' on the lith May, 
1973, 28th August, 1974 and 5thr May, 1976, respectively." 

The foUowing Members took part in the dcbate:-

( 1) Shri Mangal Deo 
(2) Shri K. K. Murthy 
( 3) Shri' Ramanand Tiwary 
(4) Shri Krishna Chandra Halder 
( 5 ) Shri Sharad Yadav (Speech unfinished). 

The discussion was not concluded. 

12. Motion reprdibc Fourth Report of Committee on Private Members' 
4 ' 

Bills and ResolutiODI 

Shri Nirmal Chandra Jain moved the .following motion:-

"That this House do agree with the Fourthr RepQrt of the:;Committee 
on Private Members' Bills and Resolutions presented to the 
House on the 27th July. 1977." 'i)" ,I .. ,,' 

The motion was adopted. 

13. Pmate Memben BiUs-introduced 

( 1) The Constitution (Amendment) Bill. 1977· (A mendment of 
article 324) by Shri C. K. C~andrappan. 

(2) The Constitution (Amendment) Bill, 1977 (if me1ttllMltt of 
article 16) by Shri C. K. Chandrappan. 

(3) The Constitution (Amendment) Bill, 1977 (A.mendment of 
article 326) by Shri C. K. Chandrappan. 

( 4 ) The Constitution (Amendment) Bill, 1977 (Amendment of 
article.t 81 and 82) by Shri C. K. Chandrappan. 

(5) The Constitution (Amendment) Bill, 1977 (Stlbstitul;on of 
article 16 and amendment of article 320, etc.) by Shri Madhu 
Limaye. 

(6) The Constitution (Amendment) Bill, 1977 (Amendment of 
articles 37, 4~ etc.) by Shri Madhu Limaye. 

[P.T.O. 
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(7) The Constitution (Amendment) Bill, 1977 (Amendment of 
articles 24, and 326) by Shri Madhu Limaye. ,. 

(8) The Cantonments (Amendment)' 'am,: i971 (Amendment 0/ 
section 1'3. omission of section ".f 14;ert.1" by 'Sbri 'Madhu 
Limaye. 

(9) T~~ ,Constitution (Amendment): Bill" 197." (Amendment of 
(lrtide 124) by Shr P. K. Deo. " . 

;, 

(10) The,C~nstitution (Amendment~ Bill,' -1917 (Amendment of 
article 371) by Shri P. K. Deo., ''', ,'i' . 

I 

(11) The Advocates (Amendment) ·Bill, '}'c}77, (A:meJtdment of 
sections 3, 4, etc.,) by Shri Ram Jethmalani. 

(12) The Salary, Allowances and Pension of Members of Parlia-
ment (Amendment) Bill, 1977 (A mendment of section 8A) 
by Shri G. Narsimha Reddy. 

(13) The Constitution (Amendment) Bill, 1977 (Insertion of new 
article 140A) by Shri Om Prakash Tyagi. .. 

(14) The Constitution (Amendment) Bill, 1977 (A mendmeni of 
art-icle 335). by Shri Om Prakash Tyagi. 

(15) The Constitution (Amendment) Bi'it, 1977 (Amendment of 
article 222) by Shri Om Prakash Tyagi. ' . , 

(16) The Constitution (Amendment) Bilt, 1977 (Amendment- of 
Seventh .Schedule) by, Shri Om Prakash Tyagi. 

(17), The National Holidav on Netaji Subbas Chandra Bose's Birth-
day Bill, 1977 by Shri Samar Guha. 

(18) The Salary, Allowances and Pension of Members ofParlia-
ment (Amendment) Bill, 1977 (Amendment of section 1 and 
omission of section 8A) by Sbri R. D. Gattai'lL 

(19) The Representation of the ,People (Amendment) BiU, 1977 
(Insertion of new section 714) by Shri Om Prakash Tyagi. 

U: Private Members' BiU-withdn.wn 

The LokpaJ Bill, 1977 by Shri P. K. Deo 
Shri P. K. Oeo concluded his speech on tbe motion for consideration 

of tbe Bill moved by him on the 15th July, 1977. 
Shri Charan Singb took part in the debate. 

The motion for leave to withdraw the Bill moved by Shri P. K. Oeo 
was adopted. The Bill was withdrawn by leave of the House. 

15.· Private Members' Bill-under considenation 
,I . 

The Constitution (Amendment) Bill, 1977 (Amendment of article 352) 
'by Shri H. V. Kamath 
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. The. mption· for consideration of the BiU was moved by 
Slvi H.· V.;' Kamatb.· 

I, '. ~ , 

The foUowirigMembers took part' in tbe debate:--
. "'. :. -. ,'I, . 

; '.' (1) Shri··V asant· Sathe' 
(2) Shri Natbu Sipgh 
(3) Shri C;. M. Stepben 

The discussion was not concluded. 

16. Messages frem Rajys Sabba 

Secretary reported the following messages ffo~ Rajya Sabba:-
(i) That at its sitting held on the 25th July, 1977, Rajya Sabha COD-

curred in the recommendatioA ofLo~ Sabha to nominate seven 
members from Rajya Sabba to .aS$ociate with the Committee on 
Public Accounts ot LOJe. Sabba for the term ending on the 30th 
April, 1978 and also con1municated the following names of 
members of Rajya Sabha who had been elected to the said 
Committee:- " 

: T.,,' . . . . . . 

( 1) Sbrimati Sushila Shankar Adivarekar 
(2) Shri Sardar Amjad Ali 

. . i {Jj :Sll"ri M. 'Kadershah 
• 

( 4) Shri Piare Lall Kureel urI pj'are Lall Talib 
(5) Shri S. A. Khaja Mohideen 
(6) Shri Bezawada Papireddi 
(7) Shri Zawar Husain 

(ii) That at its sitting held on the 25th July. 1977, Rajya Sabha 
concurred in the recommendation of Lok Sabha to nominate 
seven members from Rajya Sabha to associate with the Com-
mittee on Public Undertakings of Lok Sabha for the term 
ending on the 30th April, 1978 and also communicated the 
following names of members of Rajya Sabha who bad been 
elected to the said Committee:-

(1) Dr. Rajat Kumar Chakrabarti 
(2) Sbrimati Kumudben Manishankar Josbi 
(3) Shri M. Kamlanathan 
( 4) Shri Ganesh Lal Mali 
(5) Shri K. L. N. Prasad 
(6) Shri Viren J. Shah 
(7) Shri Gunanand Thakur 

5 
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(iii) That at its sitting aeld on the 25th July, 1977, Rajya Sabha 
concurred in the ~commendation of Lok Sabha to join the 
Ccl I liUte of bodl the Houses on the Welfare of Scheduled 
~ and ~led Tribes for the term ending on the 30th 
ApIIiI, 1978 and also communicated the following names of 
me8ers of'· RaJya Sabha who had been elected to the said 
Committee:-

(1) Prof. N. M. KMlble 
(2) Shrimati Sarot kltaparde 
(3) Shri S. Kuma. 
(4) Shri P. K. K~en 
(5) Shri Yogendra Makwana 
(6) Shri Bhaiya Ram Munda 
(7) Shri Parbhu Singh 
(8) Shri V. C. Kesava Rao 
(9) Shri Leonard Soloman Saring 

(10) Shri Mahendra Bahadur Singh 

6.05 P.M. 
(Lot Sabha adjourned till 11 A.M. on ¥onday, the 1st AUlust, 1977). 

AVTAR SINGH R~KHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART 1 

[Brief Recor? :Oteeding~] , 

• Monda,y,August 1, 1977ISrav~na 10,.1899 (Saka), 

No. 53 
11 A.M. 

1. Starred Questions 
Starred Questions Nos. 705 and 707-710 were ontl1y answered. 

,Replies to Starred Questions Nos. 706 am; 712-724 were' hud on the 
Table. 

2. Un .. tarred Questions 

Replies to Unstarred Questions 1\'0. 549('-5504, 5506-5545, 5547-
5585, 5587-5685 and 5687-5689 were ~aid ,on th,~ Table. 

A statement correcting reply to Unsta ":ed Question ~o. 6. dated the 
13th June, 1977 regarding 'Civic amenities for unauthorised cotOnies in the 
Union Ter-ritory of Delhi' was also laid on !he, Table.. . .-

3. Short Notice Question • 
Short Notice Question No. 28 addressed to the Minister of Health and 

Family Wel-fare regarding 'Effect of Phenformin drug on He~lth' was orally 
answered and supplementaries were al~o answered thereon. 

4. Pap.ers Laid on the T!lblc 
Th,: fcHowing papers were laid on the Table:- / 

(1) A copy of "White Paper on the 1'1isuse of Mass Media during 
the Internal Emergency" (Hindi and English versions). 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 46 of the Urban 
Land (Ceiling and Regula~ion>. Act, 1976:-

(i) Th~ Urb.m Land (Cemng and Regulation) Amendment 
RlAles, 1977 published in Notification No. G.S.R. 428 in 
Gazette of India dated the 26th March, 1977,. .. together 
with an explanatory memorandllm. 

[P:T.O. 
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(ii) The Urban Land (Ceiling an~ Regu.Jatio~) Third Amend-
tDent Rule$ 1911 published m NotificatIon No. G.S.R. 
136(E) in Gazette of India dated the 30th March, 1917, 
together with an expJanatory memorandum. 

(iii) G.S.R. 505 to 507 published in Gazette of India dated tIle 
9th April, J 911 •. tojtetbc.r with an expJanatory memoran-
dum. 

(iv) The Urban Lu.d (Ceiji#lg ~n,~ ~egulation) Fourth Amend-
ment .R~~C;S, 1977 puplished in Notification No. G.S.R. 
257(E) in Gazette of India dated the 30th May. 1977. 
together with an e~plaRatory memorandum. 

(v) The Urban Land (Ceiling and Regulation) Fifth Amend-
ment Rules, 1977 published in Notification No. G.S.R. 
740 in Gazette of India dated the 11 th June. 1977, 
together with an explanatory memorandum. 

(3) A copy each of the following pap;rs (Hindi and English ver-
sio,os) under sub-section (l) of sectioR 619A ·.of the CJJll-
.panies Act, 1956:-

t i) It.eview b~ J~e GQvernment po the lIIorkhlg of the Rehabili-
tation Industries Corporation Limited, Calcutta, ·for Jhe 
year 1974-75. 

(ii) Annual Report of the Rehabilitation Industries Corporation 
L~tef1; Calcutta. for the year 1974-75 along with the 
~udi~d Ac~ounls and the comments of the Comptroller 
and Auditor General thereon. 

(4) (i) 1\ cpp)' of Jhe Cc;rt. i~ Accounts !'HiRqi and EngUsh 
versions} Qf the J)elhi Development Authority for the year 
1974-75 together with the Audit Report Ih~reon. under sub-
section (4) of section 25 of the P~hi DeJielopment Act. 
1957. 

(iH 4 S_IJl~nJ (Hindi and English versions) showing reasens 
for ~aY in I~yiqg UJe above papers. 

(5) A copy each of the following Notifir,;jltions (Jiipdi and English 
versions) under sub-section (4) of section 22 of the Rice 
Milling Industry (Regulation) Act, 1958:- .. j 

~(i) Tbe Rice-Milling Indus~ry (Regulatioil and Licensing) 
Am.,ndment Rules, 1 ~76. published in Notification No. 
G.S.R. 49.0(E) in Gazette of Tndia duted the 29th July. 
1976. 

"'(JJ) The Rice-Milling Industry (Regulatkn and Licensing) 
Amendment Rules, 1977, published in Notification No. 
G . S. Jt. 284 in Ga70\:tte of India date:1 the 26th February, 
1977. 

~~"-""-"'---~---. _., .. ~-~- -_._-----_ .•. _ .. _- ---
·The notifications were previously laid on the Table on tJ~ ~ 6th April, 

1.977 and were re-Iaid under Rule 234(2) of the Rules of Procedure. 
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(6) A copy of the Gujarat Panchayats --(Second Amelldmcnt) 
Act, 1976 (Presiden.t's Mt No. 44 of 1976) (Hindi and 
English versions) published in Gazette. of India dated the 
231" Deoember. 1976. under sub-sectiOn (3) 0[.- section 3 
oC the Gujarat State Legislatule (Delegation of Powm) 
Act, 1976.' 

(7) A copy each of the following Acts (Hindi and English ver-
.ions) under sub-section (3) of section 3 of.the Tamil 
N¥~h,t &ate Legis~l"re ( Dd.ea8tiDnof Powers) Act, 
1976:- \ .. 

(i) Th~ Tamil Nadu Panchayat Urucn Councils (Appoiat-
. mem of Specia, Officers) Act, 1.977 .( President's Act No. 
!II of 1977) published in Gazette of India dated the 29th 
January, 1977 . 

. (ii) The Tamil Nadu Panchayats (Amendment) Act, 1977 
(President's Act No. 8 of 1977) published in Gazette ot 
India dated the 28th M~y. 1977. 

(8) /\ copy of the Annual Report (Hiadi and English versions) 
of the Indian Institute of Management, Calcutta, for the year 
1975-76. 

(9) (i) A copy of the Certified Accounts (Hindi and English ver-
-sions) of the Visva-Bharati University .. ·Sandniketan. for the 
year 1973-74 together with the Auait Report thereon. 

(ii) I\. statement (Hindi and English vcrs:Qns) showing reasons for 
delay in laying the above papers. 

5. LEAVE OF ABSENCE 
. The follc·.ving Members were granted leave of .absen~ from the sittings 

of thi Heuse for the periods mentioned against e:tch:-
( ]) Thakur Girija Nandan Singh - 21th June to'8th August, 1977 

(Second Session). . . 
(2) Dr. Knran Singh - 13th June tc ~th July, 1977 (Second 

~ssion). 

(3) Shri P. Partha~arathy~ 11th J~ne. to l\th'July, 1977 (Second 
Session) . ;. I 

. (4) Shrj Keshavrao Dhondge - 1st to J 5th J:uJy,. 1977 (Second 
Session). . . '..... 

(5) ~:hri J adunath Kisku - 11 th J UDt: to 8th A.ugust 1977 (Second 
Session) . 

(6) Shri F. P. Ga~kwad - 11th June 1.0, 31st July. 1977 (Second 
SeSiion). 

(7) Shrimati Akt: ar J ahan Begum -- ] 2th to 29th J uiy 1977 
(Second Session). 

(8) Shri Prafull Chardra Sen - 11 th June to 8th August, 1977 
(Second Session). . .., 

[P.T.O. 
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~.- GOvernment Bills-Introduced 
(1) The Salaries and Allowances of Ministers (Amendment) Bill, 1977. 
(2) The Lady Hardinge Medical College and Hospital (Acquisition) 

and Miscellaneous Provisions Bill, 1977. 

7. Matters Under Rule 377 
( 1) Shri Yuvraj raised matter regarding inadequate ferry service bet-

ween Manihari Ghat and Sakrigali Ghat on the Eastern Railway. 
(2) Shri Vinayak Prasad Yadav raised matter regarding rise in the 

wate~ level of all the rivers in the country thereby causing damage to crops, 
life and property of the people despite crores of rupees having been spent 
on flood control. 
. (3) Shri P.ari Vishnu Kamath raised matte. regarding answt.r given on 
the 25th July, 1977 to Unstarred Question No. 4638 regarding laying on 
the Table of the House the copies of the building plans of the former Prime 
Minister's House. 

The Minister of Works and Housing and Supply and Rehabilitation re .. 
plied. 

(4) Shri Jyotirmoy Bosu raised matter regarding the Indian Red Cross 
Society having spent about Rs. 50 lakhs out of the sale proceeds of their 
relief material received for distribution amongst distressed people and some 
other financial transactions . 

. (5) Shri Chitta Basu raised matter regarding widespread demand for 
payment of 8.33 per cent bonus for the workers including the workers en-
gaged in public sector industries. 

-S. Gove.rJlment BiU-Motion for Refc~'ence to Joint Committe.-Adopted. 

/ THE LOKPAL BILL. 1977 
'sfiri Chars'l Singh moved the following motion:-

"That this House do sus.pend the first proviso to Ru)e 74 of the 
R'lles of Procedure and Conduct of Business in Lok Sabha in 
its application to the motion for re~erence of the Bill to provide 
kr the appointment of a Lokpal to inquire into allegations of 
m • .;conduct against public men and for matters connected 
therewith to a Joint Committee of the Houses." 

The motion was adopted. 
(LCik Sabha otl,hurned at 1.05 P.M-:and fe-assembled al 2.05 P.M.) 

A motion for reference of the B:11 to a Joint Committee was moved by 
Shri Charan Singh. 

The following Members took part in the debaLe:-
(1) Shri O. V. Alagesan 
(2) Shri R. K. Amin 
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(3) Shri Asoke Krishna Dutt 
(4) Shri Vasant Sathe 
(S) Shri S. S. Das 
(~) Sbri Somnath Chatterjee 
(7) . Sbri K. Lakkappa 
(8). Shri R. L. P. Verma 

Shri Charan Singh replied to the debate. 

The motion was l4iopted as fo11QWs:-
"That fhe· Lokpal Bill. 1971. be referred to a JoiDt CoDunitteo of 

the 'Mouses c0RSiMing of 4S naembers, 30 fl10l11 tbis House, 
naJ:Uelr:~ 

1. Shri R~ K. Amin 
2. Shri Arif Beg 
3. Shri Dilip Chakravarty 
4. Shrimati Mrinal Gore 
5. Sbri R. D. Gattani 
6.Shri Kanwl,U' Lal Gupta 
7. Shri Rain Jethmalani 
8. Shri Hari Vishnu Kamath 
9. Shri M. V. Krisbanappa 

10. Sbri Krishan Kant 
tll. Shri M. Kalyanasundaram 
12. Shri B: C. Kamble 
13. Sbri Madhu Limaye 
] 4. Shri Sby8RU1andan Mishra 
15. Shri Nathu Ram Mirdha 
16. Or. V. A. Seyid Muhammad 
17. Shri Narendra P. Nathwani 
18. Shri Balasaheb Vikhc Patil· 
19. Sbri Chand Ram 
20. Shri Saugata Roy 
21.Shri Gaud Shankar Rai 
22. Shri C. M. Stephen 
23. Shri.B. Shankaranand 
24. Shri K.. Suryanarayana 
25. Shri Sasankasekhar SanyaJ 
26. Shri Jagannath Sharma 
27. Shri Somnath Chatterjee 
28. Shri S. D. Somasundararu 

CP.X.o. 



29. Shri Mangal Deo 
30. Shri Charan Singh 

and 15 from Rajya Sabha; 
that in order to constitute a sitting of the Joint Committee the 

quorum shall be one-third of the total number of members of 
the Joint Committee; 

that the Committee shall make a report to this House by the first 
day of the next session; 

that in other respects the Rules of Procedure of this House relating 
'; ~ :: ~', . to. Parliamentary Committees shall apply with . such variations 

... ,;. and modifications as the Speaker ~y ,make; ,and 

that this House reco; ',mends to Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and commWlicate to this House 
the names of 15 members to be appointt"d, by Rajya Sabha to 
the Joint Committee." 

9. Motion 

Discussion on the following motion moved by Pr'of. Madbu Dandavate 
and the substitute motions thereto moved on the 28th July,'1977, conti-
nued:- ' 

"That this House do consider the Twentieth, 'Twenty-first and 
Twenty-second Reports of 'the Comnissioner for Scheduled 
Castes and Scheduled Tribes for the years 197()" 71, 1971-72 
and 1972-73 and 1973-74, laid on the Tt~le of the Heuse on 
the 11th May, 1973, 28th August, 1974 and sUa May. 1976, 
respectively ... 

, Shri Hukmdeo Narain Yadav took part in the debate. His speech was 
not concluded. 

\ 

The discussion was not concluded. 

6.01 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 2nd Augl,lst, 1977). 

AVTAR SINOH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings] 

Tuesday, August 2, 19771 Sravana II, 1899 (Saka) 
• 

No. 54 
11 A.M. 
1. SUrred Quesdo ... 

,~tarral Ouesticms Nos. 725-729 weJe orally aIlswered. Replies to 
remaining qaestions we~1aid on the Tabk. 
Z. Unstarred QaeatiOlll 

Replies to Unstarr.cd QUC5tioDS Nos. S690-S889 were laid on the 
Table.. 
3. Papers Laid oa the Talt!e 

The foUowilli papers were laid on the T able:-, 
(1) A copy each of the following ~eports of the Monopolies and 

Restrictive Trade PRlcticu Con-mission under section 62 of the 
Monopolies aDd Restrictive Tr~de Practices Act, 1969:-

, 
(i) Report (Hindi version) under section 21(3)'(b).of the said 

Act in the case of Mis" h,dia Pistons Limited, Madras and 
the Order dated the 21st Jun~, 1975 of She Cc.ntral (.Iovern-
ment thereon. 

(ii) Report (Hindi version) under section 22( 3)(b) of tbe said 
Act in the case of Mis. Philips India Limited. Bombay aad 

"" the Order da~d the 5th July. 1975 of the Cen'ral Govern-
ment thereon. 

(iii) Report (Hindi version) under section 21 (3) (b) of the said 
Act in the case of M!s. Atul Products Limi~ Ahrue~bad 
and the Order dated the 31st October, 1975 of the Central 
Government thereon. 

(jv) Report (Hindi version) under section 22(3)(b} of the said 
. Act in the case of Mis. Anil Starch Products Limited. 
Ahmedabad and the Order dated the 9th Janua!'), 1976 of 
lite c.raJ GOYentment thereon. 

[.P.T.~), 

1 



(v) Report (Hindi version) under section 2l(3)(b) of the !-laid 
Act on the proposal of Mis. Philips India Limited,Bombay 
for effecting substantial expansion in the manufacture 01 ~ 
General Lighting Service Lamps and Flouresccnt Tube 
Lamps and the Order dated the 3rd May, 197b of' the 
Central Government thereon. 

(vi) Report (Hindi and English versions) unde.r secti?n 21.(3)(b) 
of the said Act in the case of Mis. Gabnel IndIa LImIted, 
Bombay for effecting substantial· expansion in the manu-
facture of shock absorbers and the Order dated the 27th 
November, 1976 'of the Central Government thereon. 

(vii) Report under section 22(3)( b) of the said Act in tbe ca .. c 
of Mis. W}MCO' Limited, Bombay for establishment of a 
new undertaking ·for· manufacture of industrial explosives 
and the Order dated the 28th Febru~'ry, 1977 d tbe Central 10 
Government thereon. . 

(viii) Report under section 22(3)( b) of the said· Act' in the ~ 
'case of Mis. Indian Explosives Limited, CalCutta for estab-
lishment of a new undertaking for manufacture of commer-
cial blasting explosives and th'e Order. dated the, 2tit~Feb
ruary, 1977 of the Central Govemmtnttbereon. 

, , . 

(ix) Report under section 22(3)(b) of the said Act in the case 
of Mjs. Maharaja Shree Umaid Mills Limited, PaJi Marwar 
(Rajas'lum) for establishment- of ,a new: undertaking _ ' for 
manufacture of. industrial explosives and acceSSl ric:. and 
the Order dated the 28th February, 1977 of the Central 
Government thereon. 

(2) A 'statement (Hindi and Englis,h versions) explaining the reasons 
for nqt 'J .lying simultaneously the Hindi versions of the Reports 

. and the Orders of the Central Governm :nt thereon, mentioned \ 
at items (l)(vii) to (ix) above. 

4. C.mng Attention 

Shri Vayalar Ravi called the attention of the Minister of Law, Justice 
and Company Affa;rs to the -reported statement mad'! by.him naming":),· 
Shrimati Eva Vaz a:1d Shri K. D. Naiker as the two Karnataka Ministers 
who sought to influence and interfere with judiciary and the reported denial 
of this by the Karnataka Ministers. 

, r .,' The Ministe~ d Law, Justi~e and Company Affairs made a statement 
in regard thereto.' .. 

5. Matters Under Rule 377 

(1) Shri K. S. Chavda ral!).!d matter regarding severai bridges of the 
Railways and Roads in Sami, Harij. Patan and Chana'rna Taluks in Guja-
rat ~aving been washed wa~ :hr he,avy ra.t~s, an~i!lev~ral . b6l :es and huts 
havmg collapsed due to unprecedented rams. 
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(2) Dr. Baldev Prakash rhi'sed .matter regarding the reported act af 
lawlessnes'& and gangs~rism committed in Pun~b Un.ive~ity Campus. 

(3) Shri K. Mallaona raised matter regarding outcome of the Chief 
Ministers' Conference held on the 30th and 31st,July. 1977 . .. , 

(4) Shri Samar Guha raised matter regarding' the flood situation deve-
loping in different parts of the country particularly in West Bengal leading 
to deployment of Army for rescue operations. 

"( 5) Shri Motibhai R. Chaudhary raise mittter regarding heavy rains 
and floods in Banaskantha, Gujarat causing damage to Railways and Road 
bridges and loss of human lives. 

6. Resolutions-Adopted 

Prof. Madhu Dandavate moved the following Resolutions:-

(1) "That this House do resolve that ,a Parliamentary Committee 
consisting of 12 members of .. this House, to be nominated by 

" the Speaker, be appo;nted to review the. rate of dividend whieh 
is at present payable by the RailwaY' Uhdertaking to General 
Revenues as well as other ancillary matters in connection with 
the ~ajJway Fmance vis-a-vis the General Finance and make 
recommendations thereon." ' .. 

(2) "That this Souse.. do recommend to Rajya Sabha to agree to 
associate 6 rr:embef> from Rajya Sabha with the Parliamentary 
Committee t<! ~evie.w ~e rate ,of dividend· which is at present 
payable by the Railway Undertaking to General Revenues as 
well as other ancillary matters in connection with the Railway 
Finance vis-a-vis the General Finance and make reconlmenda-
tions thereon and to communicate the names of the members 
so appointed to this Hous~." 

The Resolutions were jldopted. 

7. Government BiII-

. -,' 
'1 t • 

Amendments recommended by Rajya SB~ha rejected. 

The Finance (No.2) Bill. 1971 
, , 

Shri H. M. Patel moved that the following amepdmcnts recODlJDcnded 
·by Rajya SR1)ha in: the BfII be'tu~eriinto ~onsideration:-·'·. : . 

'Clause 3 
(1) That at pale 5, clause 3 be omitied. 

Clau.~, 13, .... 
(2) That at pages 1 0-11.~lauseJ 3 be' omitted. '>' : I l 

[~ ':r,o, 



Cl.use U 
(3) That at page 12, after line 29, the following De inserted, 

namely.:-
"(Iii) the amalgamated company absorbs in full the staff' and 

labour bGrne on the rolls of the amalBBlDaWrg company at 
the lime of amalgamation." 

Claust 20 
( 4) That at page 16, clause 20 be· omitted. 

Clause 21 
(S) That at pages 16-17, dause 21 be omittld. 

THE THIRD ,~CHEDfJLE 
(6) That at page 45,-

-
(i) line 15, the brackets, figures and letters "(3)(i), (3)(ii)" be 

omitted; and 

(;;) lines 17-l9, the wordf. "Four rupees and sixty paise per 
. thousand.", "One rupre and sixty paise per thousand" be 

omitted. 

(1.0«' SaIJIrfI atljownftl at 1 P.M'. and ,e-GSIembkd at 2 P.M.) 

The following Members took ~art in the debate:-
(1) Shri Y. B. Chavan. 
(2) Sari Somnath Chatterjee. 
(3).· Sm+ R. Vellkatar&ma1t. 
( 4) Shri Kanwar Lal Gupta. 
(5) Shri M. N. Govindan Nair. 
(6) Shri A. Bala Pajanor. 
(7) Shri Chitta Basu. 
( 8) Chowdhry Balbir Singh. 
(9) Prof. P. G. Mavalankar. 

Shri H. M. Patel replied to the debate. 

• 

The motion that the amendments recommended by Rajya Sabba in the 
Bill be taken into consideration was adopted and the amendments recom-
mended by Rajya Sabha were take~ up. 

On amendment No.1, that at page 5, clause 3 be omitted, the House 
divided. Ayes 86; Noes 164. The amendment WH accordingly rejected. 

On amendment No.2, that at ,ages 10·11, clause 13 be omitted, the 
House divided, Ayes 85;· Noes 171. The alMndmcnt Will accordingly 
reject.d. 
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, 

"l On amendment No.3 to Clause 15, that1ttj:nige'\t; '~f~ fine 29,tbc 
fo~wiAg, ~;i~,,~ IJAIl)~Y:-, " ""'" ",.' " . 

. ;1;· ,".: "(iilVtHe·'litrialgamated company ~bsb. 'in'~l~th'e'~'aB and labour 
.. borne on the :reUs of the amalpmablig ,company at the time 

of amalgamation." 
" : J 

the House divided, Ayes 117; Noes 178. The amendment was accordingly 
rejected. 

JOlr!BfiuiAdmlllt No; ..,,:1batv'ab-:p&ge If>>.. clause 20,f)e,,,lJIitml. the House 
divided, Ayes 87; Noes 18J. The amendment was accordingly rejected. 

On amendment No.5, that at pages 16-17. clause 21 be omitted. the 
House divided, Ayes 88; Noes 179. The amendment was accordingly 
rejectept I .A u,j H, 1,/' J.... >U ! i': 

.Qn ~dment No.6, to the Third Schedule that at page 45,-
(i) line 15, the brackets, figures and letters .. (3 )( i), (3)( ii)" be 

omitted; and 
(ii) lines 17-19, the words "Four rupees and sixty paise per 

thousand.". "One rupee and sixty paise per thousand" be 
omitted .. 

\ 

the House divided, Ayes 118; Noes 179. The amendment was ac..:ordingly 
rejected. 

The motion moved by Shrj H. M. Patel that the recommendations made 
by Rajya Sabha be rejected was adopted and the amendments recommend-
ed by Rajya Sabha in the DiU were accordingly rejected. 

8. MOTION 
Discussion on the following motion moved by Prof. Madhu Danda-

vate and the substitute motions thereto moved on the 28th July, 1977 
continued:- "I 

"That this House do consider the Twentieth, twenty~first .. 
Twenty-second Reports of the Conuaissioner for ScheddW 
Castes and Scheduled Tribes for the ye:ars ] 970-71, 1971-72 
and 1972-73 and 1973-74. laid on the Table of the HOUle on 
the 11th May, 1973. 28th August, 1974 and !5th May, 1976. 
respectively. ,. 

The following Members took part inthe',debate:-
( 1) Shri Hukmdeo' . Narain Yadav 
(2) Shrimati Parvati· Devi 
(3) Shri V. Tulsiram (Speech unfinished). 

The discussion was not concluded. 

t 
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9. ,JMLF-AN-HOJJR DISCUSSION 
.. .' .'. '.' .,. • • .1. " '~: ... '.' ... ... 

, .' 
Shri P. K. Oeo raised a half-an-hour discussioh'on pomts arlSmg out' 

of the 'answer g.iven,on ,the 25tltJuly. 1~77 to Unst~lred Question No. 4593 
regardingcJosure ,of. rice .milk • in, Kalahalldi. Orissa." _ "-, 

Shri SUf'jit Singh Bamala r~pJjed to the discussio;l.' 

6 P.M. 

: (.Lok Sabha .adjourned till 11 A..M.~, ·.WedtlC~sda): the lJ"l, :AJli~$t. 
1977.), "; 

, ,'. ~ .. ' 

AVTAR SINGH RIKHY. 

. :''; '. 

,. 

8 
GMGIPND--LS 1-1768 LS--2-8-77-72S. 

Secretary. 

:; -:'" .. ';. ":: ~ 

'j 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, August 3, 1977ISravana 12, 1899 (Saka) 
No. 55 

11 A.M. 
1. Starred Questions 

Starred Questions Nos. 749, 751, 752 and 754-758 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 5890-5982 and 5984-6089 
were laid on the Table. 
3. Short Notice Question 

Short Notice Question No. 29 addressed to the Minister of Home 
Affairs regarding Packets and Pamphlets found in Karimganj Sub-
division in Cachar District of Assam was orally answered and supple-
mentaries were also answered thereon. 

4. Papers laid on the Table 
The following papers were laid on the Table:-

(1) (i) A copy of the Annual Report (Hindi version) of the 
Council of Scientific and Industrial Research, New Delhi, 
for the year 1975. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Report. .. 

(2) (i) A copy of the Merchant Shipping (Shipping Office 
Forms) Amendment Rules, 1976 (Hindi and English 
versions) published in Notification No. G.S.R. 1005 in 
Gazette of India dated the 10th July, 1976, under sub-
section (3) of section 458 of the Merchant Shipping Act, 
1958. 

CP.T.O. 
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(ii) A statement (Hindi and English ver~ions~ showing reasons 
for delay in laying the above NotIficatIon. 

(3) A copy each of the following ~otifications (I;Iindi and 
English versions) under sub-section (3) ~f section 133 .~f 
the Motor Vehicles Act, 1939 ~ead with clause (C)(lll) 
of the Proclamation dated the 22nd March, 1975 issued 
by the President in relation to the State of Nagaland:-

(i) The Motor Vehicles Rules for Excluded Areas, Assam, 
1942 (Nagaland Amendment Rules, 1977) published 
in Nagaland Government Notification No. TPTIMV. 
105176 dated the 16th May, 1977. 

(ii) The Motor Vehicles Rules for Excluded Areas, Assam, 
1942 (Nagaland Amendment Rules, 1977) published 
in Nagaland Government Notification No. TPTjMY. 
27175 dated the 27th May, 1977. 

(4) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 133 of 
the Motor Vehicles Act, 1939:-

(i) The Delhi Motor Vehicles (Second Amendment) Rules, 
1976 published in Notification No. SECE. 6(8) 174-
Tpt.1171 in Delhi Gazette dated the 7th January, 1977. 

(ii) No. F. 2(14)171-Tpt.1185 published in Delhi Gazette 
dated the 7th January, 1977 making certain amend-
ment to Transport Reciprocal Agreement relating to 
the operation of public ca-rriers on Inter-State routes 
under the Northern Zone Permit Scheme. 

(iii) The Delhi Motor Vehicles (Second Amendment) 
Rules, 1977 published in Notification No. SECE. 
3(29)1751-Tpt.1697 in Delhi Gazette dated the 20th 
January, 1977, together with an explanatory memo-
randum. 

(5) An explanatory memorandum (Hindi and English ver· 
sions) in respect of Notifications mentioned at items 
(4)(i) and (ii) above. 

(6) A statement (Hindi and English versions) showing the 
reasons for delay in laying the Notifications mentioned 
at item (4) above. 

(7) (i~ A copy of the Annual Report (Hindi an~ English ver· 
slons) of the Central Vigilance Commission for the year 
1975-76. 

(ii) Memorandum (Hindi and English versions) explaining the 
re~s~ns for non-acceptance by Government of the Com-
mISSion's advice in certain cases mentioned in the above 
Report. . 
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(8) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 3 of 
the All India Services Act, 1951:-

(i) G.S.R. 533 (E) published in Gazette of India dated'" the 
20th July, 1977 making certain amendment to Notifi-
cation No. G.S.R. 478(E) dated the 5th July, 1977. 

(ii) The Indian Police Service (Uniform) Amendment Rules, 
1977 published in Notification No. G.S.R. 938 in 
Gazette of India dated the 23rd July, 1977. 

(iii) The Indian Police Service (Uniform) Second Amend-
ment Rules, 1977 published in Notification No. G.S.R. 
939 in Gazette of India dated the 23rd July, 1977. 

(iv) The Indian Police Service (Recruitment) Second 
Amendment Rules, 1977 published in Notification No. 
G.S.R. 942 in Gazette of India dated the 23rd July, 
1977. 

(9) A copy of the Annual Report (Hindi and English ver-
sions) of the Development Council .for Machine Tools for 
the year 1976-77, under sub-section (4) of section 7 of 
the Industries (Development and Regulation) Act, 1951. 

(10) A copy of the Annual Report (Hindi and English versions) 
of the National Institute of Design. Ahmedabad, .for the 
year 1975-76. 

(11) A copy of the Annual Report (Hindi and English ver-
sions) of the National Productivity Council, New Delhi, 
for the year 1975-76. 

(12) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) (a) Review by the Government on the working of the 
Hindustan Salts Limited, Jaipur, for the year ended 
30th September. 1976. 

(b) Annual Report of the Hindustan Salts Limited, Jaipur, 
.for the year ended 30th September. 1976 along with 
the Audited Accounts and the comments of the 
Comp~roller and Auditor General thereon. 

(ii) (a) Review by the Government on the working of the 
Sambhar Salts Limited, Jaipur. for the year ended 30th 
September, J 976. 

(b) Annual Report of the Sambhar Salts Limit~d, Jaipur. 
for the year ended 30th September, 1976 along with 
the Audited Accounts and the comments of the Compt-
roller and Auditor General thereon. 

[P.T.O 
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(iii) (a) Review by the Government on the working of the 
Tannery and Footwear Corporation of India Limited, 

- Kanpur, for the year 1974-75. 
(b) Annual Report of the Tannery and Footwear Corpora-

tion of India Limited, Kanpu·r, for the year 1974-75 
along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(13) A statement (Hindi and English versions) showing reasons 
·for delay in laying the papers mentioned at item (12)(iii) 
above. 

( 14) (i) A copy of the Cement (Quality Control) Amendment 
Order, 1977 (Hindi and English versions) published in 
Notification No. S.O. 178 (E) in Gazette of India dated 
the 18th February, 1977 under sub-section (6) of section 
3 of the Essential Commodities Act, 1955. 

(ii) A statement (Hindi ~nd English versions) showing reasons 
for delay in laying the above Notification. 

(15) A copy each of the following. Notifications (Hindi and 
English versions) issued under rule 8 of the Central Excise 
Rules, 1944:-

(i) G.S.R. 538(E) published in Gazette of India dated the 
22nd July, 1977 together with an explanatory memo-
randum. 

(ii) G.S.R. 539(E) published in Gazette of India dated the 
23rd July. 1977 together with an explanatory memo~ 
randum. 

(iii) G.S.R. 946 published in Gazette of India dated the 
23rd July, 1977 together with an explanatory memo-
randum. 

(16) A copy of the Central Excise (Seventeenth Amendment) 
Rules, 1944 (Hindi and English versions) published in 
Notification No. G.S.R. 945 in Gazette of India dated the 
23rd July. 1977. under sub-section (2) of section 38 of 
the Central Excises and Salt Act, 1944. 

( 17) A copy each of the following Notifications (Hindi and 
English: versions) under sub-section (6) of section 3 of 
the Essential Commodities Act, 1955:-

(i) G.S.R. 491 (E) published in Gazette of India dated the 
J 2th September, 1975 making certain amendment to 
the Colliery Control Order, 1945. 

(ii) G.S.R. 529(E) published in Gazette of India dated the 
18th July. ]977 making certain amendment to Notifi~ 
cation No. G.S.R. 491 (E) dated the 12th September, 
1975. 
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.... ., (iiij;'fhe -Co11iery ·:CoJ'it~ol .. ~Amendment) Order, 1977 pu~ • 
lished in Notification No. G.S.R. 530(E) in Gazette.of 

' ... ','. I. • lndia dated. th, :l8th July, 197.7 ... 
' .. '··;0(18) A statement· (Hindi- and English versiOl\S). slu>wing re~PIJS 

for delay in laying the Notification mentioned ~ . ilem 
I .~ ••••. (11)(i) abo'te .... ' .. ' ;!" r C"· ~''-: 1,/)0' 
'-5: ':MesDl'es f.rom -Raj". Sabha. 
, ... SeC1eUl.ry"'epot1ett tM 1otlowing messages from Rajya Sabba:-

(i) That at its sitting held on the 2nd Adgust, . 1977; Rajya 

,.' t '.1 ., 
Sabha agreed without any amendment to the NatiOQal 

~ ... I'JJ.iihWays::i(.Nn~amept),,;·fflJl,-.J.97~, •.. .P.a~~d ... by Lok 
, I· .... ,... "SaQha . Qn . the .. 9th .J.~l:y I. 1977.. . 

(ii) That at its sitting held on the~d Au!\u~i;' 1~77" Rajya 
. .': '.' Sabha. aRre~ wjthQut VtR>' amendment to' the Pctrdleum 

, ·tAnieri~ment') mll, -1'97.1', ~assed b~' Lok Sabha on the 
•..•. :,.\ ,,-2t;tll'J'uly,197,7.: '.' ._", ~ 

'" 7'\0 (i.1 ~'at ru~si"ing! ~ld:.~n.~~~~~c.f.,~tJiUI't, 1977, Rajya 
,: ,Sab~a agre~d "withdht'" any atrt~n'dinMr, ~ to the Tea 

(Amendment) Bill, 1977, passed by Lok'Sabha on the 
27th July. 1977. 

6. Calling Att~di... _ .. , ... '. ,.... ., _ . " .. .. . . _. . . 
Shri Prasannbhai Mehta called the attention of the Minister of 

• Commerce and Civil Supplies' and coo~rattort·to· the 'reported serious 
situation arising out of accumulation of handldoni ~tdth werth crore!! 
a.nd the. financial crisis face~ b~ ~ea"ers as aa result of rapid price 
nse of mputs e.g. staples,l.lrt· sIlk yUn., ~dr.ea.' .~d i'<fther \ chemIcals. 
causing unemployment of handloom ,.w~avers In \'lI.riou~ Sfates. 

The Minister of Commerce and Ci"~' Supplies '·~iid Cooperation 
made a statement in regard. 'thereto:' i. i _, ',.. L ... ~..... ,: ' 

(Lok Sabha adJ().Jtt~d: atf~a:l0,P.~ and .re-aJsendlled af.:!.lO P.M.) 
t .:f. .po$of Committee" Pd."a*- Memllersl;Siltf; and. Resdlutions 
.: .. ~. 'Sllri R.ainalhaii~an Katlarinllppaur presented .tth:Pifth Report of 
I the Committee I()ftI!Pr~ate Menl~" Bills aird ResMutlons. 

8. State~nt by Minister· . : i " ... ,:. 
.• The Minister 'dfRkit~ays' m~de i a sth(e~~nt, r~garciidg\ha:tge in 

the financial arrangements for th~ "(tonstructl~ of ShaLtdara-ga'ltaran· 
pur railway line. . " I I.·J ~ '" • 

9. Matters Under Rule 377 \ 
1 " (1~' Shri'P. M. Sayee4 raise4 matter'regar4jng ,the rq~eting IfIJf ~d
~isory touncil assOCiated with the Administrator of the Union. terri· 
tory of Lakshadweep being held at Kavaratti. the headquarters of th, 

, UQiOnterri~ory.on. the.. 3rd August, 1977 during the Lok Sabha 
Session . 

• I ' ••• _ • 

(2) Shri Yadvendra' Dutt raised matter regarding rising of rivers 
Ganga and Ghagra in V.P., floOds in large areas of West Bengal, . . WiQ 

s ... , .; 



Bihar, Delhi, Haryana and Rajasthan and inadequacy of flood pre-
vention measures. 

(3) Shri J anardhana Poojary raised matter regarding the havoc 
caused by the recent floods in the Mangalore city and Mangalore 
Taluk. 

( 4) Shri Dinen Bhattacharya raised matter regarding the serious 
situation arising out of the large scale retrenchment, closures, illegal 
lockouts, lay offs in jute mills in various States affecting several 
thousand workers. 
18. Motions 
• ( 1) Discussion on the followjng motion moved by Prof. Madhu 

Dandavate and the substitute motions thereto moved on the 28th 
July. 1977, continued:-

"That this House do consider the Twentieth, Twenty-first and 
Twenty-second Repons of the Commissioner for Sche-
duled Castes and Scheduled Tribes for the years 1970-71, 
1971-72 and 1972-73 and 1973-74, laid on the Table of 
the House on the 11th May, 1973, 28th August, 1974 
and 5th May 1976, respectively." 

The following Members took pan in the .debate:-
(1) Shri V. Tulsiram 
(2) Shri Hari Shankar Mahale 
(3) Shri Hukam Ram 
(4) Shri D. G. Gawai 
(5) Shri Roop Nath Singh Yadav 
(6) Shri P. A. Sangma 
(7) Shri P. K. Deo 

The discussion was not concluded. 
(2) Shri Samar Guha moved the following motion:-

"That this House do consider the Report (1974) of the 
Commission of Inquiry into the disappearance of Netaji 
Subhas Chandra Bose laid on the Table of the House on 
the 3rd Sep"'~ber, 1974." 

A substitute motion was moved by Shri Samar Guba. 
Shri Sasankasekh~r Sanyal took part in the debate. 
The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned tiJI 11 A.M. on Thursday, the 4th AugLlst, 

1977). 

A VTAR SINGH RIKHY, 
Secretary. 

6 
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11 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Re~ord of' Proceedings] 

Thursday, August 4, ']977ISravana ]3, 1899 (Saka) , 
No. SCi 

1. Obituary ~fenaees· 
The Speaker made references to the passing away of Shri Muldas 

Bhudardas Vaishya, who was a Member of the Provisional Parlia-
ment, First and Third Lok Sabha; and Bakshi Abdur Rashid, who was 
a Member of the Second and Third Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark 
of respect. 
Z. Starred Questions 

Starred Questions Nos, 773, 775, 777 and 780 were orally ans-
wered. Replies to remaining questions were laid on the Table. 
3, . U ...... Question. 

Replies to Unstarred Questions Nos. 6090-6289 ~ere laid on the 
Table. 
4. Short Notice Question 

Short Notice Question No. 30 addressed to the Minister of Health 
and Family Welfare regarding 'Death of National Herald Reporter at 
Wnringdon ,HOSpital. New Delhi' was orally answered and supplemen-
tades were also answered thereon, 
5. Papers Laid on the Table 

The following papers were laid on the Table:-
( 1) A· statement· (Hindi and English versioDs) correcting the 

answer given on the 12th July. 1977 to Unstarred Ques-
tion No. 3261 by Shri Nawab SinghChauban regarding 
Allotment of Gas Agencies. 

(2) A copy of the Dru~ and Cosmetics (Sixth Amendment) 
RuJe~. ] 976 (Hindi and English versions) published in 

[P.T.O. 
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Notification No. G.S.R. 1594 in Gazette of India dated 
and 13th November, 1-976, ul)der section 38 of the Drugs 
and Cosmetics Act. 1940. 

(3) A copy each of the following Notifications ,(H!ndi and 
English versions) issued under the Central EXCise Rules, 
1944:-

0) G.S.R. 546(E) and 547(E) published in Gazette of India 
dated the 30th July. ] 977 together with an explanatory 
memorandum. • 

(ii) Notification No. 264-77-C.E. published in Gazette of 
India dated the 2nd August, 1971 together with an 
explanatory memorandum. 

(iii) Notification 'Nos. 265177-C.E. and 266177-C.E. pub-
lished in Gazette of India dated the 3rd August, 1977 
together with an explanatory memorandum. 

(4) A copy of the Mineral Concession. (Amendment) Rules. 
1977 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 952 in Gazette of India dated the 23rd 
July, 1977, under sub-section (1) of section 28 of the 
Mines and Minerals Regulations and Development) Act, 
1957. 

(5) A copy of the Report on 'Iron Concent'rate Slurry Pipe-
lines-Experience and Applications'. 

(6) A copy of the Indian Wireless Telegraph (Amendment) 
Rules, ] 977 (Hindi and English versions) published in 
Notification No. G.S.R. 978 in Gazette of India dated the 
23rd July. 1977, under sub-section (5) of section 7 of 
the Indian Telegraph Act, 1885. 

(7) (i) A copy of the Certified Accounts together with the 
Audit Report thereon (Hindi and Enl:1ish versions) of the 
Employees' Provident Fund Organisation for the yea·r 
1970-71. 

(ii) A statement (Hindi and English versions) showing rea-
sons for delay in laying the above papers. 

(In The following statement .. (Hindi and English versions) 
showing the action taken by the Government on various 
assurances, promises and undertakings given by the 
Ministers during the varions se<;sions of Lok Sabha:-

(i) Statement No. XXVJ--Third Session. 1971. ) 
(ii) Statement No. XXV-Thi,rteenth Session. 1975 I Fifth 

(iii) Statement No. VIII-Fifteenth Session. 1976 ~ Lok 
(iv) Statement No. VIII-Sixteenth Session. 1976 J Sabha 

(v) Statement No. V-Seventeenth Session, 1976 
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(vi) Statement No. II-First Session, 1977 
.' .. 

(vii) Statement No. I-Second Session, 1977 
1 :Sixth 
~Lok 
, Sabha 

(9) A copy of Notification No. G.S.R. 547 (Hindi and English 
versions) published in Gazette of India dated the 23rd 
April, 1977 containing corrigendum to Notification No. 
G.S.R. 254 dated the 21st February. 1976 . 

.. 
6. Messages from Rajy.a Sabha 

Secretary reported the following n~essagcs from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to thc Appropriation (No.3) Bill, 1977, 
passed by Lok Sabha on the 25th July, 1977. 

(ii) That at its sitting held on the 3rd August, 1977, Rajya 
Sabha com:urred in the recommendation of Lok Sabha 
to join in the Joint Committee of the Houses on the Lok-
pal Bill, 1977 and also communicated the following 
names of members of Rajya Sabha who had been nomi-
nated to serve on the said Joint Committee:-

( 1) Shri Rabi Ray 

(2) Shri Sunder Singh Bhandari 

(3) Shri Mahadeo Prasad Varma 

(4) Shri Vithal Gadgil 

(5) Shri D. P. Singh 

(6) Shri Devendra Nath Dwivedi 

(7) Shrimati Margaret Alva 
(8) Shri A. R. Antulay 
(9) Shri Sawaisingh Sisodia 

(10) Shri N. G. Ranga 
(11) Shri S. W. Dhabe 
( 12) Shri Bipinpal Das 
(13) Shri Bhupesh Gupta 
(14) Shri K. A. Krishnaswamy 

(15) Shri G. Lakshmanan 

"3 
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7. Cldliilg Attention .. . 
Shri Kanwar LaJ Gupta caJJed the attention of the Minister of Home 

Affairs to the reported coJJapse of many housesresuJling in deaths of 
some. .peJSOftS, 'water Jogging, breaches in roads and choking of sewers 
in Delai 18s.a (eSult of incessant ra;ns causing great concern to the re-
sidents of ·thearoas affected- and the steps taken to meet the situOltion 
arising out of flooding of many areas by river Yamun-a; 

The Minister of Home Affairs made, a statement in regard thereto. 
(Lok Sobha adjourned 0' 1.15 P.M· and re-aJsC'mbled at 2.15 P.M.) 

8. Report af Business Advisory Committee 
Shri Ravindra Varma presented the Fifth Report of the Business 

Advisory Committee. The Minister also read out the Report to the 
House. 

Shri Ravindra Varma mov:xl the following motion:-
"That this House do agree with the Fifth Report of the Busi-

ness Advisory Committe! presented to the House today." 
The motion was adopted. 

9. Mltters u.ader Rule 377' 
(1) Shri Vayalar Ravi raised a matter regarding the power crisis 

in Delhi due to agitation by about 25,000 empio"ees of DESU. 
(2) Dr. Sushila Nayar raised a matter regarding restrictions pro-

posed by D.D.A. on Doctors' Clinics and Nursing Homes in residential 
areas. 

(3) Shri Yadvendra Dutt raised a matter regarding six million 
tonnes of wheat lying in the open in Chandigarh and other Centres of 
Punjab and Haryana and measures required to protect it from rains. 
10. Statement by Minister 

The Minister of External Affairs made a statement regarding his 
recent visit to Tanzania and the outcome of talks held by him with the 
leaders of Tanzania. 
n. Motion 

Shri C. M. Stephen moved the following motion:-

"That having considered the acts of commission and omission 
on the part of the Home Minister with respect to the fol-

._ -'_.:.- .,.Iowing ,maJters, ~~Iy:.-
Ir:- • r'i\A\l, WT. that~ hatbeen mlSusmg the floor of the House to make 
-~ ;"') baseless and irresponsible statements as instanced, among 
t),\~vV"'\\ V~'i others, by his allegat;oncn the 13th July, 1977 while 

... __ .• .,....,-' replying to the debate on demands for grants for the 
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.Ho~~ ~iniS,~ry that there was a prepa~ation and think-
109 ( VIC ar ) on the part of the previous government 
to shoot he political leaders in detention. 

(b) that he, misusing his official position meddled, with the 
affairs of independent Constitutional bodies as evidenc-
ed, among others, by his conduct in withdrawing from 
the files of the Election Commission a letter dated the 
5th May, 1977, he had written in his capacity as the 
leader of the B.L.D .• ,. 

this House hereby record~its indignation against and disappro-
val of the conduct of the Home ~inister." 

The following Members took part in the debate:-
( 1) Shri Shyamnandan Mishra 
(2) Shri K. P. Unnikrishnan 
(3) Shri Ram Jethmalani 
(4) Shri Vasant Sathe 
(5) Shri Samar Mukherjee 

The discussion was not concluded. 
12. Half-an-hour diseusuon 

Shri Vasant Sathe raised a half-an-hour discussion on points arising 
out of the answer given on the 28th July, 1977 to Unstarred Question 
No. 5265 regarding engagement of wo~kers through contractors. 

Shri Biju Patnaik replied to the discussion. 
8.09 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday. the 5th August, 
1977). 

AVTAR SINGH RIKHY, 
Secretary 
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11 A.M. 

WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, August 5, 1977ISravana 14, 1899 (Saka) 

No. 57 

1. Obituary Refer.enee 

The Speaker made a reference to the passing away of Shri Mohan 
Lal Gautam, who was a Member of the Constituent Assembly and the 
Provisional Parliament. 

Thereafter, Members stood in silence for a short while as a mark 
of 1'espect. 

2. Starred Questions 
Starred Questions Nos. 794-797 and 799 were orally answered. 

Replies to remaining questions were laid on the Table. 

3. Unstarred Questions 
Replies to Unstarrcd Questions Nos. 62~~6489 were laid on the 

Table. .... 

4" Short NotieeQuestion 
Short Notice Question No. 31 addressed to the Minister of Industry 

regarding 'Strike in B.H.E.L., Bhopal' was orally answered and sup-
plementaries were also answered thereon. 

5. Pa.qen laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Annual Repon (Hindi version) of the Food 
Corporation of India for the year 1975-76 along with the 
Audited Accounts, under sub-section (2) of section 35 of 
the Food Corporations Act, 1964. 

[P.T.O. 



(2) A copy each of the following papers under sub-section (1) 
of section 619A of the Companies Act, 1956:-

(i) (a) Review (Hindi and English versions) by the Govern-
ment on the working of the Gujarat Agro Industries 
Corporation Limited, Ahmedabad, for the year 1974-75. 

(b) Annual Report (Hindi and English versiOns) of the Guja. 
rat Agro Industries Corporation Limited, Ahmedabad, 
for the year 1974-75 along with the Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(ii) (a) Review (Hindi and English versions) by the Govern-
ment on the working of the Gujarat Agro Industries 
Corporation Limited, Ahmedabad, for the year 1975·76. 

(b) Annual Report (Hindi and English versions) of the Guja-
rat Agro Industries Corporation Limited, Ahmedabad, 
for the year 1975-76 along with the Audited Accounts 
and the comments of the Comptroller and Auditor Gene-
ral thereon. 

(iii) (a) Review (Hindi and English versions) by the Govern-
ment on the working of the Himachal Pradesh Agro 
Industries Corporation Limited, Simla for the year 
1975-76. 

(b) Annual RepUl, 'Hindi and English versions) of the Hima-
chal Pradesh Ag·ro Industries Corporation Limited, 
Simla, for the year 1975-76 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(iv) (a) Review (Hindi and English versions) by the Gov-
ernment on the working of the V.P. State Agro Indus-
trial Corporation Limited, Lucknow, for the year 1975-
76. 

(b) Annual Report (Hindi and English versions) of the V.P. 
State Agro Industrial Corporation Limited, Lucknow, 
for the year 1975-76 along with the Audited Accounts 
and the comments of the Comptroller and Auditor Gene-
ral thereon. . . 

(v) (a) Review by the Government on the working of the 
Orissa Agro Industries Corporation Limited, Cuttack, 
for the year 1970-71. 

(b) Annual Report of the Orissa Agro Industries Corporation 
Limited. Cuttack. for the year 1970-71 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon . 

..... , ; 



(vi) *Review (Hindi and English versions) by the Govem~ 
ment on the working of the Haryana Agro Industries 
Corporation Limited, Chandigarh, for the year 1974-75. 

(vii) ·Review (Hindi and English versions) by the Govern-
ment On the working of the Tamil Nadu Agro Industries 
Corporation Limited, Madras, for the year 1974-75. 

(3) A statement (Hindi and English versions) explaining reasons 
for not laying simultaneously the Hindi versions of the 
papers mentioned at item (2) (v) above. 

(4) Five statements (Hindi and English versions) showing rea-
sons for delay in laying the papers mentioned at items 
(2)( i) to (v) above. 

(5) A statement (Hindi and English versions) showing reasons 
for delay in laying the Annual Report· of the Haryana 
Agro Industries Corporation Limited, Chandigarh, for the 
year 1974-75. 

(6) A statement (Hindi and English versions) showing reasons 
for delay in laying the Annual Report· of the Tamil 
Nadu Agro Industries Corporation Limited, Madras, for 
the year 1974-75. 

(7) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Projects 
and Equipment Corporation of India Limited, New 
Delhi, for the year 1975-76. 

(ii) Annual Report of the Projects and Equipment Corpora-
tion of India Limited, New Delhi, for the year 1975-
76 along with, the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(8) A topy each of Notifications Nos. G·S.R. 541(E) and 
542(E) (Hindi and English versions) published in Gazette 
of India, dated the 28th July, 1977, under section 159 of 
the Customs Act, 1962, together with an explanatory 
memorandum. 

(9) A copy each of the Notifications Nos. G.S.R. 943 and 944 
(Hindi and English versions) published in Gazette of India 

. dated the 23rd July, 1977 issued under the Central Excise 
Rules, 1944, together with an explanatory memorandum. 

*The Annual Reports were laid on the Table on the 16th August, 
1976. 

[P.T.O. 
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·6. Minutes Of Committee on Private Members' Bills and Resolutions-
Laid on the Table 
Minutes of the First to Fifth Sittings of the Committee on Private 

Members' Bills and Resolutions held durjng the current session, were 
laid on the Table. . 
7. Calling Attention 

Shri Gyaneshwar Prasad Yadav called the attention of the Minister 
of Railways to the reported apprehension of damage to North Eastern 
main railway line between Narayanpur and Bihpur due to soil erosion 
by river Ganga in the near future. 

The Minister of Railways made a statement in regard thereto. 
8. Question of Privilege 

With reference to the question of privilege sought to be raised by 
Sarvashri C. K. Chandrappan and B. Rachaiah on the 4th August, 
1977 regarding alleged misleading infonnation given to the House on 
the 13th June, 1977 in the statement made by the Minister of Home 
Affairs on a calling attention matter about atrocities on Harijans at 
Belchi village in Bihar, the Speaker observed that he had disallowed 
the matter on the ground that the question relating to motive for the 
occurrence was sub judice. 
9. Statement By Miniater 

The Minister of Agriculture and Irrigation laid on the Table a 
statement regarding the flood situation in the country and steps taken 
by Government to meet the situation. 
10. Matters Under Rule 377 

(1) Shri G. M. Banatwalla raised a matter re8arding setting up of 
Civil Rights Commission. 

(2) Sbri Hukam Chand Kachwai raised matter regarding disloca-
tion of railway· traffic between Delhi-J aipur and Ahmedabad and other 
losses due to floods. 

11. Hotions 

(l)Discussion on the following motion moved by Shri C. M. 
Stephen on the 4th August, 1977, continued:-

"That baving' considered the acts of commission and omission 
on the part of the Home Minister with respect to the fol-
lowing matters, namely:-

(a) that he has been misusing the floor of the HOuse to make 
baseless and irresponsible statements as instanced, 
among others, by his allegation on the 13th July, 1977 
while replying to the debate on demands for grants for 
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the Home Ministry that there was a preparation and 
thinking ("Vichar") on the part of the previous govern-
ment to shoot the political leaders in detention, 

(b) that he, ~isusing his official position meddled, with the 
affairs of independent Constitutional bodies as eviden-
ced; among others, by his conduct in withdrawing from 
the files of the Election Commission a letter dated the 
5th May, 1977, he had written in his capacity as the 
leader of the B.L.D., 

this House hereby records its indignation against and dis-
approval of the conduct of the Home Minister." 

Shri Morarji R. Desai took part in the debate. 

Shri C. M. Stephen replied to the debate. 

The motion was negatived. 
(2) Shri Kanwar Lal Gupta moved the following motion:-

"That this House expresses its great concern over the continu-
ing price rise in the country and urges upon the Govern-
ment to take urgent steps to check the price rise·" 

An amendment was moved by Shri Yuvraj. 
The following Members took part in the debate:-

(1) Shri G· Narsimha Reddy 
(2) Shri Yadvendra Dutt 
(3) Shri Brij Bhushan Tiwari 
(4) Shri Samar Mukherjee 
(5) Shri Gev. M. Avari 
(6) Shrimati Mrinal Gore 
(7)Shri·R. K. Amin (Speech unfinished). 

The discussion was not concluded. 

.. 

12. Motion regarding Fifth Report of Committee on Private MemlteH' 
Bills and Resolutions 

Shri M. Ram Gopa] Reddy moved the following motion:-
"That this House do agree with the Fifth Report of the Com-

mittee on Private Members' Bills and Resolutions presented 
to the House on the 3rd August, 1977·" 

The motion was adopted. 

[p.T.O. 
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13. Private Member's Resolution-Withdrawn 
Shri P. K. Deo concluded his speech on the following Resolution 

moved by him on the 22nd July, 1977:-
"This House recommends to Government that all young men 

before graduation or being eligible for employment should 
serve in the Territorial Army as 'Jawans' or work in any 
Government farm or factory or irrigation project, to have 
a sense of participation in building the nation and requests 
Government to take appropriate steps in this regard." 

Nine amendments were moved by Sarvashri Vinayak Prasad Yadav, 
Hukmdeo Narain Yadav, S. Kundu, Yuvraj and T. A. Pai. 

The following Members took part in the debate:-
j,J-) Dr. Ramji Singh 

.". (2) Shri T. A. Pai 
(3) Shri Vinayak Prasad Yadav 
(4) Shri Hukmdeo Narain Yadav 
(5) Shri S. Kundu 
(6) Shri Yuvraj 
(7) Shri M. Ram Gopa) Reddy 
(8) Shri Mukunda Mandai 
(9) Shri K- A. Rajan 

(10) Dr. Hen~ Austin 
(11) Prof. P. G. Mavalankar 
( 12) Shri Keshavrao Dhondge 
(13) Dr. P. C. Chunder 

Shri P. K. Deo replied to the debate. 
The amendments moved by Sarvashri Vinayak Prasad Yadav, 

Hukmdeo Narain Yadav and T. A. Pai were negatived. 
The amendments moved by Sarvashri S. Kundu and Yuvraj were 

withdrawn by leave of. the House. 
The Resolution was also withdrawn by leave of the House. 

14. Private Members' Resolution-under consideration 
Shri Vayalar Ravi moved the following Resolution:-

"This House, taking note of the new political situation in the 
country after the Sixth Lok Sabha elections, and confront-
ed with the tasks of social and economic reconstruction, 
urges upon the Government to take immediate steps to 
amend the Constitution of India, further to secure meaning-
ful realisation of the Directive Principles of State Policy, 
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deleting propert) -iqhts from the Chapter of Fundamental 
Right,;;, including n~ht to work and literacy and national 
minimum wage as fundam~ntal rights and further en-
larging the guarantees to the minorities-religious and 
Iinguistic-Harijalll' Tribals and other submerged sections 
of our poptUation.' . .. 

His speech was not concluded. 
The discussion was not concluded. 

7.05 P.M. 
(Lok Sabha adjourned till 11 A.M. on Saturday, the 6th August. 

1.977). .; ~ 

AVTAR SINGH ~~_:~_. 
~ 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Saturday, August 6, I977/Sravana 15, 1899 (Saka) 

No. 58 
11 A.M. 

1. Papers ~ on the Table 

The following papers were laid on the Table:-
(1) Explanatory Memorandum (Hindi and English versions) 

regarding construction of a farm house near Mehrauli by 
the former Prime Minister, Shrimati Indira Gandhi, to-
gether with copies of building plans of the said farm 
house. 

(2) A copy of the Hotels, Boarding Houses, Guest Houses, 
Hostels, Lodging Houses and Motels (Building Standards) 
Regulations, 1977 (Hindi and English versions) published 
in Notification No. S.O. 211 in Gazette of India dated 
the 15th January, 1977, under section 58 of the Delhi 
Development Act, 1957. 

(3) A copy of the ·Second Report (1975-77) of the Delhi 
Urban Art Commission, New Delhi, under section 19 of 
the Delhi Urban Art Commission Act, 1974 (Hindi and 
English versions). 

(4) A copy of the Central Silk Board (Amendment) Rules, 
1977 (Hindi and English versions) published in Notifi-
cation No. 948 in G8;Zette of India dated the 23rd July, 
1977. under sub-section (3) of section 13 of the Central 
Silk Board Act, 1948. 

(5) A copy of the Annual Administration Report (Hindi and 
English versions) of the Tea Board, Calcutta, for the year 
1974-75. 

(6) A copy of the Annual Administration Report (Hindi and 
English versions) of the Tea Board. Calcutta, for the year 
1975-76. 

[p.T.O. 



(7) A copy of the Audit Report (Hindi and English versions) 
on the Accounts of the Tea Board, Calcutta, for the year 
1975-76 along with' the statements of Accounts. 

Z. Minutes of Committee on Absence of Members-Laid on the Table 

Minutes of the sittings of the Committee on Absence of Members 
from the Sittings of the House held on the 6t,h and 28th July, 1977, . 
were laid on the Table. 

3. Assent to Bills 

Secretary laid on the Table following five Bills passed by the 
Houses of Parliament during the current session and assented to:-

(1) The Oil and Natural Gas Commission (Amendment) Bill, 
1977. 

(2) The Insecticides (Amendment) Bill, 1977. 
(3) The NagaJand Appropriation (No.2) Bill, 1977. 
(4) The Cardamom (Amendment) Bill, 1977. 
(5) The Motor Vehicles (Amendment) Bill, 1977. 

4. Government BiJol,-lntroduced 

The Salary and Allowances of Leaders of Opposition in Parlia-
ment Bill. 1977. 

5. Matters Under Rule 377 
(1) Shri Ninnal Chandra Jain raised a matter regarding transfer 

of High Court Judges back to their original States· 
(2) Shri K. Lakkappa raised a matter regarding decision of the 

Governmnt to spilt Fertiliser Corporation of India into four units. 
(3) Shri P. M. Sayeed raised a matter regarding the retrenchement 

of labourers in various Government Departments of the Union terri-
tory of Laksbadweep. 

( 4) Shri Samar Guha raised a matter regaring observance of the 
centenary year of 'Vande Mataram'. 

(5) Shri Shambhu Nath Chaturvedi raised a matter regarding crisis 
facing the sman scale and cottage sectors of the shoe industry leading 
to lay-off and unemployment of thousands of workers following the 
imposition of excise duty on all footwear manufactured with 'brand' 
names. 

(6) Shri Jyotirmoy Bosu raised a matter regarding alleged viola-
tion of Guest Control Order at a dinner party hosted on the 4th August, 
1977 at Karnataka House. 



• (7) Shri Manoranjan Bhakta raised a matter regarding famine like 
conditions in the various islands of Andaman and Nicobar Islands due 
to failure of crops· 
**6. Statement by Minister 

The Minister of Railways made a statement on the question of 
inclusion of Sholapur Division in Central Railway. 

*7. Discussion Under Rule 193 
Shri Yuvraj raised a discussion on the employment of Scheduled 

Castes and Scheduled Tribes in services against reserved quota. 

*8. Motion 
Discussion on the following motion moved by Prof Madhu 

Dandavate and the substitute motions thereto moved on the 28th July. 
1977, continued:-

"That this House do consider the Twentieth. Twenty-first and 
Twenty-second Reports of the Commissioner for Sche-
duled Castes and Scheduled Tribes for the years J 970-
71. J 971-72 and 1972-73 and 1973-74, laid on tht 
Table of the House on the 11 th May. 1973. 28th August, 
1974 and 5th May, J 976, respectively." 

The following Members took part in the combined debate on items 
7 and 8 above:-

(1) Dr. Ramji Singh 
(2) Shri Shyam Sundar Gurta 

(3) Shri B. Rachaiah 
( 4) Shri Chand Ram 
(5) Shri Ramji Lal Suman 
(6) Shri Dilip Chakravarty 
(7) Shri Giridhar Gomango 
(8) Shri Ram Vilas Paswan 
(9) Shri Hopingstone Lyngdoh 

( 10) Shri Ram Awadhesh Singh 
(11) Shri M. N. Govindan Nair 
(12) Shri Shiv Narain Sarsonia 
( J 3) Shri LaJji Bhai 
(14) Shri P. M. Sayeed 

·Discussed together. 
"Made at 12.30 P.M. 
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( 15) Shri Lahanu Shidava Kom 
(16) Shri Raj Narain 

( 17) Sbri Basant 'Singh Kbalsa 
(18) Shri B. Shanka'l'anand 
(19) Shri P. V. Perisamy 
(20) Shri B. C. Kamble 
(21) Shri N. Sreekantan Nair 
(22) Shri A. K. Roy 
(23) Shri Ram Kanwar Berwa 
(24) Shri G. S. Reddi 
(25) Ch. Hari Ram Makkasar Godara 
(26) Shri Phirangi Prasad 

The discussion was not concluded. 
6.35 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 8th 
August, 1977). 

. A VTAR SINGH RIKHY, 
Secretary. 

GMGIPMRND-LS-I-1845 LS-6-8-77-725. 



WKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, August 8, 1977!Sravana 17, 1899 (Saka) 

No. 59 
11 A.M. 
1. QuestioD of Privilece 

The Speaker observed that in connection with the notice of a ques-
tion of privilege by Shri K. p. Unnikrishnan against ( I) Minister 
of Informat~on and Broadcasting and (2) the Chief Editor, News 
Services (English) All India Radio for misrepresentation of proceed-
ings of the House dated the 4th August, 1977, the Ministry of Infor-
mation and Broadcasting had explained the circumstances in which the 
mistake occurred and had expressed regret. 

In view of the explanation and the regret expressed, the Speaker 
withheld his consent to the raising of question of privilege under Rule 
222 and the matter W'dS treated as closed. 

Z. Papers laid on the Table 
The following papers were laid on the Table:-

(I) (i) A copy of the Delhi Motor Vehicle Third (Amendment) 
Rules, 1977 (Hindi and English versions) published in 
Notification No. SECE-3(79)!76-Tpt.!1783, in Delhi 
Gazette dated the 18th February, 1977, under sub-section 
(3) of section 133 of the Motor Vehicles Act, 1939 to-
gether with an explanatory memorandum. 

(ii) A statement (Hindi and English versions) showing rea-
sons 'for delay in laying the above Notification. 

(2) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (2) of section 3 of the 
All India Services Act, J 951 :-

(i) The Indian Administrative Service (Pay) Seventh Amend-
ment Rules, 1977 published in Notification No. G.S.R. 
531 (E) in Gazette of India dated the 19th July, 1977. 

(ii) The Indian Administrative Service (Fixation of Cadres 
~trengt.h) Ele.ventJ.t Amendment Regu!ations, 1977 pub-
lIshed ID NotificatIon No. G.S.R. 940 JD Gazette of India 
dated the 23rd July, i977. 

(3) A statement cor·recting the reply given on the 26th July, 
1977 to Unstarred Ouestion No. 4874 by Shri Annasaheb 
P. Shinde regarding erection of Fertilizer Plants on the 
basis of coal as a Feed Stock. 

CP.T.D. 
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( 4) A copy each of the following papers (H indi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) (a) Review by the Government on the working of the 
Hindustan Petrolaum Corporation Limited, Bombay, 
for the year 1976. 

(b) Annual Report of the Hindustan Petroleum Corpc:u-
tion Limited, . .Bomb~y, for ,the year 1976 along with 
the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(ii) (a) Review by the Government on the working of til! 
Bridge and Roof Company (India) Limited, Calcutta, 
for the year 1974. 

(b) Annual Report of the Bridge and Roof Company 
(India) Limited, Calcutta, for the year 1974 along 
with the Audited Accounts and the comm.!nts of C . .: 
Comptroller and Auditor General thereon. 

(iii) (a) Review by the Government on the working cf l:.: 
Bridge and Roof Company (India) Limited, Calc.::.t, 
for the period from lst January, 1975 to 31st Mi.: .. :1, 
1976. 

(b) Annual Report of the Bridge and Roof Compny 
(India) Limited, Calcutta, for the period from 1 st 
January, 1975 to 31st March, 1976 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(5) Two statements (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at items 
( 4) (ii) and (iii) above. 

(6) (a) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619 A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the 
Karnataka Agro Industries Corporation Limited, 
Bangalore, for the year 1974-75. 

(ii) Annual Report of the Karnataka Agro Industries Corpo-
ration Limited, Bangalore, for the year 1974-75 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 
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(b) A statement (Hindi and English versions) showing reasons 
for delay in laying the above papers. 

(7) A copy of the Rice and Paddy (Southern Zone) Move-
ment Control (Amendment) Order, 1977 (Hindi and 
English versions) published in Notification No. S.O. 2390 
in Gazette of India dated the 30th July, 1977, under 
sub-section (6) of section 3 of the Essential Commodities 
Act, 1955. 

(8) A copy of Nbtificati6n No. S.O. 561(E) (Hindi and 
English version~) Pl!blished. in Gazette of India dated the 
15th July, 1977, under sub-section (2) of section 9 of the 
Representation of the People Act, 1950, making certain 
correction in Schedule IV of the Delimitation of Parlia-
mentary and Assembly Constituencies Order 1976. in 
respect of the State of Assam. 

(9) (i) A copy of the Sixty-Third Report (Hindi and English 
versions) of the Law Coinmission On the Interest Act, 
1839. 

(ii) A statement (Hindi and English versions) showing 
reasons for delay in laying the above Report. 

(10) (i) A copy of the S:~<ty-Fourth Report (Hindi and English 
versions) of the I ,aw Commission on the Suppression 
of Immorrl Traffk in Women and Girls Act, 1956. 

(ii) A stateme~t (Hindi and English versions) showing reasons 
for delay in laying the above Report. 

(11) A copy of Draft Order No. 33156175-CL. III (Hindi and 
English versions) to be issued under sub-section (4) of 
section 81 of thr ComDanies Act, 1956, regarding 
approval of the Central Government to conversion into 
equity share capital part of loan of Mis. National SmaJl 
Industries Corporation Limited, under sub-section (6) of 
section 81 of the said Act. 

( 12) (i) A copy of the Certified Accounts of the Indian Institute 
of Technology, Kanpur, for the year 1974-75 along with 
the Audit Report thereon. under sub-section (4) of sec-
tion 23 of the J nstitutes of Technology Act, 1961. 

(ii) A statement (Hindi 'and English versions) explaining the 
reasons for not laying simultaneously the Hindi version 
of the above papers. 

[P.T.O. 
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(iii) A statement (Hindi and English versions) showing rea-
sons for delay in laying the papers mentioned at (i) above. 

(13) A copy of Notification No. S.O. 2362 (Hindi and English 
versions) published in Gazette of Ittdia dated the 23rd 
July, 1977 issued under sub-section (2) of section 56(8) 
of the Indian Railways Act, 1890. 

(14) A copy of the Tea (Amendment) Rules, 1977 (Hindi 
and English versions) published in Notification No. 
G.S.R. 921 in Gllzette Qf India dated the 24th June, 
1977, under sub-section (3) of section 49 of the Tea 
Act, 1953. 

(15) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, ] 956:-

(i) Review by the Government on the working of the Tea 
Trading Corporation of India Limited, Calcutta, for 
the year 1975-76. 

(ii) Annual Report of the Tefl. Trading Corporation of India 
Limited, Calcutta, for the year 1975-76 along with 
the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(16) A copy of the Annual Report (Hindi and English vet-
sions) on the activities of the Rubber Board for the year 
1975-76. 

( 17) A copy of the Annual Report (Hindi and English versions) 
on the working of the Cardamom Board, Cochin, for the 
year 1975-76. 

(18) A copy each of the following Reports (Hindi and English 
versions) under article ] 5 t of the Constitution:-

(i) Report of the Comptroller and Auditor General of India 
for the year 1976-Union Government (Commercial) 
-Part VI--Praga Tools Limited. 

(ii) Report of the Comptroller and Auditor Genera I of I nciiJ 
for the year 1977-Union Government (Commercial) 
-Part I-Introduction. 

(19) A copy of the Cent·ral Excise (Eighteenth Amendment) 
Rules, 1977 (Hindi and English versions) published jn 
Notification No. G.S.R. 1008 in Gazette of India dated 
the 30th July. 1977 under sub-section (2) of section 3R 
of the Centra! Excises and Salt Act, t 9~4. 



3. Calling Attention 

Shri Jyotirmoy Bosu called the attention of the Minister of Industry 
to the present situation of the Coca-Cola Company, its refusal to fulfil 
its export commitment and to produce beverage of wholly Indian 
origin and closure of its factories rendering about 1 i lakh workers un-
employed. 

The Minister of Industry made a statement in regard thereto. 
4. S~atements By Minifters 

( 1) The Minister of Ext«nal Affairs made a statement regarding 
the revised and IiberaIiscd policy for grant of passports to Indian 
nationals. 

(2) The Minister ot Communications made a statement regarding 
some policy aspects relating to Postal and Telecommunication services. 

(3) The Minister of Home Affairs made a statement regarding the 
introduction of Police Commissioner System in Delhi. 

(4) The Minister of Home Affairs made a statement regarding the 
publication of a photostat copy of a MISA warrant dated the 26th 
June, 1975 issued by the then Deputy Commissioner of Delhi. 

*5. Personal Explanati.an Under Rule 357 
Shri Raj Narain made a personal explanation about certain remarb 

of Shri K. P. Unnikrishnan in the House on the 4th August, 1977 
regarding the r-emoval of written warning from the personal file of 
Dr. J. P. Singh. a surgeon of the Wi1lingdon Hospital. 

G. Statement Under Direction 115 
Shri Kanwar Lal Gupta laid on the Table OJ statement regarding 

certain information given by the Minister of Home Affairs on the 22nd 
June, 1977 in answer to Unstarred Question No. 1390 regarding 
alleged lathi charge in Tihar Jail, Delhi, during emergency. 

The Minister of Home Affairs laid on the Table a statement in 
reply thereto. 

7. M~tters Under Ku'le 377 
( 1) Shri Krishna Chandra Halder raised a matter regarding sharing 

of Ganga waters with Bangladesh through the Farakka Barrage. 
(2) Shri Baldev Singh Jasrolha 1'aised matter regard~ng opening of 

Srinagar-Rawalpindi and Suchetgarh-Sialkot roads. 
(3) Shri S. Nanjesha Gowda raised matter regarding financial 

assistance given to Karnataka for drought relicf works and the manner 
In which the funds were spent in the State. 

·Made at 12.55 P.M. 
{P.T.O. 



(4) Shri Dinen Bhatlac~larya raised matter regarding reported two 
hours strike on 4.8.1977 by the employees of Life Insurance Corpora-
tion all over the country. 

(5) Shri Keshavrao Dhondge ·raised a matter regarding Maharash-
tra-Karnataka boundary dispute. 

(6) Shri Vayalar Ravi raised a matter regarding grant of 'Onam' 
festival advance to Central Government employees in Kerala. 

(7) Shri Mohd. Shaft Qureshi {ais~ matter regarding reported 
dilapidated condition of the grave o.f the late President Shri Fakhruddin 
Ali Ahmed. . .. 

(8) Shri Anant Dave ra:sed a matter regarding reported poor 
quality of cotton seeds supplied to the farmers of Gujarat and the con-
sequent loss of cotton crop. 

(9) Shrimati Mrinal Gore ra:sed matter regardIng attempts of 
monopoly houses to scuttle Rs. 100 crore Government supported news-
print project of the Mysore Paper Mills. 

:40 Government Bill-Passed 
Thl' Salary and A llowances of Leaders of Opposition in Parliament 

Bill, 1977 
The motion for consideration of the Bill was moved by Shri Ravindra 

Varma. 
An amendment .for cj.rculation of the Bill for the purpose of eliciting 

opinion thereon was moved by Shri Vinayak Prasad Yadav. 
The following Members took part in the debate:-

( I) Shri M. V. Krishnappa 
(2) Shri Hari Vishnu Kamath 
(3) Shri Samar Mukherjee 
( 4) Shri A. Bala Pajanor 
(5) Dr. V. A. Seyid Muhammad 
(6) Shri Vinayak Prasad Yadav 
(7) Shri M. N. Govindan Nair 
(8) Prof. P. G. Mavalankar 

Shri Ravindra Varma replied to the debate. 
The amendment moved was withdrawn by leave of the House. 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill as taken up. 
Clauses 2 to 10 were adopted· 
Clause II was adopted, as amended. 
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Clause 12 was adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

Ravindra Varma. 
The motion was adopted and the Bill, .'~ amended, was passed. 

J. r.lotion 
Shri L. K. Advani moved the following motion:-

"That this House do consider the White Paper on Misuse of 
Mass Media during the Internal Emergency, laid on the 
Table of the House on the J st August. 1977." 

Nine substitute motions were moved by Sarvashri HulcmdeoNarain 
Yadav, S. Kundu, A. K. Roy, Hari Vishnu Kamath, Samar Guha. 
Ugrasen, Brij Bhushan Tiwari, Keshavrao Dhondge and Laxmi Narain 
Nayak. 

The following Members took part in the debat:::-
( 1) Shri K. P. Unnikrishnan 
(2) Shri Nawab Singh Chauhan 
( 3) Shri Somnath Chatterjee 

The discussion was not concluded. 
(Lok Sabha adjourned sine die at 7.22 P.M·) 
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